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 LOK  SABHA

 Tuesday,  August  20,  974/Sravana
 29,  896  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 es,

 समय  प्रदेश  में  बंगलों  की  आ्रावश्यकता

 +  408.  3  भ्रोकृष्ण  भ्र प्रवाल:  क्या
 रह  म्,  यह  बताने  की  कृपा  करेगे  कि

 .

 (क)  मध्य  प्रदेश  में  बन  उपज  की

 कलाई  के  लिये  राज्य  के  विभिन्‍न  रेलवे  स्टेशन
 पर  प्रति  माह  गय  एक  बर्ष  का  मत  लेते
 हुए,  कितने  वं  नो  की  भ्रावश्यका  है  ,

 (व)  नंबर  L9734%  जुनाई  974
 के  अल  तक  प्रति  माह  प्र-येक  स्टेशन  पर
 कितने  बैगन  उपलब्ध  किये  गये  है  ,

 (ग)  क्या  चबैना  की  आवश्यकता  के
 बारे  मे  रेल  प्रशासन  और  मध्य  प्रदेश  के  वन
 विभाग  के  बीच  कोई  समझता  हुआथा  ,
 ओर

 (घ)  यदि  हा,  तो  इस  समझौते  के
 अन्तर्गत  रेल  प्रशासन  ते  कितना  सहयोग  दिया  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI MOHD.  SHAFI  QURESHI):  (a)  to  (d) A  statement  is  Jaid  on  the  table  of  the
 Sabha,

 Statemen,

 (8)  and  (b).  The  number  of  wagons made  available  each  month  at  every tation  im  Madhya  Pradesh  for  the
 i179  LS—),

 transpoltation  of  toresf  produce  during
 November,  3973  to  July,  l974  is  not
 readily  available  However,  during
 this  period,  an  average  of  5,089  wagons
 were  loaded  with  forest  oroduce  ut
 various  railway  stations  in  Medhya
 Pradesh  against  the  net  demand  for
 9,597  wagons  per  month

 (c)  and  (a).  A  yoint  meeting  bet-
 ween  the  Divisional  Superintendent,
 Bilaspur,  South  Eastern  Railway  and
 the  Consetvators  of  forest,  Raipur,
 Bilaspur  and  Bhopal  Circles  was  held
 at  Bilaspur  on  19-11-1973  wherein  the
 problems  connected  with  this  move-
 ment  wete  discussed

 The  Forest  Department  fu-mi«hed
 their  annual  requirements  of  wagons
 during  this  meeting  Consistent  with
 the  commitments  to  clear  higher  pri-
 ority  traffic  preferantially,  the  maxi-
 mum  possible  as  stance  ts  being  ex-
 tended  by  the  Railways  administrations
 for  the  transportation  of  forest  pro-
 duce  trom  Madhya  Pradesh

 श्री  श्रीकृष्ण  प्रवाल  :  मंत्री  महोदय  ने
 बताया  है  कि  हमारे  यहा  5089  वैगन  दी
 जा  रही  है  जब  वि  हमारी  माग  9597  वैगन
 की  है।  स्त्री  महोदय  कहते  है  कि  इस  माग
 को  पूरा  करने  का  प्रयास  किया  जा  रहा
 है  ।  यह  बात  तो  बहू  बहुत  दिनों  से  कहते  चले
 था  रहे  है.  कि  हम  प्रयास  कर  रहे  है  |  हमारे
 यहा  l972  के  इंटर  भी  क्लीयर  नही  हुए
 है  ओर  रजत  लगे  हुए  है  लेकिन  प्रभी  तक
 वेतन  सप्लाई  नहीं  हो  रहे  हे  1  हमारे  प्रदेश
 में  आदिवासी  शौर  हरिजन  बहुत  झ्र धिक  सख्या
 में  रहते  है  और  उनको  झ्राजीविका  का  साधन  यह
 बन  सम्पदा  है  |  इस  वार तें  यह  बहुत  अवश्यक
 है  कि  इसको  एक  जगह  से  दूसरी  जगह  लेजाओ
 का  प्रबन्ध  किया  जाए  ताकि  उनकी  जीविका  चल
 सके  ।  मैं  जानना  चाहता  हू  कि  क्या  आप  गम्भीरता
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 से  विचार  कर  रहे  हैं  कि  हमारे  यहा  विज

 की  सप्लाई  ज्यादा  से  ज्यादा  हो  ताकि  हमारे

 पिछड़े  हुए  प्रदेश  के  ग्रा दि वासियों  तथा  हरिजनों
 को  राहत  मिल  सके  ?

 श्री  मुहम्मद  शो  क्रेश  :  इस  में  दो  राय  नहीं
 हो  सकती  हैं  कि  पीछा  हुए  इलाकों  को  ज्यादा
 से  ज्यादा  तरजीह  मिलनी  चाहिए  और  काफी

 बैगेज  उन  को  देने  चाहिये  ।  यह  सही  है
 कि  मई,  974  तक  कुछ  हालत  खराब  रही
 ब्रोकर  लब्रेज़  जो  बैगेज  की  सप्लाई  रही  वह
 4638  रही  ।  लेकिन  जून  और  जुलाई  में

 हालत  काफी  सुधर  गई  और  व  लब्रेज़
 6664  तक  पहुंच  चुकी  थी।  अगर  यह

 ट्रेंड  कं टि न्यू  रहा  तो  i972-73  का  जो

 बैक  लाग  है  वह  चन्द  महीनों  में  मुकम्मिल  हो

 जाएगा।

 श्री  कृषाग  अ्रग्रवाल  :  972  और  973
 के  जो  इंडेक्  हैं  ग्रोवर  इंजन  नंगे  हुये

 हैं
 वे  कितने

 दिनों  में  आप  करियर  कर  देंगे।  किसी

 स्थान  पर  तो  974  के  इंजन  UT  कर  खड़े

 हो  गये  हैं  जोर  किसी  जगह  पर  972  से

 खड़े  हैं  लेकिन  बंधन  सप्लाई  नहीं  हो  रह  हैं।

 कोई  यूनिफार्म  पालिसी  नहीं  है  और  इस
 कारण  से  बडी  गड़बड़ी  हो  रही  है  ।  मैं  चाहता

 हु  कि  मंत्री  महोदय  इस  पर  पना  निश्चित

 मत  प्रकट  करे  ।

 श्री  मुहम्मद  शफो  कुरेशी  :  रजिस्ट्रेशन  जिन

 बैगेज  का  L972  में  हुआ  है  उन  को  दो  चार

 महीने  के  अन्दर  अन्दर  हम  मुकम्मल  कर  सकेंगे  ।

 श्री  अटल  बिहारी  वाजपेयी  :  मध्य
 प्रदेश  बन  सम्पदा  की  दृष्टि  से  बहुत  समृद्ध
 है  -  वहां  सरकार  का  कहना  है  कि  अगर

 रेल  बैगन  उन्हें  मिले  और  माल  बाहर  जल्दी

 जल्दी  जाता  रहे  तो  उसकी  आमदनी  बहुत
 बढ़  सकती  है  1  प्रदेश  सरकार  ने  9597

 बैगेज  की  मांग  की  है  ।  इस  मांग-  को  क्‍यों
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 पूरा  नहीं  किया  जा  रहा  है  कौर  कब  तक  इतने
 बैगंन  आप  उसको  दे  सकेंगे  ?

 श्री  मुहम्मद  काफी  कुरेशी :  फारेस्ट

 रोड- रन  का  जो  ट्रैफिक  है  इ  को  प्रायोरिटी

 मिली  हुई  है  और  मध्य  प्रदेश  के  ही  इलाके  में

 स्टील  भी  है,  कोयला  भी  है,  सीमेंट  भी  है,
 पेपर  भी  है,  फूठग्रेज़  भी  हैं ग्रौर  उसको  पहले
 प्रायोरिटी  मिलती  है।  इसे  लो  प्रायोरिटी

 चकि  मिली  हुई  है  इस  बजह  से  गंज  हम  पूरे
 तौर  पर  नहीं  दे  गाते  हैं।  लेकिन  मई

 तक  ट्रेड  खराब  था  और  जून  जुलाई  में  ट्रेड

 सुधरा  और  660  से  भी  ज्यादा  बिंज  हमने

 दिए  ।  यह  रफ्तार  अगर  जारी  रही  तो

 1972-73  के  जो  इंडेंट  हैं  उन  को  दो  महीने

 में  हम-पमुझम्मिल  तौर  पर  पूरा  कर  देंगे  ।

 श्री  अटल  विहारी  वाजपेयी  :  9597

 वे गंज  की  जो  उनकी  मांग  है  उस  की  पूरी  करने

 में  आप  कब  तक  समर्थ  होंगे  ?

 श्री  मुहम्मद  काफी  कुरेशी :  इह  वक्‍त

 कोई  खास  तारीख  उसके  लिए  देना  मुश्किल
 है।  मई  तक  हम  4638  बंगले  देते  थे  ।

 जुलाई  होने  में  6664  दिए  हैं  ।  एक

 महीने  में  दो  हजार  बढ़ाये  हैं।  और  यही

 ट्रेंड  कंटिन्यू  रहा  तो  यक्रोतत  तीन  महीने
 के  अन्दर  ay  दर  नो  हजार  बैगेज  हम  दे  सकेंगे  |

 Sale  of  Obscene  Literatures  at  Book-
 stalls  by  M/s.  A.  H.  Wheeler  and

 Company

 4:

 *409.  SHRI  LALJI  BHAI:

 SHR!  KRISHNA  CHANDRA
 PANDEY:

 Will  the  Minister  of
 be  pleased  to  state:

 RAILWAYS

 (a)  whether  M/s.  A.  H.  Wheeler  &
 Co.  were  caught  selling  obscene  litera-
 tures  at  bookstaills  on  Railway  plat-
 forms  by  Railway  officials;
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 (b)  whether  any  complaints  of  sel-
 ling  of  smuggled  bookg  and  magazin-
 es  by  them  were  made  by  Railway
 officials  ag  well  as  pacsengers:  and

 (c)  if  go,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SIIRI
 MOHD.  SHAFI  QURESHI):  (a)  No.
 However,  fifteen  books  having  sug-
 gestive  titles  were  seized  Irom  M/s
 A.  में,  Wheeler  &  Co.  at  Delhi  Muin
 station  during  the  course  of  an  inspec-
 tion  but  a  scrutiny  of  these  books  by
 the  Administration  revealed  that  they
 were  not  obcene  literature

 {by  No.

 (९)  In  view  of  above  the  question  of
 tuking  action  does  not  arige

 करी  लाल  जी  भाई  मैं  ने  30  जनार्दन  का

 तारांकित  प्रश्न  सांझा  725  पूछा  था  जोकि

 मेम  ए  एच  भरी  ।र  एड़  कम्पनी  के  साथ  चबक
 स्टालों  के  लिए  करार  करने  के  बारे  में  था।

 उस  में  स्त्री  महोदय  ते  अपने  उत्तर  में  पह  कहा  था
 मेमने  ए  एव  बड्ीपर  एड  कम्पन ों  के  साथ  कई
 विशेष  पक्ष गाते  नदी  किया  गया  है  म्रोर  उसके

 साथ  करार  किया  गया  हे  l  हमसे  साफ  जाहिर
 होता  है  कि  विशेष  पक्षपात  तो  नहीं  कुछ
 पक्षपात  जरूर  इस  फर्म  के  साथ  किया  गया  है।
 अब  इस  प्रश्न  में  भी  इन्होंने  कहा  है  कि  उलेमा
 शीर्षक  वालो  पत्नी  पुस्तके  जब्त  की  गयी  हैं
 लेकिन  जाच  करने  पर  पता  चला  कि  ये  पुस्तके
 झील  नही  हैं  -  यह  तो  छोटी  सदरी  सोना
 काह  वाली  बात  हो  गई  कि  सोना  तोड़ा  बन
 गया  1  अश्लील  साहित्य  प्रा  नहीं  कहा  क
 दिया  गया।  मन्ने  शक  है  कि  इसमें  इनका
 गना  हाथ  न  हो,  कुछ  गोलमटोल  न  हो,  चुनाव
 के  लिए  चन्दा  शादी  लेने  की  बात  न  हो  -  इस
 प्रकार  को  शंका  जरूर  है

 प्रत्यक्ष  महोदय :  यह  शंका  कभी  और
 जगह  दूर  कर  लेना |

 श्री  प्रबल  विहारी  वाजपेयी  :  लम्बी  गका
 है,  कौर  जगह  दूर  नही  होगी  ।

 श्री  लाल जो  भाई:  रेल  अधिकारियों
 फी  तथा  यात्रियों  की  भी  शिकायत  थी  कि

 यह  उतेजित  साहित्य  है  अश्लील  साहित्य
 है।  इनके  सब  सबूत  मौजद  थे  ।  लेकिन
 गोलमाल  हो  गया  प्रतीत  होता  है।  कही
 उसका  पिता  दिया  हैया  दबा  दिया  है

 अध्यक्ष  महोदय  :  पुस्तकों  में  क्या  लिखा
 था  यह  तो  बताइये।  आपने  पढ़ा  भी  है  ?

 कौन  सी  पुस्तक  पढ़ी  है  जो  छिपा  दी  है

 st  ore  भाई  :  पुस्तकें  ऐसी  थी,
 जिन  में  नग्न  लारी  थी,  जित  का  बेचा  जाना
 जनता  के  हित  मे  नटी  था।  ऐसी  पुस्तकों  को
 सरकार  बेचने  नहीं  दनी  है।  उसे  प्रकार
 की  पुस्त के  पकड़ो  गयी  ी  |

 अ्रध्यक्ष  महोदय  :  श्राप  का  प्राप्त  क्या  है  ?

 -मिनिस्टर  साहेब  जो  कुठ  समझे  हो,  उस  का
 जबाब  दे  दे  ।

 श्री  मरम्मत  रफ़ी  कुरेशी  :  मेरी  समझ
 में  तो  कुछ  नहों  पा  है।  मेम्बर  साहब
 बनाये  कि  उन  को  किस  किताब  पर  एव राज्
 है  1  मैं  उन  किताबों  को  साथ  लाया  हु  और
 मैं  उन  को  दिखा  सकता  हु  ।  हथ  ते  5
 किनारे  जब्त  की  है।  नाम  उनके  चढ़े  दिलकश
 थे,  लेकिन  अन्दर  कुछ  नहीं  था।

 थी  लालजी  भाई:  मंत्री  महोदय  ने

 कहा  है  कि  उन  पुस्तकों  के  इन्दर  कुछ  नहीं

 है।  मै  बताता  चाहता  हू  कि  पुस्तकों  के

 नाम  भी  खराब  थे  और  उन  के  इन्दर  नग्न

 फोटो  थे  |

 झष्यक्ष  महोदय:  बाप  को  कौन  सी

 किताब  प्रो  लगी  7  डागा  t



 7  Oral,  Answers

 aft  मूलचन्द  डाया:  कया  मंत्री  महोदय

 बता  सकते  हैं  कि  प्रतीत  साहित्य  किसे  कहते
 हैं  भौर  क्‍या  उन्होंने  उन  किताबो  को  पढ़ा  है  ?

 प्रत्यक्ष  महोदय  :  वे  पंख हू  की  पच्द्हू
 किताब  मुझे  भेज  दीजिए  t  मैं  बता  दूगा  ।

 शी  सतपाल  कपूर:  इसके  लिए  एक
 पार्लियामेंटरी  कमेटी  बनानी  चाहिए,  जो

 यह्  फैसला  करे  कि  वहू  झावसीन  लिटरेचर
 है  या  नही  ।

 शी  मुहम्मद  शफ़ी  कुरेशी  :  जो  5  किताबे
 जब्त  की  गई  हैं,  हमारे  म्ाफिसज  ने  उन  को  पढ़ा
 है।  वे  काफी  काबिल  झ्रादमी  है।  पढ़ने  के  बाद
 उन्होंने  कहा  कि  उन  में  ऐसा कोई  झावसीन
 बात  नहीं  है

 SHRI  BISWANARAYAN  SHAS-
 TRI:  May  I  know  from  the  hon.  Minis-
 ter  is  there  any  machinery  in  the  Rail-
 way  Department  to  screen  the  books
 sold  on  these  book  stalls?  Secondly,
 what  is  the  language  of  the  books
 which  have  been  seized?

 SHRI  MOHD.  SHAFI  QURESHI:
 These  books  are  in  Hindi.  Under  the
 terms  of  the  contract  this  is  a  condi-
 tion  that  these  book  stalls  will  not  sell
 obscene  literature,  As  and  when  any
 complaint  comes  checks  are  made.  In
 this  matter  the  complaint  was  made
 by  a  member  of  the  Book  Stal]  Com-
 mittee  and  fifteen  books  were  seized.
 It  was  found  they  did  not  contain  any
 obscenity.

 भ्रध्यक्ष  महोदय  :  ऐसी  किताब  पढ़नी  पड़ती
 हैं  ।  झगर  ऐसी  किताबें  न  हों,  तो  सफर  बड़ी
 मुश्किल  से  कटता  है  |

 SHRI  JAGANNATH  RAO:  May  I
 know  if  there  is  any  ban  on  the  sale  of
 pornographic  literature  at  these  book
 ctalls?  Also  if  these  fifteen  books
 which  have  been  seized  were  pornogra-"
 phic  literature?

 SHRI  MOHD.  SHAFI  QURESHI:  AS
 I  said,  such  literature  is  not  allowed
 on  the  book-stalls.
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 PROF.  MADHU  DANDAVATE:  Ig  it
 true  that  because  of  the  strange  ideus
 of  obscenity  on  the  part  of  some  of  the
 authorities,  the  Russian  author  Alex-
 ander  Solzhenitsyn’s  famous  book
 Gulag  was  banned  and  was  not  allow-

 ed  to  be  sold  at  some  of  the  railway
 book-stalls?

 SHRI  MOHD.  SHAFl  QURESHI:  2
 have  no  guch  information,

 MR.  SPEAKER:  I  think  that  is  not
 relevant  to  the  main  question.  ३  do
 not  think  he  can  mix  his  work  with
 this  question  because  that  book  can-
 not  be  within  these  fifteen  books.  I  am
 sorry  that  would  be  doing  injustice  to
 the  great  author.

 PROF.  MADilU  DANDAVATE:
 Some  people  take  truthful  things  as
 obscence.

 Shortage  of  Crude  Oil
 t

 *4ll.  SHRI  NIHAR  LASKAR;:

 SHRI  P.  A.  SAMINATHAN:

 Will  the  Minister  of  PLTROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  there  is  going  to  be  an
 acute  shortage  of  crude  जा  in  the
 country  In  the  coming  months;

 (b)  if  so,  the  main  reasons  therefor,
 and

 (c)  what  steps  have  been  taken  in
 advance  to  meet  the  shortage?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SILAHNAWAZ
 KHAN):  (a)  to  (०),  As  a  result  of
 the  steep  incrense  in  crude  oil  prices
 since  October  973  and  fuither  steep
 increases  since  January  i674,  foreign
 exchange  cust  of  crude  imports  to  meet
 the  demand  of  petroleum  products  in
 the  country  has  enormourly  increased.
 The  problem  at  present  is  not  cf  avail-
 ability  of  crude  ofl  but  of  mecting  the
 high  foreign  exchange  cost  of  crude  ail
 imports.  Taking  into  arcount  the
 foreign  exchange  availabilily  position,
 the  foreign  exchange  allocation  for  the
 import  of  crude  oil  during  the  curtent
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 financial  year  will  be  Ra,  838  crores.
 This  will  enable  us  to  impurt  about
 3  million  tonnes  of  crude  oil  during
 the  financial  year  as  against  4.07  mil
 lion  tonnes  in  the  last  financial  year.
 Product  import  of  about  a1  million
 tonnes  plus  some  speciality  products,
 refinery  chemicas  etc.  ay  a  cost  of
 Rs.  262  crores  is  also  planned  this
 year.  Bilatera]  arrangements  with
 Iraq  and  Iran  for  crude  iniports  have
 been  entered  into  in  order  to  soften
 the  impact  of  the  crude  oil  prices.

 Various  measures  have  been  taken
 to  curb  the  consumption  of  petiuleum
 products  to  match  with  the  expected
 availability  of  crude  ol  and  petroleum
 products  both  indigenous  and  import-
 ed,  This  is  expected  to  meet  the  es-
 sential  requirement.

 Simultaneously,  steps  have  been
 taken  to  augment  the  indiger.cus  crude
 oil  production  in  the  immedtate  future
 and  also  to  progressively  increase  the
 production  level  to  I].42  nullion  tonnes
 by  1978-79.

 SHRI  NIHAR  LASKAR:  Whatever
 may  be  the  reasons,  during  the  current
 year  we  have  a_  shortfall  of  product
 availability.  May  I  know  how  we  are
 going  to  meet  the  demands?

 SHRI  SHAHNAWAZ  KHAN:  The
 only  way  to  meet  the  requirements  ul
 the  country  is  to  tighten  our  belts.  We
 have  taken  steps  to  bring  about  a  re-
 duction  in  the  use  of  motor  spirit.  We
 have  also  imposed  cuts,  about  30  per
 cent  cut  on  the  consumption  of  kerosene
 oil  We  have  also  written  to  the  State
 Governments  to  exercise  extreme  eco-
 nomy  in  the  use  of  fuel  oil  and  diesel
 oil,

 SHRI  NIHAR  LASKAR:  Evidently
 the  only  alternative  left  is  ta  go  in  in
 a  very  big  way  for  indigenous  produc-
 tion  of  crude  oil  in  the  country.  There
 are  certain  very  prospeclive  areas
 mostly  in  the  North-eastern  region.
 May  I  know  whether  Government  are
 concentrating  on  those  arcas  or  making
 g00d  efforts  in  those  areas?
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 SHRI  SHAHNAWAZ  KHAN:  Cer-
 tainly  as  the  hon.  Member  has  very
 rightly  pointed  out,  it  is  time  that  we
 intensify  our  efforts  at  finding  more
 oil  in  the  country.  The  Bombay  High
 oil  find  is  known  to  the  whole  country.
 We  are  now  trying  to  dig  more  wells
 in  the  close  vicinity  of  the  well  which
 has  been  proved  successful  in  the  Bom-
 bay  High.

 The  hon,  member  would  be  glad  to
 know  that  in  the  eastern  region  at  a
 place  known  as  Galeki  we  have  found  a
 very  promising  well  and  we  can  ex-
 pect  very  good  results  from  it.  As  the
 Chairman  of  ONGC  has  said  in  a  state-
 ment,  by  the  end  of  two  years  we  will
 be  able  to  increase  the  production  of
 our  indigenous  crude  by  about  2  mil-
 hon  tonnes.  That  will  be  of  some  help
 to  us.

 SHRI  NIHAR  LASKAR:  In  Tripura?

 SHRI  SHAHNAWAZ  KHAN:  In  Tri-
 pura,  Lekwa  and  other  areas  drilling
 operations  are  in  progress

 SHRI  JYOTIRMOY  BOSU.  In  the
 context  of  what  the  hon.  Minister  has
 said  just  now,  is  it  or  is  it  not  a  fact
 that  the  American  oi]  companies  are
 wanting  exploration  corcessions  in
 areas  nearer  to  Diego  Garcia?  If  50,
 what  are  the  details?

 SHRI  SHAHNAWAZ  KHAN:  Certain
 areas  along  the  coast  of  India  were
 delineated  and  after  reserving  Bombay
 High  for  our  own  exploration.  we  have
 thrown  open  these  areas  on  the  conti-
 nental  shelf  of  India  for  exploration
 by  any  nation  that  is  prepared  to  ac-
 cept  our  terms.  Some  companies
 have  already  made  offers  and  We  are
 awailing  offers  from  some  other  count-
 ries  who  are  showing  interest.

 SHRI  JYOTIRMOY  BOSU:  We
 wanted  to  know  the  details.

 SHRI  SHAHNAWAZ  KHAN;  They
 have  not  asked  for  an)  special  con-
 cession  near  Diego  Garcia  at  all.

 SHRI  JYOTIRMOY  BOSU:  They  have
 not  asked  for  any  special  concession



 II  Oral  Answets

 sear  Diego  Garcia.  But  they  have
 asked  for  normal  concessions.  Which
 are  the  areas  where  the  Americans
 want  to  do  exploration  nearer  Diego
 Garcia?  It  is  a  very  vital  matter.
 The  House  debated  the  Diego  Garcia
 issue  because  we  are  eoually  alarmed
 as  the  Government.  We  wart  to  know
 whether  the  Americans  ale  trying  to
 build  nests  in  the  zarb  of  exploration
 of  oil  near  Diego  Garcia.

 MR.  SPEAKER:  He  has  replied,

 SHRI  JYOTIRMOY  BOSU:  This  is
 arising  out  of  what  he  said  It  us  a
 very  serious  matter.  The  kon.  Minis-
 ter  said  they  have  not  asked  for  any
 special  concessions.  I  want  to  ask
 what  are  the  normal  concessiens  they
 have  asked  for.

 SHRI  SHAHNAWAZ  KHAN.  It  ts  on
 international  tender  Any  nation  can
 tender.

 SHRI  DINESH  CHANDRA  GOS-
 WAMI:  The  hon.  Minister  siated  that
 in  order  to  meet  the  shortage  of  crude,
 one  of  the  policies  yf  Government  is
 to  augment  production.  In  this  con-
 text,  what  was  the  production  ef  crude
 from  the  north-east  rer.on  last  year,
 what  is  the  increase  thi?  year  end
 what  extent  of  increase  Governmert
 contemplate  by  the  end  of  this  yew?

 SHRI  SHAHNAWAZ  KHAN  I  do
 not  have  the  exact  breakup  with  me
 at  the  moment.  But  it  is  increasing
 every  year.

 SHRI  DINESH  CHANDRA  GCS-
 WAMI:  Will  he  kindly  sup}ly  us  the
 figures?

 SHRI  SHAHNAWAZ  KIIAN:  Cer
 tainly.

 SHRI  A.  K.  M.  ISHAQUE:  Will
 the  hon,  Minister  te!l  us  whether  ol
 was  found  in  Assam  for  the  first  time
 in  India  and  whether  refinery  in  As-
 sam  has  now  been  closed  for  quite  a
 long  time?  May  I  also  know  whe-
 ther  there  was  exploration  in  West
 Bengal  and  there  was  a  particuter
 prospect  of  finding  oil  in  Baroda  in
 my  constituency?  Why  hus  that
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 been  abandoned  when  there  was  a
 chance  of  getting  oil  at  that  point?

 o.
 MR  SPEAKER:  This  is  too  gen-

 eral  a  question,  not  your  constituency
 alone.

 SHRI]  SHAHNAWAZ  KHAN:  In
 West  Bengal  we  drilled  but  we  did  not
 find  anything  very  promising.

 SHRI  A.  K.  M.  ISHAQUE:  What
 about  Assam?

 SHRI  SHAHNAWAZ  KIIAN:  We
 are  exploring  in  Assam,

 SHRIMATI  ROZA  DES!IPANDE:  In
 view  of  the  acute  shortage  cof  Lero-
 sene  oi],  |  would  hke  to  know  whether
 Government  are  thinking  of  seducing
 the  price  of  cooking  gus  I.PG—which
 has,  I  think,  no  nigh  co:t  value  and
 which  is  being  used  not  only  by
 women  jin  urban  ares  but  also  to
 some  extent  by  women  ip  rural  areas
 also  I  was  told  in  the  consultative
 committee  for  this  Ministry  that  LPG
 is  used  by  the  higher  class  families
 only,  which  is  not  2  fact.  I  would
 request  the  Minister  to  lock  into  the
 matter  and  reduce  the  priee  of  cook-
 ing  gas,  which  can’t  ssme  extent  sol-
 ve  the  problem.

 SHRI  SHAHINAWAZ  KIUAN:  The
 ministry  is  not  thinking  of  it  because
 there  is  not  much  scope  for  it.  Now,
 that  the  hon.  lady  member  has  made
 the  suggestion,  we  will  have  another
 look  at  it.

 Allocation  for  Naphtha  Cracker
 Pro’ect  at  Koyali

 *412,  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  D.  D.  DESAI;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  Indian  Petro-chemical
 Corporation  has  asked  for  8  hundred
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 per  cent  increase  in  allocation  for  Na-
 phtha  Cracker  Project  at  Koyali,
 Gujarat;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  whether  Government  have  con-
 sidered  this  request?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  The  revised  cost
 is  estimateg  at  Rs.  58.06  crores  as
 against  Rs.  29.8  crores  estimated  ear-
 lier.  Reasons  for  increase  are:—

 (i)  change  in  exchange  rate,

 (ii)  increase  in  customs  duty  and
 handling  charges,

 (iii)  escalation  in  prices,
 (iv)  increase  in  pre-production  —in-

 terest,

 (v)  increuse  in  engineering/  précu-
 trement/supersvision  fees  etc,,

 (vi)  increase  due  to
 changes  consequent  upon
 and  technical  variations,

 quantitative
 re-design

 (vil)  increase  in  pre  production  ex-
 penses,  township,  licence  fee,,  and

 (vili)  increase  in  contingencies,
 The  reviseq  cost  is  unde:  considera-

 tion  in  Government.

 SHRI  D.  9.  DESAI:  This  naphtha
 cracker  project  hag  been  delayed  in
 spite  of  all  promises  of  the  Govern-
 ment.  In  view  of  the  fact  that  a
 large  number  of  industrial  units  are
 dependent  on  the  avulability  of  this
 product,  has  the  Government  prepar-
 ed  any  schedule  for  commissioning  this
 project?  Have  they  found  the  ex-
 change  required  for  this  project  67
 does  it  continue  to  be  still  uncertain
 and  for  how  long  it  wil)  remain  like
 this?

 SHRI  SHAHNAWAZ  KHAN:  It  is
 true  that  there  would  be  a  delay
 of  about  two  years  in  the  commission-
 ing  of  this  plant  due  ty  various  factors
 which  I  have  just  mentioned,  The
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 proposal  for  imcrease  in  project  cost
 is  receiving  the  attention  of  the  Gov-
 ernment.  I  cannot  make  any  com-
 mitment  at  this  moment.

 SHRI  D.  D.  DESAI:  The  other  day
 the  Petroleum  and  Chemicals  Minis-
 ter  was  talking  about  the  take-over
 of  foreign  refineries.  He  said  they
 are  committed  to it.  Government  is
 also  committed  to  the  expansion  of
 industrial  production  within  the  coun-
 try  based  on  petroloim  as  the  raw
 material.  Would  it  be  that  you
 would  fritter  away  the  limiteq  resour-
 ces  in  wasteful  acquisition  of  existing
 capabilities  or  would  it  be  that  the
 money  would  be  saved  fm  implement-
 ing  a  large  number  of  public  sector
 projects  in  the  fields  of  fertilisers.
 petro-chemicals,  pharmaceuticals  and
 various  other  chemicals  which  fall
 under  this  ministry?  I  am  talking
 about  resources,

 SHRI  SHAHNAWAZ  KHAN:  The
 resources  position,  as  is  generally
 known  to  the  House,  is  difficult  in  the
 country.  But  this  project  has  al-
 ready  Started.  We  have  placed  orders
 for  over  76  per  cent  of  the  equipment.
 Civil  engineering  works  have  started.
 We  have  already  mude  good  progress
 and  we  are  very  hopeful  of  gcing
 through  with  it.

 SIIRI  9.  D.  DESAI:  I  want  to
 know  when  the
 take  place.

 SHRI  SHAHNAWAZ  KHAN:  We
 hope  to  commission  these  plants  by
 about  1976.

 commissioning  will

 Charges  against  Hindustan  Lever  Lid.

 413.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  he  pleased
 to  state:

 (a)  whether  Hindustan  Lever  Ltd.
 has  been  charged  by  the  M.R.T.P.
 Commission  with  unfair  and  restric-
 tive  trade  practices;

 (b)  if  so,  what  are  the  main  char-
 Bes;  and
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 (c)  what  action  if  any,  is  being
 taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA;:  (a)  t6  (c)  The
 M.BR.T.P.  Commission  received  a  com~
 plaint,  dated  the  370  July,  974  from
 M/s.  Shah  Mamlal  Motichang  &  Sons,
 Poona  alleging  that  the  Hindustan
 Lever  Limited  are  indulging  in  several
 restrictive  trade  practices.  Pending
 the  hearing  and  final  disposal  of  the
 application  for  interim  orders,  the
 Commission  restrained  and  prohibited
 the  respondents  by  an  ad-interim  order
 and  injunction  from  terminating  the
 redistribution  stockistship  of  the  com-
 plainants.  This  ad-interim  injunction

 was  subsequently  vacated.  The  appl-
 cation  for  injunction  was  dismissed
 with  costs  quantitifed  at  Rs.  230  on
 the  22nd  July,  974  A  copy  each  of
 the  complaint  from  M/s,  Shah  Mani-
 lal  Motichang  and  Sons,  the  standard
 form  of  redistribution  stockists  agree-
 ment  entered  into  by  M/s,  Hindustan
 Lever  Limited  with  various  dealers,
 and  the  notice  issued  to  M/s.  Hindus-
 tan  Lever  Limited  under  Regulation  7
 of  the  Restrictive  Trofe  Fractices
 (Enquiry)  Regulations  ‘1970,  Is  laid  on
 the  Table  pf  the  House,  which  would
 indicate  the  various  unfair  restrictive
 trade  practices  allegeg  to  be  indulged
 in  by  the  Hindustan  Lever  Limited
 [Placed  in  Library..  See  No,  LT-3230/
 74].  Since  the  matter  is  sub  judice

 before  the  Comnucsia:,  it  has  not  been
 possible  for  the  Commission  to  furnish
 any  additional  information

 SHRI  JYOTIRMOY  BOSU:  If  it  is
 before  a  Commission,  why  should  the
 House  be  deprived  of  information?  It
 is*not  a  court  of  law.  So,  it  cannot
 even  एच  called  sub  judice  There  is
 no  such  practice  that  I  am  aware  of.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 The  Commission  fs  not  a  court  of  law.

 श्री  मयु  सिने  :  शब  हर  खीज  में  सब-

 जूही  लगा  दिया  जाता  है,  अध्यक्ष  महोदय,
 इम  के  बारे  में  सोच-समझ  कर  फैसला  करना
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 चाहिए,  अरब  यह  हर  बीज  में  शिकवे  गया  है,
 प्रकार-सी-लैब्स  के  बारे  में  सबजुडिस,  हर
 चीज  में  सबजुडिस,  पालियामेट  का  मखौल
 बन  रहा  है  |

 SHRI  JYOTIRMOY  BOSU:  That
 term  sub  judice  comes  from  the  word
 judiciary.

 Where  is  the  judiciary  in  this?  This
 ig  only  a  Commission.

 oh  ay  लिये  :  बढ़िया  तरीका  यही
 होगा  कि  हर  चीज  को  कमीशन  के  पास  भेज
 दीजिये  i

 MR,  SPEAKER:  What  type  of  Com-
 mission  is  this?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  H.
 R.  GOKHALE):  There  is  a  distinc-
 tion  between  the  functioning  of  the
 Commission  in  respect  of  allegations
 of  restrictive  trade  practices  and  the
 inquiry  that  the  Commission  makes  in
 regard  to  monoprly  practices.  In  res-
 pect  of  restrictive  trade  practices,
 when  complaints  are  heard  by  the
 Commission  it  acts  not  as  an  advisory
 body,  but  as  a  tribunal.  They  have
 quasi  judicia]  functions  and  they  take
 evidence.  They  function  as  a  tribunal
 and  their  decision  is  binding  on  us,  so
 far  as  restrictive  trade  practices  are
 concerned.  In  the  other  case,  where

 you  refer  a  matter  in  connection  with
 monopolistic  trade  practices  for  a  re-
 port  of  the  Commission,  they  are  acting
 in  an  advisory  capacity  and  their  deci-
 sion  is  not  binding  on  us.

 MR.  SPEAKER:  Rule  4]  (xxii)  says:

 “it  shall  mot  ordinarily  ask  about
 matters  pending  b  fore  any  statutory
 tribunal  or  statutory  authority  per-
 forming  any  judicial  or  quasi-judicial
 functions  or  any  commission  or
 court  of  enquiry  appointed  to  en-
 quire  into,  or  investigate,  any  matter
 but  may  refer  to  matters  concerned
 with  procedure  or  subject  or  stage  of
 enquiry,  if  it  is  not  likely  to  pre-
 judice  the  consideration  of  the  mat-
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 ter  by  the  tribunal  or  commirsion
 or  court  of  enquiry.”

 So,  it  should  not  be  matters  whick  may
 influence  the  ‘ndings  of  the  Commis-
 sion,  When  Mr.  Jyotirmoy  Bosu  asks,
 I  have  to  be  very  careful.

 a  समु  लिखने:  आप  ऐसा  कीजिये-उसी

 हिस्से  को  स्वीकार  करिये  जो  तथ्यों  के  तहत
 धाता  है  ;

 झन्यक्ष  महेँ।कय  :  देख  कर  बतला उगा

 कि  कैसे  आता  है  ?  ।

 SHRI  INDRAJIT  GUPTA  I  may
 point  out  that  in  the  papers  which
 have  already  been  laid  on  the  Table
 by  the  Mimster,  the  details  of  the
 complaints  made  by  these  parties  are
 given.  The  whole  standard  from  sign-
 ed  by  these  parties  hag  been  given.
 Normally,  in  a  case  which  is  sub  judice
 such  things  will  not  be  given.

 MR.  SPEAKER:  I  have  always  beeu
 saying  that  in  cases  of  such  inquiries,
 the  facts  about  their  proceJures  about
 the  parties’  complaints,  cun  be  asked.
 But  when  you  comment  on  the  mils
 of  the  case  pending  before  them  or
 you  comment  on  the  cases  this  way  or
 that  way,  that  is  bound  to  influence
 the  findings.  You  could  avoid  that.

 SHRI  JYOTIRMOY  BOSU:  The
 Minister  can  certainly  furmish  further
 information  in  the  matter  which  can
 be  called  stmetly  facts.  He  has  re-
 frained  from  doing  that  also.  Wul
 you  kindly  direct  him  to  de  so?

 MR  SPEAKER:  I  must  know  what
 type  of  facts  you  want.

 SHRI  JYOTIRMOY  BOSU.  Sir,  the
 observation  that  you  made  in  your
 wisdom  about  ne,  that  you  have  to  ve
 very  careful  when  |  put  a  question,  I
 thank  you  because  I  take  it  as  a  com-
 pliment  knowing  what  vour  attitude

 is  towards  the  Government  ang  us.  I
 take  it  as  a  great  compliment  that  the
 Government  has  to  be  very  careful
 about  me,
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 MR.  SPEAKER:  He  73  a  very  clever
 man.

 SHRI  JYOTIRMOY  BOS:  May  I
 ask  the  hon.  Minister  whether  it  is  or
 it  is  not  a  fact  that  the  Hindustan
 Lever  Ltd.  marketing  system  was  based

 on  unfair  and  restrictive  trade  prac-
 tices  because  distributors  were  not  al-
 lowed  to  sell  below  the  prefixed  cata-
 logue  price  and  also  is  it  a  fact  that
 the  Poona  distributor  was  dismissed
 because  he  solq  the  Hindustan  I.ever
 product  at  a  price  lower  than  what
 was  fixed  by  the  Company?

 About  this  Company  ]  want  to  say
 that  the  Company  with  85  per  cent
 foreign  holding  earned  a  profit  of
 Rs.  5  crores  in  ‘1970-71  and  Rs.  05
 crores  in  1972-73

 T  want  to  know  whether  the  Poona
 distributor  was  dismesed  only  because
 he  sold  the  Hindustan  Lever  produc*
 at  a  price  below  the  pre-fixed  cata-
 logue  price.

 MR.  SPEAKER:
 Lever  within  the

 Is  the  Hindustan
 cognizance  of  the

 Department?  You  asked  about  the
 M.R.TP.  Commission.  Anvhow,  I
 leave  it  to  the  Minster  to  reply  if  he
 has  got  the  information.

 SHRI  प्र.  R.  GOKHALE:  All  the  in-
 formation  which  the  hon.  Member
 asked  for  in  the  Quvest.on  has  been
 supplied.  Let  us  see  whether  [  am
 correct  or  not.  First  of  all,  he  wanted
 to  know  whether  the  Hindustan  Lever
 Ltd  has  been  charged  by  th:  M.R.T-.P.
 Commission  with  unfair  ard  _  restric-
 tive  trade  practices.  Technically
 speaking,  it  is  not  the  MR.T  P.  Com-
 mission  but  we  brought  it  to  the  notice
 of  the  House  that  there  is  a  complaint
 filed  before  the  Commission  in  res-
 pect  of  the  restrictive  trade
 practices  by  a  tirm  in  Poona  which  is
 described  as  ihe  stockists  for  that
 area.  I  have  also  laid  on  the  Table  of
 the  House  the  actual  complaint  made
 by  the  complainant  before  the  Commis-
 sion.  I  have  also  laid  the  notices  as
 sued  by  the  Commission  to  the  persons
 concerned.  All  these  are  matters
 which  are  under  investigation.



 39  Oral  Answers

 SHRI  JYOTIRMOY  BOSU:  I  wanted
 to  highlight  this  point  that  when  the
 distributor  defieqg  the  Company  and
 sold  a  commotlity  at  his  own  discre-
 tion,  at  a  price  below  the  pre-fixed
 catalogue  price,  he  was  dismissed,  Is
 that  the  only  reason  that  he  has  been
 dismissed?

 MR,  SPEAKER:  It  is  for  the  Com-
 mission  to  find  out,  not  for  him  ty  give
 a  decision  here,

 SHRI  JYOTIRMOY  BOSU:  My
 second  question  is,  whether  it  is  or  it
 is  not  8  fact  thet  the  Company  is  cel-
 ling  commercial  glyc*rine  in  collusion
 with  the  frm,  M/s.)  Manohurlal
 Munshilal,  which  have  <ccumulated
 stocks  over  a  long  period  of  time,  at
 an  enhanced  rofe  which  :s  much  above
 the  catalogue  price  that  is  prevulent
 and,  secondly,  whether  it  is  also  not  a
 fact  that  they  have  made  it  a  c)ndi-
 tion  for  the  distmbutors,  agents  and
 sellers  to  sell  detergent  also,  that  is,  if
 they  have  to  sell  soan,  for  eich  cabe
 of  soap,  the  person  is  forced  to  buy
 two  or  three  pachets  of  detergent  You
 can  find  that  out  from  the  sales  figures
 of  the  last  six  months  as  to  how  their
 detergent  figures  have  gone  up  in  the
 market.  This  is  a  very  serious  mutter.
 We  would  lke  the  Minister  to  tell  us
 whether  it  is  true  and  if  so,  what  steps
 they  are  going  to  take  in  this  regard.

 SHRI  BEDABRATA  BARUA:  The
 last  mentioned  alleyation  is  true.
 There  are  a  large  number  of  restric-
 tive  trade  practices  Leing  redqistered
 with  the  Commission.  We  are  alreuty
 Processing  and  filing  several  cases  of
 this  type  before  the  Cornmissicn  for
 inquiry.

 Regarding  the  sale  of  commercial
 glycerine,  we  do  not  have  any  infor-
 mation  about  that.  The  administra-
 tive  Ministries  look  after  these  matters.
 Whatever  information,  whatever  alle-
 gations,  we  have  received  from  dilfe-
 rent  sources  anid  hon  members,  we
 have  already  forwirded  them  io  the
 administrative  Ministries  and  we  have
 asked  them  to  inquire  into  aly  those
 cases  and  give  us  a  report  on  thore
 matters.  Also,  so  far  as  the  Cummis-
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 sion  is  concerned,  whatever  iy  possi-
 ble,  we  will  certainly  put  up  before
 the  Commission--if  any  restrictive
 irade  practices  are  put  up  before  us.

 SIIR]  JYOTIRMOY  BOSU:  He  has
 avoided  giving  reply  to  mv  question

 MR  SPEAKER:  No  more  supplemen-
 tary  please.  He  has  very  clearly  ans-
 wered.

 SHRI  JYOTIRMD:  BOSU:  This
 Government  is  subservient  to
 the  monopolists,  particularly  foreign
 monopolists,  and  that  is  why  they
 are  behaving  like  this.

 MR,  SPEAKER:  Are  you  satisfied
 now  with  all  these  observations?  Mr.
 Naik.

 SHRI  B.  V  NAIK:  I  want  to
 know  whether  this  case  of  Hindustan
 Lever  versus  the  private  trader  from
 Poona  was  an  instance  of  action  taken
 suo  moto  by  the  Monopolies  Restric-
 tive  Trade  Pisctices  Commission  and
 whether  this  is  the  first  case  and  if  it
 is  the  first  cise  of  this  nature  where
 MRTP  Commission  has  taken  cogni-
 zance  suo  moto,  by  itself,  whether
 such  complaints  will  be  entertained
 in  future  in  large  numbers  80  that
 they  Serve  as  a  sort  of  Ombudsman
 as  the  papers  have  said.

 SHRI  BEDABRATA  BARUA:  This
 is  not  the  first  case  in  regard  to  res-
 trictive  trade  practices  We  have  other
 cases  also.  In  fact,  we  have  filed
 several]  cases.  This  was  nota  suo
 moto  case;  the  aggrieved  party  had
 approached  the  Commission  and  then
 the  Commission  is  inquiring  into  it.

 SHRI  INDRAJIT  GUPTA:  In  view
 of  the  fact  that  the  Hindustan  Lever
 is  probably  the  largest  manufacturer
 in  this  country  of  soaps  and  of  the
 dalda  brand  of  vanaspati,  both  of
 which  are  hardly  available  in  the

 country  to  the  ordinary  consumer,  I
 want  to  know,  in  case  the  Monopolies
 Restrictive  Trade  Practices  Commis-
 sion,  after  due  investigation  finds
 that  these  complaints  are  justified
 and  that  the  company  has  been  gull-
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 ty  of  restrictive  trade  practices  which
 have  contributed  to  the  present  acute
 shortage  and  high  prices  of  these  es-
 sential  commodities,  what  action  Gov-
 ernment  would  take.  I  want  to  know
 what  is  the  action  which  Government
 takes  in  such  cases  when  a  company
 is  found  to  be  guilty  by  this  tribunal
 of  restrictive  trade  practices  which
 are  harmful  to  the  interest  of  the
 community,  what  is  the  prescribed
 form  of  action  that  is  taken  by  way
 of  penalty  or  anything  else  by  the
 Government.  Or  is  it  that  nothing  is
 done  and  it  is  simply  recorded?  What
 happens,  I  want  to  know.

 SHRI  R.  H.  GOKHALE:  If  the
 Monopolies  and  Restrictive  Trade
 Practices  Commission  finds  ultimately,
 whether  in  this  case  or  in  any  other
 case,  that  a  restrictive  trade  practice
 is  committed,  certainly  appr  priate
 action  will  be  taken.

 SHRI  INDRAJIT  GUPTA:  What  is
 that  appropriate  action?

 Are  they  prosecuted  or  punished  in
 any  way?  Or,  are  they  simply  asked
 to  change  the  terms  of  contract?
 They  are  hoiding  the  country  to  ran-
 som.

 SHRI  BEDABRATA  BARUA:  About
 the  real  position  regarding  the  pru- ducts  that  the  company  has  made,  I
 would  not  like  to  go  into  details
 because  except  for  the  inspector's
 report,  we  do  not  have  much  informa-
 tion  before  us,  So  far  as  Vanaspati  is
 concerned  the  company  has  always been  representing  to  government  that
 it  is  not  profitable  because  of  the  raw
 material  prices  being  high.  On  ins-
 pection  we  have  found  this  from  ther
 accounts.  I  do  not  say  that  this  is  the
 final  thing,  there  may  bo  other  factors
 hike  costing  and  so  on.  But  on  the
 basis  of  the  preliminary  report  we
 found  that  they  were  losing  from  Rs.
 i00  to  a  little  more  per  tonne.

 MR.  SPEAKER:  The  question  was
 regarding  penalty  and  punishment  if

 SRAVANA  29,  896  (SAKA)  Oral  Answers  22

 these  companies  are  guilty  of  restric-
 tive  practices.

 SHRI  BEDABRATA  BARUA:  The
 position  is  this  Controlling  the  price
 is  one  thing  and  restrictive  practice  is
 another  thing.  The  development
 ministries  are  concerned  with  control
 of  prices,  raw  materials  prices  etc.
 Regurding  soeps,  there  are  two  kinds
 of  soaps  for  some  we  have  informal
 price  control,  for  some  we  don’t  have
 For  restrictive  trade  practice  they  can
 be  prosecuted.

 But  restricted  production  which  the
 hon  Member  has  alleged  will  not
 alone  be  sufficient  as  a  subject-matter
 for  vnquiry  into  restrictive  trade
 practice.

 SHRI  INDERJIT  GUPTA:  I  am
 talking  of  restrictive  trade  practice
 If  they  are  found  guilty  will  the
 Government  normally  take  action

 by  way  of  prosecution?

 SHRI  H  R  GOKHALE:
 frank  with  the  House.  I  wou'd  say that  even  with  regard  to  that  I  will
 examine  the  pnsition  whether  prose-
 cution  is  possible  or  not  and  put  it
 on  the  Table  of  the  House.

 SHRI  INDRAJIT  GUPTA:  All
 these  vears  you  don’t  know!

 I  may  be

 SHRI  DINEN  BHATTACHARYYA:
 They  took  so  lone  to  prosecute  the

 company,

 at  aa  लिसये  :  अध्यक्ष  महोदय  श्रीमती
 दंडवते  ने  मुझ  से  कहा  कि  सूपर  बाजार  में

 जब  वे  लॉस,  |  रेक्‍्सोना  साबुन
 खरीदने  जाती  है  तो  लाइफ ब्वाय  भी  लेसा

 पडता  हैँ  और  कपड़ा  होने  के  चिप्स  भी  लेने

 पवन  हैं  तो  क्या  यह  बात-सही  है  कौर  यह

 रेट्रिक्टिव  प्रेक्टमेज  में  नही  जाता  ?

 SHRI  H.  R.  GOKHALE:  If  it  is  a
 fact  l  cun  bring  it  to  the  notice  of
 the  Tribunal.  Let  him  wrile  to  me.
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 SHRI  B.  K.  DASCHOWDHURY:
 From  the  facts  stated  in  reply  to  the

 question  I  find  that  there  are  two

 parts,  On  the  basis  of  the  applica-
 tion  submitted  by  the  particular  firm

 at  Poona,  an  ad  interim  injunction
 was  issued  by  the  court.  Subsequent-
 ly  that  was  vacated.  The  second

 part  is  that  before  the  Commission
 also  there  are  long  list  of  complaints
 which  has  been  declareq  as  a  matter
 of  sub  judice.  Therefore,  I  would  like
 to  know  from  the  hon.  Minister  as  to
 what  happened  and  what  basis  the
 injunction  was  vacated  against  the
 firm?  What  are  the  findings  of  the
 court?

 SHRI  H  R.  GOKHALE:  Ad  Interim

 injunction  is  granted  by  courts,  judi-
 cal  or  quasi-judicial,  in  prima  facie
 cases.  They  must  have  probably  de-
 cided  that  there  was  a  prima  facie
 ease  but  I  won't  vouchsafe  that.  If

 possible,  I  can  obtain  a  copy  of  the
 order  and  place  it  before  the  House.
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 Production  of  Vitamin  ‘C’

 4i4.  SHRI  H.  M.  PATEL:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  What  is  our  present  bulk  pro-
 duction  of  Vitamin  ‘C’,  separately  in
 the  public  and  private  sectors;

 (9)  what  is  the  installed  capacity
 and  the  actual  production  per
 annum;

 (c)  to  what  extent  does  the  indi-
 genous  production  fall  short  of  the
 country’s  estimated  requirements  to-
 day  and  is  expected  to  fall  short  dur-
 ing  each  of  the  next  four  years;  and

 (d)  what  steps  are  being  taken  for
 ensuring  that  the  indigenous  capacity
 is  expanded  so  as  to  caver  the  coun-
 try’s  requirements?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 (a)  ang  (b)  Details  of  mstalled
 capacity  for  manufacture  of  Vitamin
 C  and  its  actual  production  during
 973  are  given  below:'—

 S.  No.  Name  of  the  Party

 Public  Sector
 t  Hindustan  Antibiotics  Ltd.

 Private  Sector

 Sarabhai  M.  Chemicals

 2  Suneeta  Vitamins  and  Chemicals  Lid.  .

 (figures  in  tonnes)

 Licensed  _Tnstalled  Actual  Production
 Capacity  Capacity  in  7973

 1  2  a5.  25  Nil

 (Trail  production  started  in
 ¥973.  They  are  yet  to  report
 commercial  production)

 20  N.A,  26

 125,  एल  Nil
 installation
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 (c)  Production  of  Vitamin  C  in  the
 country  during  the  year  3973  was
 26i  tonnes  and  imports  during  ‘1972-
 73  &  1973-74  were  280.63  tonne.  and
 306  tonnes  respectively.  During  the
 year  1974-75  a  quantity  of  270  ton-
 nes  have  been  planned  for  imports
 through  S.T.C.  No  estimates  of
 shortfall  of  production  of  Vitamin  C
 during  the  next  four  years  have  been
 made  as  the  quantity  to  be  imported
 will  depend  upon  the  indigenous  avail-
 ability.

 (d)  Task  Force  on  Drugs  and
 Pharmaceuticals  set  up  by  the  Plann-
 ing  Commission  has  assessed  the
 1978-79  demand  of  Vitamin  C  at  900
 tonnes.  HAL  a  Public  Sector  under-
 taking  propose  to  expand  their  capa-
 city  to  250  tonnes  per  annum  during
 the  5th  plan  period,

 Application  of  M/s,  Sarabhai  M.
 Chemicals  for  expansion  of  capacity
 upto  480  tonnes  is  being  processed.

 A  letter  of  intent  for  a  capacity  of
 50  tonnes  per  annum  of  Vitamin  C
 has  been  granted  to  Shri  D,  R.  Gandhi
 for  the  establishment  of  a  new  unit.
 The  proposal  of  M/s.  Goenka  &  Col
 for  the  grant  of  an  industria]  licence’
 for  a  capacity  of  25  tonnes  of  Vita—
 min  C  is  being  processed.

 SHRI  तर,  M.  PATEL:  Will  the  hon.
 Minister  please  explain  why  they  are
 still  resorting  to  imports  of  such  a
 large  quantity  when  the  existing
 capacity  could  be  increased?

 (a)  When  will  the  Hindustan
 Antibiotics  be  in  a  position
 to  produce  it?  When  will
 the  Government  take  a  deci-
 sion  on  Messrs,  Sarabhai
 Chemicals’  application  for  an
 extension  of  its  capacity  upto
 480  tonnes?  |

 (b)  A  letter  of  intent  had  been
 given  to  M/s.  D.  R.  Gandhi
 for  I50  tonnes,  When  is  ii
 likely  to  go  into  production?
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 (९)  The  proposal  of  Shri  Goenka
 is  now  under  process,  When
 will  Government  take  a  deci-
 sion  and  when  will  the  com-
 pany  start  erection  of  the
 plant?  In  other  words,  when
 will  further  indigenous  capa-
 city  be  established?  By  what
 date  do  they  expect  to  estab-
 lish  the  indigenous  capacity
 in  each  of  the  case?

 SHRI  SHAHNAWAZ  KHAN:  As
 far  as  Hindustan  Antibiotics  Ltd.,  is
 concerned,  the  hon.  Member  knows
 probably  that  they  are  working  on
 the  technology  of  the  National  Che-
 mical  Laboratory.  There  has  been
 some  delay.  The  plant  is  complete.  We
 are  already  producing  such  things.  I
 have  every  hope  that  within  the  next
 six  months  or  so,  they  wil]  go  into
 actual  production  of  Vitamin  ‘C’.

 As  regards  Sarabhai  Chemicals,  they
 have  submitted  an  application  for
 further  expansion  of  the  capacity  to
 480  tonnes.  That  is  receiving  the  at-
 tention  of  the  Government,

 SHRI  प्र.  M.  PATEL:  You  are  im-
 porting  today  306  tonnes.  You  expect
 the  import  demand  in  the  country  to
 rise  to  900  tonnes,  Today,  the  indi-
 genous  production  is  only  of  the  order
 of  260  tonnes.  That  means  you  want
 to  import  further.

 MR.  SPEAKER:  Mr.  Patel,  you
 have  the  second  chance  to  get  up.
 Let  the  Minister  complete  your  first
 part  of  the  question.  Please  do  not
 interrupt  him  when  he  is  replying.

 SHRI  H.  M.  PATEL:  I  do  not  mind
 Provided  he  gives  a  correct  answer.

 SHRI  SHAHNAWAZ  KHAN:  The
 matters  are  now  before  the  licensing
 committee.  I  am  sure  that  they  are
 fully  apprised  of  this  situation.  They
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 wil]  not  take  long.  Now,  a  certain
 procedure  has  been  gtreamuined.  I
 can  assure  you  that  there  are  no
 undue  delays.  I  have  every  hope  that
 a  decision  will  be  taken  very  soon  in
 this  matter.  We  feel  confident  that
 by  the  end  of  the  Fifth  Five  Year
 Plan  we  hope  we  shal]  be  in  a  posi-
 tion  to  meet  the  full  requirements  of
 the  country  in  Vitamin  ‘C’.

 SHRI  H.  M.  PATEL:  My  second
 supplementary  is  this.  Will  the  Minis-
 ter  please  indicate  what  is  the  cost—
 what  is  the  foreign  exchange  cost—
 for  importing,  say,  hundred  tonnes  of
 Vit,  C?  If  they  have  to  import  600
 tonnes,  how  long  will  it  take  for  the
 Sarabhai  Chemicals  who  are  to-day
 producing  260  tonnes  to  increase  their
 capacity?  And  how  long  will  it  take
 for  the  people  who  are  producing  this,
 such  as  Shri  Gandhi  and  Shri  Goenka
 who  have  not  done  any  production
 before?  They  might  take  more  time
 because  of  that,  How  long  will  it
 take  for  Messrs.  Sarabhai  Chemicals
 to  increase  their  production  if  per-
 mission  is  given  to  them?  Will  Gov-
 ernment  please  consider  whether,  if
 they  have  given  permission,  they  can
 produce?  If  so,  will  it  not  save  a
 considerable  amount  of  foreign  ex-
 change?  This  is  the  import  of  my
 question.  Now,  will  they  tell  us  what
 is  the  cost  of  Vitamin  ‘C’  which  they
 import?  What  is  the  amount  of
 foreign  exchange  invo'vement  today
 and  what  will  it  be  in  future?

 SHRI  SHAHNAWAZ  KHAN;  In
 973  we  imported  300  tonnes  of  Vita-
 min  ‘C’.  The  cost  of  that  was  Rs.  12
 crores.  I  entirely  agree  with  him  that
 Sarabhai's  who  are  already  producing
 Vitamin  ‘C"  would  be  in  u  position  to
 produce  it  quickest  of  all  the  units
 which  are  being  licensed.

 SHRI  H.  M  PATEL:  When  did
 they  apply?

 SHRI  SHAHNAWAZ  KHAN:  Sara-
 bhai’s  applied  some  time  in  June
 1973.
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 SHRI  H.  M.  PATEL:  You  say  the
 licensing  procedures  have  been  im-
 proved  and  they  can  expedite.  It  is
 now  more  than  a  year  when  they  ap-
 plied.  When  did  the  others  apply?

 MR.  SPEAKER:  Mr.  Patel,  you
 want  to  settle  everything  here  and
 now.

 SHRI  K.  S.  CHAVDA:  If  you  look
 at  the  statement  in  the  last  column
 the  actual  production  by  HAL  in  973
 is  ‘nii’.  Assurance  had  been  given  in
 the  Consulative  Committee  of  the
 Ministry  of  Petroleum  and  Chemiculs
 and  also  on  the  floor  of  the  House
 that  HAL  is  going  to  produce  Vita-
 min  ‘C'  before  ‘1972,  I  would  like  to
 know  what  are  the  reasons  for  not
 implementing  that  assurance?

 SHRI  SHAHNAWAZ  KHAN:  As  I
 said  they  were  trying  to  produce
 Vitamin  ‘C’  in  cooperation  with  the
 National  Chemica]  Laboratory.  There
 were  technological  problems  and  that
 had  delayed  it

 Plan  to  put  off  opening  of
 New  Railway  Lines

 °416,  SHRI  MOHINDER  SINGH
 GILL;

 SHRI  NAWAL  KISHORE
 SHARMA:

 Will  the  Minister  of  RAILWAYS
 te  pleased  to  state:

 (a)  whether  due  to  the  present
 Cconomic  crisis,  the  Railways  have
 been  asked  to  put  off  its  programmes
 of  opening  new  lines  and  even  gome
 pruning  has  been  done  in  the  original
 outlay  of  Rs,  00  crores;  and

 (b)  if  so,  what  other  works  have
 been  postponed  due  to  such  instruc-
 tions  of  Planning  Commission?

 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No,  Sir.

 (b)  Does  not  arise,
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 श्री  मिल  किशोर फार्मा  :  आपने  कहा
 है  कि  प्लान  के  बचें  में  श्राप  कोई  कटौती
 नहीं  कर  रहे  है।  मैं  जानना  चाहता  हूं  कि
 1974-75  के  एनुअल  प्लान  में  रेलवे  के

 विकास  के  लिये  क्रिस्टी  घबराती  निर्धारित
 की  गई  है  कौर  किन  किन  रेलवे  लाइनों  पर
 काम  शुरू  करने  का  आपका  इरादा  है  ?

 श्री  मुहम्मद  शो  कुरेशी  :  Q74-75
 के  लिए  सात  नई  के नवें  लाइन।  को  बनाने
 या  कथबर्ट  करने  का  फैसला  किया  है  in  थे  है
 रोहतक  दीवानों  बो  जो),  हत तगर  सकरो

 (एम  जो)  वी  जी  निकम  ८  रामनगर/काठगों
 दाम  झंझारपुर-लकावा. काहा  बाजार  Ate  जा०  )
 बीबीनगर-नाडीकृद  (बी"  जोल)  बासी
 गानी  जावा पुर  (बी०  जीत  )  कौर  धर्म  रबर

 कुमारी  (एम०  जी०)  इन  कार्यों  की

 अनुमानित  लागत  सिवाय  तई  साईन  धर्गतगर
 से  कुमार घाट  लक  Bl  28  करोड  बपपे ह ।

 इन  कार्यो  के  लये  i974-75  के  बजट  में
 0  65  करोड़  कामे  की  राशि  रखी  गर्म  है  1

 श्री  लाल  किशोर  फार्मा  :  मैं  यह  जानना

 चाहता  है  कि  सरकार  नने  जिन  गले  लाइन

 का  काम  शुरू  करते  के  सम्बन्ध  मे  रुपए  या

 है,  क्या  उन  का  काई  साइटिका  आधार  है

 या  सरकार  ने  देन  रेगते  लाइनों  का  काम

 पोलिटिकल  प्रेशर  के  कारण  शुरू  करने  का  फैस
 ला  किये।  राजस्थान  में  हिम्मत  गर-होगा

 देने  लादन  दगी  ता  परी  नहीं  को  ज,  रहो

 है।  मैं  यह  जानता  नाता  दे  कि  बट  कब  तक

 पूरी  की  जायेगी

 श।  मु  हम्माद  शो  क्रोध  :  किसी  इलाके

 की  जरूरत  को  देख  कर  वहा  रेलवे  लाइव

 बिठाई  जाता  है।  इस  में  कोई  पोलेटिकल

 कतभिद्रेशन  नहीं  होता  है  ।
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 WRITTEN  ANSWERS  TO  QUESTIONS

 Absorption  of  Persons  Recurlieg  dur-
 “ing  Strike  Period

 *406  SHRI  SHASHI]  BHUSHAN
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a}  the  total  number  of  new  persons
 recruited  on  the  Indian  Railways  in
 valious  zones  during  the  Rail  strike
 of  May,  1974;

 (b)  how  it  is  proposed  to  absorb
 them  after  the  Rail  strike  was  with-
 drawn,  and

 te)  whether  Government  propose  to
 constitute  a  committee  to  advise  Gov-
 ernment  about  the  cases  of  employees
 who  have  been  suspended  or  have  a
 break  in  service  or  whose  services
 have  been  terminated?

 TH  MINISTER  OF  RAILWAYS
 (SHRI  L  N  MISHRA):  (a)  About

 6  990  persons  were  engaged  on  a  pure-
 ly  temporary  basis,  mosth  on  daily
 rate,  of  wages.

 (hb)  Since  these  appointments  were
 made  on  a  purely  temporary  basis  the
 evtent  rules  for  absorption  ता  sub-
 stitutes/casual  labour  will  also  apply
 in  their  case,

 (०)  No,  Sir.

 सुनसुन।  लिखी  स्टेशन  का  निर्माण

 407.  श्री  मुल्को  राज  सनी:  कग  चल
 मंत्री  यह  बताने  री  कृपा  7  रेगे  कि

 (क)  कपा  सहारनपुर  जिले  में  सुनहरी
 खराड़ी  स्टेशन  बनाने  के  बारे  मे  सरकार  को
 कोई  प्रतिवेदन  प्रात  हुए  हैं  और

 (ख)  यदि  हा,  तो  उन  पर  क्या  कार्यवाही
 की  गई  है  ग्रीवा  करने  का  विचार  है  ?

 रेल  मंत्रालय  में  ऊप मंत्री  (६. |  भहम्मद
 शफ़ी  कुरेशी  :
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 (=)  शौर  (ख)  सुनहरी  खराड़ी  में

 पहले  से  ही  एक  हाल्ट  स्टेशन  खुला  हुआ  है  जहां

 सभी  बुनियादी  सुविधाएँ  मौजूद  हैं  ।

 Expenditure  on  Electiong  by  Political
 Parties

 *4l0,  SHRI  P.  M.  MEHTA:

 SHRI  V.  MAYAVAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  are  con-
 sidering  to  put  curbs  on  expenditure
 by  political  parties  during  election;

 (b)  whether  under  the  new  pro-
 posals,  political  parties  will  have  to
 publish  the  sources  of  their  funds
 for  election  campaign  and  file  returns
 of  theiy  expenditure,  constituency-
 wige;

 (c)  whether  in  order  to  have  clea-
 ner  elections  many  suggestions  made
 by  the  Chief  Election  Commissioner
 in  his  report  which  were  rejected  by
 Government  are  being  reconsidered
 and  re-examined;  and

 (a)  if  so,  when  the  final  decision  is
 likely  to  be  taken  in  thig  regard?

 THE  MINISIER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFA‘RS  (SHRI
 H.  R.  GOKHALE):  (a)  No,  Sir.

 (9)  Does  not  arise,

 (c)  and  (d).  The  suggestions  made
 by  the  Election  Commission  in  this
 behalf  were  examined  in  detail  by  a
 Sub-Committee  spectally  appointeg  by
 the  Joint  Committee  on  Amendments
 to  Election  Law  and  after  careful
 scrutiny,  the  Committee  came  to  con-
 clusion  that  due  to  various  practical
 difficulties,  it  is  not  possible  to  accept
 the  recommendations  of  the  Election
 Commission  on  this  point.  Government
 has  agreed  with  the  views  of  the  Joint
 Committee  on  thig  matter.
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 Cenversion  of  Lakarmandi-Manka-
 pur  Line  into  Broad  Gauge

 *4i5.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  RAILWAYS  be  pleased

 to  state:

 (a)  whether  the  work  on  conversion
 of  the  Lakarmandi-Mankapur  Line
 into  the  broad  gauge  has  since  been
 started;  and

 (b)  if  so,  when  the  work  is  likely
 to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No,  Sir.

 (b)  An  engineering-cum-traffic  sur-
 vey  to  examine  the  conversion  of
 Mankapur-Katra  (near  Ayodhya
 Ghat,  also  known  as  Lakar  Mandi)
 M.G.  line  has  been  sanctioned  on
 25-6-1974,  The  survey  work  is  likely
 to  be  completed  in  about  three
 month  time.  The  question  of  taking
 up  this  conversion  will  be  considered
 after  the  survey  report  is  received
 from  the  North  Eastern  Railway
 Administration  and  examined.

 Release  and  Reinstatement  of
 Arrested  persons  after  Railway

 Strike
 "417.  SHRI  VEKARIA:  Will  the

 Minister  of  RAILWAYS  be  pleasey  to
 state:

 (a)  whether  all  the  persons  who
 Were  arfested  during  Railway  strike
 have  been  released;

 (b)  whether  all  the  persons  who
 have  been  released  have  been  taken
 back  in  service;

 (c)  if  not,  the  number  of  persons
 who  have  not  been  taken  back  in
 service;  and

 (d)  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  and  (b).
 No.  Sir,

 (c)  Sir,  out  of  about  ‘19,500  who
 have  been  released,  only  about  3,500
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 pave  not  been  taken  back  to  duty  80

 far-

 (d)  They  have  not  been  taken  back
 4o  duty  because  they  have  been  either
 dismissed  from  service  under  the  Rail-
 way  Servants  Discipline  and  Appeal
 Rules,  or  have  been  convicted  as  a
 result  of  the  Court  proceedings  against
 dhem,  or  are  still  under  suspension.

 Dieselisation  of  Mabalaxmi  Express
 418,  SHRI  ANNASAHEB  COT-

 KHINDE:  Will  the  Minister  of  RAIL-
 ‘WAYS  be  pleased  to  state:

 (a)  whether  there  is  a  oressing
 demand  to  dieselise  train  Nos,  303  and
 304  Mahalaxmi  Express  on  South  Cen-
 tral  Railway;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI).  (a)
 Yes,  Sir.

 (b)  Dieselisation  of  long  distance
 overcrowded  Mail/Express  trains  is
 being  done  on  a  programmed  basis
 having  regard  to  the  limited  avail-
 ability  of  diesel  locomotives  which  are
 primarily  required  for  clearance  of
 goods  traffic.  As  and  when  additional
 diesel  locomotives  become  available
 after  meeting  the  requirements  of
 goods  traffic.  dieselisation  of  303/304
 Mahalaxmi  Express  will  be  duly  con-
 sidered  alongwith  other  similar  de-
 mands.

 Direct  ExPresg  Train  between  Dhan-
 bad  ang  Patna  and  between

 Gomoh  and  Kharagpur

 *419,,  SHRI  R.  N.  SHARMA:  Will
 the  Minister  of  RAILWAYS  he
 Pleased  to  state:

 (a)  whether  Government  have  any
 Scheme  to  introduce  Express  train
 services  direct  between  Dhanbad  and
 Patna  via  Gaya  in  the  Eastern  Rail-
 Way  and  between  Gomoh  and
 Kharagpur  via  Adra  in  the  South
 Eastern  Railway;  and
 3779  LS—2
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 (9)  if  so,  the  date  proposed  for

 starting  the  services?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (8)  No,  Sir.

 (b)  Does  not  arise.

 कलकता  कौर  बिल्ली  के  बीच  तेज  गाड़ियों  का

 विलम्ब  से  चलना

 420.  थी  रामावतार  शास्त्री:

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 क)  क्या  रेल  हडताल  के  बाद  कलकत्ता

 से  दिल्ली  और  दिल्ली  से  कलकत्ता  जाने

 वाली  प्राय:  सभी  रेलगाड़ियां  घण्टों  विलंब  से

 चल  रही  हैं  ;

 (ख)  यदि  हां  ,  तो  ईस  के  क्या  कारण

 है  ;  और

 (ग)  इस  बारे  में  सरकार  ते  क्या  कार्यवाही
 की  है  और  उसका  क्‍या  परिणाम  निकला  ?

 रेल  मंत्रालय  में  उपसंद्रो  (क्रि  मुहम्मद
 1...  कुरेशी)

 (क)  और  (ख)  :  जी  नहीं  1  मई,  974

 में  रेल  हड़ताल  के  वाद  कलकत्ता  और  दिल्ली

 के  बीच  चलने  वालो  गाड़ियां  के  समय  पालने

 में  कोई  कमी  नहीं  हुई  है।  लेकिन  विभिन्न  कारणों

 जैसे  खतरे  की  जंजीर  खीचना,  होजपाईप  का

 कनेक्शन  टूट  जाता,  तस्करी  शौर  समाज

 विरोधी  तत्वों  द्वारा  कैसेट  चाबी  खोलना  और

 सिगनल  तथा  दूर  संचार  उपसकरों  की  चोरी

 इरादी  क ेकारण  गाड़ियों  का समय  पालन  वांछित

 स्तर  पर  नही  पहुच  सका  है  ।

 (ग)  सभी  रेलों  पर  गाड़ियों  के  समय

 पालन के  बारे  में  क्षेत्रिय  रेलो  द्वारा  सभी  स्तरों

 पर  धौर  रेलवे  बोर्ड  स्तर  पर  कुछ  चुनी  हुई
 गाड़ियों  के  समय  पालन  पर  बड़ी  निगाह  रखी

 जाती  है।  गाडी  चालन  में  सुधार  करने  के  उद्देश्य
 से  अ्रनावश्यक  विलम्ब  के  मामलों  में  कार्यवाही
 की  जाती  हैं  t  गाड़ियों  के  संचालन  में  सुधार
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 करने  के  लिए  निरन्तर  अभियान  चलाया  जाता
 है  जिसके  फलस्वरूप  हक ताल  के  पहले  की
 झक्चिकी की  तुलना में  जुलाहा,  74  के  होने  में
 कलकत्ता  और  दिल्ली  के  बीच  चलते  बाली
 गाड़ियों  के  सभी  चलन  के  प्रतिशत  में  सुधार
 हुमा  है  t

 Introduction  of  Microwave  Automatic
 Warning  System

 "421,  SHRI  RAJDEO  SINGH:
 SHRI  N.  E.  RORO:

 Will  the  Minister  of
 be  pleased  to  state:

 RAILWAYS

 (a)  whether  the  Railways  propose
 to  introduce  a  microwave  automatic
 warning  system  in  traing  to  eliminate
 chances  of  accidents  caused  by  any
 human  error;

 (b)  if  so,  the  average  proportion
 of  accident;  due  to  human  error;

 (c)  whether  the  Bharat  Electronics
 Limited  who  have  taken  up  this  work
 have  tested  its  performance  and
 whether  its  installation  is  expected
 to  revolutionise  the  entire  signal
 warning  system;  and

 (d)  if  so,
 thereof?

 the  salient  features

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No,  Sir.  However,  there  is  a  proposal
 to  provide  automatic  warning  system
 of  the  induction  type  on  the  Railways.

 (b)  On  an  average  about  7  per  cent
 of  accidents  are  duc  to  the  human
 error  of  drivers  passing  signals  at
 danger.

 (c)  This  equipment  is  still  under
 development  by  Bharat  Electronics
 Limited  and  has  not  yet  been  offered
 for  test  by  the  Railways.

 (a)  Question  does  not  arise.
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 Kerala  Coast

 (a)  whether  a  Russian  Vessel  nomed
 “Akademic  Archangelski”  made  a
 seismic  study  of  the  oil  prospects  along the  Kerala  coast  and

 (b)  if  so,  the  results  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRi  SHAH
 NAWAZ  KHAN)  (ap  Yes  Sir,  in  ‘1964.

 (b)  It  would  not  be  in  public  interest
 to  disclose  the  results  of  the  seismic
 surveys  conducted  by  the  Soviet  Seis-
 mic  Party

 Black  Market  in  Rail  Tickets

 "423,  DR.  H.  P  SHARMA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  growing  black  market  in  Rail
 ticketg  aly  over  the  country,  and

 (b)  if  50,
 taken  by  Government  to  check
 malpractice?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI)  (a)
 Some  cases  of  sale  of  tickets  of  reserv-
 ed  accommodation  at  a  premium  dur-
 ing  periods  of  heavy  rush  hy  un-
 authorised  persons  have  come  to
 notice.

 (b)  With  a  view  to
 various  malpractices
 the  following  important  steps
 been  taken:—

 what  steps  are  being
 this

 checking  the
 in  reservations,

 have

 i.  The  Indian  Railways  Act  was
 amended  in  the  year  964  to  deal
 with  cases  of  transfer  of  tickets  on
 which  reservations  have  been  made,
 Such  transfers  are  now  illegal  and
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 persons  travelling  on  such  reserva-
 tions  can  be  prosecuted  under  the
 Act.

 2.  The  number  of  berths  that  could
 be  reserved  by  one  party  ३8  limited
 to  four  and  for  a  family  to  six.  Only
 in  genuine  cases  of  bonafide  parties
 like  scouts,  etc.  can  a  relaxation  be
 given  to  the  existing  limit  by  the
 local  Railway  authorities.

 3.  Public  co-operation  is  sought
 through  the  press,  notice  boards  at
 stations  and  announcement  through
 the  public  address  system  to  the
 effect  that  the  passengers  should
 purchase  the  tickets  only  through
 booking  counters  and  not  through
 unauthorised  sources.  Additional
 counters  are  being  opened  to  render
 quick  service,

 4,  Supervision  has  been  tightened
 up  at  booking  and  reservation  offices
 and  at  certain  important  stations  and
 a  task  force  consisting  of  R.P.F.,
 GRF  and  Railway  Officials  exer-
 ose,  checks  just  before  the  opening
 of  reservation  offices  to  prevent  the
 activities  of  anti-sorial  elements
 who  corner  reservations  aml  sell  at
 a  premium.

 5.  Rails  are  organised  to  ensure
 {hat  no  unauthorised  passengers  are
 carried.  Surplise  vigilance  checks
 are  also  made  to  detect  irregulari-
 ties  committed  by  TTEs  in  the  al-
 lotment  of  berths  in  trains.

 है,  Since  the  problem  is  basically
 due  to  the  available  accommodation
 being  less  than  the  demand,  sperial
 trains  are  run  during  the  rush  season
 and  trains  augmented  wherever
 necessary.

 7.  A  committee  of  Members  of
 Parliament  hag  been  appointed  to
 look  into  the  problems  arising  out
 of  the  existing  rules  and  procedures
 pertaining  to  the  sale  of  tickets  and
 reservation  of  trains  accommodation,
 One  of  the  terms  of  reference  of  the
 Committee  is  to  identify  the  nature
 of  malpractices  and  irregularities

 committed  by  outsiders  including
 unrecognised  Travel  Agencies  in
 securing  unauthorised  reservations
 and  to  suggest  measures  to  stop  the
 same,  The  final  report  of  the  Com-
 mittee  is  awaited.

 Mag,  .Rapig  Transit  System  in  Delhi
 424,  SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state;

 (a)  whether  according  to  a  newa-
 Paper  report  dated  the  20th  July,
 974  the  proposed  mass  rapid  transit
 system  in  Delhi—both  underground
 and  surface  railway  will  take  at  least
 i5  to  20  years  to  build  after  work
 ४  started  on  it  according  to  experts
 engaged  in  it;

 (b)  whether  tentatively,  50  kilo-
 meters  of  underground  tracks  and
 nearly  100  kilometers  of  surface
 tracks  are  being  planned  under
 the  system;  and

 (९)  whether  the  network  is  likely
 to  cost  more  than  Rs.  500  crores  at  the
 present  cost  level  and  the  cost  may
 go  up  to  Rs,  000  crores  by  the  time
 the  network  is  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESIII}  (a)
 The  Mass  Rapid  Transit  net-work
 with  complementary  bus  feeder  ser-
 vices  as  identified  hy  the  Metropolitan
 Transport  Team  of  the  Planning  Com-
 mission  is  extensive  enough  to  need
 5  to  20  years  to  implement.

 (b)  The  identified  net-work  consists
 of  two  underground  systems  (about  36
 km)  and  a  surface  system  (about  100,
 km)  and  is  now  under  techno-economic
 feasibility  study  by  the  Delhi  Metro-
 politan  Transport  Project  (Railways)
 Organisation

 (९)  The  network,  which  will  be
 finally  justified,  its  cost  and  phasing
 for  implementation  will  be  known  only
 after  the  Government  have  received
 and  considered  the  Feasibility  Study
 Reports  and  the  recommendations  con-
 tained  therein.
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 Persons  Honoured  by  Indian  Railways
 for  Rare  Gallantry

 *425.  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  and  the  names  of
 persons  honoured  by  the  Indian
 Railways  for  the  rare  gallantry  of
 spirit  of  sacrifice  in  the  years  97l-72,
 (1972-73  and  ‘1973-74;

 (b)  whether  the  Railways  propose
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 among  them  ag  are  willing  to  join
 and  are  eligible  for  appointment  in
 the  Indian  Railways  in  the  various
 categories  of  employment;  and

 (c)  if  go,  whether  any  scheme  about
 it  has  been  formulated?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the  House.

 (9)  and  (c).  The  question  of  giving
 employment  to  such  persons  does  not
 arise  as  they  are  already  railway

 to  encourage  the  employment  of  such  employees.

 Statement

 S.  No.  Name  Designation  Name  of  the  honour

 3  [Shri  Durga  Shanker  .
 Firemen  On

 Western  VIR  CHAKRA

 2  Shri  Ram  Prakash  .

 3  Shri  Balwant  Singh  ,

 Asstt.  Station  Master,  Northern
 Railway,  प

 Engine  Driver,  Northern  Rail-

 Shaurya  Chakra
 otkapura.

 Do,
 way,  Kotkapura.

 4  Shri  Balbir  Singh  ,  Leading  Fireman,  Northern
 Railway,  Kotkapura,

 5  Shri  A.S.Cheema  .  a

 6  Shri  O.P.  Chopra.

 Asstt.  Station  Master,  Northern
 Railway,  Gurdaspur.

 Asstt.  Engineer,  Northerm

 Do.

 Railway,  Samdari.

 7  Shri  Roop  Chand  ,
 Road,

 8  Shri  Kishin  Sharma  .

 9  Brig.P.V.  Gol  .  -

 .  Permanent  Wa
 Northern

 Driver,  Narthern  Railway,
 Jodhpur

 Divi.  Supdt.  Central  Rly.
 Bhusaval  (Commanded  472

 Inspector,
 way,  Gadra

 Do.

 ATI  VISHISHT
 SEWA  MEDAL

 HQ.  Rly.  Engineers  Brigade).
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 डीजल  की  कभी  का  कृषि  उत्पादन  पर
 प्रभाव

 2876.  Blo  रक सी नारायण  पीड़ित  :
 क्या  *ड्रौसियम  भ्र ौर  रसायन  मंत्री  वह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  डीजल  के  उपलब्ध  ना  होने  के
 कारण  किसानों  को  भारी  कठिनाइयों  का
 सामना  करना  पड़  रहा  है  तथा  इसके  परिणाम
 स्वरूप  कृषि  उत्पादन  पर  सीधा  प्रभाव  पड़  रहा
 है  ;  और

 (@)  यदि  हां,  तो  किसानों  को  नियमित

 मूल्यों  पर  ईं जल  उपलब्ध  करने  के  लिए  सरकार
 द्वारा  ब्या  प्रयास  किए  जा  रहे  हैं  ?

 पेट्रोलियम  शौर  सावन  मंत्रालय  में  राज्य
 मंत्री  (भी  शाह  नवाज  खां)  :  (क)  गत  वर्षों
 में  डोजल  एवं  तेल  की  प्रतिकूल  प्रभाव  पड़ने
 की  कोई  स्पोर्ट  प्राप्त  नहीं  हुई  है  ।

 (ग)  जुलाई  के  दौरान  (कृषि  मौसम)
 अग्रता  पर  उपलब्धता  को  सुनिश्चित  करने  के
 लिए  क्रि  प्रयोगहेनु  डीजल  तेल  की  स्प लाई
 का  विनियमन  करने  के  लिए  राज्य  सरकारों
 को  सलाह  दी  गई  है  ।

 Violation  of  Companies  Act  by  Birla
 Group  of  Industries

 2877.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  LAW.  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (8)  the  number  of  occasions  and  the
 number  of  cases  when  Birla  Group
 of  Industries  have  been  found  violat-
 ing  the  provisiong  of  the  Companies Act  since  1971;  and

 (b)  what  action  Government  have
 taken  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
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 BRATA  BARUA):  (a)  and  (b).  The
 information  is  being  collected  ang  will
 be  laid  on  the  Table  of  the  House,

 Utilisation  of  Rock  Phosphate  produced
 in  Rajasthan

 2878.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  tno  state:

 (a)  whether  most  of  the  rock  phos-
 phate  produced  in  Rajasthan  is  being
 sent  out  of  the  State  for  being  used
 as  raw  materia]  for  plants  located  in
 other  States;

 (b)  whether  enough  economic  poten.
 tialities  already  exist  in  Rajasthan
 where  rock  phosphate  can  be  fully
 utilised  within  the  State;  and

 (९)  whether  the  State  Government
 hag  submitted  any  plans  to  the  Cen-
 tre  for  its  fuller  utilisation  within
 the  State  and  if  co,  the  salient  features
 thereof  and  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEM'CALS  (SHRI  SHAH-
 NAWAZ  KHAN).  (a)  to  (ch.  The  in-
 formation  is  being  collected  and  will
 be  lu  on  the  Table  of  the  House,

 Shortage  of  Raw  Materials  in  Small
 Scale  Plastic  Industry,  West  Bengal

 2879.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  serious
 trouble  being  faced  by  the  Small  Sca-
 le  Plastic  Manufacturers  in  West  Ben-
 Bal  due  to  the  non-availability  of  raw
 materials  threatening  the  jobs  of  thou-
 sands  of  workers  of  this  industry;

 (b)  if  so,  the  facts  thereof;  and

 (९)  the  reaction  of  Government
 thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  A  re-
 presentation  was  received  in  the  Cen-
 tra]  Government  from  the  Indo-Bengal
 Plastic  Association,  Calcutta  some
 time  back  stating  that  a  large  number
 of  cottage  units  engaged  in  the  manu-
 facture  of  various  plastic  products,
 were  not  getting  any  raw  material  and
 that  they  were  lying  closed.

 The  Assotiation  was  asked  to  advise
 its  members  to  avail  themselves  of  the
 raw  materials  imported  through  the
 State  Trading  Corporation  in  accord-
 ance  with  their  entitlements  as  pro-
 vided  in  the  Import  Trade  Control
 Policy.

 दिल्‍ली  में  सहारे  के  साबुन  की  कमी

 2880.  डा०  लक्ष्मोनाराण  पांडेय:

 ची  घना  शेखर  सिंह  :

 क्या  बैद्रॉलियम  जोर  रसायन  मंत्री  यह
 बताने  की  बरपा  करेंगे  कि  :

 (क)  पिछले  तीन  महीनों  से  दिल्ली  में

 नहाने  के  सावन  की  भारी  कमी  है  तथा  लोगो  को
 भारी  कठिनाई  का  सामना  करना  पड़  रहा  है;
 और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  है
 और  लोगों  को  साबुन  उपलब्ध  कराने  के  लिए
 सरकार  क्या  कार्यवाही  कर  रही  है  ?

 पेट्रोलियम और  रसायन  मंत्रालय  में  राज्य
 मंत्री  (भी  शाहनवाज कां) छा)  :  (क)  साबुनों

 की  कुछ  कमी  के  बारे  में  सरकार को  कुछ
 रिपोर्ट  प्राप्त  हुई  है  i

 (ख)  974  के  पहले  पांच  महीनों  में

 संगठित  क्षैक्ष  में  साबुन  के  उत्पादन  की  औसत-

 मासिक  दर  i973  में  हुए  शैत्पादिने  ते  लगभग

 %  कम  थी,  सके  झांकने  इस  प्रकार  हैं.  :---
 माता मी  टरी  टनों  में

 ष  टायलेट  कार्बोलिक  कपड़े  धोने  क  जोड़

 973  45276  36879  52745  235000
 974  8440  550  56965  90555

 (जनवरी  से  मई)

 भारतीय  साबुन  तथा  सौन्दर्य  प्रसाधन
 निर्माता  संस्था  ने  सा बुनो  के  मूल्यों  में  बुद्धि  करने
 के  लिए  भ्रभ्यावेदन  दिया  है  और  बताया  है  कि
 वर्तमान  लाभकारी  मूल्यों  को  ध्यात  मे  रखते

 हुए  वे  प्रचलित  ऊंचे  मूल्यों  पर  तेलों  की  प्रयाप्त

 मात्राएं  खरीद  करने  में  ग्र समर्थ  हैं।  अभ्यावेदन
 पर  जाच  की  जा  रही  है  ।

 देश  में  साबुन  का  ब्ाधघे  से  भ्र धिक  उत्पादन

 लघु  उद्योग  द्वारा  किया  जाता  है  जिस  पर  कोई
 संवैधानिक  नियंत्रण  नही  है  ।

 >  सरकार  साबुन  के  उत्पादन  के  लिए  ध्यान
 की  भूसी  के  तेल  तथा  छोटे  छोडे  बीजों  के

 खेलो  ,  जैसे  साल,  करम,  नीम  और  महुआ  के

 प्रयोग  को  प्रोत्साहन  दे  रही  है  और  इस  उद्देश्य  के

 लिए  साबुन  के  उत्पादन  में  गौण  खेलो  के

 प्रयोग  के  लिए  उत्पादन  शुल्क  की  छुट  म ेलगभग

 एक  वर्ष  पहले  काफी  बुद्धि  कर  दी  गई  भी  |

 उपभोकताधों  को  साबुन  की  उपलब्धता

 में  बृद्धि  करने  हेतु  दिल्‍ली  प्रशासन  ने  साबुन  का

 निर्माण  कार्य  करने  जाली  दो  सबसे  बड़ी
 कम्पनियों  अर्थात्  मैसर्ज  हिंदुस्तान  सिक्स  लि०

 तथा  मैसर्ज  टाटा  आयल  मिल्स  कम्पनियों  के

 प्रतिनिधियों  के  साथ  बैठकें  बुलाई  थी  प्लोर

 निम्नलिखित  कदम  उठाए  गव  थे  _—

 1. साबुन  का  वितरण  पंजीकृत  सहकारी
 स्टोरों  की  मार्फत  करना  |

 2.  प्रत्येक  बाजार/बस्ती  मैं  सप्लाई  को

 फुटकर  बिक्री  की  नियत  सं  तक
 सीमित  करना  ।
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 3.  कुछ  वीक  विज्रैताप्री  तथा  छोटे  छोटे
 बिक्री  केशों  क ेलिए  वितरण  समाप्त
 करना  |

 4.  मैसर्स  ठा ठाओं  द्वारा  विभिन्न  बस्तियों  में

 चलती  फिरती  गाड़ियों  द्वारा  बिक्री  करना

 मुनाफा  खोरी  तथा  जमा  खोरी  को  रोकने
 के  लिए  दिल्‍ली  प्रशा स्तन  ने  छापे  मारने  की  गति

 को  बढ़ा  दिया  है  |

 @peting  of  Railway  Schoois  in  Fifth
 Five  Year  Plan

 288l.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Mhnister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Railway  Adminis-
 tration  hag  any  provision  for  opening
 more  Railway  schools  in  the  Fifth  Five
 Year  Plan;  and

 (b)  if  so,  the  nameg  of  the  places
 where  these  schoolg  are  likely  to  be
 opened?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)
 Provision  for  opening  of  mcre  schools
 where  considered  necessary  is  includ-
 ed  in  the  provision  under  the  head
 ‘Staff  Welfare’  in  the  draft  Fifth  Plan
 document.

 (b)  Pinpointing  of  places  is  done  as
 and  when  Railway  Administration  feel
 the  need  for  the  opening  of  such
 schools  having  regard  to  the  fact  that
 Education  is  a  State  subject  and  the
 Railways  open  schools  purely  as  a  staff
 welfare  measure  at  places  where
 schooling  facilities  provided  by  the
 State  Government  or  other  private
 agencies  are  inadequate  or  totally  non-
 existant.

 Promotion  of  Sports  among  Railway-
 men

 (2882.  PROF.  NARAIN  CHAND
 PARASHAR:  चा  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 fa)  the  steps  taken  by  Government
 ‘to  promote  sports  among  the  Raflway-
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 men  in  the  various  zones;  and

 (०)  whether  any  special  provision
 is  being  made  for  this  purpose  in  the
 Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Ad  hoc  grants  amounting  to  over  Rs.  9
 lakhs  are  given  to  Railway  Adminis-
 trations  for  the  promotion  of  sports
 activities  every  year.  In  addition,
 special  casual  leave  and  passes  are
 also  given  to  Railway  employees  for
 participation  in  sports  events.

 (b)  Provision  for  this  is  mmeluded
 under  the  Plan  head  “Stafl  Welfare”
 in  the  draft  Fifth  Five  Year  Plan  docu-
 ment.

 Demand  to  shift  Rajendrapul  Halt

 2883,  SHRI  BHOGENDRA
 Will  the  Minister
 be  pleased  to  state:

 JHA:
 of  RAILWAYS

 (a)  whether  there  has  been  a  long
 standing  demand  for  shifting  the  Ra-
 jendrapul  Halt  further  south  just  near
 the  Northern  extremity  of  the  Rajen-
 drapul  which  will  facilitate  the  jour-
 ney  of  pilgrims  to  Simaria  Ghat  and
 also  increase  railway  revenue;  and

 (b)  if  so,  the  salient  features  there-
 of  and  action  proposed  to  be  taken?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)
 Yes.

 (b)  The  matter  has  been  examined.
 It  is  found  that  it  would  not  be
 possible  to  shift  this  halt  just  near
 the  Northern  extremity  of  Rajendrapul
 as  the  railway  line  is  on  a  heavy
 8radient  and  high  bank.

 New  ERatfiway  lines  constructed  in
 Fourth  Plan  in  Kerala

 2884.  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  fhe  target  of  cons-
 truction  of  new  railway  lines  in  the
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 Fourth  Five  Year  Plan  hag  been  fully
 achieved  in  Kerala;  and

 (b)  if  not,  the  reasons  therefor  and
 the  extent  of  shortfall?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b).  Targets  for  the  construction
 of  Railway  lines  are  not  laid  State-
 wise  but  on  over  all  national  consirlei-
 ations,  keeping  in  view  the  maximum
 utilisation  of  the  natural  resources,
 exploitation  of  mineral  wealth  and  on
 operational  requirements  of  Railways,
 However,  the  progress  achieved  on
 construction  and  survey  of  new  lines
 falling  partly  or  wholly  in  the  State
 of  Kerala  in  the  Fourth  Plan  period
 is  indicated  '  elow:—

 (i)  Ernakulam-Trivandrum  conver-
 sion  from  MG  to  BG--22l  Kms.  The
 project  had  been  sanctioned  in  Decem-
 ber,  97]  and  progress  achieved  upto
 3l-3-974  was  32  per  cent  The  work
 is  in  progress  and  is  expected  to  be
 completed  by  1976,

 (na)  Trivandrum  to  Tirunelveh  BG
 line  via  Nagercoil  with  a  branch  line

 to  Kanyakumari—64  Kms.  This  pro-
 ject  had  heen  sanctioned  ut  un  estim-
 ated  cost  of  Rs.  4.55  crores.  Progress
 achieved  upto  3I-3-]974  was  8  per
 cent.  The  work  3s  in  progress  and  5
 likely  to  be  completed  by  1976-77.

 (in)  A  traffic  survey  had  been  car-
 ried  out  for  a  new  rail  link  from
 Ernakulam  to  Kayankulam  via  Allepe
 pey  in  1970,  the  result.  of  which  were
 known  in  97l.  The  survey  report  re-
 vealed  that  the  line  will  be  financially
 unremunerative.  The  proposed  link
 has,  however,  been  included  in  the
 list  of  new  railway  lines  proposed  to
 be  taken  up  in  the  Fifth  Five  Year

 Pian  fur  the  development  of  backward
 areas  subject  to  availability  of  addi-
 tional  funds  for  the  purpose  by  the
 Planning  Commission.
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 Accidents  ०७  Southern  Railway  dur-

 ing  the  last  six  menthg

 2885.  SHRIMATI  BHARGAVL
 THANKAPPAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  accidents  which
 occurred  on  the  Southern  Railway
 during  the  last  six  months;

 (9)  the  amount  of  loss  suffered  by
 Government  ag  a  result  of  these  805
 cidents;

 (९)  the  number  of  persong  killed
 and  injured;  and

 (d)  the  amount  given  to  the  in-
 jureq  and  families  of  the  deceased  as
 compensation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)
 During  the  period  -2-I974  to  2I-7-74,
 there  were  48  train  accidents  in  the
 categories  of  collisions.  derailments,
 leve!  crossing  accidents  and  fires  in
 trains  on  the  Southern  Railway.

 (b)  The  cost  of  damaye  to  railway
 property  involved  in  these  accident:

 approximately Was  estimated  at
 Rs.  5,09,000.

 (c)  In  these  accidents,  2  persons
 were  killed  and  42  injured.  of  whom  4
 sustained  grievous  inguries.

 (0)  No  compensation  has  so  far
 been  paid  to  the  victims  of  these  acci-
 dents.  However.  a  sum  of  about
 Rs.  200  was  paid  ex-gratia,

 Unmanned  Railway  crossing  in
 Southern  Railway

 2886  SHRIMATI  BHARGAVI
 THANKAPPAN:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  number  of  unmanned  rail-

 bole
 crossings  in  Southern  Railway;
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 (b)  the  stepg  taken  or  proposed  to
 be  taken  to  avoid  accidents  at  such
 crossings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI)  (a)
 Three  thousand  one  hundred  twenty
 two.

 (b)  To  reduce  accidents  at  unmanned
 level  crossings,  the  following  preven-
 tive  measures  have  heen  taken

 qa)  Stop  Boards  have  been  promi-
 nently  displayed  at  the  ap-
 proaches  to  all  unmanned  level
 crossing,  within  railway  bound-
 ary  to  wain  the  road-users  to
 crocs  the  ratlway  track  cauti-
 ously;

 (i)  Whistle  Boards  have  been  fixed
 enjoining  upon  the  drivers  of  the
 approaching  trains  to  whistle  us
 the  train  approaches  the  un-
 manned  level  crossings  as  an
 additional  warning  to  i0ad
 uUsels,

 (a+  The  Stute  Governments  have
 wlso  been  requested  lor  provi-
 10n  of  road  signs  on  approaches
 to  all  unmanned  level]  crossing  ,
 The  State  Governments  have
 alo  legisluted  under  the  Motor
 Vehicle  Act  requiring  the  dtivers
 of  passenger  buster  to  «top  the'r
 vehicles  short  of  unmanned
 level  crossings  and  then  cross
 the  railwav  line  with  the  con-
 ductor  of  bus  walking  ahead:

 (v)  Feducative  campaign  to  spread
 safety  consciousness  amongst  the
 road  users  is  also  being  carned
 out  by  way  of  appeals  to  auto-
 mobile  associations,  etc;  issue
 of  leaflets  in  regional  languages
 through  the  police  authorities  to
 owners/drivers  of  fast  moving
 vehicles;  publicity  through  the
 medium  of  rural  programme  of
 All  India  Radio,  cinema-slides,
 ete.

 (iv)

 The  level  crossings  where  both  road
 and  rail  traffic  is  heavy  and/or  visi-

 bility  is  restricted  are  also  being  man
 ned  on  the  basis  of  traffle  census  or  on
 receipt  of  request  from  State  Govern-
 ment/Road  Authority  which  is  a  con-
 tinuous  process,

 Indigenous  Technologies  for  Re-refin-
 ing  of  used  lubricating  engine  oils

 2887  SHRI  MADHU  LIMAYE  will
 the  Minister  of  PETROLEUM  AND
 CHEM  !CALS  he  pleased«to  state

 (a)  whether  there  exist  in  our  coun-
 try’s  technologies  and  units  using
 these  technologies  for  re-refining
 uf  used  lubricating  engine  oils,

 (b)  af  so,  whether  Government  de-
 partments  sell  to  these  units,  their
 stock;  of  used  engine  oi]  for  the  pur-
 pose  of  re-refining;

 (c)  af  not,  the  reasons  for  not  sell-
 ing  these  used  oils  to  these  small  scale
 units,  and

 (d)  whether  the  use  of  re-refined
 ‘oll  38  frowned  upon  by  the  Ministry
 because  of  the  craze  for  imported  lu-
 bricants?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CIHILMICALS  (SHRI  SHAH
 NAWAZ  KHAN)  (a)  Yes  Sir

 (b)  and  (c)  Major  Government-
 ovne|  consuming  o7ganrations.  suc
 as  State  Road  Transport  Undertaking,
 largely  dispose  off  used  os  on  com
 mercial  terms  to  parties  including  re-
 refining  units.

 (d\  No  Sir

 Proposed  Investment  of  Rs  2  Crores
 by  Straw  Products  Ltd  in  J,  K.

 Industries  Ltd.

 2388  SHRI  MADHU  LIMALE
 Will  the  Minster  of  LAW  JUSTICT
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  the  J.  K.  controlled
 Straw  Products  Limited  have  proposed
 to  invest  Rs.  2  crores  in  J.  K.  Indus-
 tries  Limited,  a  company  which  inten-
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 ds  to  manufacture  automobile  tyres
 and  tubes;  and

 (b)  if  go,  whether  Government  pro-
 pose  to  withhold  such  permission  and
 send  the  matter  to  the  Monopolies  and
 Restrictive  Trade  Practices  Commis-
 sion  for  investigation  of  the  problem
 of  inter-connection  and  control  of  in-
 vestments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY.  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Yes,  Sir.

 (b)  The  application  of  M/s.  J.  K.
 Industries  Pvt  Ltd.  for  manufacture
 ot  Automobile  Tyres  and  Tubes  has
 already  been  approved  under  section
 2l  of  the  MR.T.P.  Act,  The  present
 application  is  under  section  372(4)  of
 the  Companies  Act,  956  which  does
 not  provide  for  a  reference  to  the
 Monopolies  and  Restrictive  Trade
 Practices  Commussion  before  disposal

 Release  of  Furnace  Ol!  to  Small  Scale
 Industries  in  Haryana  by  L0.C.

 2890,  SHRI  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Wilj  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  Indian  Oil  Corpo-
 ration  ig  not  releasing  furnace  oil  to
 small  scale  industria]  units  despite  the
 issue  of  permits  in  their  names  by
 the  Haryana  Government;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  procedure  laid  down  for
 release  of  furnace  oil  to  established
 users  ang  new  industrial  units  in  Fari-
 dabad?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (¢).  Since
 Fancary,  1074,  the  ol]  eomipantes  were
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 meeting  upto  90  per  cent  of  the  furnace
 oil  requirements  of  all  indostties  in-
 Cluding  smal!  scale  industries  based
 on  their  973  offtakes.  Except  in  the
 case  of  33  priority  industries,  an  addi-
 tlonal  0  per  cent  cut  was  imposed  for
 others  from  May,  ‘1974,  This  is  conti-
 nuing  till  date.

 Requests  for  any  increase  in  quota
 for  old  units  and  for  supplies  to  new
 Industrial  units  are  considered  by  the
 Standing  Committee  on  FO  headed  by
 Secretary  and  Director  General,  Tech-
 nical  Development.  A  bulk  quota  has
 also  been  placed  at  the  disposal  of
 State  Governments  with  effect  from
 Ist  July,  974  to  meet  the  require-
 ments  of  small  scale  units  in  the
 States.  The  State  Governments  are

 to  set  up  their  own  mechanism  for
 allocation  of  this  quota,  Oi]  Com-
 panies  will  however  be  associated  in
 the  above  arrangements  at  the  State
 level  for  ensuring  smooth  flow  of
 supplies,

 Managing  Agency  System
 2891.  SHRI  BIRENDER  SINGH

 RAO;
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  some  Companies  are
 still  having  managing  agency  system;

 (by  if  so,  the  names  of  such  com-
 panies  in  India:  and

 (c)  in  what  form  this  system  is
 prevalent  now?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (९),  The
 Companies  (Amendment)  Act,  969
 abolisbed  the  system  of  management
 of  companies  by  Managing  Agents  or
 Secretaries  and  Treasurers  with  effect
 from  3-4-1970,  It  has,  however,  been
 noticed  that  some  companies  have
 entered  into  agreements  with  erst-
 while  Managing  Agents/Secretaries  and



 43  Written  Answers  SRAVANA  89,  896  (SAKA)

 Treasurers  in  respect  of  Secretarial
 work,  consultancy  etc.  The  Companies
 (Amendment)  Bill,  974  provides  that
 the  approval  of  the  Central  Govern-
 ment  shall  be  obtained  in  all  such
 agreements.

 Constructlon  of  wate,  Oll  Terminal
 by  LO.c.  at  Salaya  in  Gulf  of  Kutch

 2892.  SHRI  0.  D.  DESAT:

 SHRI  RAGHUNANDAN  LAL
 BHATIA:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Indian  Oil  Corporation
 plans  to  construct  an  off-shore  deep
 water  oil  terminal  at  Salaya  in  the

 Gulf  of  Kutch;

 (b)  if  so,  whether  this  oil  will  be
 pumped  to  Gujarat  refinery;  and

 (c)  7  80,  the  Salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (9)  and  (c).  The  Indian  Oil  Corpora-
 tion  with  the  assistance  of  the  Engi-
 neers  India  Ltd.,  who  are  their  prime
 consultants  and  contractors  for  the
 project,  are  setting  up  an  offshore
 terminal  in  the  Gulf  of  Kutch  for  re-
 ceiving  the  very  large  crude  carriers
 and  unloading  the  imported  erude  from
 such  carriers.  A  submarine  pipeline
 will  connect  the  terminal  with  the
 tankage  installed  on  the  shore.  The
 crude  will  be  transported  through  an
 overland  pipeline  to.  the  expanded
 Koyali  Refinery.  The  offshore  terminal
 and  the  attendant  facilities  are  ex-
 pected  to  be  ready  in  time  for  the  com-
 missioning  of  the  expanded  Koyali
 Refinery  by  February,  ‘1977.

 The  cost  of  the  Off-shore  System  is
 estimated  at  Rs.  6.2  erores  including
 a  foreign  exchange  component  of  Rs.  4
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 crores,
 progress.

 Work  on  the  project  is  in

 Decision  to  modify  the  design  of
 Barauni  Refinery

 2893.  SHRI  N.  K.  SANGHI:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  Government  had  taken
 a  decision  to  modify  the  design  of
 the  Barauni  refinery  so  as  to  utilise
 fully  the  Rostum  crude  which  was
 going  unutilised;

 (b)  if  so,  when  the  decision  was
 taken  and  how  far  the  work  of  re-
 designing  has  been  completed;  and

 (c)  whether  the  modernisation  plan
 has  been  shelved  and  if  so,  the  reasons
 therefor  and  how  will  it  affect  the  pro-
 duction  targets?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  The
 Barauni  Refinery  with  a  capacity  of  3
 million  tonnes  was  originally  designed
 to  process  low  sulphur  crude  oi]  from
 the  o)]  fields  in  Assam.  Pursuant  to  a
 decision  taken  by  Government  in
 December  3909  to  proce:s  additional
 crude  oil  in  Assam  itself,  a  project
 for  the  modification  of  Barauni  Refin-
 ery  for  processing  about  12  million
 tonnes  of  Middle  East  Crudes  includ-
 ing  Rostam  Crude  in  addition  to  about
 2.2  million  tonnes  of  indigenous  Assam
 crude,  was  approved  by  Government
 in  June,  97l.  However,  pending  the
 modifications,  the  refinery  started  pro-
 cessing  small  quantities  of  importei
 Iraqi  crude,  from  972  onwards.

 The  design  and  engineering  of  most
 of  the  facilities  required  for  processing
 imported  crude  had  progressed  by  the
 end  of  i973.  While  the  project  on
 modifications  and  additions  of  Baraur!
 Refinery  for  processing  imported  crude
 was  being  implemented,  a  reassess-
 ment  of  the  production  possibilities
 from  the  ONGC’s  fields  in  Assam  early
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 in  974  indicated  increased  availability
 of  crude  oi]  which  could  sustain  the
 3  million  tonnes  capacity  of  Barauni
 Refinery  as  well  as  meet  the  full  re-
 quirements  of  the  Assam  Refineries,
 Following  this  development  and  also
 on  account  of  the  very  bigh  price  of
 imported  crude  oil,  it  has  been  decid-
 ed  to  abandon  the  modification  pro-
 ject  for  processing  of  imported  crude
 oi)  at  Barauni.

 With  the  Increased  availability  of
 indigenous  crude  from  Assam  oil  fields,
 the  Barauni  Refinery  is  expected  to
 operate  at  its  installed  capacity  of  3.0
 million  tonnes.  The  production  targets
 are  therefore  not  likely  to  be  affected,

 sere  पूर्व  रेलवे  में  ऐसे  कर्मचारियों  की
 संख्या  जो  गिरफ्तार  तथा  रिहा  किये  गये  तथा

 जिन  पर  मुकदमें  चलाये  गये

 2894.  श्री  हुकम  द्वन्द  कछवाय  :  क्या
 रेल  मी  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उत्तर  पूर्व  रेलवे  में  रेल  कर्मचारियों
 द्वारा  8  मई,  974  से  की  गई  हड़ताल  मे

 कूल  कितने  क्मंचार्र  गिरफ्तार  किये  गधे  थे

 (ख)  उनमे  से  ता  कम  चा  रियो  को
 अब  तक  रिहा  किया  गया  है  ;  और

 (ग)  इस  समय  कितने  कर्मचारियों
 पर  मुकदमे  चलाये  जा  रहे  है  ?

 रेल  संत्रालय  में  उप  मंत्री  (श्री  मुहम्मद
 शफ़ी  कुरेशी  )  :  (क)  822

 (ख)  822

 (ग)  794

 मई,  974  8  दक्षिण  पूर्व  रेलवे  में  रद्द
 को  गई  रेल  सेवाएं

 2895.  भी  हुकम  चाव  कछवाय  :  क्या
 रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  मई,  i974  में  सरकार  ने
 दक्षिण  पूर्व  रेलवे  मे  कुछ  रेलगाड़ियो  का
 चलाना  बन्द  कर  दिया  था  ;
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 (@)  यदि  हां,  तो  उतकी  संख्या  कपा

 है  शौर  इसके  क्या  कारण  थे  ;  और

 (ग)  इससे  सरकार  को  प्र नुमा नत:
 कितनी  हानि  हुई  ?

 रेल  संत्रालय  में  उप  मंत्री  (श्री  मुहम्मद

 शफ़ी  कुरेशी  ye  (क)  जी  हां 1

 (ख)  मई,  974  में  हड़ताल  के  कारण
 प्रतिदिन  औसतन  लगभग  34  जोड़ी  सवारी

 गाड़ियों  और  t90  माल  गाडियों  का  चलना

 रह  कर  दिया  गया  था  ।

 (ग)  इस  कारण  से  लगभग  10,  08
 करोड  रुपये  का  नुकसान  होने  का  अनुमान  है  #

 पूर्वोतर  रेलवे  में  बर्खास्त  किये  गये,  निलम्बित
 किये  गये  और  पुनः  काम  पर  लिये  गये

 कर्मचारी

 2896.  श्री  हुकम  चन्द  कछवाय  :

 बया  रेल  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  8  मई,  973  को  शुरू  हुई  रेल

 हडताल  के  दौरान  पूर्वोत्तर  रेलवे  के  कितने

 कर्मचारी  सेवा  से  बर्खास्त  क्रिए  गए  और  कितने

 मुरली  किए  गए  ;  और

 (ख)  उनमे  से  कितने  कर्मचारी  कब

 तक  पुन  नौकरी  पर  लिए  गए  हैं  ?

 रेल  मंत्रालय  में  उप  मंत्री  (क्रो  मुहम्मद
 शफ़ी  कुरेशी  (क)  (i)  नोकरी  से  बर्खास्त

 किए  गए हटाए  गए  683

 (ii)  निलम्बित  किए  गए  860
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 (@)  (i)  (क)  (i)  #8  बहाल
 किए  गये  32

 (a)  (*)  (ii)  दें  से  ड्यूटी
 पर  वापिस  लिये  गए  450

 रेल  सुरक्षा  दल  के  जवानों  द्वारा  गेहूं
 धर  चीनी  की  कथित  चोरी

 2897.  भी  हुकम  श्वास  कछवाय  :

 क्या  रेल  मंत्र।  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  सरकार  का  “यान  समाचार
 थानों  में  प्रकाशित  इस  समाचार  की  और  दिलाया
 गया  है  कि  रेलवे  सुरक्षा  दल  के  जवानों  ने  पारस-
 नाथ  रेलवे  बालें  पर  रेलवे  वैगनों  से  बडी  मात्रा
 में  गेहूं  शौर  चोरी  को  निकाल  कर  बेच  दिया
 गया  है  ;  भौर

 (ख)  इस  सम्बन्ध  में  कितने  व्यक्तियों
 के  विरूद्ध  क्या  कार्यवाही  की  गई  ?

 रेल  मंत्रालय  में  उप  मंत्री  (भी  सम्भव
 फ़ी  कुरेशी)  :

 (क)  शौर  (ख).  जी  हा।  लेकिन  जाच
 करने  पर  मालूम  हुआ  कि  पारसनाथ  स्टेशन
 पर  अथवा  यादें  में  गेहूं  कौर  चीनी  की  चोरी
 तथा  उठाई  गिरी  उनके  बचे  जाने  के  बारे  में
 पारसनाथ  स्टेशन  के  रेलवे  सुरक्षा  दल  के
 कर्मचारियों  का  प्रत्यक्ष  रूप  से  हाथ  होने  की
 कोई  मामला  नही  हुआ  है,  जैसा  कि  समाचार-
 पत्तों  में  छपा  है  ।  एक  मामले  मे,  गोमी  रोकी
 के  रक्षक  बैजनाथ  राय,  जिसने  की  पारसनाथ
 स्टेशन  पर  काम  किया  था,  के  घर  की
 तलाशी  i-4-74  को  रेलवे  सुरक्षा  दल द्वारा
 ली  गयी  थी  शौर  उसमें  से  10,100  रुपये
 नकद,  एक  रबड  की  मोहर,  रेलवे  तिरपाल
 का  छोटा  दूल्हा  ,  एक  भरा  हुआ  कारतूस  झर
 कुछ  प्रिय  सामान  बरामद  हुआ  था  ।  इस  रक्षक
 के  विरूद्ध  रेलवे  सुरक्षा  दल  ने  ,  रेल  सम्पत्ति
 (विधि  वीरुध  कब जा)  प्रीमियम  के  अधीन
 रेल  सम्पत्ति  के  विधि  विरूद्ध  कब्जे  का  एक
 मामला  दरजे  किया  था  प्रौढ़  स्थानीय

 पुलिस  ने  शस्त्र  अधिनियम  के  भ्र धीन  ,  गोली
 बारुद  के  गैर  कानूनी  कब्जे  के  सम्बन्ध  मे  एक
 अन्य  मामला  दर्ज़  किया  था।  इस  रक्षक
 को  निलम्बित  कर  दिया  गया  ।  ये  दोनों  मामले
 अदालत  में  चल  रहे  है  ।  केन्द्रीय  जांच  ब्यूरो,
 भ्रष्टाचार  निवारक  अधिनियम  की  धारा
 5  के  अधीन  ,  इतनी  भारी  रकम  बरामद  होने

 के  बारे  में  जांच  कर  रहा  है  |

 Prosecution  Initiated  against  Compa-
 nies  under  the  Companies  Act

 2898.  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 Pleased  to  state:

 (a)  the  number  of  prosecutions  ‘iini-
 tiated  against  companies  and  their
 officers  for  various  offences  committed
 under  the  Companies  Act  during  the
 period  ist  April,  973  to  3lst  March,
 1974;

 (by  number  of  caseg  decided  by  the
 courts;  and

 (c)  the  number  of  cases  out  of  them
 which  went  against  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  to  (c).  The
 information  is  being  collected  and
 will  be  Jaid  on  the  Table  of  the
 Sabha.  हि

 Production  of  Methanol  by  F.C.L

 2899.  SHRI  RAJA  KULKARNI;

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  the  production  of  Methanol  by
 Fertilizer  Corporation  of  India  during
 th  years  973  and  74;

 (b)  the  marketing  and  distribution
 policy  of  the  F.C.I.  and  the  list  of
 priorities  made  thereunder;
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 (e)  whether  F.C.J.  is  selling  Me-
 thanol  directly  to  actua]  userg  or  does
 it  sell  partly  or  wholly  through  the
 dealers:  ang

 (d)  whether  there  are  any  dealers
 on  the  list  of  F.C.J.  for  Methanol  dis-
 tribution—if  so,  what  are  their  names
 and  what  quantity  has  been  released
 to  them  during  the  years  973  and
 ‘19747

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):

 (a)  7993  About  23270  tonnes

 974  About  78z90  tonnes

 (Upto  sth  August)

 (b)  The  policy  in  this  regard  is
 constantly  reviewed  by  the  FCI  with
 reference  to  the  availability  position
 and  demand  for  Methanel  to  meet  the
 requirements  of  the  ‘Key’  Scctors  of
 the  economy  and  of  other  priority  in-
 dustries  like  drug,  and  pharmaceuti-
 cals  to  the  maximum  extent  possible.

 (c)  and  (d).  Sales  are  made  most-
 ly  to  actua]  users,  but  some  quanti-
 ties  are  also  sold  through  the  dealers
 as  indicated  below:

 (Qty.  In  tonnes  approx  )

 I973  7974

 Up  to  450
 August)

 nw  Maharashtra  34  Jo
 Drug  Chem.

 2.  Nukem  Corpn.  7  57

 a  Metro  Chem.  45  48

 4.  Rashtriya  29  8
 Chemicals

 5.  National  Solvent  3  25
 Corporation.
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 Railway  Accidents  during  १078  and
 1913

 2900.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  the  total
 number  of  agcidents  on  Indian  Reil-
 ways  between  8th  May,  to  27th  Mey
 during  the  years  792  ang  ‘1973?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  There
 were  56  and  3  train  accidents  in
 the  categories  of  collisions,  derail-
 ments,  level  crossing  accidents  and
 fires  in  trains  on  the  Indian  Govern-
 ment  Railways  during  the  periods  8th
 May  to  27th  May  of  972  and  1973,
 respectively.

 Earnings  of  Indian  Railways  from  8th
 May  to  एफ  May  in  ‘1972-73  and

 973-74

 2901.  SHRI  KRISHNA  CHANDRA
 HALDER:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  what  was  the  total  earning  of
 Indian  Railways;  from  8th  May  to  एफ
 May  in  the  year  1972-73  and  ‘1978-74,
 respectively;  and

 (b)  the  reasons  for  decrease  in  of
 of  earning  from  8th  May  to  27th  May
 i974?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  It  is
 presumed  that  the  Honourable  Mem-
 ber  wants  to  know  the  éarnings  ac-
 crued  to  Railways  during  the  period
 8th  May  to  27th  May  974  with  com-
 parative  figures  for  corresponding  pe-
 riod  in  1973.  The  figures  of  earnings
 for  these  periods  have  been  broadly
 estimated  at  Rs,  45.44  crores  in  1974
 and  Rs.  65.62  crores  in  ‘1973;  |

 (b)  The  main  reason  for  fall  in
 earnings  during  May,  1914  compared
 to  the  earlier  year  was  the  all  India
 Railwaymen's  strike  which  severely
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 impeded  train  movements  and  immo-
 bilised  a  large  number  of  wagons  on
 the  Railways.

 Allocation  of  More  Diesel  Oil  to  Bihar

 2008.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PET-
 ROLEUM  AND  CHEMICALS  he
 pleased  to  state:

 (a)  whether  Government  of  Bihar
 have  recently  approached  the  Centre
 for  immediate  allocation  of  more  die-
 se]  oi]  to  the  State;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  No

 .  request  for  allocation  of  Diese]  Oil
 has  been  received  in  the  recent  past
 from  Bihar  Government.  Except  for
 temporary  locu]  shortages  resulting
 from  transport  difficulties  no  reports
 have  been  received  of  diese]  oil  shor-
 tage  in  Bihar;

 Agreement  with  Dubai  for  Setting  up
 of  an  Oil  Refinery  in  India

 2904  SHRI  BHAGIRATH
 BHANWAR;

 Will  the  Minister  of  PETROLEUM
 and  CHEMICALS  be  pleased  to
 to  state:

 (a)  whether  an  agreement  has  been
 reached  with  the  ruler  of  Gulf  Shaikh-
 dom  of  Dubai  for  the  setting  up  of
 an  ou  refinery  ir  India  for  which  the
 crude  will  be  supplied  by  Dubai  on
 ‘soft  ‘orms’;  ang

 (b)  if  so,  the  main  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (b).  The  Vice-
 President  of  the  United  Arab  Emi-
 rates  visited  India  in  June  ‘1974.  No
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 forma]  agreement  was  concluded  dur-
 ing  this  visit.  Understanding  was,
 however,  reached  that  there  would  be
 exchange  of  delegations  to  consider,
 inter  alia,  the  possibility  of  setting  up
 joint  ventures  in  oil  refining  and
 supply  of  crude  oil  to  India.

 Protocol  for  setting  up  Scheduieg  cf
 Supplies  and  Desigg  Parameters  for

 Mathura  Refinery

 2905,  प्तप्ता  BHOGENDRA  JHA:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  Government  have  sign-
 ed  a  protocol  setting  up  schedules  of
 supplies  and  design  parameters  for
 the  Soviet-aided  oil  refinery  in  Ma-
 thura;  and

 (b)  if  so,  the  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  A  Protocol
 was  signed  in  July,  975  between
 the  Government  of  India  and  the
 Government  of  the  USSR  which
 provides  for  techmical  ang  economic
 cooperation  between  the  two  countries
 in  the  construction  of  the  Mathura
 Refinery.  Under  the  Protocol,  the
 concerned  Soviet  organisations  shall
 supply  equipment,  machines,  materials
 and  spare  parts  for  the  project  within
 the  period  of  974—April  ,  1978,  The
 Soviet  side  will  make  complete  pro-
 cess  design.  detaileq  project  report
 based  on  Soviet  technology  including
 the  working  drawings  and  supply  the
 equipment/materials  (as  is  not  avail-
 able  in  India)  for  the  Electric
 Unit,  Vacuum  Unit,  Bitumen  Pro-
 duction  Unit  and  Sulphur  Production
 Unit.  The  Indian  side  shail  provide
 the  basic  design  parameters  for  the
 Desalter,  Atmospheric  Distillation
 above  units.

 In  pursuance  of  the  above  protocol,
 the  Indian  जा  Corporation  has  signed
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 a  contract  with  Neftechimpromerxport,
 Moscow  on  6th  December  973  which
 provides  that  the  detailed  project  re-
 port  will  be  made  available  by  the
 Soviet  organisation  by  January,
 1975  and  the  working  drawings  will
 be  prepared  by  them  within  fifteen
 months  from  the  date  of  approval  of
 the  detailed  project  report  and  de-
 livered  to  the  Indian  Oil  Corporation
 according  to  the  schedule  agreed  to
 at  the  time  of  approving  the  detailed
 project  report,

 Installation  of  Computers  on  Indian
 Railways

 2906.  SHRI  M.  Cc  DAGA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:  -

 (a)  whether  computers  were  instal-
 led  on  Railways  in  August,  1968;

 (b)  what  was  the  total  expenditure
 incurred  on  them;

 (c)  whether  the  process  of  compu-
 terisation  of  stores  acvounting  and  in-
 ventory  control  has  been  completed

 and  if  so,  from  which  date;  and

 (d)  how  much  loss  Government  had
 to  suffer  for  not  installing  them  in
 time?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESH):  (a)  Only
 cne  computer  at  Chittaranjan  Locomo-
 tive  Works  was  installed  in  August,
 1966.  The  other  33  computers  were
 installed  subsequently,  vide  State-
 ment—laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-823/74),

 (b)  The  current  monthly  rentals  for
 the  computers  are  shown  in  State-
 ment—t  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-823/

 74).

 (c)  The  progress  made  is  indicated
 in  Statement—II  laid  on  the  Table  of
 the)  House.  [Placed  in  Library.  See
 No.  LT-823/74].
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 (d)  Computers  were  installed,  in
 replacement  of  Unit  Record  Machines,
 on  &  programmed  basis,  The  question
 of  any  loss  to  the  Government  does
 not  arise

 Manufacture  of  Soaps  in  Public  Sector

 2907.  पत्ता  है  LAKKAPPA:  Will
 the  Minister  of  PETROLEUM  AND

 ‘CHEMICALS  be  pleased  to  state:

 (8)  whether  Government  are  con-
 sidering  to  start  manufacturing  soap
 in  the  Public  Sector;  and

 (b)  if  so,  the  broad  outlines  of  the
 proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (b).  Two  units
 in  Public  Sector,  one  under  the  Gov-
 ernment  of  Karnataka  and  the  other
 under  the  Government  of  Kerala  are
 already  engaged  in  the  production  of
 soaps  licence  for  the  manufacture  of
 soaps  has  also  been  issued  to  Punjab
 State  Industrial  Development  Corpo-
 ration  for  an  annual  capacity  of  7,200
 tonnes  of  toilet  soaps

 Wagong  for  Goods  Traffic  in  Rupsa-
 Bangriposi  Section  Kharagpur  Divi-

 sion  (South  Eastern  Rallway)

 2008.  SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  sufficient  wagons  are
 not  available  for  movement  of  goods
 traffic  offering  in  Rupsa-Bangriposl
 section  of  Kharagpur  Division  of
 South  Eastern  Railway;

 (9)  whether  Government  are  aware
 of  the  position  that  uptil  now  only
 two  wagons  have  been  transferred
 from  Nagpur  to  this  section  instead
 of  the  promised  five;

 (९)  whether  this  has  compelled  the
 traders  to  move  their  traffic  on  road
 to  varioug  places;  and
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 (a)  ig  a0,  what  steps  Govern-
 ment  propose  to  take  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  De-
 mands  for  goods  wagons  are  being
 met  with  to  a  large  extent  on  Rupsa-
 Bangriposi  section  of  Kharagpur
 Division  of  South  Eastern  Railway;

 (b)  Five  Narrow  Gauge  wagons
 have  already  been  trinsferreq  from
 Nagpur  Division  to  this  section  and
 put  into  commission,

 (c)  and  (d)  Traffic  on  this  section
 is  for  long  distances  and  is  low
 rated.  It  is  not  likely  to  move  by
 road.

 Dilapidated  Condition  of  Coaches  of
 Narrow  Gauge  Passenger  Train  in

 Rupsa-Bangriposi  Section

 2909.  SHRI  GAJADHAR  MAJHI:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  coaches  of  narrow
 gauge  passenger  train  in  Rupsa-Ban-
 gripasi  Section  of  Kharagpur  Division
 of  South  Eastern  Railway  are  in  a
 dilapidated  condition  with  roofs  leak-
 ing  and  electric  fittings  out  of  order;

 (b)  whether  it  has  come  to  the  no-
 tice  of  Governmet  that  these  diffi-
 culties  are  causing  great  inconve-
 nience  to  the  passengers,  including
 causing  risk  to  their  lives;  and

 (c)  if  so,  steps  Government  have
 taken  to  set  mattere  right?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI

 Bangriposi  Section  which  gets  affec-
 ted  because  of  the  saline  atmosphere
 in  the  region,  the  condition  of  the  in-

 and  withdrawn  from  service  for  re-

 77१७  LS—3,

 (b)  ang  (c)  The  coaches  running
 on  this  section  are  in  good  condition
 and  conisdered  safe  for  travel.  Fur-
 ther  sick  line  facilities  for  maintain-
 ing  the  coaches  are  also  available  at
 Rupsa  which  is  the  starting  station
 for  the  passenger  trains.  Apart  from
 day  to  day  maintenance,  repainting
 of  the  coaches  is  done  and  thorough
 attention  is  given  during  the  schedu!-
 ed  periodic  overhaul,

 Recommendations  of  Costs  ang
 Accounts  Committee  on  Profits

 of  Foreign  prag  Companies
 29l0  SHRI  N.  E.  HORO:

 SHRI  K.  MALLANNA:
 Will  the  Minister  of  PETROLEUM

 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  the  recommendations
 made  by  the  Cost  and  Accounts  Com-
 mittee  on  the  profits  of  foreign-con-
 trolled  Drug  Companies  have  been
 implemented;  and

 (b)  if  so,  the  action  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  and  (b).  No  such
 Committee  was  set  up.  Perhaps,  the
 reference  is  te  the  Working  Group
 constituted  under  the  Chairmanship
 of  the  Chairman,  Bureau  of  Industrial
 Costs  and  Prices  to  examine  the  cost
 structure  of  24  bulk  drugs,  including
 Empty  Hard  Gelatine  Capsules.  Gov-
 ernment  have  already  announced
 their  decision  on  the  Report  sub-
 mitted  by  the  Group  in  respect  of  the
 two  specific  terms  of  reference  viz,
 (i)  the  fair  selling  prices  of  24  bulk
 drugs  and  (ii)  the  norms  for  process
 loses  conversion  costs  and  packaging
 charges.  A  statement  to  this  effect
 was  laid  on  the  Table  of  Lok  Sabha
 on  i9-474,  The  recommendations  of
 the  working  Group  under  its  resi-
 duary  term  of  reference  are  under
 consideration.  It  may,  however,  he
 mentioned  that  the  Working  Group
 Was  not  specifically  asked  to  examine
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 and  report  on  the  profits  of  the  fore-
 ign-controlied  Drug  (Companies  as
 such

 eropesal  for  modernisation  of  Sindri
 Unit  of  F.CL

 ‘211.  SHRI  N.  BE.  HORO:
 SHRI  M.  s.  PURTY:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to
 state:

 (a)  whether  proposals  have  been
 finalised  for  modernisation  of  the
 Sindri  Unit  of  the  Fertilizer  Corpora-
 tion  of  India;

 (b)  if  so,  the  broag  outlines  of
 these  proposals;  and

 (c)  the  additional  capacity  which
 is  likely  to  be  generated  consequent
 upon  the  implementation  of  the  new
 proposals?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHANA-
 WAZ  KHAN):  (a)  Yes,  Sir.

 (9)  and  (९),  The  scheme  envisage
 production  of  an  additional  1,28,500
 tonnes  of  Nitreagen  per  annum.  The
 project  is  estimated  to  cost  about  Rs.
 88  crores.  The  scheme  wil]  use
 fuel  oil  as  the  feedstock,  in  lieu  of
 Coke/Coke  oven  gas  presently  in
 use  as  feedstock  at  Sindri.

 Licensed  capacity  of  the  Indian  Ex-
 Plosives  Limited  for  production  of

 fertilizers

 292.  SHRI  M.  S.  PURTY:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  installeg  licensed
 capacity  of  the  Indian  Explosives
 Limited  for  production  of  various
 categories  of  fertilizers;

 (b)  what  was  the  production  of
 fertilizers  by  the  company  during  the
 last  two  years;  and
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 (c)  whether  the  excess  production
 haa  oo

 authorised  by  Govern-
 ment

 THE  MINISTER  OF  STATE  IW
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAHNA-
 WAZ  KHAN):  (a)  ta  (c).  A  state-
 ment  containing  the  desired  informa-

 mi
 Placed  on  the  Table  of  the

 ie.

 Statement

 (Tonnes  per  annum  )
 (8)  a

 Ttem  Licensed  Installed
 Capacity.  capacity.

 Ammonia  +  /3,00,000  27  4.009
 Urea  ्  -4:50,000,  ‘yO 200
 Polythene  bags  2,500

 ():
 Urea  Production  :

 tonnes
 ‘1972-73,  +  3.39,000
 1973-74  मे  +  /2,50,000

 (c):
 Does  not  arise.

 ware  स्थित  तुम  सी०  ick  कार  का
 कार्यालय  :

 _  2913.  श्री  रामावतार  शास्त्री  :  क्या
 दल  मंत्री यह  बताते  की  कृपा  करेंगे कि  :

 (क)  क्या  डिवीजनल  रेलवे  एम्पलाइज
 कौ-प्रारदीवेशल  कमेटी  का  दर् यालय  तना  रेलवे

 मेंस  स्कूल की  समन्वय  समिति  भा  स्थानों
 शाखा  कार्यालय  धनबाद  में  पुराने  स्टेशन  के
 समीप  रेलवे  के  भक  मकान  में  कई  बर्रों  से  कार्य
 कर  रहेगे  ;

 (ख)  यदि  gt,  तो  क्‍या  संसद  सदस्य
 श्री  गायिका  प्रसाद  ने  उस  कार्यालय  का,
 उदधाटन  किला  था  ;
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 [ग)  क्या  27  मई,  974  को  ,  जब

 राष्ट्रीय.  समन्वय  समिति  ने  हूं  ताल  वापिस

 लिए  जाने  की  घोषणा  की  थी  तब  रेलवे  अ्रध्ि-
 कारियों  ते  काफिला  को  पूर्ण  रूप  से  नष्ट
 कर  दिया था  तथा  8,000  रुपये  की  सम्मति  को

 लूट वा  दिया  था;  शौर

 (घ)  यदि  हां,  तो  इसके  क्या  कारण  है  ?

 रेल  मंत्रालय  में  उप  मंत्री  नी  मुहम्मद
 शफ़ी  कुरेशी)  घ)  उपलब्ध

 सूचना  के  अनुसार  कुछ  रेल  कर्मचारियों
 ने  झत्रध्रक्षत  रूप  से  एक  टूटा  फूटा  काचा  खड़ा
 कर  लिया  था  ;  प्रमापीकृत  होने  के  कारण  उसे
 तोड़  देना  पडा  ।  इस  प्रतीक  दौरान  कोई  सम्पत्ति

 नहीं  रदायी  गयी  थी  ।

 हडताल  के  बोरान  नौकरी  से  हूराने  गये

 आल  इण्डिया  रेलवेमस्स मस  फेडरेशन  के  नेतायों

 का  नौकरी  १९  हाल  किया  जाना

 29i4.  भी  TRIE  शास्त्री:

 क्या  रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  शाल  इंडिया  रेलवेमैल्स

 'फैडरेशन  के  भ्रधिकांश  नेताझो  को,  जिनहें  रेलवे

 हडताल  के  दौरान  नौकरी,  से  हटा  दिया  गया

 था;  शब  नौकरियों  पर  फिर  से  बहाल  कर

 दिया  गया  है  ;

 (ख)  यदि  हां,  तो  क्‍या  गैर-मान्यता

 प्राप्त  यूनियनों  और  संगठनों  के  नौकरियों  से

 हटाये  गये  नेवा धो  को  ग्राम  तक  काम  पर

 बापस  नहीं  लिया  गया  है  ;  बौर

 (ग)  यदि  हां,  तो  इस  बारे  में  दोहरी
 नीति  और  मह्यडण्ड  अपनाने  के  क्या  कारण

 हैं?

 रेल  संचालन  में  उप  मंत्री  (श्री  मुहम्मद  शफ़ी

 कुरेशी)  :  (क)  शौर  (ख).  रेल  कर्मचारियों

 के  क्रिस  अनुशासनिक  कार्यवाही,  उनके  किसी

 श्रम  संगठन  के  पदाधिकारियों  होने  के  ताले

 नही  बल्कि  रेल  कर्मचारियों  के  रूप  में  उनकी

 गतिविधियों  के  लिए  की  जाती  है  ।

 (गे)  प्रश्न  नहीं  उठता  I

 MP.  Government's  complaint  for
 supply  of  wagons  to  Mineral  Indus-

 tries  in  Madbya  Pradesh

 2916.  SHRI  MARTAND  SINGH
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  of
 Madhya  Pradesh  has  complained  to
 the  Central  Government  that  the
 mineral  industries  of  Madhya  Pra-
 desh  do  not  get  an  adequate  supply
 of  railway  wagons;  and

 (b)  if  so,  the  action  taken  by  the
 Central  Government  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  No.

 (b)  Does  not  arise.

 Deployment  of  Army  by  Railway
 authorities

 297  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  Army  was  also  called
 to  help  the  Railway  authorities  dur-
 ing  the  last  Railway  strike;  and

 {b)  if  so,  places  where  Army  help
 sought?
 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 only  in  a  very  limited  way.  manialy
 to  assist  in  maintenance  of  tele-com-
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 munications,  electrical
 Loco-Sheds,

 (a)  (l)  Central  Railway:  Bombay,
 Kurla.  Chola  Power  House,  Matunga,
 Kalyan,  Igatpuri,  Bhusaval  Manmad,
 Itarsi,  Nagpur,  Jabalpur,  New  Katni
 Jn,  Jhansi,  Agra,  Bhopal,  Satna,
 Amla,  Mathura,  Pune  and  Lonavla.

 (2)  Eastern  Railway:  Calcutta
 Howrah,  Sealdah,  Andal,  Asansol,
 Dhanbad,  Danapur,  Mughalsarai,
 Burdwan,  Gaya  and  Patratu.

 (3)  Northern  Ratlway:  Delhi,  Am-
 bala,  Firozepur,  Amritsar,  Jullundur
 Cantt.,  Bhatinda,  Kalka,  Ludhiana,
 Pathankot,  Bikaner,  Jodhpur,  Rewari,
 Allahabad,  Moradabad,  Lucknow  and
 Varanasi

 (4)  North  Eastern  Railway:
 Gcrakhpur,  Lucknow,  Kasganj,  Izat-
 nagar,  Samastipur,  Barauni,  Varanasi,
 Sonpur,  Muzaffarpur,  Chupra,  Narka-
 tiagan),  and  Gonda.

 (5)  Northeast  Frontier  Railway:
 Maligacn,  Alipurduar,  Lumding,  Ran-
 giya.  Siliguri,  Gauhati,  Mariari,  Jorhat
 and  Ka‘thar.

 (6)  South  Central  Railway:
 Secundiabad,  Vijayawada,  Sholapurg
 Hubli,  Balharshah,  Guntakal,  Dhond,
 Kazipet  ang  Moulahalli.

 services  and

 (7)  South  Eastern  Railway:  Wal-
 tair,  Adra,  Kharagpur,  Chakradhar-
 pur  and  Bilaspur.

 (8)  Southern  Railway:  Madras,
 Bangalore,  Mysore,  Olavakot,  Tiruch-
 chirapalli,  Madurai  and  Villupuram.

 (9)  Western  Railway:  Bombay,
 Bulsar,  Surat,  Baroda,  Bhavnagar,
 Abmedubad,  Ratlam,  Kota,  Rajkot,
 Jaipurg  Suratgarh  and  Ajmer.

 Absorption  of  Railway  Electrification
 Staff

 2918.  SHRI  JAGDISH  BHATA-
 CHARYYA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  exact  number  of  Railway
 Electrification  staff  working  in  diffe-
 rent  Railway  Zones;
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 (9)  the  Status  and  salary  of  these-
 employees;  and

 (c)  whether  there  is  any  difficulty
 experienceg  by  the  Railway  Electrifi-
 cation  staff  while  being  absorbed  in
 the  Metropolitan  Transport  Project,
 Caleutta?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (eh.  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 Sabha.

 Mode  of  Addressing  Judges  in  Courts

 29i9.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  imperial  tradition  of
 addressing  Judges  in  courts  as  ‘My
 Lord’  is  still  continuing;  and

 (b)  if  so,  whether  Government
 propose  to  change  it?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  (a)  and  (b).  The
 manner  of  addressing  Judges  in  the
 Supreme  Court  and  the  High  Courts
 is  purely  a  matter  for  consideration
 by  the  Chief  Justice  of  India  and
 the  Chief  Justices  of  the  High  Courts.

 Allocation  of  diesey  oil  to
 Madhya  Pradesh

 2920.  SHRI  MARTAND  SINGH:  W:ll
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  allocation  of  diesel  oil  to
 the  State  of  Madhya  Pradesh  during
 the  last  six  months,  month-wise;

 (b)  the  actual  quantity  of  diesel  oil
 supplied  to  the  State  during  the  same
 period;  and

 (c)  whether  Central  Government
 will  increase  the  allocation  of  crude
 oil  in  view  of  the  shortage  of  crude
 oil  in  the  State  of  Madhya  Pradesh?
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 THE  MINISTER  OF  STATE  IN  THE,
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  to  (c).  Supplies  of  all
 petroleum  products  except  kerosene
 oi!  are  made  on  the  basis  of  pricing
 and  supply  zones.  These  figures  are
 not  maintained  on  a  State-wise  basis.
 Except  for  some  temporary  local
 shortages,  demand  of  diesel  oil  in
 Madhya  Pradesh  has  so  far  ‘been  met

 “in  full.

 Suspension  of  loval  trains

 2921.  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  RAILWAYS  bt  pleas-
 ed  to  state:

 (a)  whether  a  large  number  607
 Jocal  trains  feeding  mostly  ‘ranch
 lines  continue  to  be  suspendeg  ever
 after  a  lapse  of  near!ty  two  menths
 after  the  Railway  strike  was  called
 off;  and

 (b)  if  so,  the  reasons  therefor  and
 when  will  they  begin  to  run  _  nor-
 mally?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS:  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (bo).  Some  of  the  passenger  carrying
 trains  including  branch  line  trains
 still  remain  suspended  in  order  to  con-
 serve  coal  for  running  more  essential
 traffic.  Restoration  of  these  trains  is
 being  done  progressively  by  Railways.

 Utilisation  of  motors  manufactured
 by  B.H.E.L.  in  Barawnj  and  other

 Fertilizer  Plants

 2922.  SHRI  RAJDEO  SINGH:  Will
 ‘the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Barauni  Plant  of
 Fertilisers  Corporation  of  India  is
 being  equipped  with  industrial  mo-

 ‘tors  of  various  ratings  desizned|  and
 manufactured  at  the  Bharat  Heavy
 ‘Electrical  Limited,  Bhopal;  and
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 (b)  whether  these  motors  are  suit-
 able  for  other  Fertilisers  Plants  and
 different  drives?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sic.

 (b)  Yes,  Sir.

 Station  Masters/Assistant  Station
 Masters  who  participated  in  strike

 2923.  SHRI  RAJDEO  SINGH:  Wil)
 the  Minister  of  RAILWAYS  be  pleased
 to  state  the  number  of  Station  Masters
 and  Assistant  Station  Masters  who
 patticipated  in  the  strike  on  all  Raii-
 ways,  Zone-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  The  in-
 formation  is  being  collected  ang  wii!
 ‘be  laid  on  the  Table  of  the  Sabha.

 Survey  for  oil  in  off-shsre  areas  cf
 Kerala  by  0  &  N.G.C.

 2924,  SHRI  A.  K.  GOPALAN:  Wil
 the  Mirister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a}  whether  the  investigation  of
 finding  a  rich  source  of  oil  in  the  off-
 shore  areas  of  Kerala  were  conducted
 by  the  Oil  and  Natural  Gas  Commis-
 sio,  in  1957;

 (b)  if  so,  whether  the  results  were
 intimated  to  the  State;  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  No  investigation  for  oi!
 was  carried  out  in  th  sea  off  Kerala
 by  ONGC  in  1957.

 (b)  and  (c).  The  questions  do  not
 arise.
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 Development  works  at  Kadakavur
 Station

 2995.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  progress  made  in  the  dif-
 ferent  development  works  under-
 taken  at  the  Kadakavur  Station  of
 the  Southern  Railway  in  Kerala;  and

 ({b)  whether  the  work  has  been
 progressing  as  per  schedule  and  if
 sc,  the  shlient  features  of  works  com-
 pleted  so  fare

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (bh)  The  following  developmental
 works  are  proposed  to  be  taken  up  at
 Kadakavur  station  under  the  scheme
 for  conversion  of  Trivandrum-Quilon-
 Einakulam  section  from  Metre  Gauge
 ic  Broad  Gauge:

 (i)  Extension  of  existing  low
 level  platform  to  accommo-
 date  longer  trains

 (ii)  Provision  of  one  new  island
 single  face  rail  level  platform

 (ii  Provision  of  goods  shed  and
 goods  platform

 (iv)  Cover  over  the  platform  to
 Broad  Gauge  standard

 (v)  Separate  lavatory  for  ladies
 in  the  upper  class  waiting
 room.

 Out  af  the  works  mentioned  above,
 the  work  at  (i),  extension  of  plat-
 jorm,  has  already  been  extended  to
 6  bogies  length  to  cater  to  the  length
 of  the  trains  now  running;  furher  ex-
 tension  to  8  bogies  length  is  in  pro-
 gress.  The  work  at  (v)  above  is  also
 in  progress.  The  balance  works  will
 be  taken  in  hand,  as  per  schedule,
 along  with  the  conversion  écheme  and
 are  Hkely  to  be  completed  by  March,
 i976.
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 Amendment  to  Election  Laws  in  the
 Light  of  findings  of  inquiry  into  Bye-
 Election  in  Gaighata  in  West  Bengal

 2926.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  34  on  the  23rd  July.
 974  regarding  report  of  inquiry  into
 malpractices  committed  in  bye-elec-
 tion  in  Gaighata  in  West  Bengal  and
 state:

 (a)  whether  in  the  light  of  the
 findings  about  the  attempted  rigging
 of  Gaighata  bye-election  in  West
 Bengal,  the  Election  Commission  will
 be  asked  to  recommend  measures  fo:
 prevention  of  rigging,  violence,  booth-
 catpuring  in  elections  to  be  held  in
 future;  and

 (b)  whether  Gu.ernment  propose
 to  amend  the  existing  Election  Laws
 in  the  hght  of  the  findings?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  NITI-
 RAJ  SINGH  CHAUDHARY):  (a)  and
 (b)  Stray  occurrences  of  the  nature
 referred  to  in  the  Question  in  a  vast
 country  like  ours  with  a  manmoth
 electorate  do  not  necessarily  imply
 either  the  absence  of  effective  legal
 provisions  or  that  adequate  preventive
 measure:  are  not  being  taken  in  this
 behalf.

 However,  Election  Commission  has
 taken  due  notice  of  the  same  and  has
 issued  necessary  instructions  to  the
 authorities  concerned  to  take  ade-
 quate  and  effective  steps  to  prevent
 the  recurrence  of  such  incidents,  Be-
 sides  even  earlier,  in  the  Bill  intro-
 duced  in  the  Lok  Sabha  on  the  20th
 December,  1973,  suitable  amendments
 to  make  the  existing  provisions  com-
 prehensive  have  been  included,  par-
 ticularly  in  clauses  36  and  37,  to  cov~
 er  situations  of  this  kind.
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 OGémplaints  of  shortage  of  Wagons  fer
 Soda  Ash  Pinnts  levated  in

 Saarashtra
 2827,  SHRI  5.  R.  DAMANI;

 DR.  H.  P.  SHARMA;
 Will  the  Minister  of  RAILWAYS

 be  pleased  to  state:
 {a)  whether  complaints  of  shortage

 of  wagons  have  been  received  from
 the  Soda  Ash  Plants  located  in  Sau-
 Tashtra:

 (b)  what  are  their  requirements
 and  what  is  actually  made  available
 to  them  in  the  last  six  months;  and

 (९)  the  reasons  for  short  supply  and
 when  the  full  requirements  will  be
 met  to  clear  the  accumulated  stocks?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,  Complaints  have  been  received
 from  M/s.  Tata  and  Saurashtra
 Chemicals,

 (b)  and  (c).  During  the  period
 from  January  to  June  1974,  8.7l4
 metre  gauge  wagons  were  loaded  as
 against  net  demands  for  8,854  wagons.

 Consistent  with  the  commitments  of
 the  Railways  to  clear  traffic  in  higher
 priotities  preferentially,  every  endeav-
 our  is  being  made  to  ensure  adequate
 movement  of  soda  ash  from  these
 factories  As  a  matter  of  fact,  loading
 was  stepped  up  in  July  ‘1974,  and
 AT4  metre  gauge  wagons  were  loaded
 fn  that  month  as  against  a  monthly
 average  loading  of  1,452  wagons  dur-
 ing  January  to  June  1974,

 Farnance  Oil  supplieq  to  Power
 Hows,  by  L0.C,

 <a)  wiethet  the  quality  of  furtiece
 Oil  supplied  to  power  houses  by  the
 LO.C.  is  guch  as  might  cause  opeta-

 tional  hazardg  affecting  loss  of  effi-
 ciency;

 (by  if  so,  whether  the  causes  thereof
 have  been  investigated:  and

 (c)  the  steps  taken  to  supply  right
 quality  oil  to  power  houses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NIWAZ
 KHAN):  (a)  No,  Sir.  But  in  certain
 power  houses  in  the  Eastern  region,
 the  high  viscosity  of  furnace  oil  caused
 some  operational  problems,  and  until
 the  nécessary  modifications  are  made,
 the  supply  of  low  viscosity  oil  has
 been  arranged.

 (b)  and  (९),  Do  not  arise,

 Cut  m  Allocation  of  Foreign  Exchange
 fer  Import  of  Crude

 2929.  SHRI  S  R.  DAMANI:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (8)  whether  Govermment  have
 decided  on  severe  cuts  in  the  alloca-
 tion  of  foreign  exchange  for  import  of
 eTude  in  the  current  year;  and

 (b)  if  so,  how  it  is  going  to  affect
 the  refining  capacity  and  the  demand
 and  supply  position  of  petroleum  pro-
 ducts  in  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  (a)  and  (b).  As  a  result
 of  the  steep  increase  in  crude  oil
 prices  since  October  973  and  further
 steep  increase  since  January  974
 foreign  exchange  cost  of  crude  imports
 to  meet  the  demand  of  petroleum  pro-
 ducts  in  the  country  has  enormously
 increased.  The  problem  at  present  is
 not  of  availability  of  crude  oil  but  af
 meeting  the  high  foreign  exchange
 cost  of  crute  oil  imports.  Taking  into
 account  the  foreign  exchange  avail-
 ability  position  the  foreign  exchange
 out  go  for  the  import  of  crude  oil  and
 other  petroleum  products  during  the
 current  financial  year  will  be  about
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 Rs.  1,120  crores  (including  Rs.  858
 crores  for  crude  oil),  against  Rs.  ‘571.25
 crores  las,  year  (including  Rs.  429.70
 change  expenditure,  total  crude
 through-put  in  refineries  and  product
 availability  during  ‘1974-75,  is  likely  to
 be  a  little  less  than  last  year.  Various
 measures  have  been  taken  to  curb  the
 consumption  of  petroleum  products

 to  match  with  the  expected  avail-
 ability.
 Petrol  Stations  run  by  M/s.  Balkrishna

 Poddar  in  Madhya  Pradesh

 2930.  SHRI  B.  R.  SHUKLA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  what  is  the  number  of  stations
 supplying  petroleum,  mobil  oil,  diesel
 oil  and  kerosene  held  or  run  by
 Messrs  Balkrishna  Poddar  in  Uttar
 Pradesh;

 (b)  what  is  the  total  number  of
 such  stations  held  by  others  in  that
 State;  and

 (c)  how  many  unemployed  engi-
 neering  graduates  have  been  given
 licenses  to  run  such  stations  in  that
 State?  '

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 ADN  CHEMICALS  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  to  (c).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Sod,  Ash  accumulated  in  Plant  due  to
 Non-availability  of  Wagons

 2931.  DR.  प्र.  P.  SHARMA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  on  the  one  hand  glass
 factories  are  starved  of  soda  ash  and
 on  the  other  hand  the  two  ‘major
 producers  of  this  commodity  are
 suffering  from  accumulation  of  stocks;

 (b)  if  so,  the  reasong  for  not  making
 adequate  number  of  wagons  available
 to  these  soda  ash  plants;  and

 {c)  the  quantum  of  the  goda  ash
 accumulated  with  each  plant  at
 present?
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 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (९),  The  two  major  producers  of  soda
 ash  are  M/s.  Tata  and  Saurashtra
 Chemicals  located  in  Gujarat  State.

 According  to  information  furnished
 by  these  plants,  21,500  tonnes  of  stock
 fs  available  with  M/s,  Tata  Chemicals
 and  1,000,  tonnes  with  M/s.  Saurashtra
 Chemicals.  Railways  supply  wagons
 to  these  factories  according  to  the  de-
 mands  placed  by  them  and  the
 factories  distribute  these  wagons  to
 different  consumers.  Railways  have
 no  say  in  this  distribution  of  soda  ash
 to  the  different  industries.

 Traffic  in  soda  ash  from  _  these
 factories  moves  under  priority  class
 ‘D'.  Despite  the  unsettled  conditions
 caused  by  different  staff  agitations  and
 civil  disturbances,  particularly  in
 Gujarat  State,  the  loading  of  soda  ash
 from  these  factories  was  maintained
 ut  a  satisfactory  level.  During  the
 period  from  January  to  June,  ‘1974,
 8,7l4  metre  gauge  wagons  were  load-
 ed  as  against  net  demands  for  9.654
 wagons.

 Consistent  with  the  commitments
 of  the  Railways  to  clear  traffic  in
 higher  priorities  preferentially,  every
 endeavour  is  being  made  to  ensure
 adequate  movement  of  soda  ash  from
 these  factories.  Loading  has  been
 stepped  up  in  July  1974  and  ॥774
 Metre  Gauge  wagons  were  loaded  in
 that  month  as  against  a  monthly
 average  loading  of  1,452,  wagons  dur-
 ing  January  to  June:  ‘1974.

 Amendment  to  METP  Act  to  make  it
 more  effective  for  Industrial

 Development
 2932.  SHRI  DHAMANKAR:

 SHRI  SARJOO  PANDEY:
 SHRI  C.  हू,  CHANDRAPPAN;
 SHRI  VASANT  SATHE;

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS Be  pleased
 to  state:

 (a)  whether  Government  are  consi-
 dering  amendments  to  the  Monopolies
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 and  Restrictive  Trade  Practices  Act
 with  a  view  to  make  it  more  effective
 for  industrial  development;

 (b)  if  60,  at  what  stage  the  proposal
 stands  and  salient  features  thereof;

 (c)  whether  prior  to  introduction  of
 the  concept  of  ‘larger  house’  and  the
 MRTP  Act,  the  rate  of  industrial  pro-
 duction  wag  6  per  cent  whereas  the
 production  hag  fallen  to  3  per  cent
 after  introduction  of  MRTP  Act  owing
 to  stringent  regulations  which  are
 reported  to  have  prevented  larger
 houses  from  putting  up  new  industries;
 and

 (d)  if  so,  the  steps  proposeq  to  be
 taken  to  stimulate  industrial  growth?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  and  (b).  Yes.
 Sir,  Certain  modifications  in  regard
 to  administrative,  procedural  and
 verbal  changes  relating  to  some  of
 the  provisions  of  the  M.R.TP.  Act
 with  a  view  to  removing  what  may
 appear  to  be  anomalies  and  ensuring
 the  effective  implementation  of
 those  provisions  are  under  considera-
 tion  and  it  is  expected  that  the
 necessary  legislation  for  the  purpose
 will  be  brought  forward  as  early  as
 possible,

 (९)  A  statement  (Annexure  ‘A’)
 furnished  by  the  Ministry  of  Indus-
 trial]  Development,  showing  the  rate
 of  growth  of  industrial  production
 during  the  last  decade  or  so,  is  laid
 on  the  Table  of  the  House  [Placed

 Library.  See  No,  LT-8232/74].  It
 would  not  be  correct  to  say  that  prior
 to  the  introduction  of  the  concept  of
 Larger  Houses  and  the  M.R.T.P.  Act,
 the  rate  of  industrial  production  was
 6  per  cent  and  that  rate  of  growth
 of  production  had  fallen  to  3  per
 cent  after  the  introduction  of  M.R.T.P.
 Act.  It  will  be  seen!  from  the  state-
 ment  that  the  rate  of  growth  of  in-
 dustrial  production  in  972  was  a8

 ficantly  higher  than  the  rate  of
 indwetrial ‘growth  of  production  in

 any  year  other  than  1969,  after  1965.
 In  short,  the  fall  in  rate  of  the  growth
 of  industrial  production  in  a  few
 years  cannot  be  ascribed  to  flie  intro-
 duction  of  M.R.T.P.  Act,  but  to
 circumstances  which  are  quite  differ-
 ent  and  specific  to  the  years  in  ques-
 tion,  During  the  years  966  and
 1967,  for  instance,  for  rate  of  indus-
 trial  growth  became  negative  because
 of  recessionary  conditions  in  the
 economy  after  devaluation  of  the
 Rupee,  and  the  transitional  problems
 which  led  to  a  fall  in  demand.  The
 decline  in  the  rate  of  growth  of  in-
 dustrial  production  during  973  has
 been  due  essentially  to  large  scale
 power  shortages.  To  the  extent  that
 power  supply  has  very  largely  been
 in  the  Public  Sector  all  along,  it  is
 not  as  if  the  introduction  of  the
 MR.T.P.  Act  has  had  anything  tv  do
 with  the  decline  in  availability  of
 power,  for  which  the  reason  in
 i9732  was  partly  the  failure  of  rain-
 fall  which  led  to  a  decline  in  the
 generation  of  hydroelectric  power,
 and  partly  maintenance  problems  in
 various  thermal  power  stations.  The
 year  973  has  also  been  characterised
 by  transport  difficulties  and  a  short-
 age  of  essential  inputs  required  by
 industry  hke  coal,  steel  and  alumi-
 nium  for  which  again  the  problem  of
 power  supply  as  also  difficulty  of  rail
 movement  have  been  major  contri-
 butory  factors.

 (da)  A  statement  (Annexure  ‘B')
 showing  a  series  of  the  more  im-
 portant  steps  which  have  been
 taken  by  the  Ministry  of  Industrial
 Development  to  give  boost  to  indus-
 trial  development  and  industrial  pro-
 duction  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See
 LT-8232/74}.

 Killer  Pole  near  Vikhroli  Station  in
 ‘Bombay

 2933.  SHRI  DHAMANKAR:  Will  the
 Minister  of  RAILWAYS  ॥...  pleased  to
 state:

 (a)  whether  Government  have
 seen  the  press  report  that  there  ig  a
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 killer  pole  at  the  railway  track  near
 Vikhroli  Station  in  Bombay  which  has
 claimed  hundreds  of  lives;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes.

 (b)  The  structure  does  not  consti-
 tute  any  infringement  of  the  pres-
 cribed  moving  dimensions  and  allows
 for  adequate  clearance  on  either  side
 of  the  track,  However  as  there  have
 fbeen  accidents  at  this  place,  as  an
 added  precaution,  the  Administra-
 tion  is  arranging  to  increase  the
 clearance  further.

 Shares  held  by  M/s.  Hindustan  Lever
 Ltd,  in  M/s.  Sharpedge  Ltd,

 New  Delhi

 2934,  SHRI  PRAVINSINH  SOLAN-
 KI:  Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS  be
 Pleased  to  state:

 (a)  the  percentage  of  shares  held
 by  M/s.  Hindustan  Lever  Ltd.  in
 M/s.  Sharpedge  Lid,  New  Delhi
 manufacturing  safety  razor  blades;

 (b)  the  amount  of  dividends
 received  by  M/s.  Hindustan  Lever
 Ltd.  per  annum  since  the  investment
 by  them  in  M/s.  Sharpedge  Limited;
 and

 (c)  what  steps  Government  propose
 to  take  to  stop  this  drain  of  foreign
 exchange  especially  by  the  Hindustan
 Lever  Ltd.  which  is  not  rendering
 any  technical  services  to,  the  Indian
 company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 RATA  BARUA):  (a)  As  per  the
 Armual  Hetam  made  upte  14-68-1974
 filed  by  M/s.  Sharpedge  Lid.  witt
 the  Registrar  of  Companies,  Delhi,
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 M/s.  Hindustan  Lever  Lad  held
 47.5  per  cent  of  equity  share  in  St,

 (b)  The  amounts  of  dividends
 (after  tax)  received  by  M/s.  Hindus-
 tan  Lever  Ltd.  since  their  invest-
 ment  in  Sharpedge  Ltd.  made  in
 965  are  as  under:—

 Year  Rs,

 796६  नि  डे  +  Na
 7966  ,  नि  -  79657
 1967,  138,941
 7968  क  ww  2,33,412
 7969  ,  +  द  1 3,00,086.
 {97o  ,  .  न  नि  द  £3,§$0.082
 A971  .,  «..  347,518
 7972  ,  नि  .  +  —  334§,603
 i973.  +  .  «.  2,416,003

 (९)  Government's  policy  regard-
 img  foreign  exchange  remittances  is
 Bet  out  in  guidelines  issued  under
 Foreign  Exchange  Regulation  Act  by the  Department  of  Economic  Affairs,
 Ministry  of  Finance,

 Laying  of  New  Lines  during  Economic
 Emergency  Period

 2935.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Finance  Ministry  has
 asked  the  Railway  not  to  have  any
 New  lines  constructed  during  econo-
 Tic  emergency  period;  and

 (b)  if  so,  whether  this  has  effected
 laying  of  new  lines  in  Oriasa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  .(a)  Ne.

 (b)  Does  not  arise.
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 Industrial  Licences  granted  to  Orissa
 tot  Chemical  Industry

 2936.  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  thé  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  whether  any  indus-
 trial  licences  has  been  granted  to
 Orissa  for  Chemical  Industry?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAH  NAWAZ
 KHAN):  As  far  as  the  Ministry  of
 Petroleum  and  Chemicals  is  con-
 cerned,  the  requisite  information  is
 given  in  the  statement  attached.

 Statement

 S.  Name  of  Letter  of  Item  Capacity  in  Location  Present No.  Undertaking  Intent  /  tonnes  per  Position
 Licence  anoum

 t.  M/s.  Orient  Paper  Licence  Caustic  3240  TPA  Brij  Raj  Already  im-
 Ltd.,  Brij  Soda  Nagar  plemented.

 Raj  Nagar.
 2.  M/s.  Jayshree  Che-  Do.  Do.  42,000  TPA  Ganjam  36,g00T PA micals  Ltd.,  Calcutta,  already

 implemented
 a Balance

 under  letter
 of  intent  in

 pro-
 gress.

 3.  M/s.  Titagath  Paper  Do.  Do.  3650  TPA  Chowdwar  Under  im-
 Mills  Co,  Lrd..  plementation
 Calcutta.

 4.  Mis.  Orissa  State  (etter  of  Do.  33,000  TPA
 Industrial  Develop-  Intent
 ment  Corporation,
 Bhubneshwar.

 “gs.  M/s.  Orissa  State  Do.  Soda  Ash  66,000  TPA
 Industrial  Develop-
 ment  Corporation,  Do.  Ammonia  ‘

 Bhubneshwar.  Chloride  :
 66,000  TPA

 6.  Shri  J,  Patnaik  Do.  Synthetic  10,000  TPA
 Baripads.  Detergent.

 Offer  of  Employment  to  Dependents  of
 those  killed  while  on  Duty:

 2987.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Railway  authorities
 offer  employment  to  the  dependents
 of  those  killed  while  on  duty:

 (b)  if  so,  the  names  of  thoge  whe.
 have  peen  given  employment  under

 this  category  during  the  past  three
 financial  years,  year-wise;

 (९)  the  number  of  cases  which  are
 pending  before  the  various  Zonal
 Managers  for  disposal;  and

 (d)  the  likely  date  by  which  they
 would  be  disposed  of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SAFI  QURESHI)  (a)
 Yes.
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 (b)  to  (d).  Information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Sabha.

 Plan  of  O&NGC  for  Self-sufficiency
 in  Drilling  Equipment

 2938.  SHRI  DHAMANKAR:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  the  Oil  ang  Natural
 Gas  Commission  have  formulated  a
 plan  for  self-sufficiency  in  drilling
 equipment  for  exploration  and  pro-
 duction  of  crude  oil;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (b)  QQ)  Deep  drilling  rigs  of  capacity
 5000/6000  metres  with  electric  drive
 are  intended  to  be  manufactured  by
 M/s.  Bharat  Heavy  Electricals  Limited
 in  collaboration  with  foreign  manufac-
 turers.

 (ii)  The  Commission  is  examining
 the  question  of  manufacturing:

 (a)  Six  nos.  of  Work-over-rigs  of
 50  tons  capacity;  and

 (b)  Six  nos.  of
 Work-over-rigs
 capacity.

 Employment  for  Sens/Daughters  of
 Loyal  Workers  belonging  to  Scheduled

 Castes  on  Southern  Railways

 Crawler  type
 of  28  tons

 2939,  SHRI  S.  M.  SIDDAYYA:  Will
 the  Minister  of  RAILWAYS  he  pleas-
 ed  to  state:

 (a)  whether  any  circular  wag  issued
 by  the  General  Manager,  Southern
 Railway  or  the  Divisional  Superinten-
 dents,  calling  for  applications  from
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 the  sons/daughters  of  the  loyal
 workers  for  recruitment  if  so,  when:

 (b)  how  many  applications  were
 received  in  each  of  the  Divisiong  in
 Southern  Railway;

 (c)  how  many  were  from  the  Sche-
 duled  Castes  and  Scheduled  tribes;  and

 (d)  how  many  were  recruited  from
 the  Scheduled  Castes  and  Scheduled
 Tribes  and  how  many  from  general
 category?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 to  (d).  No  such  circular  was  issued  hy
 Southern  Railway  inviting  apptications
 from  loyal  workers  for  appointment  of
 their  wards.  However,  a  number  of
 applications  have  been  received  bj  that
 administration  which  are  under  seru-
 tiny.  So  far.  appointments  have  teen
 offered  to  lll  including  9  scheduled
 castes.  46  more  persons  including  4
 scheduled  castes  were  to  he  offe-ed
 appointment  but  this  could  not  be  cone
 in  view  of  the  stay  order  issued  bv
 the  High  Court  of  Madras  on  a  writ
 petition  filed  by  two  employees.

 Vacancies  Reserved  fer  S.C./S.T.

 2940.  SHRI  8,  M.  SIDDAYYA:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  the  Railway  Service
 Commissions  have  filled  up  all  the
 vacancies  reserved  for  Scheduled
 Castes  ang  Scheduled  Tribes  in  the
 year  1972-73,  1973-74;

 (b)  if  so,  how  many  were  filled  up
 in  each  category  in  the  above  men-
 tioned  years;

 (c)  if  not,  whether  the  unfilled
 vacancies  have  been  filled  up  by  the
 General  Managers  by  invoking  the
 special  powers;  and

 (d)  if  60,  the  galient  features  there-
 of?



 89  Written  Answers  SRAVANA  29,  896  (SAKA)  Written  Answers  go

 IHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 to  (d).  Information  ig  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha,

 Holding  of  examination  in  Hindi  by
 Railway  Service  Commission

 234l.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  allow  the  Railway  Service
 Commission  examinations  in  Hindi
 also;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (c)  the  time  by  which  the  new
 procedure  would  be  implemented  and
 the  zones  where  this  procedure  would
 be  introduced?

 \HE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD  SHAFI  QURESHI):  (a)
 No.

 (hy  and  (c).  Do  not  arise.

 Reduction  in  price  of  Aviation  Fuel
 sought  by  Indian  Airlines

 2942.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 Pleased  to  state:

 (a)  whether  Indian  Airlines  has
 sought  a  reduction  in  the  price  of
 aviation  fuel  to  off-set  its  losses;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 THE  MIN'STER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (0)  It  is  under  consideration.

 Despatch  of  Ore  from  pit-head  In
 Kiriburo

 2043.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  the  Kiriburu  §  mines
 had  to  be  closed  down  temporarily
 for  some  days  in  April-May,  974
 because  the  Railways  failed  to  assist
 the  mine  in  moving  ore  from  the
 mines;

 ee

 (b)  if  so,  the  despatches  of  ore
 from  the  pit-head  during  the  last
 five  mcnths  and  the  shortfall  in  sup-
 ply  of  wagons  against  the  demand;
 and

 (c)  what  steps  are  being  taken  to
 augment  wagon  supply  and  what  is
 the  present  position?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 No.

 (b)  Against  a  total  programme  of
 67  lakh  tonnes,  5.57  lakh  tonnes  were
 loaded  during  the  5  month  period
 between  March,  74  to  July,  ‘1974,

 (c)  Except  of  a  small  quantity,  the
 bulk  of  the  movement  from  Kiriburu
 is  for  Bokaro  Steel  Plant.  The  extent
 to  which  loading  of  iron  ore  from
 Kiriburu  can  be  increased  is  limited
 by'  what  the  Bokaro  Steel  Plant  can
 take.  The  stock  of  iron  ore  at  Bokaro
 is  reported  to  be  good.

 Shortage  of  Cooking  Gas  in  the
 couairy

 2944.  SHRI  SHANKERRAO  SA-
 VANT:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  there  is  a  sharp  short-
 age  of  cooking  gas  in  the  country;

 (b)  if  so,  to  what  extent;

 (c)  the  reasons  for  this  shortage;
 and
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 (9)  what  attempts  are  made  to  Deeline  in  productian  of  soaps  due  to
 meet  this  shortage?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (d).  Liquified
 Petroleum  Gas  (LPG)  is  obtained  by
 processing  crude  oil  in  the  refineries.
 Its  availability  is  therefore,  limited.
 The  overall  demand  for  LPG  is  much
 beyond  the  existing  availability  and
 marketing  facilities  with  the  oil  com-
 panies.  Demand  from  existing  cus-
 tomers  are,  however,  met  by  oil  com-
 panies  more  or  less  satisfactorily  ex-
 cept  for  cases  of  temporary  shortages.
 Arrangements  are  also  being  made  to
 maximise  the  production  of  LPG  from
 refineries  and  to  expand  marketing
 facilities  for  its  full  utilisation.

 At  present  there  is  a  shortage  of

 cocking  gas  particularly  with  Burmah-
 Shell  and  Caltex  due  to  reduction  of
 crude  throughout  in  their  refineries
 from  July  onwards,  The
 shortage  is  likely  to  be  2400  tonnes
 for  Burmah-Shell  and  000  tonnes  for
 Caltex  per  month.

 extent  of

 Arrangements  have  been  made  to
 transfer  some  markets  currently  fed
 from  Bombay  refineries  to  Koyali  and
 obtain  additional  LPG  from  two

 petro-chemical  industries  in  Bombay.
 This  will  result  in  additional  avail-
 ability  of  about  300  tonnes  per  month
 in  the  Bombay  area.  For  the  balance,
 efforts  are  being  made  to  localise  the
 shortage  in  specific  areas  and  provide
 additional  kerosene  oj]  for  the  purpose.
 In  the  Vizag  supply  area  served  by
 Caltex,  availability  is  likely  to  im-
 prove  with  the  production  of  LPG
 from  Haldia  Refinery.  In  the  mean-
 time  arrangements  are  being  made  to

 provide  some  additional  quantities
 from  Madras  Refinery.

 unesouemis  Sxed  prices
 2945.  SHRI  SHANKERRAO  SA-

 VANT:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (a)  whether  the  prices  fixed  by
 Government  for  soap  are  considered,
 uneconomic  by  the  producers;

 (b)  whether  the  production  of  soap
 has  declined  recently;  and

 (९)  if  so,  what  steps  Government
 have  taken  or  proposes  to  take  to  in-
 crease  its  production?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  to  (c).  There  is
 no  statutory  control  on  selling  prices
 of  soaps.  There  is.  however,  an  in-
 formal  control  on  the  selling  prices  of
 soaps  produced  by  the  organised  sec-
 tor,  except  the  premium  grade  toilet
 soaps,  whereby  the  Indian  Soaps  anc
 Toiletries  Makers’  Association
 (ISFMA)  consult  Government  before
 making  any  upward  revisions  in  the
 prices.  ISTMA  have  stated  that  in
 view  of  the  present  unremunerative
 prices  of  soaps,  they  are  unable  to
 purchase  adequate  quantities  of  oils  it
 the  prevailing  high  prices.  and  have
 represented  for  increases  in  the  price
 of  soaps.  In  the  last  few  months
 there  has  been  some  fall  in  the  pr‘-
 duction  of  soaps  by  the  organised  sec-
 tor,  JSTMA's  representation  for  i-
 creases  in  the  soap  prices  is  Leing
 examined  by  Government.

 More  than  half  of  the  soap  produc-
 tion  in  the  country  is,  however,  by  the
 small  scale  sector  on  which  there  [3
 no  price  contro].  Further  expansion
 in  the  capacity  for  production  of
 laundry  soaps  is  reserved  for  the  small
 scale  sector.

 Government  is  encouraging  the  use
 of  rice  bran  oj]  and  minor  seed  oils
 such  es  sal,  karanj,  neem  and  mowrah
 in  production  of  soaps  and  with  this
 objective  the  excise  rebate  for  use  of
 the  minor  oils  in  soap  production  was
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 substantially  increased  about  a  year
 ago.  Government  has  also  granted  a
 number  of  fresh  approvals  for  capacity
 for  synthetic  detergents.  Synthetic
 detergents  are  also  produced  by  the
 mall  seale  sector,

 Urgency  Certificate  for  Apta-Dasgaon
 Railway  Line

 2946.  SHRI  SHANKERRAO  SA-
 VANT:  Will  the  Miitister  of  RATL-~
 WAYS  be  pleased  to  state:

 (a)  whether  an  urgency  certificate
 has  been  sanctioned  for  the  Apta-
 Dasgaon  line;

 (b)  if  so,  when  and  what  action
 hag  been  taken  on  this  certificate;
 and  awe

 (९)  what  work  is  proposed  to  be
 done  on  this  line  in  the  current  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,  to  cover  the  supervisory  cost  of
 earth  work  and  final  location  survey.

 (b)  The  earth  work  was  carried  out
 by  the  State  Government  of  Maha-
 rashtra  for  about  4  months  as  a
 drought  relief  measure  and  later  sus-
 pended  on  5-6-I973  as  conditions  im-
 proved.  The  total  quantity  of  earth
 work  completed  by  the  State  Govern-
 ment  was  2.07  lakh  cubic  metres  out of  8.90  lakh  cubic  metres,

 (०)  A  Final  Location  Survey  bet- ween  Apta  and  Dasgaon  has  been
 completed  and  the  reports  are  under
 Preparation.  The  proposal  will  ‘be
 ccnsidered  further  after  examination of  the  survey  reports  and  taking  into account  the  availability  of  funds.
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 Proposal  to  Reform  Electoral  system

 2947.  PROF.  MADHU  DANDA-
 VATE:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  there  was  a  wide  gap
 between  the  percentage  of  votes
 polled  for  various  political  parties
 and  seats  secured  by  them  in  the
 previous  elections;  and

 (9)  if  so,  whether  there  is  any
 move  to  reform  the  electoral  sy:tem
 so  as  to  reduce  this  gap?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  (a)  and  (b).  The
 information  is  being  collected  and  wi!l
 be  laid  on  the  Table  of  the  House

 Harijang  and  other  Scheduleq  Caste
 Employees  in  RailWay  Service

 2948.  SHRI  AMBESH:  Will  the
 Minister  of  RAILWAYS  be  pleased  to

 state:

 (a)  the  total  number  of  Schedulec
 Castes  and  Scheduled  Tribes  em-
 ployees  in  the  Railway  services;

 (b)  the  total  number  of  officers  and
 Others  separately  among  them;  and

 (९)  the  total  number  of  post:  re-
 served  for  them  and  the  time  by
 which  all  the  reserved  posts  for
 Scheduled  Castes  and  Scheduled
 Tribes  would  be  filled?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI).  (a)

 and  (b)  The  number  of  Scheduled
 Castes  and  Scheduled  Tribes  employees
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 on  Railways  as  on  30-9-1973  was  as  under:

 Written  Answers  96

 Officers  .  .  .  .  .
 Other  than  Officers

 Sch.  Castes  Sch.  Tribes  Tota!

 (९)  The  reservation  quota  for  Sche-
 duled  Castes  and  Scheduled  Tribes  is
 calculated  on  the  number  of  vacancies
 that  occur  during  a  particular  year
 and  is  not  related  to  the  total  strength
 of  stafY  in  a  department.

 Number  of  Judges  in  High  Courts
 and  Supreme  Court

 2949.  SHRI  AMBESH:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  number  of  Judges  in  High
 Courts,  State-wise  and  the  number
 of  Judges  in  Supreme  Court  includ-
 ing  Chief  Justice;

 (b)  the  number  of  Judges  out  of
 them  belonging  to  Scheduled  Castes;
 and

 (eg)  if  there  is  no  Scheduled  Castes
 Judge  in  the  country,  the  steps  taken
 by  -Government  to  make  some  reser-~
 vation  for  Scheduled  Castes  in  this
 respect?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H.  R.  GOKHALE):  (a)  A  statement
 giving  the  number  of  Judges  in  posi-
 tion  in  the  Supreme  Court  and  ithe
 various  High  Courts  as  on  Ist  August,
 974  is  attached.

 (b)  There  are  three  Judges  belong-
 ing  to  Scheduled  Castes—-one  each  in
 the  High  Courts  of  Bombay,  Karnataka
 and  Madras.

 (c)  Does  not  arise.

 .  337  50  387
 +  2329395  38,857  =  268,252

 Statement

 Serial  No.  Name  of  Court  No.  of  Judges

 Supreme  Court  a ६]

 High  Court

 bh  Allahabad  नि  35

 2.  Andhra  Pradesh  ,  .  q5

 3.  Bombay  .  .  33

 co  Calcutta  न  qr

 Se  Delhi  .  .  .  1B

 6.  Gauhati  न  6

 b  Gujarat  a  ee  I6

 8.  Himachal  Pradesh  3

 9.  Jammu &  Kashmir  .  .  5

 ro.  Kerala  .  +  .  6

 ak  MadhyaPradesh  ee  79

 12.  Madras  7  +  .  9

 13.  Karnataka.  13

 14.  Orissa  ,  .  नि  न  7

 Te  Patna  .  .  +  *  24

 i6.  Paniesb&  Haryana.  -  4

 Td  Rajasthan  :  .  7  0
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 Upgradation  of  posts  of  Assistant
 (Class  IM)  in  Railway  Board's  (ffice

 2950.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  number  of  posts  in  Class  I
 and  Class  II  upgraded  recently  as
 per  Pay  Commission’s  recommenda-
 tions  and  the  percentage  thereof  as
 compared  to  the  total  posts;  and

 (b)  whether  some  posts  of  Assis-
 tants  (Class  III)  have  alse  been  up-
 graded  to  those  of  Section  Officers  in
 the  Railway  Board’s  Office,  if  so,  how
 many?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Some  of  the  recommendations  about
 upgradation  of  posts  made  by  _  the
 Third  Pay  Commission  are  still  under
 consideration.  As  part  of  re-classifica-
 tion  of  gazetted  structure  on  the  Indian
 Railways,  however,  the  Government
 have  approved  of  the  following  up-
 gradations  which  are  implemented  in
 phases—

 (i)  Junior  Administrative  Grade  to
 Senior  Administrative  Grade
 (Level  7)  —28  posts.

 (ii)  Senior  Scale  to  Junior  Adminis-
 trative  Grade—500  nosts.

 (iii)  Junior  Scale/Class  II  to  Senior
 Scale=25)  posts.

 The  percentage  of  these  upgraded
 posts  to  the  total  number  of  gazetted
 posts  as  on  31-3-1973  is  11.9.

 ४9)  The  matter  is  under  considera-
 tion,

 Electrification  of  Trivandrum
 Emakulam  Railway  Line

 295l.  SHRI  M.  M.  JOSEPH:  Will  the
 Min:ster  of  RAILWAYS  be  pleased  to
 State:

 (a)  whether  conversion  work  of
 Trivandrum-Ernakulam  line  to  broad
 gauge  is  in  progress  and  it  would  be
 779  LS—4.
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 economical  to  electrify  this  line  at
 this  time;  and

 (b)  if  so,  whether  Government
 prejase  to  examine  the  matter  keep-
 Ing  in  view  the  fact  that  the  State
 Government  is  ready  to  offer  :swer
 for  electrifying  all  the  railway  lines
 in  the  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 The  conversion  work  of  Trivandrum-
 Ernakulam  line  to  broad  gauge  is  in
 progress.  It  would  not  be  economical
 to  electrify  the  section  at  present.

 (b)  Does  not  arise,

 New  Broad  Gauge  line  between
 Delhi-Shahadra  ang  Saharanpur

 2952.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  proposed  new
 broad  gauge  line  between  Delhi—
 Shahadara  and  Saharanpur  is  being
 laid  in  place  of  former  S.S.  Light
 Railway;  and

 (b)  whether  the  new  railway  line
 is  being  diverted  to  exclude  Loni
 area  in  District  Meerut  thereby  dep-
 riving  the  residents  and  thousands  of
 prospective  house  builders  of  the
 area  from  availing  of  the  railway
 facilities?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b).  Construction  of  a  new  B.G.
 line  in  the  area  served  by  the  former
 Shahdara-Saharanpur  Light  Railway,
 has  already  been  approved.  A  final
 location  survey  for  the  same  is  in  pro-.
 gress.  A  final  decision  regarding  the
 alignment  to  be  followed  and  the  loca-
 tion  of  stations  will  be  taken  after
 the  survey  is  comoleted  and  the  sur.
 vey  report  is  examined  from  all  angles.
 As  such  it  is  too  early  to  say  whether
 the  Loni  area  will  be  served  or  not.
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 Rall  connection  betweea  Loni  (District
 Meerut-U.P.)  and  Delhi

 2953.  SHRI  ANADI  CHARAN  DAS:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  any  proposal  to
 connect  Loni,  District  Meerut  (U.P.)
 with  Delhi  by  rail  in  order  to  facili-
 tate  the  plot-holders  of  about  thirty
 colonies  springing  up  in  the  area  to
 construct  their  houses  there;  and

 (b)  whether  with  the  implementa-
 tion  of  the  above  proposal,  the  ac-
 commodation  problem  in  Delhi  will
 be  solved  considerably?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 and  (b>.  Loni  station  existed  on  the
 former  Shahdara-Saharanpur  Light
 Railway.  Construction  of  new  B.G.
 line  in  the  area  formerly  served  by  the
 Shahdara-Saharanpur  Light  Railway,
 has  already  been  approved  and  a  final
 location  survey  is  in  progress.  The
 final  decision  regarding  the  alignment
 to  be  followed  and  the  location  of
 stations  will  be  taken  after  the  sur-
 vey  is  completed  and  the  report  ex-
 amined,  It  is  therefore  too  early  to
 say  whether  Loni,  which  had  a  station
 on  the  former  alignment  of  the  Shah-
 dara-Saharanpur  Light  Railway.  will
 have  a  station  on  the  proposed  8.05.
 line  also.

 Applications  received  for  Indane  Gas
 Agencies  under  New  Scheme

 2954.  SHRI  CHANDULAL  CHAN-
 DRAKAR:  Will  the  Minister  of
 PETROLFUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  the  new  scheme  of  ap-
 Pointing  new  dealers  for  Indane  gas
 hag  been  widelv  publicised  and  if  so,
 how  many  applications  from  each  of
 the  different  categories  surh  as  War
 Widows,  Harijans,  Tribals,  Ex-Ser-
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 vicemen  and  unemployed  Engineers
 have  been  received  for  Delhi;  and

 (b)  how  many  of  them  are  likely
 to  be  sanctioned?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  SHAH-
 NAWAZ  KHAN);  (a)  For  award  of
 Indane  distributorships  to  defence  per-
 sonnel,  no  press  advertisement  is
 issued.  The  possible  locations  are
 intimated  to  the  Directorate  General
 of  Resettlerext.  Minisiry  of  Defence,
 and  the  appointments  are  made  on  its
 recommendation.

 For  award  of  distributorships  to  per-
 sons  belonging  to  Scheduled  Castes/
 Scheduled  Tribes,  applications  are  in-
 vited  through  Press  advertisements,
 Against  the  Press  advertisement  made
 in  the  month  of  June,  974  for  two
 Indane  distributorships  in  Delhi,  24
 applications  were  received,  out  of
 which  6l  were  from  persons  belong-
 ing  to  Scheduled  Caste</Scheduled
 Tribes.

 (b)  Appointment  letters  for  two  dis-
 tributorships  in  Delhi  to  persons  he-
 longing  to  Scheduled  Castes/Tribes
 have  already  been  issued.

 Statements  by  Railwaymen  unfler
 pressure

 2955.  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  Government  have  seen
 press  reports  that  certain  railwaymen
 were  being  pressurised  to  make  state-
 ments  before  being  allowed  to  resume
 duty;  and

 (b)  whether  several  employees  had
 been  directed  to  state  that  they  were
 totally  misguided  and  misled  over  the
 issue  and  had  no  contro)  over  their
 thought  and  therefore  resorted  to
 erroneous  means?

 THE  DEPUTY  MINISTER  [N
 THE  MIN'STRY  OF  RAILWAYS
 (SHRI  MOHD.  ‘€HAFI  QURESHI):
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 (a)  and  (b),  No  railway  employee  has
 been  pressurised  or  directed  to  make
 any  such  statement.

 Demand  for  setting  up  a  Bench  of
 High  Court  at  Meerut

 2956.  SHRI  S.  N.  MISRA:  Will  the
 Mlinister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to

 ‘state:

 (a)  whether  the  people  of  Western
 Districts  of  Uttar  Pradesh  have  de-
 smanded  to  set  up  g@  High  Court  Bench
 at  Meerut  in  order  to  mitigate  the
 hardship  of  the  poor  litigants;  and

 (9)  i*  80,  the  nature  of  decision
 taken  by  Government  in  this  regard?

 THE  MINISTER  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 H  R.  GOKHALE):  (a)  Representa-
 tions  for  the  setting  up  a  Bench  of
 the  Allahabad  High  Court  at  Meerut

 from  time  to
 time.

 (by)  The  question  whether  a  High
 Court  should  have  a  Bench  at  a  place
 other  than  the  principal  seat  is  pri-
 marily  for  the  State  Government  con-
 cerned  to  consider  in  consultation  with
 the  High  Court.  There  has  been  no
 proposal  from  the  Government  of  U.P.
 for  the  establishment  of  a  Bench  of
 the  High  Court  at  Meerut.

 Demolition  of  Railway  line  near  Rail-
 cum-road  Rajendra  Bridge  over

 Ganga  in  Bhhar

 2957.  SHRI  P.  GANGADEB:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  te  state:

 (a)  whether  after  the  completion of  Rail-cum-road  Rajendra  Bridge
 over  Ganga  in  Bihar,  the  railway  line
 near  Simariaghat  station  was  demo-
 lished  rendering  about  1,500  acres  of
 land  cultivable;

 (b)  whag  income  the  Railway  has
 Aerived  from  that  land  so  far;  and
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 (c)  whether  Government  propose  to
 Bive  that  land  to  Harijang  or  landless
 persons  for  cultivation  ang  if  not,  the
 reasons  therefor?

 THE  DEPUTY  MINISTER’  IN
 THE  MIN'STRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI).
 (a)  to  (c).  The  informat.on  is  being
 collected  and  will  be  laid  on  the  table
 of  the  House.

 New  lines  during  Fifth  Five  Year
 Plan

 2958.  SHRI  R.  R.  SINGH  DEO:  Will
 the  Mirister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  the  number  of  new  lines  both
 in  metre  gauge  and  broad  gauge  to
 be  constructed  during  the  Fifth  Five
 Year  Plan  and  the  amount  allocated
 for  the  purpose;  and

 Se  ee

 (b)  to  what  extent  these  lines
 would  help  in  quicker  movement  of
 passengers  and  goods?

 THE  DEPUTY  MINISTER’  IN
 THE  MIN'STRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  and  (b).  Proposals  for  inclusion  of
 new  lines  in  the  Fifth  Plan  as  a  whole
 have  not  yet  been  finalsed.  A  provi-
 sion  of  Rs.  l00  crores  have  been  made
 in  the  Draft  5th  Five  Year  lan  for
 the  construction  of  new  railway  lines.
 Following  new  railway  lines  have  been
 proposed  to  be  taken  up  during  the
 current  financial  year:

 l,  Nadikude-Bibinagar
 kms,

 2,  Jhanjharpur-Laukaha  Bazar  (MG)
 42.3  kms.

 3.  Rohtak-Bhiwani  (BG)  44.3  kms.

 (MG)

 (BG)  390

 4.  Dharamnagar-Kumarghat
 33.5  kms.

 5.  BG  rai]  links  to  Ramnagar  ant
 Kathgodam  from  Moradabad  and
 Rampur  (BG)  69  kms.

 6.  Sakri-Hasanpur  (MG)  75  kms,



 7.  Jakhapura-Banspani  (BG)
 kms.

 76

 Construction  work  in  respect  of  the
 first  three  projects  listed  above  is  in
 progress,  The  sanction  for  the  pro-
 jecis  at  4  to  6  above  is  under  con-
 sideration.  The  construction  of  a
 railway  line  from  Dharamnagar  to
 Kumarghat  may  be  faken  up  subject
 to  the  funds  being  made  available  by
 the  NE  Council.  When  opened  to
 traffic  the  proyects  mentioned  above
 will  provide  means  for  the  quicker
 movement  of  goods  and  passengers  in
 the  backward  areas  of  the  country  to
 be  served  by  them.

 Commissioning  of  DurgaPur  Fertilizer
 Unit

 2959.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state’

 (a)  whether  Durgapur  Fertiliser
 umt  has  been  fully  commissioned  for
 production;

 (b)  if  not,  the  extent  of  its  present
 production  capacity;

 (c)  facts  about  the  difficulties  be-
 ing  experienceg  by  the  project;

 (0)  steps  taken  by  the  FCI.  to
 remove  equipment  and  operational
 difficulties;

 (e)  when  the  unit  is  expected  to  be
 commissioned  for  full  production;  and

 (f)  the  names  of  the  F.C.  high
 officials  and  technicians  who  werr  en-
 trusted  with  construction  and  opera-
 tion  of  Durgapur  Fertiliser  project? ३०  +  $  ०४7९  ०

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  PETROLEUM  AND

 CHEMICALS  (SHR!  SHAHNAWAZ
 KHAN):  (a)  to  (f).  The  Durgapur
 Plant  was  mechanically  completed  in

 October  1971,  but  could  not
 be  success-

 fully  commissioned  immediately  there-

 after,  mainly  on  account  of  the  failure

 of  some  of  the  major  items  of  import-

 ed  equipment.  The  mechanical  defects

 and  other  ¢  perational  bottlenecks  were

 systematically  identified  and  necessary
 corrective  action  in  regard  to  them
 was  also  taken.  The  plant  is  present-
 ly  under  commissioning  and  various
 sections  of  the  plant  have  been  tested
 to  operate  between  30  per  cent  and  70
 per  cent  of  capacity.  The  plant  com-
 menced  pioduction  in  October,  1973,
 but  occasional  shutdowns  had  to  be
 taken  {o  attend  to  the  defects  which
 came  {to  light  while  the  different  sec-
 tions  of  the  vlant  were  under  operu-
 tion  Additional  steps  are  also  being
 taken  to  stabilise  production,  The  plant
 is  designed  to  produce  8,830,000  tonnes
 of  urea  per  annum,  Production
 monthwise  since  October  973  has  beea
 as  under:—

 tonnes
 (in  round  fig-

 ures)

 973  October  .  230

 November,  .  2320

 December  ४  ‘1570

 ‘1974  Januar  *  3460

 February  .  .  ६000

 March  ‘i  760

 April.  ‘  Nil

 May  न  .  60

 June.  .  .  2740

 July.  4  *  7640

 Aport  {rom  the  measures  that  Have
 been  taken  by  the  FCI  in  consultation
 with  the  foreign  sygplers  in  regard
 to  ractification  of  defects  in  the  equip-

 ate  a  caneuitagy  has  been  en-

 nen
 Cc  tion  en  mee vv  the  Corporati

 ia  ‘to  end  survey  of  the  plant  to

 find  out  deficiencies  and  bottlenecks

 and  suggest  suitable  remedies.

 Apart  from  the  mechanical  troubles,
 for  ensuring  steadiness  of  power  SUP

 ply,  steps  have  been  taken  by  the
 seeds

 poration  to  go  into  the
 dake

 jointly  with  the  Durgapur  Pro}

 Ltd.  and  the  pvc.
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 Besides  FCI’s  P&D  Division  and  the
 Durgapur  site  organisation  and  FEDO,
 a  number  of  foreign  contracting  firms
 were  also  involved  in  the  implementa-
 tion  of  the  Project.

 कोयला  प्रथा  नेप्या  वर  आधारित
 उर्वरकों  के  उत्पादन  के  बारे  में  विवाद

 2960.  चलो.  कमला  मिथ  'मधुकर':
 क्या  पेंद्रोनियंम  शौर  रसायन  मंत्री

 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  चर्च  को  के  उत्पादन  के  बारे  में

 यह  विवाद  उत्पन्न  हो  गया  है  कि  उर्वरकों  का

 उत्पादन  कोयले  पर  आधारित  होना  चाहिए
 अथवा  उसका  उत्पादन  नाया  पर  ग्राधा-
 ति  होना  चाहिए  शर  ब  जा  की  नैफ्था
 की  कीमत  लगभग  दानी  हो  गयी  है  इस

 विवाद  का  महत्व  धिक  हो  गया  है  ;

 (ख)  यदि  हा,  तो  उर्वरकों  के  मामले  मे
 देश  को  ग्राम-निर्भर  बनाने  और  उसका
 मस्ती  दरों  पर  उत्पादन  करने  की  कटी  से
 देश  को  ग्राम-निर्भर  बनाने  के  लिए  सरकार
 ने  ब्या  उपाय  [किए  है,

 (ग)  क्या  सरकार  को  इस  बात  की
 जानकारी  है  कि  देश  में  उपलब़्ध  कोयला
 निक्षेपों  का  समुचित  उपयोग  करके  पर्याप्त
 मात्रा  में  उर्वरकों  का  उत्पादन  किया  जा
 सकता  है  ;  और

 (घ)  यदि  हा,  तो  इस  बारे  से  अय  तक
 क्या  कार्यवाही  की  गयी  है  *

 पेट्रोलियम  जौर  रसायन  मंत्रालय  में  राज्य
 मंत्री  (श्री  शाहनवाज  खां)  :

 (क)  और  (खि).  सरकार  को  ऐसे
 विवाद  के  बारे  में  कोई  जानकारी  नहीं  है  विल्लु
 यहां  सरकार  की  नीति  है  कि  उकेरा  संभरण
 सामग्री  में  अत्यधिक  प्रात्मनिर्भता  प्राप्त
 करते  को  सुनिश्चित  करने  के  लिए  विविधिता

 ।सम् भरण  सामग्री  न्य  हमारा  उबर  वर्णक्रम
 धप्राघारित  हो  1
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 (7)  जी  हां।

 (8)  तलचर  (उडीसा  रामागण्डम  (मन्त्र
 प्रदेश)  एवं  कोरबा  (Hote)  में  तीन  बड़े
 कोयला  पर  प्रा धारित  सात  कार्यान्वयन  ८  न
 है।  मे  संयत्र  नेवेली  (लिगनाइट  पर
 भध्राधारति)  वाराणसी  राउरकेला  (कोक  कोने
 ओढ़ने  गैस)  पर  कार्यान्वित  पुराने  सूबों  के
 अतिरिक्त  है  |

 समस्तीपुर  से  मुजफ्फरपुर  (पूर्वोत्तर

 रेलवे)  तक  बड़ी  लाइंन

 2961.  श्री  कमला  मिथ्  'मधुकर:

 क्या  रे  ल  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  पूर्वोत्तर  रेलवे  में  समस्तीपुर
 में  मुजफ्फरपुर  तक  बड़ी  लाईन  बिछाने  का
 बाम  चल  रहा  है  ,

 (ब्र)  क्या  बड़ी  लाईन  बिछाने  का  यह  कार्य
 अत्यन्त  धीमी  गति  से  चल  रहा  है  और  सरकार
 निर्धारित  अवधि  में  मुजफ्फरपुर  तक  बड़ी
 लाईन  बिछाने  में  सफल  नहीं  होगी  ,

 (ग)  यदि  हा  तो  इस  धीमी  प्रगति  के
 के  क्‍या  कारण  है  |  आर

 (घ)  समस्तीपुर  से  मुजफ्फरपुर  तक
 बडी  लाइन  बिछाने  का  काम  कब  सक  प्रा  होगा
 झीर  इस  बडो  लाईन  पर  गाडे या  कब  से
 चलने  लगेगी  ?

 रेल  मंत्रालय  में  उप  मंत्री  (श्री  मुहम्मद
 शानो  कुरेशा)  :

 (क)  जी  हा  I

 (a)  ate  (ग)  निर्माण  कार्य  तिकरित
 कार्यक्रम  के  ग्रतसार  चल  Ty  है  ओर  आशा  है
 वर्ष  के  नत  तक  यह  काम  पूरा  हो  जाएगा  t
 इस  निर्माण  कार्य  के  पूरा  हो  जाने  के  ताल
 बाद  गाड़िया  चलनी  रु  हो  जाएगे'  ।

 (घ)  परत  नहीं  दशक  :
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 Allotment  of  lang  to  Territorial  Army
 Personnel  who  worked  during  Railway

 strike

 2962,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  land  has  been  allotted
 to  the  Territoria]  Army  Personne]  who
 worked  during  the  recent  Rail  strike;

 (b)  whether  it  has  come  to  the
 notice  of  Government  where  that
 assignment  of  lang  has  been  denied
 to  such  Territorial  Army  Personnel
 who  worked  during  the  period  on  the
 Eastern  Railway,  Dinapur  (Bihar)  and
 instead  land  has  been  allotted  to  the
 undeserved  personnel  other  than  Ter-
 ritorial  Army  personnel;  and

 (ce)  if  5०,  the  reasons  for  ignoring
 such  persons?

 THE  DEPUTY  MINISTER’  IN
 THE  MIN'STRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAFI  QURESHI):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  placed  on  the
 table  of  Sabha.

 Foreign  technicians  employed  by  M/s.
 TWfoechst  gnd  M/s  Warner  Hindustan

 2963  SHRI  SATYENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  how  many  foreign  teciinictans
 are  employed  by  M/s.  Hoechst,  «  for-
 e.gn  dominated  drugs  firm  in  India,
 what  ls  their  pay  and  perquisites  indi-
 vidually;  and

 (b)  whether  M/s.  Warner  Hindustan
 bas  also  employed  a  number  uf  for-
 eign  technicians  if  so,  how  many  of
 ilem  have  been  given  approval  and
 their  pay  and  perquisites?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Details  of  technicians
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 employed  by  M/s,  Hoechst  Phar-
 maceuticals  Ltd.  are  indicated  below:

 S.N.  Name  of  the  Technicians  Salery  p.m
 «  Dr.  H.  Hakicht  Rs.  ‘B140/-
 2.  Dr.  H.  Kohl  Rs.  §760/-
 be  Dr.  Rei  he  Rs.  8000/-

 These  technicians  are  also  entitle-J
 to  the  usual  perquisites  such  as  prov.-
 dent  fund,  gratuity,  bonus,  medical  aid.
 benefits,  rent  free  quarters,  free  use
 of  company's  car  etc.  as  are  availahl:
 to  other  senior  Executives  of  the  Com-
 pany.  The  value  of  such  perquisites
 in  monetary  terms  cannot  be  precisely
 indicated.

 (b)  M/s.  Warner  Hindustan  Ltd.  do
 not  have  any  foreign  technician  em-
 ployed  in  their  company  at  present.

 Conditions  for  permitting  diversi-
 fication

 2964  SHRI  SATVENDRA  NARA-
 YAN  SINHA:  Will  the  Minister  of
 PETROLEUM  AND  CHEMICALS  be
 pleased  to  state:

 (a)  whether  one  of  the  conditions
 for  allowing  diversification  ig  that  the
 name  and  capacity  of  each  item
 shou'g  be  notified  by  the  D.G.T.D.
 (Drug  unity  in  thei:  records;

 (b)  whether  parties  are  required  tc
 obtain  permission  for  each  and  every
 item  from  D.G.T.D.  before  commenc-
 ing  production;  and

 (ec)  if  so,  the  broad  outlines  of
 diversification  mz,  item  and’  capacity,
 rumber  and  date  of  approval  letter
 during  the  las  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR!  SHAHNAWA/?,
 KWAN):  (a)  and  (b).  Industria
 Undertakings  goimg  in  for  the  manu-
 favture  or  production  of  new  articl
 or  articles  in  pursuance  of  the  revised
 policy  of  free  diversification  are  re-
 quired  to  get  themselves  registered
 with  the  D.G.T.D.  or  any  other  con-
 cerned  technical  authority  in  aecord-
 ance  with  the  new  registration  proce
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 dure  by  addressing  a  letter  to  that
 authority  giving  particulars  of  licences
 held  by  them  and  the  extent  of  diversi-
 fication/increase  in  vroduction  etfectet

 (९)  Details  are  indicated  below:—
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 by  them  and  such  other  particulars  as

 may  be  relevant,  but  no  permission  is

 required.

 S.N>y  Nam2ofth:  Party  D.%.T.  D’s  letter
 No.  and  dave

 Item  &  Capacity  p.a.

 t.  M/s,  Hoechst  Paarma-  D&P'7(53))  Je
 ceuticals  Led.  §788  dt.  9-6-1972,

 D  &  P/7  (53)/  70  /
 TI063  dt.  3-r7-79  Hostaccrtin  H
 i972  >

 7  &  P/7  (53)70!
 6460  dt.  LI-6-7I

 I,  Foot  and  Mouth  s  lakh
 Disease  Vaccine  doses

 2.  Tetanus  Antitoxin  4000
 million

 LU.

 73  million  Vials

 Hostacycline  Dry  Syrup  goo  Kgs.

 D  &  P  753)  ~o'508  (15,  gm  and  30  gm  granules)
 dt.  r8-I-3973

 2.  ales  India  (Ltd.}  5)  D&P/7  (85)  (TO
 dt.  I8-§-I97T

 Gi)  D&P/7/85)/77
 at,  20-6-1972,

 3.  Gloconate  Ltd.  D&P/7(38)/72
 dt.  (24-2-1972

 ch  East  India  Paar  ni-
 coutic:!  Worss  Lt.

 [0  xP  (7 D7L
 dt.  (39-7-1973

 ६.  द्  |  थी  Process  Chemi-  D&P  '7  (89)  |  वा
 ca  i  aboratory.  dt.  16-6-1972

 6.  Kast  In  tia  Paar  nace-
 wical  Works  Lr.

 D  &  ह  (32)  ,  73
 dt.  (23-10-1973

 9.  Warr  Hiadastia  Lt  ll,  D&P  7  (£13)  68
 dt.

 ai)  T.  C.  F,  Sel  Tetlets
 (Gi)  T.  C.  F.  Milkrease  Powcer

 (i)  Cal.—B-Vet.  Inj.
 Gi)  PETAB  Tablets

 i)  Tercra  Tablets
 Gi)  Phenindone  tablets

 (iii)  Adrenostal  Tablets
 (iv)  Adrenostal  Inj.

 Gi  Acidin  tablets
 Git)  Aknil  tablets

 Gii)  Keralin  ointment
 (iv)  Tetracycline  Hel  tabs’  Caps

 (v)  Chloramphenicol  tabs:  Caps.
 (vi)  Chloramphenicol  Streptomycin  Tabs!.

 Caps

 (vii)

 (viii)
 (ix)
 ix}

 Chloramphenicol/Quinindochlo”
 Tabs*icars.
 Mcthzequa'one  tats  caps.
 Emulsien  of  Benzyl  Benzcate.
 Benzyl  FBenzoate  with  Quin—lIodo-
 chicr  Cream

 Gi)  APC  tablets
 Gi  Dover’s  Powder/tablets

 (  iii}  Cal,  Gluconate  tabs.
 (iv)  Sulphaguanidine  tabs.

 ९१)  Syrup.

 Lozenges  etc.
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 Production  of  Foot  and  Mouth  Vaccine
 by  M/s.  Hoechst  and  Pfsers

 2965.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleazed
 to  state:

 (a)  whether  Foot  ang  Mouth  Vac-
 cine  are  licenced  to  M/s.  Hoechst  and
 Pfizers;

 (9)  why  this  formulation  has  not
 been  connected  with  the  manufacture
 of  bulk  drug;  and

 (९)  the  reasons  for  giving  this  con-
 cessional  treatment  to  foreign  firms?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  M/s.  Hoechst  Phar-
 maceuticals  Ltd.  Bombay  and  M/s.
 Pfizer  Ltd..  Bombay  have  been  grantec
 letters  of  Intent  for  the  manufacture
 of  Foot  and  Mouth  Disease  Vaccine.
 In  addition  M/s,  Hoechst  Phar-
 maceuticals  Ltd  are  producing  this
 Vaccine  at  present  under  the  provi-
 siong  of  diversification,

 (b)  This  vaccine  itself  needs  to  be
 produced  first  in  the  bulk  form  and
 after  determining  the  potency,  toxicity
 etc.,  the  fina}  form  of  use  is  adjusted,

 (c)  Does  not  arise.

 C.0.B,  licence  applied  for  by  M/s.
 Hoechst

 2966.  SHRI  BHALJIBHAI  PAR-
 MAR:  Will  the  Minister  of  PETRO-
 LEUM  AND  CHEMICALS  be  pleased
 to  state:

 (8)  when  M/s.  Hoechst  applied  for
 ™.0.B.  licence  and  whether  the  items
 mentioned  in  the  application  were  be-
 img,  actually  manufactured  by  the
 firm  under  diversification  and  if  it
 contained  any  import  content;

 49)  whether  their  application  is
 time-barred;  and

 (c)  how  many  licences  including
 per~i-sion  letters  are  at  present  in
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 possession  of  M/s.  Hoechst  showing
 items  and  capacities?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR!  SHAHNAWAZ
 KHAN);  (a)  and  (b).  As  far  as  the
 Ministry  of  Petroleum  and  Chemicals
 are  concerned,  M/s,  Hoechst  Pha.-
 maceuticals  Ltd.  Bumba,  applied  an
 October  970  and  was  granied  a  C.O.B
 licence  for  manufacture  of  the  follow-
 ing,  vide  Licence  No.  L/I9/l2/72'7%
 dated  11-5-1971:

 Items  Annual  Capacity  in
 terms  of  techmical

 material

 Formulations

 i.  ‘Thiodan  50  tonnes

 2.  Morocide  2  oe

 3.  Bressical  5  ”™

 The  technical  materia!  is  importes.i
 one,  The  party  has  also  applied  ius
 carrying  on  bu-iness  licence  for  vari-
 ous  activities  viz.  civersifications.  re-
 gistration  with  the  DGTD  ete,  whith
 were  covered  under  exemptions  fron
 the  Industries  (Development  &  Regu-
 lation)  Act  prevailing  from  time  to
 time.  The  party  has  applied  for  carry-
 ing  on  business  licence  in  accordance
 with  the  Ministry  of  Industrial  Ns-
 velopment’s  notification  dated  the  4'h
 February,  1973.  As  per  this  notific--
 tion,  the  last  date  for  submission  of
 application,  was  16th  August,  1973.
 The  party  submitted  applications  05
 the  3lst  Auust,  ‘1973,  As  the  applic:
 tions  submitted  by  the  party  are  undr-
 processing.  if  is  not  possible  to  inc
 cate  the  Import  content  and  whethe~
 the  party  is  producing  the  items  7°
 this  stace.

 (c)  Two  statements  I  and  II  are  lsi~
 on  the  Table  of  the  House,  [Placed  in
 Library.  See  No.  LT-8233/74].
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 Manufacture  of  Picolines  by  M/s.
 Warner  Hindustan  Limiteg

 2967.  SHRI  D.  N.  SINGH:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  whether  M/s.  Warner  Hindustan Limited  are  manufacturing  Picolines
 required  for  the  manufacture  of
 Niacynamide;

 (b)  if  so,  what  is  the  quantity
 manufactured,  the  imports  and_  its
 price  during  Fourth  Five  Year  Plan
 us  well  as  the  quantity  to  be  imported
 during  the  Fifth  Plan  with  its  estimat-
 ed  price;  ang

 (९)  how  many  applications  fer  im-
 Port  of  this  material  were  received  in
 his  Ministry  and  from  whom,  which
 ef  them  have  been  approved  and  the
 fate  of  the  others?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR'’  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  Information  regarding  quantity manufactured.  imports  and  its  price
 during  the  Fourth  Five  Year  Plan  is
 being  collected  and  will  be  laid  on  tke
 Table  of  the  House.

 Demand  for  Picolines  for  the  Fifth
 Plan  period  has  not  been  assessed.  The
 weighted  average  cif.  price  for
 imports  during  the  year  1974-75  has
 been  indicated  by  the  STC  at  Rs.  6.67
 per  kg.  for  Beta  Picoline:

 (c)  Imports  of  Beta  and  Gamma
 Picolines  have  been  canalised  through
 STC  from  the  year  1973-74  and  Alpha
 Picoline  is  banned  for  imports  as  per
 ITC  Policy  for  1974-75,  As  such  the
 question  of  receipt  of  any  import  ap-
 Plications  by  this  Ministry  for  imoort
 of  Picolines  does  not  arise.
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 Reconmendations  of  Study  Team  for
 liquidating  Foreign  Equity  of  Foreign

 Drug  Firms

 2968.  SHRI  9,  N.  SINGH:  Will  the Minister  of  PETROLEUM  AND
 CHEM'!CALS  be  pleased  to  state:

 (a)  what  were  the  recommendations of  the  study  team  constituted  for
 liquidating  the  foreign  equity  of  for-
 elgn  firms  in  pharmaceutical  industry;

 (0)  how  many  meetings  were  }eld ct  this  committee:
 (c)  what  are  the  decisions  and  when

 they  are  expecteg  to  be  implemented; and

 (6)  the  reasons  far  giving hoid  to  multinational  foreign
 based  in  our  country?

 strong-
 firms

 THE  MINISTER  OF  STATE  IN  THE MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHR™  SHAHNAWAZ
 KHAN):  (a)  to  (ce).  In  June,  1970,  a
 study  87009  Was  appointed  to  con-
 sider,  inter-alia,  Progressive  indianisa- tion  etc.  of  foreign  companies.  This
 Group  held  one  meeting  and  decided about  collection  of  the  relevant  data, No  specific  resommendations  were made  by  this  group.  Government  have since  issued  in  February.  1972.  the
 Guidelines  for  reduction  of  foreign
 holdings  in  foreign  majority  companies and  these  are  being  followed

 (d)  Foreign  majority  companies  and
 branches  and  subsidiaries  of  foreign companies  have  been  operating  in  the field  of  drugs  and  pharmaceuticals since  long.  The  majority  production of  drugs  is,  however.  no  longer  hy  such
 companies  as  it  has  been  Government's
 policy  to  encourage  the  Indian  sector,

 Proposal  of  M/s  May  &  Baker  for
 liquidating  its  Foreizn  Equity

 2969.  SHRI  D.  N.  SINGH:  Wil!  the
 Minister  cf  PETROLEUM  AND
 CHEMICALS  be  pleased  tn  state:

 (aj  the  broaq  outlines  of  the  pro-
 posal  of  M/s.  May  &  Baker  for  ]  iqui-
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 dating  its  foreign  equity  in  965  and
 why  it  was  not  implemented;  and

 (b)  what  is  the  loss  of  foreign  ex-
 change  to  our  country  for  not  imple-
 menting  this  proposal  till  now?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PELROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (Db).  The  proposal
 submitted  by  M‘s.  May  and  Baker  Ltd..
 in  1964-65  envisaged  convers  on  of  the
 company  into  an  Indian  Company,
 associating  Indian  Camtal  to  the  ex-
 tent  of  we  ver  cent,  puyment  of  royalty
 at  the  rate  of  74  ner  cent  on  the  sales
 for  5  years  etc.  Arceptance  of  such
 a  proposal  would  not  have  resulted  in
 saving  in  foreign  exchange.

 licences  issueg  to  M/s.  Hoechst

 2970.  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  ate:

 (a)  the  industrial  licences  fu,  ad-
 vance  release  of  raw  materialg  or
 price  approval  issued  to  M/s.  Hoechst
 during  the  last  three  years;

 (L)  the  original  licenced  capacity
 and  other  details  about  their  licences
 ize  daic  of  application,  date  of  appro-
 val,  items  and  capacities,  including
 registration  certificates  may  be  given:
 ond

 6६)  the  reasons  for  giving  such  con-
 sideration  to  this  foreign  firm?

 THE  MINISTER  OF  SIFATE  IN  THE
 MINISTRY  OF  PETROI.EUM  AND
 CHEM  CALS  (SIIRI  SHAIINAWAZ
 KHAN  :  (a)  to  (c).  The  resuisite  in-
 format  yn  is  beine  co  lected  and  will
 he  laid  on  the  Ta'le  of  the  House.

 Reresentation  from  I.DM.A.  and
 A.LM.O,  for  not  placing  Indian  Drug
 Industry  at  par  With  Foreign  Phar-

 macentical  Firms

 Qu71,  SHR'  P.  M.  MEHTA:  Will  the
 Minister  of  PETPOLWUM  AND
 CHEMICALS  be  please:  to  sale:

 (a)  whether  I.D.M.4.,  A.L.M.O.,  and
 other  inntitutions  have  represented

 20,  974  Written  Angswera  6

 against  pot  giving  formulations  to
 Indian  sector  and  placing  them  at  par

 Sieg
 foreign  pharmaceutical  firms;

 an

 (b)  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PEIROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b),  LD.M.A.  has
 requested  that  no  foreisn  company
 should  be  allowed  formulation  ecapu-
 cily  in  anticipation  of  the  production
 of  bulk  drug  and  that  in  the  case  of
 the  'ndian  sector,  even  if  formulation
 capacity  involves  some  imnorted  con-
 tent,  the  Indian  sector  should  he  given
 preference.

 The  Indian  sector  of  the  industry  s
 gen  preference  in  the  anvroval  of
 manufacturing  schemes,  Industrial
 licences  are  usually  not  issywed  ta
 foreign  firms  for  nrodic:ns  formu-
 lations  unless  linked  with  the  —  pro-
 duction  of  bulk  drugs.

 Composite  Plan  for  movement  of  Coal

 2972.  SHRI  RAGHUNANDAN  LAL
 BHATIA:

 SHRI  P.  GANGADEB;:

 Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  his  Ministry  has  in
 consultation  with  Transpori  Ministry
 evolved  g  compus.te  plan  for  move-
 ment  of  coal:  and

 (b)  if  eo,  how  far  this  will  remove
 complaint  of  consumers  about  coal
 movement?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAF*  QURESHI):
 (a)  and  (b).  Tne  nroposal  to  move
 coal  by  the  inland  water  transvort  is
 only  in  the  initial  stage  of  considera-
 tion  at  present.
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 Implementation  of  demands  of  Em-
 Pleyees  conceded  by  Railway  Autho-

 Titles

 2973.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  RAILWAYS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  200  on  the
 23rd  July.  974  regarding  demands
 of  employees  concedeg  by  Railway
 authorities  preceding  the  strike  and
 State:

 (a)  how  many  of  the  demands  al-
 ready  conceded  to  the  Railway  em-
 ployees  have  been  implemented  and
 what  are  the  demands  so  implement-
 ed;

 (b)  total  amount  released  and  dis-
 bursed  to-date  in  this  connection:

 (c)  whether  his  attention  has  been
 drawn  to  a  recent  statement  issued
 by  the  representatives  of  the  Rail-
 waymen’s  Unions  wherein  they  have
 said  that  not  a  single  demand  al-
 ready  conceded,  has  been  implement-
 ed  till  date;  and

 (0)  if  so,
 thereto?

 Government's  reaction

 IHE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD,  SHAFI  QURESHI).
 (a)  The  concessions  given  by  Govern-
 ment  are  as  under:—

 a)  Implementation  of
 Award  m  toto

 (ii)  Cadie  review  and  upgradation
 of  Class  II]  and  IV  staff.

 Miabhoy'>

 (iii)  Job  Evaluation  within  the  frame-
 work  of  the  Pay  Commission's
 recommendations

 (iv)  Certain  poles  with  regard  to
 employ  nient  of  tecnal  labour

 (v)  Opening  of  far  price  shops  in
 railway  colonies  housing  more
 than  300  families,

 (vi)  Removal  of  anomalies  arising  as
 a  result  of  Pay  Commission's
 recommendations.

 Written  Answers  ms

 As  regards  Items  (i),  (iv)  and  (v)
 instructions  have  been  issued  to  the
 Railways  and  these  are  in  the  process
 of  implementation.  As  regards  item
 (u)  a  Departmental  Cadre  Review
 Committee  has  been  formed  and  cadre
 review  in  regard  to  certain  categories
 of  staff  is  expected  to  be  completed
 shortly.  As  regards  item  (ii)  pre-
 liminary  studies  are  in  progre.s.  Re-
 garding  item  (vi)  a  meeting  of  the
 Anomalies  Committee  i,  being  con-
 vened  shortly,

 (b)  No  amount  has  been  released
 Sepatutely  for  implementation  of  each
 of  these  demands  as  the  exnenditure
 on  their  implementation  will  be  in-
 curred  according  to  the  progressive
 extent  of  implementation,  which  will
 be  reflected’  in  the  Budget  of  Railways
 under  the  relevant  heads  of  Account

 (c)  Specific  reference  to  this  effect-
 is  not  available.

 (d)  Does  not  arise  in  vow  of  whut
 is  stated  in  reply  to  part  (a)  of  the
 question

 Drilling  Equipment  (P)  Limited

 2474  SHRI  JYOTIRWOy  BOSU
 Will  the  Minister  of  LAW.  JUS'TICF
 AND  COMPANY  AFFAIRS  he  plea-eri
 to  state:

 (a)  when  the  company  ‘Drilling
 Equipment  (P)  Ltd.’  was  floated  and
 what  is  the  address  of  its  registered
 office:

 (b)  the  main  line  of  business,  liabi-
 lities,  assets  and  the  sources  of  Rnance
 of  the  Company;

 (c)  names  and  particulars  of  its
 shareholders  and  value  and  number  of
 shares  held  by  each;

 (0)  the  composition  of  the  Board
 of  Directors  of  the  Company.  and

 (e)  whether  the  Company  is,  in  any
 way,  connected  with  “Maruti  Limited’
 Calcutta?
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 THE  DEPUTY  MINISTER  IN  THE
 M'NISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  M/s.  Drilling
 Equipments  (P)  Ltd.  was  registered
 under  the  Companies  Act  in  Delhi  on
 i4-5-973,  Its  registered  office  is  situat-
 ed  at  K-55,  Connaught  Circus,  New
 Delhi.

 (b)  As  per  the  Memorandum  of
 Association,  the  main  object.  of  the
 company  are:—

 l.  To  acquire  and  take  over  Indus-
 {rial  Licence  and/or  the  Letter  of
 Intent  granted  to  Shri  Devinder  Singh
 Grewal  for  the  manufacture  of  Rock
 Roller  drilling  bits  and  to  pay  out  of
 the  funds  of  the  company  in  ¢ash  or
 allot  shares  for  the  equivalent  amount
 for  the  total  expenses  involved  in  said
 Letter  of  Intent  as  may  be  demanded
 and  considered  reasonable  hv  the
 Company.

 2.  To  carry  on  the  business  of
 Mechanical  engineers  and  manufacturer
 of  different  types  of  r-ck  ro!ler  cril-
 ling  bits,  water  well  screen  accessories
 and  tools  in  the  field  of  Qi)  &  Water
 Well  Drilling.

 3.  To  manufacture,  buy,  sell,  treat
 and  deal  in  all  kinds  of  light  and
 heavy  machinery,  tools,  re-rolied  pro-
 ducts.  conductors,  accessories,  machine
 tools,  casting,  forging  wrie  drawing,
 fahrication  of  all  kinds  job  masters
 malleable  iron,  galvanised  iron,  special
 steel,  alloy  steel,  tungston  carbide  balls
 &  roller  bearings.  hardwares  and
 building  requisites  of  all  kinds,  ex-
 panded  metal  grills,  strainers.

 4,  To  buy,  sell,  manufacture,  repair
 and  service  geological  and  geophysical
 instruments  and  Well  Logging  Equip-
 ments  and  components.  parts.  {nols  etc.

 Since  the  company  was  registered
 only  on  4-5-l973.  its  first  annual  ac-
 counts  are  not  yet  due.  The  intorma-
 tion  regarding  the  liabilities,  assets
 and  sources  of  finance  of  the  company
 is,  therefore,  not  yet  available,

 fe)  The  company  has  not  so  far  filed
 any  return  of  allotment  of  shares/
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 annual  return  under  Section  59  of  the
 Companies  Act.  However,  according
 to  the  records  available  with  the  Regis-
 trar  of  Companies.  Delhi,  the  follow-
 ing  three  persons  have  each  subscrib-
 ed  0  equity  shares  of  Rs.  00  each:—

 i.  Shri  Devinder  Singh  Grewal,
 ue  Shri  Sanjay  Gandhi:
 a  Shri  Arjan  Dass,

 (d)  According  to  the  latest  avail-
 able  information  the  Beurd  of  Direc-
 tors  of  the  Company  is  comsrised  of
 the  following:—

 l,  Shri  D.  8.  Grepwal.

 2,  Snr:  Sanjay  Gandhi.

 3.  Shri  Arjan  Dass.

 ३९)  No  conmpany  by  the  name  ‘Maruti
 Limited,  Calcutta’  annears  to  be  re-
 gistered  uncer  the  Companies  Act.

 Assets,  production  and  profits  of
 certain  drug  firms

 2975.  SHni  «=JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  stote:

 (a)  total  assets,  turn-over  profits  as
 in  1960,  970  and  972  or  I973  of  M/s.
 Pfizer  &  Co.,  Glaxo  Laboratories,  Ciba
 India  Ltd.,  Roche  Products  Ltd.,  San-
 doz  (India)  Ltd.,  Hoechst  Pharmaceu-
 eals  Ltd,  Cynamide  India  Ltd.
 Anglo  French  Drug  Co.  ang  Warner
 Hindustan;  and

 (b)  total  remittances  abroag  made
 by  these  companies  year-wise,  during
 the  last  three  years  under  each  head?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SIHAHNAWAZ
 KHAN):  (a)  and  (b).  A  statement
 containing  requisite  information  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Libary.  Sce  No.  LT-8234/774].



 Setting  up  of  Chemicals  Corporation
 of  India Lj

 2°76  SHRI  SHYAM  SUNDER
 QHAPATRA  Will  the  Minster  cf
 ETROLEUM  AND  CHEMICALS

 be  pleased  to  state  when  the  Chemical
 Corporation  of  India  is  likely  to  come
 inte  being’

 THE  MINISTER  OF  STATE  IN  LH
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  As  far  as  the  Ministry  of
 Petroleum  and  Chemuic  il-  are  cencern-
 ed,  there  s  no  proposal  to  set  up  a
 Chemical  Corporation  of  India  in  the
 public  sector

 Construction  of  Viramgam-Okna
 Broad-gauge  Railway  line

 2977  SHRI  ARVIND  M  PATKL
 SHRI  0  P  JADEJA

 Will  the  Minister  of
 be  pleased  to  state

 RAILWAYS

 (a)  what  is  the  total  amount  ear-
 marked  tor  the  comstru  tion  of  'roal
 gauge  line  between  Viramgam  and
 Okha,  and

 (b)  the  total  amount  spent  upto
 3ist  March  l974,  the  time  fixed  fo
 the  construction  of  lime  and  the  pro-
 gies,  made  in  respect  of  construction
 of  ral  line  so  far?

 THE  DEPUTY  MINISIER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD  SHAF'  QURESHI)
 (a)  The  total  amount  earmarked  for
 this  conversion  iy  Rs  4292  crores

 (b)  The  amount  spent  on  this  work
 upto  %3I-3-I974  is  Rs  582  crore.  ap-

 ~oximately  and  the  corresponding
 ‘ull  physical  progress  achieved  on Ovel  sei  ig  22  75  per  cent this  wi

 WtLLETE  ANSWETS  I22

 Interim  Relief  to  Drug  Industry  te
 compensate  price  Increase

 2978.  SHRI  SUKHDEO  PRASAD
 VERMA:

 SHRI  P  GANGADFB

 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  ‘e  peased  to  st  t*

 (a)  whether  Government  are  con-
 sidering  to  grant  an  interim  relie*  to
 compensate  the  drug  industry  for  the
 sharp  price  increases  which  have  oc-
 curred  recently,  and

 (b)  af  so  the  broad  outlwes  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN)  (a)  and  Oy  Because  ot
 signihcant  increases  in  the  price,  ol
 Taw  materials  Packaging  materials
 ete  during  the  last  tew  months  the
 Bireau  of  Industrial  Costs  and  Price»
 who  have  been  entrusted  with  the
 work  of  pre  revision/fixation§  of
 drugs  have  heen  confronted  with  a
 large  number  of  price  revision  app  i-
 eations  In  o  der  to  gne  quich  relief
 to  the  drug  manufacturing  units  and
 fo  ensure  continuity  of  supples  of
 drugs  to  the  consumers  it  has  been
 deci  led  that  pending  detailed  examina-
 tion  of  the  price  revision  application-
 Bureau  of  Industrial  Costs  and  Prices
 in  the  first  imstance  would  consider
 and  recommend  increase.  on  account
 of  the  costs  of  mayor  inputs  only

 Cases  pending  before  M.RTP
 Commission

 2979  SHRI  INDRAJIT  GUPTA  Will
 the  Minster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  p  eased
 to  state

 (a)  how  many  cases  are  pending
 before  the  MRTP  Commussion  at
 present  .

 (9)  whether  case  of  Shay  Wallace
 Company  is  also  pending  before  the
 MRTP  Commission,  and

 (९)  if  so,  the  salient  features  there-
 of?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  (SHRI  BEDA-
 BRATA  BARUA):  (a)  Following  cases
 under  various  sections  of  the  M.R.T.P.
 Act,  969  are  pending  before  the  Com-
 mission  at  present:-—

 Under  Section  23  Two

 Under  Section  22  Five

 Under  Section  27(t)  One

 Under  Sectiom  3:(r)  Three

 Under  Secrion  37(4)  Two

 Under  Section  roa)  (i)  37  One

 Under  Section  rota)  (iit)  37  Sixteen
 Under  Section  708)  (iv):37  Eight
 Under  Section  40  One

 (b)  No,  Sir.

 (c)  Does  not  a  ise

 Precedure  for  giving  Contract  for  the
 Supply  of  Wooden  Sleepers

 2980,  SHR"  K.
 i*e  Minister  of
 p'eased  to  state:

 LAKKAPPA:  Will
 RAILWAYS  be

 (a)  the  present  procedure  of  giving
 contracts  for  the  supply  of  wooden
 sleepers  in  different  zonal  Railways;

 (b)  the  number  of  such  contracts
 given  to  displaced  persone  in  the
 hilly  areas;  and

 (e)  whether  a  number  of  complaints
 have  been  received  about  inadequate
 facilities  given  to  contractors  by  State
 Governments?

 THE  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAF!  QURESHI):
 (a)  The  Railways  enter  into  agree-
 ments  with  the  Forest  Departments  of

 ‘different  States  for  the  supply  of
 wooden  sleepers.  They  do  not  have
 contracts  with  any  Individual  or  firms.

 (b)  and  (c).  Do  not  arise  in  view  of
 answer  to  item  (8)  above.
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 Setting  up  of  Cressoting  Plant  in  the
 Country

 2081.  SHRI  हू,  LAKKAPPA:  साधा
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 to  start  more  creosoting  plant  in  the
 country;  and

 (b)  if  s0,  the  placeg  where  it  is
 being  started?

 THE  DEPUTY  MINISTER  IN”
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  MOHD.  SHAF!  QURESHI):
 (8)  No,

 (b)  Does  not  arise.

 Petrol  stations  run  by  L.T.D.C,

 2982  SHRI  K  LAKKAPPA:  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state:

 (a)  the  number  of  LT.E.C.  run
 petrol  pump  stations  in  the  country;

 (9)  whether  practice  of  alloting
 petrol  pumps  stations  to  unemployed
 engineers,  doctors  and  educated  youth
 is  still  in  vogue;  and

 (९)  the  reasons  for  alloting  petrol
 stations  to  IT.D.C.  in  preference  to
 unemployed  eng:neers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  One.

 (9)  IQC’s  scheme  for  allotment  of
 Retail  Outlets/Petro]  Pumps  to  un-
 employed  graduates/engineers  was
 suspended  in  December,  1971  in  favour
 of  disabled  defence  personnel  and
 widows/dependents  of  those  killed  or
 missing  in  action  during  the  last  war
 etc,  However,  commitments  made  prior
 to  this  date  are  being  honoured,

 (९)  The  Retail  Outlet  at  Niti  Marg,
 New  Delhi,  was  originally  allotted  to
 two  un-employed  graduates.  However,
 as  these  two  unemployed  graduate
 dealers  were  unable  to  meet  {he  pro-
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 jectéd  sales  and  face  competition  from
 Retail  Outlets  of  other  oil  Companies
 in  the  area,  this  Retail  Outlet  was
 handed  over  to  LT.D.C.  and  these  two
 graduates  were  allotted  a  Retail  Outlet
 at  Hauz  Khas.

 Facilities  provideg  to  Directors  of
 F.CL

 2083,  SHRl  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIE:

 Wil)  the  Minister  of  PETROT.EUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  the  names  and  number  of  Mem-
 bers  of  the  Board  of  Directors  of  the
 Fertiliser  Corporation  of  India;

 (b)  the  item-wise  facilities  pruvid-
 ed  by  the  F.C.I.  to  its  Members  and
 its  top  officers  during  the  last  three
 years,  year-wise  ang  the  expenditure
 incurred  on  each  of  the  items;  ind

 (९)  the  steps  taken  to  economise  in
 their  perquisites  and  the  date  from
 which  such  steps  have  been  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  The  Board  of  Directors  of
 the  Fertilizer  Corpn.  of  India  as  con-
 stituted  at  present  consists  of  I2  mem-
 hers  as  detailed  below:—

 !  Shri  K.  C.  Sharma—Chairman  and
 Managing  Director,
 Shri  s.  K.  Mukherjee—Director
 (Production).

 Rh  Shri  R.  Hasan—Director  (P&IR).
 4  Shri  Bhag  'srani—Director  (Mar-

 keting).  ‘

 A
 Shri  R.  Gupta--Director
 (Finance).

 to

 SRAVANA  29,  896  (SAKA)  Written  Answers  26

 6.  Shri  N.  K.  Sreenivasan—Jt.  Sece-
 retary,  Min.  of  P&C.

 7.  Miss,  Anna  हे,  George—Jt.  Secy.
 Min.  of  Agriculture.

 8.  Shri  J.  8.  Baijal—Jt.  Secy.  Min.
 of  Finance  (EAD),

 9.  Shri  8,  K.  Khanna—Chairman  है:
 Managing  Director,  FACT,  Alwaye
 (Kerala).

 10,  Shri  Kamaljit  Singh—Ex.  Manag-
 ing  Director,  Indian  Oil  Corpn.
 (Mktg.  Divn.)

 “II.  Shri  S,  Fareedhuddin,  Durector
 (Bhabha  Atomic  Research  Centre)
 Bombay.

 12.  Shri  Atmaram,  former  Director
 General  CSIR.  New  Delhi.

 (0)  The  following  facilities  are  |  eing
 provided  to  the  Chairman  &  Managing
 Director  and  the  full  time  Directors
 of  the  Fertilizer  Corporation  of  India.

 ay  Use  of  staff  car  for  privale  pur-
 poses  on  a  Da}ment  of  Rs  700
 per  month,  subject  to  a  ceiling
 of  6,000  KM.  per  annum.

 (n)  Use  of  company’s  furmture  and
 fixtures  at  residence  on  payment
 of  prescribed  renta]  charges.

 (ii)  Provision  of  furniture  for  main-
 taining  office  at  the  residence  of
 the  officer,

 (iv)  Payment  of  appropriate  rental
 charges  for  maintaining  office  at
 the  residence  at  a  rate  not  ex-
 ceeding  Rs  250  per  month.  Ex-
 penditure  incurred  by  the  Cor-
 poration  on  this  account  during
 1973-74  wa.  Rs.  2250,

 (v)  Entertainment  exyerses  at  resid-
 ence  for  official  purposes  upto
 a  eeiling  of  Rs.  3,000  per  annum.

 (vi)  Accident  Insurance  Cover  for
 air/train  journeys.
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 The  expenditure  incurred  on
 years  is  as  under:
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 the  above  itemg  during  the  last  three

 (Rupees  in  Rounded  figures)

 Itums  Years  Remarks

 I97I-72  I972-73  1973-74
 (i)  Sraffexr  .  .  .  oe  Not  quanti-

 fiable.

 Gi)  Furnitute  at  residence  800  70  8I00

 Gii)  Futniture  for  officer  at  residence  7200  8200  11,290,

 (iv)  Entertainment  '  न  8600  7I00  ¥3,000

 (v;  Insurance  .  .  7500  1400  ‘1,100

 Note:—In  regard  to  items  (ii)  &  (iii)  the  figures  do  not  include  those  relating  to  the  ex-
 Managing  Director.

 The  non-official  Directors  are  entitled  to  draw  the  following :—~
 Gi)  ist  Class  A.C.C,  Rail  Air  fare  from  the  place  of  residence  on  actual  expense  basis.

 (ii)  Sitting  fee  Rs.  ‘100, -  only  fixed  urrespective  of  duration  of  mecting.
 Git}  Daily  incidental—Rs.  i00/-  fur  the  Ist  day  and  Rs.  50  per  day  for  the  subsequent  days.
 (iv)  For  journeys  by  road,  the  same  road  mileage  allowance  as  is  admussible  to  Chass  I

 Government  of  India  officers,

 The  total  expenditure  incurred  on
 non-official  Directors  during  the  last
 3  yeuts  is  as  follows:—

 (In  rot  figures)
 IQ7I-72  RS.  30.290
 ‘1992*73  ....Rs,  7,230
 i973-74  Ra.  6,300

 (c}  The  facilities  inaicaled  in  reply
 to  part  (by  are  considered  to  be  the
 minimum  necessary  consistent  with
 the  responsibilities  etc.  attaching  to
 the  top  level  posts.  The  need  for
 exercising  the  utmost  economy  in  the
 use  of  staff  cars  etc,  has  been  impres-
 sed  on  all  the  officers  concerned.

 SHORT  NOTICE  QUESTION

 Scarcity  of  Life  Saving  Drugs

 S.N.Q.  5.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  PETROLEUM
 AND  CHEMICALS  be  pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news  re-

 port  about  scarcity  of  life-saving
 drugs  in  the  Capitdl;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PErFROLEUM  AND
 CHEMICALS  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (bh  The  matter  was  discussed  with
 the  epresentatives  of  the  pharmaceuti-
 cal  “dustry  and  the  trade  who  agreed
 to  ensure  adequate  and  regular  sup-
 plies  of  drugs  in  the  market.  Govern-
 ment  have  also  taken  steps  to  main-
 tain  supplies  of  necessary  raw  mate-
 rials  to  the  manufacturers,
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 Speaker  of  British

 Colombia

 RE.  S.N.Q.  No.  8

 9  hrs.
 WELCOME  TO  THE  SPEAKER  OF

 BRITISH  COLOMBIA
 MR.  SPEAKER:  Hon.  Members,  I

 avail  of  this  opportunity  to  inform
 you  that  we  have  a  friend  sitting  in
 the  Distinguished  Visitors’  Gallery,
 Mr.  Speaker  Gordon  H.  Dowding  of
 British  Colombia.  On  behalf  of  you
 all,  I  welcome  him.  He  is  also  ac-
 companied  by  his  wife.  Both  of
 them  are  very  welcome  to  our  coun-
 try.

 We  wish  them  a  very  happy  stay
 here.

 RE:  SHORT  NOTICE  QUESTION
 NO,  5  ON  SCARCITY  OP  LIFE  BAV-

 ING  DRUGS

 MR.  SPEAKER:  Now,  we  take  up
 the  short  notice  question.  Short
 Notice  Question  No.  5  Shri  Vasant
 Sathe.  The  hon.  Member  is  absent.

 SHRI  K.S.  CHAVDA  (Patan):
 This  is  a  very  important  question,  Sir,
 and  it  may  be  answered.

 eft  wry  लिमये  (वा):  प्रत्यक्ष  महोदय,
 इस  बारे  में  कालिंग  एटेन्शगन  नोटिस  भी  दिया
 गया  था  |  अमर  बाप  उस  को  मान  लेते,  तो

 एक  सदस्य  के  गैरहाजिर  होने  पर  अन्य  चार
 सदस्य  पूछ  सकते  थे।  इस  को  कालिंग

 एटेन्शम  नोटिंस  के  रूप  में  ले  लिया  जाए  |

 श्री  झील  बिहारी  बाजपेयी  (ग्वालियर):
 क्या  श्री  बसन्त  माहि  को  बताया  गया  था  कि
 ग्राम  यह  साल  शा  रहा  है  ?

 MR.  SPEAKER:  He  was  here  when
 it  was  distributed.

 SHRI  P.  K.  DEO  (Kalahandi):
 Most  likely,  it  is  a  conspiracy.

 sit  मु  लिमये  >  इसको  इया ना कर्ष ण-
 प्रस्ताव  के  रूप  में  ले  लिया  जाने  |
 3779  LS—5
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 SHRI  A.  K.  M.  ISHAQUE  (Basir-
 hat):  Shri  Sathe  is  a  person  against
 whom  no  conspiracy  is  necessary.

 SHRI  P.  K.  DEO:  Kindly  ,..muit  a
 call-attention  on  this,

 MR.  SPEAKER:  Now,  Papers  to  be
 Laid  on  the  Table.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  think  privilege  motion
 should  come  before  Papers  to  be  Laid.

 32.02  hrs.

 PAPERS  LAID  ON  THE  TABLE

 CEMENT  (CONSERVATION  aND  ReGuta-
 TION  OF  Use)  Onper,  i974

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  ANNASAHEB  FP,  SHINDE):
 On  behalf  of  Shri  C.  Subramaniam,
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Cement  (Conservation  and  Rezgu-
 lation  of  Use)  Order,  974  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  S.O.  492(E)  in  Gazette  of
 India  dated  the  6th  August,  i974,
 under  sub-section  (6)  of  section  3  of
 the  Essential]  Commodities  Act,  ‘1955.
 [Placed  wn  Library.  See  No,  LT-
 8226/74].

 Reporr  oF  TanirrF  ComMMIssION  ON
 ALUMINIUM  INDUSTRY  FOR  974  AND
 NotiricaTioNs  UNpeR  EsskntTiaL  Com-
 mopitres  Act,  7955  aNnD  ExPrort
 (QuALITY  CONTROL  AND  INSPECTION)

 Act,  963

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  KEDAR
 NATH  SINGH):  On  behalf  of  Shri
 A.  (९.  George,  I  beg  to  lay  on  the
 Tatie—

 (l)  A  copy  of  the  Report  (1974)
 of  the  Tariff  Commission  on
 the  Review  of  the  progress  of
 the  Aluminium  Industry
 (Hindi  version)  ynder  sub-
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 section  (2)  of  section  70  of
 the  Tariff  Commission  Act,
 1951.  [Placed  in  Library.
 See  No,  LT-8227/74).

 (2)  (i)  A  copy  each  of  the  fol-
 lowing  Notifications  (Hindi
 and  English  versions)  under
 sub-section  (6)  of  section  3  of
 the  Essential  Commodities
 Act,  955:—

 (a)  The  Cotton  Textiles  (Con-

 (b)  The  Textiles

 trol)  (Amendment)  Order,
 ‘1973,  publisheg  in  Notifica-
 tion  No,  s.0.  2534  in
 Gazctte  of  India  dated  the
 8th  September,  1973.

 (Production
 ang  Powerloom)  Control
 (First  Amendment)  Order,
 1973,  published  in  Notifica-
 tion  No.  5.0.  2535  in
 Gazette  of  India  dated  the
 8th  September,  1973.

 (ii)  Two  statements  (Hindi  and

 (3

 (ii)

 English  versions)  showing
 reasons  for  delay  in  laying
 the  above  Notifications.
 [Placed  in  Library.  See  No.
 LT-8228/74].

 A  copy  each  of  the  following
 Notifications  (Hindi  ang  Eng-
 lish  versions)  under  sub-

 section  (3)  of  section  VW  of
 the  Export  (Quality  Control
 and  Inspection),  Act,  965:—

 (i)  The  Export  of  Printing  Inks

 (Quality  Control  and  Ins-
 pection)  Rules,  1974,  pub-
 lished  in  Notification  No.
 S.0.  933  in  Gazette  of
 India  dateg  the  3rd  August,
 1974.

 The  Export  of  De-oileg  Rice
 Bran  (Quality  Control  and

 Inspection)  Amendment
 Rules,  1974,  published  in

 AUGUST  20,  974

 (iii)

 (iv)

 (v)

 (vi)

 (vii)

 (vili)
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 Notification  No.  $.0.  934  in
 Gazette  of  India  dateq  the
 पत्ते  August,  ‘1974,

 The  Export  of  Rubber  Ice
 Bags  (Inspection)  Amend-
 ment  Rules,  ‘1974,  published
 in  Notification  No.  8.0.
 935  jn  Gazette  of  India
 dated  the  3rd  August,  ‘1974.

 The  Export  of  Rubber  Bel-
 tings  (Inspection)  Amend-
 ment  Rules,  1974,  published
 in  Notification  No.  S.0.  936
 in  Gazette  of  India  dated
 the  3rd  August,  1974,

 The
 Gloves

 of  Rubber
 (Inspection)

 Amendment  Rules,  1974,
 published  in  Notification

 No.  8.0  937  in  Gazette  of
 India  dated  the  3rd  August,
 1974.

 Export

 The  Export  of  Rubber
 Belts  (Inspection)  Amend-
 ment  Rules,  1974,  publisheq
 in  Notification  No.  ‘5.0.
 938  in  Gazette  of  India
 dateq  the  3rd  August,  1974,

 The  Export  of  Rubber  Hot
 Water  Bottles  (Inspection)
 Amendment  Rules,  ‘1974,
 published  jn  Notification
 No.  5.0,  939  in  Gazette  of
 India  dated  the  3rq  August,
 1974,

 The  Export  of  Coir  Mat-
 tings  (Inspection)  Amend-
 ment  Rules,  874  published
 In  Notification  No.  8.0.
 940  in  Gazette  of  India
 dated  the  3rd  August,  i974.
 [Placeg  in  Library.  See  No.
 LT-8228/74.]
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 RE.  QUESTION  OF  PRIVILEGE

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 TWENTY-SEVENTH  REPORT

 SHR]  D.  BASUMATARI  (Kokra-
 jhar):  beg  to  present  the  Twenty-
 seventh  Report  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  on  the  Ministry  of
 Finance  (Department  of  Banking)—
 Reservations  for,  and  Employment  of,
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  Reserve  Bank  of  India
 and  its  Associate  Institutions.

 ————
 i2  03  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 DELAY  IN  LAYING  ON  THE  TABLE  REpORT
 ON  BHAKGAVA  COMMISSION  ON  NATION-

 ALISATION  OP  SUGAR  INDUSTRY

 MR  SPEAKER:  Now,  Shri  L.  N.
 Mishra  to  make  a  statement.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  We  have  not  received
 the  copy  of  the  statement.

 "MR.  SPEAKER:  It  comes  only  to
 the  Speaker.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  After  the
 question  of  striking  railwaymen  was
 raised  in  the  House...

 PROF.  MADHU  DANDAVATE
 (Rajapur):  At  what  stage  are  you
 allowing  privilege  motions?  है ड  have
 been  standing  right  from  the  time  be-
 Tore  you  hag  called  the  hon.  Minister.

 MR.  SPEAKER:  What  privilege?
 PROF.  MADHU  DANDAVATE:  I

 have  already  given  notice  of  a  privi-
 :  lege  motion,  As  far  as  the  Bhargava i

 Commission's  report  on  nationalisa-
 tion  is  concerned,  it  had  been  submit-
 ted  to  the  Government  on  fhe  5th
 May,  ‘1973,  On  the  I6th  May,  the  for-
 mer  Agriculture  Minister,  Shri  F.  A.
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 Ahmed  had  admitteq  that  only  the
 previous  day,  that  is,  the  l5th  May,
 1973,  he  hag  received  the  report  of
 the  commission  on  nationalisation  of
 the  sugar  industry.  According  to
 section  3(4)  of  the  Commission  of
 Inquiry  Act,  1953,  the  appropriate
 Government  shal]  cause  to  be  laid  be-
 .ore  the  House  of  the  people  or  as  the
 case  may  be,  the  Legislative  Assem-
 bly  of  the  State,  the  report,  if  any,
 on  the  inquiry  made  by  the  commis-
 sion  under  sub-section  (l)  together
 with  a  memorandum  of  the  action
 taken  thereon  within  a  period  of  six
 months  of  the  submission  of  the  report
 by  the  commission  to  the  appropriate
 Government.

 So,  though  the  Report  was  submit-
 ted  on  15th  May  973  and  it  has  ap-
 peared  in  the  press  that  almost  all  the
 members  of  the  Committee  had  ex-
 pressed  themselves  in  favour  either  of
 creating  a  Sugar  Authority  or  natio-
 Nalisation  of  the  sugar  industry,  be-
 cause  of  the  pressure  of  these  recom-
 mendations  deliberately  the  reports
 are  being  withheld  from  this  House.

 I  am  bound  to  point  out  as  a  prece-
 dent  that  you  were  kind  enough  to
 admit  another  motion  submitted  by
 me  in  connection  with  a  breach  com-
 mitted  by  the  Minister  of  Law,  Justice
 and  Company  Affairs  when  as  re-
 quired  by  section  62  of  the  MRTP
 Act,  he  had  faileq  to  submit  any  re-
 ports  of  the  MRTP  Commission.  On
 that  occasion,  Shri  Gokhale  tame  be-
 fore  the  House  and  tendereg  an  un-
 qualified  apology.  Then  I]  myself  said
 that  since  he  has  given  an  unqualified
 apology  with  an  assurance  that  as
 required  by  section  62  of  the  MRTP
 Act  hence  forward  all  the  reports
 would  be  submitted,  I  did  not  press
 my  privilege  motion.

 Shri  Ahmed  is  no  more  the  Food
 Minister.  But  when  he  was  the  Food
 Minister,  he  had  said  before  this
 House  on  l6th  May  i973  that  ‘yester-
 day  the  Report  was  submitted’.  So
 many  months  have  elapsed.  Not  only
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 has  the  Report  not  been  presented  to
 us  but  no  Memorandum  regarding  ac-
 tion  taken  has  been  given  to  us.  We
 very  much  suspect  that  because  the
 recommendations  are  against  the
 sugar  magnates,  probably  due  to  some
 obligation  to  them  Government  wants
 to  skid  back  and  prevent  the  House
 from  knowing  about  these  official
 reports,

 This  is  a  clear  breach  of  the  provi-
 sions.  This  is  a  breach  of  privilege  of
 the  House  and,  therefore,  I  suggest
 that  I  shoulg  be  permitted  to  move
 a  privilege  motion  against  the  Minis-
 ter,

 sit  मसीह  नारायण  पांडे  (गोरखपुर)  :
 अध्यक्ष  महोदय,  6  मई,  को  श्री  फखरुद्दीन
 चली  प्रहमद  द्वारा  यह  कहा  गया  था  कि  i5  मई
 को  हम  को  'शिषोर्ट  मिल  गई  है,  वह  रिपोर्ट
 एग्जामिनेशन  में  शौर  उस  के  बाद  इसको  सदन
 में  रखा  जायेगा  ।  यद्यपि  राज  इस  बात  को
 एक  बाल  ये  ऊपर  हो  गया  है,  लेकिन  अभी
 तक  यह  रिपोर्ट  नहीं  रखी  गई  है  1  प्राय  जानते
 हैं  कि  जब  26  नवम्बर,  973  को  हम  ने
 हाउस  में  इस  मामले  को  रेज  किया  था,  तो  आप
 ने  कहा  भरा  कि  इस  पर  यहा  बहस  होनी  चाहिए  ।
 मैं  समझता  ज  कि  यह  प्रिविलेज  का  मामला
 ठो  नहीं  है,  लेकिन  प्रोधायटी  का  मामला
 है  ।  इस  सदन  मे  इस  पर  बहस  होनी  चाहिए
 और  मंत्री  महोदय  को  इस  बारे  में  ब्यान
 कना  चाहिए  ।  पार्लियामेंट  में  ट्म्जं  साफ
 रेफरेंस  को  चेंज  किया  था  कौर  कहा  था  कि

 शुगर  नैशनलाइजेशन  का  एक  अलग  विषय  है
 धौर  उत  पर  विचार  होना  चाहिए  ।  इसी  लिए

 कमीशन  ने  उस  पर  भ्र लग  रिपोर्ट  दी,  जो  5  मई
 को  पेश  की  गई  t  इस  सम्बन्ध  में  किसी  इन टे रिम
 रिपोर्ट  या  फाइनल  रिपोर्ट  का  प्रश्न  महीं  है  ।
 इस  के  अलावा  शूगर  मेशमलाइजैशन  पर
 कोई  रिपोर्ट  नेही  हैं  ।

 स  लिए  मेंरा  निवेदन  है  कि  भाप  मंत्री
 महोदय  से  कहें  कि  वह  रिपोर्ट  को

 AUGUST  20,  974
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 सदन  की  भेज  पर  रखें,  ता  के  वहां  उस  पर
 विचार  हो  सके  ।  970  में  कांग्रेस  पार्टी  इस
 बारे  में  अपना  फैसला  ले  चुकी  है।  आज  शुगर
 मैगनेट्य  सारे  देश  में  जनता  तथा  सरकार
 को  परेशान  कर  रहे  हैं  ।  कन ज्यू मरज  कौर  लेबर
 दोनों  परेशान  हैं  |  स्वयं  मंत्री  महोदय  से  कहा

 है  कि  किसानों  का  मिलन-मालिकों  पर  60  करोड़
 रपये  आकी  है  ।  यह  प्रो प्राय टो  का  मामला

 है  और  मेरा  निवेदन  है  कि  इस  रिपोर्ट  को
 सय  सरकार  के  मेमोरेंडम  के  सदन  में  पेश
 किया  जाये  |

 SHRI  MADHU  LIMYE
 On  a  point  of  order.

 (Banka):

 MR.  SPEAKER:  I  passed  over  the
 formal  business  because  you  had
 given  two  motions,  one  under  377  and
 the  other  as  a  privilege  motion.

 PROF.  MADHU  DANDAVATE:  I
 dig  not  give  it  under  3TT.  I  will  not
 commit  that  mistake.  It  is  a  clear
 breach  of  privilege.  Pandeyji  has
 done  it  because  he  ig  feeling  embar-
 rassed  since  he  belongs  to  the  ruling
 party.  Though  our  sentiments  are
 the  same,  because  he  is  on  the  other
 side,  he  does  not  want  to  embarrass
 Government.

 wit  ह  खाने:  जिन  कानूनों  में

 स्टेट  यूटरी  प्राविजन्स  होते  हैं  कि  फलां  फलां
 रपट  फला  फना  समय  के  अंदर  .देनी  चाहिए
 उनमें  बहू  उनके  लिए  जरूरी  होता  है  |  शाप
 को  याद  होगा  कि  विगत  मांग  (रिफ  कमीशन
 के  तीन  मामले  उठे  थे  और  तीस  मंत्रियों  ने
 यहां  जाकर  माफी  मांगी--बंधुता  जी  नें,
 ललित  सारा गण  मिश्र  की  कोर  से  सय,
 व्यापार  मंत्री  चट्टोपाध्याय  ने  शौर  सुश्रहुण्यम:
 साहब  ने  माफी  मांगी  ।  फिर  श्राप  का  यह
 प्रावजर्वेशन  है  कि  राज  तो  मैं  इजाजत  दे

 रहा  हूं  लेकिन  भविष्य  में  मैं  इस  को  बर्दाश्त
 नहीं  करेगा--पाइ  शल  नाद  'छाल सेट  दिस
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 moat)  ये  श्राप  के  वाक्य  मुझे
 याद  है  1  झगर  बाप  मूझे  मौका  देंगे  तो  उसे

 ह्  निकालूंगा  ।  तो  छापने  कहां  था  कि  यह
 भविष्य  को  बात  है,  अब  आप  इस  को  बिलकुल
 बर्दाश्त  न  कीजिये  और  227  के  तहत  सी।  थे

 प्रीतिभोज  कमेटी  को  भेज  खोजिये

 SHRI  8.  M.  BANERJEE  (Kanpur):
 ]  support  the  privilege  motion  tabled
 by  Prof.  Dandavate.  Although  I
 agirée  with  the  sentiments  expressed
 by  Shri  N.  N.  Pandey,  this  is  a  clear
 case  of  pnvilege.  Ali  the  Chief  Mius-
 ters  of  UP.,  whether  it  is  Mr,  Kamla-
 pats  Tripathi  or  Shri  Bahuguna,  have
 been  tellmg  in  the  State  Assembly
 that  we  cannot  nationalise  the  sugar
 factones  unless  the  report  is  submit-
 ted  and  the  Centre  has  considered  it.
 I  agree  with  Prof.  Dandavate  that
 this  8  being  shelved  and  not  laid  on
 tne  Table  because  of  the  tremendous
 pressure  of  the  sugar  magnates  from
 UP  and  Bihar.  Mr.  Maurya  said  the
 other  day  that  the  Government  will
 take  some  time  to  consider  the  Bhar-
 gava  Commission’s  report  and  the  re-
 port  cannot  be  placed  on  the  Table
 without  the  memorandum.  Now  it  is
 more  than  a  year  since  the  report  was
 submitted  in  May  ‘1973.  All  of  us
 have  been  crying  hoarse  here  that  the
 report  should  be  laid  on  the  Table.
 You  should  direct  the  Government  to
 lay  the  report  on  the  Table  imme-
 diately  and  also  allow  this  privilege
 motion  against  the  present  Food
 Minister,  Shri  C.  Subramaniam,  who
 should  face  the  music.  Unless  you
 assert  yourself  as  the  Speaker,  this
 report  will  never  see  the  light  of
 day  because  the  entire  finances  of  the
 Congress  Party  for  the  elections  come
 from  the  sugar  magnates.  I  submit
 that  you  should  direct  the  Govern-
 ment  to  lay  this  report  on  the  Table
 and  also  allow  this  privilege  motion
 under  rule  227,  because  we  want  to
 exrose  this  Government  to  the  hilt
 and  prove  that  their  policy  of  socia-

 ism  is  only  on  paper.

 Privilege
 श्री  झील  विहारी  बाजपेयी  (ग्वालियर)

 अध्यक्ष  महोदय,  मुझे  एक  निवेदन  करना  है
 सुगर  एंक्वायरी  कमेटी  की  रिपोर्ट  के  बारे
 में प्रश्न  काल  में  भी  मामला  उठा  था  और
 श्री  मौर्य  यह  उत्तर  दिया  था  कि  रिपोर्ट  पर
 विचार  हो  रहा  है  और  जब  सरकार  फैसला
 कर  लेगी  तब  रिपोर्ट  रखी  जावे  गी।  सरकारी
 फैसले  के  बिना  रिपोर्ट  नही  रखी  जा  सकती  t
 wa  fer  भी  हम  ने  कहा  था  कि  यदि  सरकार
 स्वय  फैसला  करने  में  देर  कर  रही  है  तो  भी
 रिपोर्ट  को  देल  पर  रखने  में  देर  नहीं  होनी
 चाहिए  ।  पे  कमीशन  की  रिपोर्ट  झाई  ।
 सरकार  ने  फैसला  बाद  में  किया  लेविन  पे
 कमीशन  की  रिपोर्ट  टेबल  पर  रख  दी  गई  t
 तो  कमीशन  की  रिपोर्ट  को  टेबल  पर  न  रखने
 का  कोई  श्रचित्य  नहीं  है  सरकार  गर
 असमंजस  मे  है  राष्ट्रीयकरण  करे  या  न  करे
 शौर  झसमजस्य  के  कारण  राजनैतिक  हो
 सकते  हैं  तो  ग्समजस  के  कारण  सरकार  देर
 लगा  सकती  है  लेकिन  रिपोर्ट  को  सदन  की
 टेबल  पर  रखते  में  देर  नहीं  लगाई  जा
 सकती  जब  कि  कानून  इस  बारे  मे  साफ  है
 कि  6  महीने  के  अदर  रिपोर्ट  सदन  के  सामने
 आ  जाती  चाहिए  i

 MR.  SPEAKER  When  was  it  re-
 ceived  by  the  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  8  P.  MAURYA):  On  the  27th
 September.  Six  months  are  not  over.

 अध्यक्ष  महोदय  :  इसमें  एक  भ्रम  हो  रहा
 है  ।  जहां  तक  कानून  का  सवाल  है  यह  मधु
 जी  का  कहना  अपनी  जगह  सत्य  है.  कि...
 स्टेट्यटरी  प्राविजन  एक  है  कि  ि  महीने  में
 रिपोर्ट  भरा  जानी  चाहिए।  उनमें  शब्द  रिपोर्ट
 है,  उसमे  इन्टेरिम  रिपोर्ट  शब्द  नहीं  डे  गौर
 रिपोर्ट  का  श्री  सरकार  फाइनल  रिपोर्ट
 लगाती  है  ।  फाइनल  रिपोर्ट  27  सितम्बर
 को  मिली  थी  |  कके  ज़ियाद  से  इस  सेशन
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 मेंरा  जाना  चाहिए  ।  मैं  पहले  भी
 इस  सात  सें  कह  चुका  हूं  और  राज्य  सभा  में
 भी  कि  करीब  एक  हफ़्ते  के  अंदर  बह  रिपोर्ट
 सदन  की  टेबल  पर  रख  दी  जावेगी  |

 जहां  तक  सरकार  के  बारे  में  शक  किया
 गया  है  कि  सरकार  दादे  के  साय  इस  रिपोर्ट
 को  पीछे  रख  रहो  है  ओर  कभी  भो  यह  रिपोर्ट
 दिन  को  रोशनो  नहीं  देश  पारगी,  यह  सब
 उनके  झपने  मन  को  धारणा  है।  इसमे  कोई
 सत्यता  और  सार  नहीं  है  ।  निश्चयपूर्वक
 सरकार  (एक  हो  के  अंदर  भाग  कप्तान
 की  रिपोर्ट  को

 अध्यक्ष  महोदय:  फाइनल  रिपोर्ट
 कौनसी  तारीख  कोलाई  है।

 SHRI  B.  P.  MAURYA:  The  six
 months  period  is  not  over  yet,  It  will
 be  over  on  the  28th.

 MR.  SPEAKER:  When  was  the
 final  report  submitted  to  the  Govern-
 ment?

 SHRI  B.  P.  MAURYA:  On  _  the
 27th  September  of  this  year.  Six
 months  period  is  not  over.  I  am  not
 sure  of  the  month.  It  may  be  Feb-
 ruary.

 अध्यक्ष  महिला  :  फाइल  ;  रिपोर्ट  य्
 आ  &  ।

 Give  me  the  date  If  you  are  not
 sure,  you  may  give  it  later  on  today
 or  by  tomorrow.  You  have  to  state
 the  date  on  which  this  report  was
 submitted.  Because,  the  date  you
 mention  jis  yet  to  come.

 SHRI  B.  P.  MAURYA:
 February  ‘1974.

 On  the  27th

 PROF.  MADHU  DANDAVATE:
 Sir,  one  submission  regarding  facts.
 Shri  Ahmed  in  this  very  House  on  the
 369  May,—you  can  check  up  from
 the  proceedings—had  already  stated
 that  the  Bhargava  Commission  Report
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 on  nationalisation  has  been  submitted
 on  the  l5th.  Last  time  your  ruling
 was  regarding  the  MRTP  Report.
 There  is  no  question  of  a  final  report;
 whether  it  is  an  administrative  report
 or  any  other  report,  every  report  has
 to  come  before  us.  That  wag  your
 ruling.  That  was  also  the  advice
 given  by  the  Attorney-General.  Sir,
 you  are  not  listening  to  me.

 अध्यक्ष  महोदय  :  मैंने  उन  से  डेट

 पूछी  है  कि  इन्टेरिम  रिपोर्ट  कब  झाई  है  कौर
 फाइनल  कब  आई  है।  मैं  अपनों  पहले
 की  रूलिंग  भो  देखता  चाहता  हूं  कौर  फिर
 आप  से  बात  करूंगा  ।

 PROF,  MADHU  DANDAVATE:
 One  submission  regarding  this  point.
 I  am  quoting  a  precedent  in  this
 House,

 MR.  SPEAKER:  I  will  see  every
 precedent.  Please  send  it  to  me,
 giving  the  date.

 SHRI  S.  M.  BANERJEE:  Sir,
 Please  announce  it  in  the  House.
 Otherwise,  they  will  come  and  talk
 with  you  in  the  chamber,

 अ्रध्यक्ष  महोदय  :  अगर  मै  उन  से  भी
 हाउस  में  मिलना  तो  फिर  आप  भी  मझ  से
 प्रेशर  बात  नहीं  कर  सकेंगे  |  सब  मेम्बर  झा
 कर  बात  करते  हैं,  रिक्वेस्ट  करते  हैं,  तो
 पहले  यह  मान  लीजिये  ि

 Nobody  will  see  me  in  my  chamber.

 SHRI  C.  H  MOHAMED  KOYA
 (Manjeri);  Mr,  Speaker,  Sir....

 MR.  SPEAKER:  We  cannot  take
 up  two  af  a  time.  प्राय  ने  लिखा  है  कि

 पकी  पानियामेन्ट्री  ड्यूटी  में  रुकावट  डाली,
 गई,  इस  लिये  कि  आप  आगरा  नहीं  जा
 सके  ।  आगरा  से  इधर  शाने  में  रुकावट
 होती  तो  देख  सकते  थे,  लेकिन  उधर  जाने  में
 रुकावट  नहीं  होती  है  :  पार्लियामेन्ट  से
 नागरा  उस  तरफ  है,  श्राप  उधर  जा  रहे  थे,
 इसमें  रुकावट  कैसे  हो  गई  ?



 rust-ndailway
 strike  situation  (St.)

 42.20  hrs.

 STATEMENT  RE:  RAILWAY  MINIS-
 TER’s  DISCUSSION  WITH  THE
 PRESiDENT  ABOUT  POST-STRIKE

 SITUATION

 4  ६4

 THE  MINISTER  OF  RAILWAYS
 (SHI  L.  N.  MISHRA):  Mr.  Speaker,
 Sir,  after  the  question  of  striking
 railwaymen  was  raised  in  the  House
 on  the  9th  instant,  I  contacted  Shri
 Abdul  Hamid,  Press  Secretary  to  the
 President,  and  got  from  him  a  text  of
 the  President’s  answer  to  the  question
 submitted  by  the  PTI  correspondent.
 I  quote  the  extract  of  the  portion
 pertaining  to  the  President’s  talk  with
 me  on  this  subject: —

 ‘IT  met  the  Railway  Minister  on
 the  !7th  and  we  both  had  a  fruitful
 discussion  regarding  the  re-instate-
 ment  of  all  the  employees  not

 charged  with  sabotage  or  violence,
 He  assureq  me  that  this  will  be  re-
 solved  soon  to  the  satisfaction  of
 everyone.  I  want  all  parties  to
 unite  in  this  effort.  I  am  _  sure,
 justice  will  not  be  delayed.”

 I  may  add  that  I  did  assure  the  Presi-
 dent  that  cases  of  jndividual  railway
 employees  would  be  looked  into  sym-
 pathetically.

 Some  Hon.  Members  rose—(Inter-
 ruptiors)

 MR.  SPEAKER:  So  many  of  you
 are  speaking  at  a  time.  I  cannot
 listen.  I  can  listen  to  only  one  Mem-

 ber  at  a  time.

 SHRI  DINEN  BHATTACHRAYYA
 (Seramrore):  I  have  asked  for  a
 discussion  on  this  matter  under  Rule
 193.  (Interruptions)

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Sir,  the  paragraph  which  the
 Railway  Minister  has  quoted  just  now
 and  which.  he  says,  is  confirmed  by
 the  Press  Secretary  to  the  President,
 Shri  Abdul  Hamid,  is  the  same.  I
 Was  comparing,  as  he  was  reading,
 from  the  newspaper  report.  There  is
 no  difference.  Word  for  word,  it  is
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 the  same  here.  But  he  has  not  quoted
 the  previous  paragraph.  His  quota-
 tion  begins  from  the  words:

 “I  met  the  Railway  Minister....”

 The  previous  paragraph  to  that,  in
 this  interview,  is;

 “I  would  like  that  those  who  are
 not  responsible  for  violence  and
 sabctage  should,  without  exception,
 be  taken  back  into  service  without
 victimisation  or  break  in  service.  If
 this  is  followed,  we  shall  have  no
 regrets  later  and  the  economy  of
 the  Railways  will  improve.”

 Yesterday,  I  had  quoted  this  also.  I
 wanted  to  know  what  ‘is  his  reaction
 oi  behalf  of  the  Government  to  this
 very  clear  reauest  made  by  the  Presi-
 dent.  He  has  not  said  anything  about
 that.

 SHRI  L,  N.  MISHRA:  Of  course,
 this  is  a  delicate  matter.  The  Presi-
 dent’s  statement  is  being  quoted.  I
 wOuld  request  the  hon.  Members  to
 go  by  the  facts,  not  by  emotions  and
 sentiments,

 I  got  a  copy  of  the  statement  from.
 the  Press  Secretary  to  the  President,
 Shri  Abdul  Hamid.  There  are  other
 paragraphs  also  but  not  concerned
 with  the  talk  with  me,

 In
 the  last

 paragraph,  he  says:

 “I  met  the  Railway  Minister...  Pd
 I  am  only  quoting  what  he  told  me.
 These  things  are  his  views.  What  has
 been  conveyed  to  me  is  the  last  para-
 graph.  I  have  honestly  quoted  what
 he  conveyed  to  me.  I  assured  the
 President  that  individual  cases  would
 be  looked  into  sympathetically,  (In-
 terruptions)

 श्री  अटल  विहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  कल  जो  मामला  उठाया  गया  था,
 वह  केवल  इतना  नहीं  था  कि  राष्ट्रपति  जी

 और  रेत  मंत्री  के  बीच  में  क्या  बातचीत  हुई  ।

 मामला  यह  था  कि  राष्ट्रपति  जी  ले  सार्वजनिक

 रूप  से  जो  बात  कही  है  कौर  जो  सरकार  के
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 लिये  सलाह  के  रूप  में  है  कि  किसी  भी
 रेलवे  क्मंचारी  को  किसी  तरह  को  सजा

 नहीं  होनी  चाहिए,  सिवाय  उनके  जो  सेबोटेज  से
 ओर  वालेस  ने  जड़े  हुए  हैं,  यहां  तक  कि  ब्रेक-इन-
 स्विस  भी  नहीं  होना  चाहिए--इसके  बारे  में  रेल
 मंत्रों  की  क्‍या  प्रतिक्रिया  है?  क्या  सरकार  इस

 सलाह  को  मानते  के  लिए  तैयार  है  या  रही
 की  टोकरी  में  फेंकने  जा  रही  है  ?

 श्री  एल०  एस  मिश्र:  ग्रध्यक्ष  जी,

 राष्ट्रपति  जी  की  राय  को  सर्वदा  इज्जत  से,
 आदर  से  देखा  जाता  है  शौर  आगे  भी  देखेगे  i
 लेकिन  जैसा  प्राय  ने  कहा  के  उन्होंने  मुझसे
 क्या  कहा--मैं  हसना  ही  कह  सकता  हूं
 जो  मैंने  अपने  स्टेटमेंट  में  कहा  है,  इसलिए
 जो  उन्होंने  मुझे  कहा  कौर  जो  उनकी  राय

 हैं  उसे  प्राय  जानो  हैं।  हम  हमेशा  उत  की  राय
 को  इज्जत  से  देखते  हैं  1

 ी  अटल  विहारी  वाजपेयी  क्या
 देखते  हैं  ?  यह  तो  वही  बात  हुई  कि  हम
 आप  को  इज्जत  की  नजर  से  देखने  हैं,  लेकिन

 आप  की  बात  नहीं  मानेंगे  |

 श्री  इनाइयों  गुप्ता:  अध्यक्ष  महोदय,

 पहुं  तजुर्बा  तो  आप  को  भी  हैं--

 All  of  us  respect  you,  and  you  always
 accuse  us  of  not  following  your  ad-

 vice.

 गवर्नमेंट  यही  कर  रही  है  ।

 ॥...  महो  ::मेरी  बात  छोड़िये।
 कल  शाप  ते  कहा  तो  मैंने  गवर्नमेंट  को  डाय-

 रेशम  दी  कि  राष्ट्रपति  जी  ने  इस  पर  जो

 कहा  हैं  दत्त  के  बारें  में  अपना  स्टेटमेंट

 दी  जिए  ।  प्री यह  स्टेटमेंट  मुझे  तो  कही  लाना

 है,  उसको  लिख  कर  लाता  है।  जब  ड्राप  मुन्ने

 कहें  कि  में  ही  उतकी  तरफ  से  लिख  दिया

 करूं  यह  कंपे  हो  सकता  हैं  |

 SHRI  s.  M.  BANERJEE;  I  rise  on
 -  paint  of  order.
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 MR.  SPEAKER:  Point  of  order  on
 what?  I  cannot  force  the  Minister  to
 make  a  statement  in  a  particular  way;
 I  can  only  direct  him  to  make  a  state-
 ment.  In  my  opinion,  all  that  you
 can  do,  in  case  you  are  not  satisfied,
 is  to  ask  for  a  discussion.

 SHRI  H.N.  MUKERJEE  (Cal-
 cutta-North-East):  Could  I  have
 your  guidence?  This  matter  has  been
 permitted  to  be  raised  because  of  the
 importance  of  it.  The  President,  like
 the  Crown  in  England,  has  the  right
 to  encourage,  the  right  to  be  consul-
 ted.  and  the  right  to  warn,  and  he  has
 done  it  in  this  case.  Having  done
 that,  surely,  certain  results  ought  to
 ensue,  and  juiging  from  the  senti-
 ments  of  the  House,  at  least  on  this
 side,  you  can  see  how  the  public  are
 agitated.  Therefore...

 अ्रध्यकक्ष  महेंद।  इस  पर  में  फाई-
 "इज  नहीं  दे  सकता  हू,  इस  पर  तो  श्राप  से
 मीनार  कीजिये  1

 SHRI  H.  N,  MUKERJEE:  There-
 fore,  you  May  kindly  facilitate  a  dis-
 cussion  which  is  being  ealled  for,  of
 which  notice  has  already  been  given
 by  one  of  us,  and  this  might  possibly
 be  expedited  so  that  you  take  note
 of  the  emotions  in  the  country  and
 get  the  Government  tell  us  in  detail
 about  its  reaction  to  the  Presidential
 advice.  The  President  hag  warned
 the  Government,  he  has  given  his  ad-
 vice,  and  the  Government  can  ignore
 it  only  at  its  own  peril.  That  being
 so,  this  House  has  a  right  to  discuss
 it.

 MR.  SPEAKER:  That  is  your  right.
 Kindly  sit  down,  If  you  can  gain
 anything  by  doing  like  this  or  shout-
 ing.  I  will  keep  on  sitting  till  some
 solution  comes.

 SHRIMATI  PARVATHI  XRISH-
 NAN  (Coimbatore):  The  Minster
 was  asked  to  make  a  statement  as  to
 the  reaction  of  the  Government.  We
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 have  not  asked  for  confirmation  of
 President's  interview.  The  President
 is  a  great  democrat  and  we  would
 have  gone  to  him  straight.  He  is
 only  giving  a  confirmation  of..

 SHRI  L.  N.  MISHRA:
 reaction,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  What  is  Government  going  to
 do  about  it?  What  are  you  going  to
 do  in  line  with  the  President's  advice.
 That  is  the  point.  We  were  not  ques-
 tioning  the  veracity  of  what  has  hap-
 pened.  .

 SHRI  DINESH  CHANDRA  GOS-
 WAMI  (Gauhati):  He  has  given  his
 reaction.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  No  reaction.  The  President
 haa  given  certain  advice  and  he  has
 to  say  what  he  is  doing  in  line  with
 the  President’s  advice.

 SHRI  S.  M.  BANERIEE:  I
 on  a  point  of  order,

 MR.  SPEAKER:  No  point  of
 order  now.  We  are  very  much  be-
 hind  time.  Order  please.

 SHRI  DINEN  BHATTACHARYYA:
 Shri  Indrajit  Gupta  has  clearly  stat-
 ed  what  the  President  had  said.  He
 has  not  replieg  what  he  is  going  to
 do  about  it.  *

 MR.  SPEAKER:  He  nas  quoted
 from  the  official  copy  of  what  the
 President  has  said.  May  I  request  all
 of  you  to  kindly  sit  down?  Please
 don't  do  it.

 SHRI  DINEN  BHATTACHARYYA:
 Here  is  a  categorical  statement  by  the
 President  of  the  country  that  the
 Ministry  should  take  back  all  those
 employees  who  are  not  directly  char-
 ged  of  sabotage  but  what  is  his  reac-
 tion  about  that?

 I  gave  my

 rise

 MR.  SPEAKER:  I  cannot  force  the
 Government  to  come  out  with  a  state-

 ment.
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 SHRI  DINEN  BHATTACHARYYA:
 Does  he  give  an  assurance  that  all
 the  employees  will  be  taken  back?
 (Interruptions)

 MR.  SPEAKER:
 listen  to  all  of  you.

 it  wee  बिहारी  वाज पेयों:  भाप  यह
 तो  देख  सक  है  कि  यह  जो  वक्तव्य  दिया  गया

 है  वह  पूरा  है  या  नहीं  है  (व्यवधान)
 SHRI  A.  ए,  SHARMA  (Buxar):

 They  want  to  have  reaction  of  the
 Government,  Sir,  and  the  Mnunister
 hag  already  given  such  a  reaction.
 He  said,  he  respect.  the  advice  of  the
 President.  He  will  see  that  the  ad-
 vice  of  the  President  is  reflected.
 What  more  reaction  do  you  want?
 They  shoulg  take  advantage  of  this
 and  leave  it  here.  What  more  reac-
 tion  do  they  want?

 SHRIMATI  PARVATI  KRISHNAN:
 So  many  thousands  of  families  of
 railway  employees  are  starving.  Are
 not  the  women  and  children  your
 sisters?  (Iterruptions),

 SHRI  8.  M.  BANERJEE:  Mr.
 Speaker,  Sir,  we  want  a  discussion
 on  this.  Otherwi,e  we  will  not  allow
 the  supplementary  budget  to  be  pre-
 sented.  (Interruptions).

 MR.  SPEAKER:  Don't  take  the
 time  of  the  House  like  this  everyday.

 SHRI  S.  M.  BANERJEE:  We  want
 the  Railway  Minister  to  tell  us  as  to
 what  will  happen  to  these  22,600  em-
 Ployees.  We  want  reinstatement  of
 all  of  them.  (Interruptions).

 MR.  SPEAKER:  Order,  please.
 Will  you  kindly  sit  down?  TI  have
 been  listening  to  you  patiently.
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 I  am  not  able  to

 SHRI  S.  M.  BANERJEE:  Al)  that
 We  want  is  a  discussion.  (Interrup-
 tions).

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour):  All  that  we  want
 from  the  Government  is  a  statement.
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 Are  they  going  to  heed  the  advice  of
 the  President?  Why  are  we  not  able
 to  have  a  discussion  on  this?  Let  the
 Government  tell  us  as  to  what  they
 are  going  to  do  with  the  President's
 advice.

 SHRI  INDRAJIT  GUPTA;  From
 the  paragraph  winch  he  has  quoted,

 I  take  it,  that  he  does  not  challenge
 the  authenticity  of  it.  He  has  quoted

 it  in  hus  own  statement.  Now,  will  you
 please  tell  the  House  clearly  whether
 you  agree  with  this  statement  which
 you  have  read  out  as  attributed  to
 the  President,  namely,  ‘He  assured
 me’,  lat  is,  you  assured  the  President

 ihat  the  question  of  reinstatement  will
 be  resolved  soon  to  the  satisfaction  of
 everyone?  This  Ty  what  you  have  read

 out  -the  text  of  the  President’r  state-
 ment.  I  want  to  know  whether  you
 agree  with  this  that  you  assured  him
 that  this  will  be  resolved  soon  to  the
 satisfaction  of  everyone.  Have  you
 given  him  this  assurance  or  not?  If
 not,  you  must  deny  it?  If  ‘Yes’,  you
 must  stand  by  this  assurance.

 SHRI  L  N.  MISHRA:  Perhaps
 Shri  tndrajit  Gupta  did  not  hear  me
 properly.  I  said:  ‘I  may  add’  this
 is  whut  I  assureg  the  President-that
 eases  of  individua!  employees  would
 be  looked  into.

 SHRI  INDRAJIT  GUPTA:  No,  no.
 (Interruptions).

 श्री  झील  बिहारी  बाजपेयी:  मदन
 को  गुमराह  किया  जा  रहा  है  ।  प्रिसले
 का  मोशन  लाता  पड़ेगा  ।

 श्री  दिनेश  भट्टाचांपं  :  सरासर  झूठ
 बोजा  है  |

 SHRI  HL  N.  MUKERJEE:  Sir,  the
 Government  has  declareq  war  on  the
 working  class.  In  that  context  don't
 you  think  it  important  that  the  Leader
 of  the  House,  that  is,  the  Prime
 Minister  is  ultimately  responsible  for
 whatever  policy  is  implemented  or
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 sought  to  be  implemented  be  called
 to  the  House  and  made  to  answer.
 The  advice  of  the  President  is  to  the
 Government  through  Mr.  L.  N.
 Mishra.  We  have  the  right  to  know
 how  the  Prime  Minister  as  the  head
 of  the  Government  reacts  to  the  ad-
 vice  of  the  President.  We  want  to
 have  a  full-fledged  discussion,  There
 is  a  declaration  of  war  by  the  Gov—
 ernment  on  the  Indian  working  class.
 If  it  ts  ५०,  you  will  have  to  do  some-
 thing.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  want  to  know  was  the  advice  of
 the  Picsident  was  considered  by  the
 Cabinet?  It  ig  not  a  simple  matter.
 The  advice  has  been  given  publicly.
 (Interruptions)

 श्री  'झील  विहारी  वाजपेयी:  भरा
 ब्यकग्था  वा  पतन  है।  गावर  नियोग  पर
 रेल  मंत्री  ने  जवान  दिया  है  1  उम्र  बयान
 को  लेकर  विवाद  खड़ा  हें  गया  है  कि

 सचमुच  से  राष्ट्रपति  महोदय  में  तेल  मंत्री  की
 क्या  बागडोर  हुई  थ्री  ।  राष्ट्रपति  जो  का
 बयान  अखबारों  में  छा  है  उगे  रेल  कर  शौर
 रेल  मंत्री  न  जो  कुछ  कहा  है  उसे  सन  कर  ऐसा
 लगता  है  कि  रेल  मंत्री  महोदय  ठी  बात  नहीं
 वह  रहे  हे  1

 श्री  एस०  एस०  बनो:  रात  ने
 नहों  क्या  कहा  वह  प्छें  कप  ।

 अ्रध्यक्ष  महोदय:  राष्ट्रकवि  के  दफ्तर
 में  कौन  7पोद  से  लाए  हैं  बड़  इसे।  मैं  अब
 क्या  पवना  करू  कि  प्रेम  में  जो  कराया  है

 बदू  ठीक  हैया  वह  जा  जाए  है  वह  ठोक
 है।  में  यह  भी  नहीं  कट  सकता  ह  कि  जो  बैस
 में  गाया  है  बह  ग़लत  है।  राष्ट्रपति  के
 दफ्तर  ने  जो  उनकी  दिया  है  बही  उन्होंने
 पढ़ा  है  t

 श्री  अटल  विचारो  वाजपेयी.  पर
 नहीं  पढ़ा  *  +
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 MR.  SPEAKER:  He  may  better  lay
 it  on  the  Table.

 SHRI  L.  N.  MISHRA:
 doing  80.

 Yes,  I  am

 SHRI  INDRAJIT  GUPTA:  He  read
 out  only  one  paragraph.

 SHRI  SAMAR  GUHA  (Contai):  On
 a  point  of  order.  I  want  to  draw
 your  attention  to  one  important  mal-
 ter.  Thig  question  is  related  to  the
 statement  that  hus  appeared  in  the
 press  in  the  name  of  the  President,  and
 that  statement  was  a  full  and  cump-
 lete  one  and  that  was  read  out  by  my
 hon.  friend  Shri  Indrajit  Gupta  yester-
 day  ang  he  had  reiterated  the  same
 thing  today.  Ycu,  Sir,  in  your  wisdom
 said  yesterday  that  the  hon.  Minister
 would  make  a  full  statement  in  re-
 gard  to  what  actually  had  transpired
 between  the  Presirient  and  the  hon.
 Railway  Muinister....

 SURI  C.  M.  STEPHEN  (Muvat-
 tupuzha):  No,  only  his  reaction,

 SHRI  SAMAR  GUIIA  ...and_  the
 reaction  of  the  hon.  Minister.  The
 mast  important  point  now  is  that  keep-
 ing  back  the  mo-t  relevant  point  and
 the  relevant  portion  of  the  statement
 of  the  President  that  hag  appeared  in
 the  press  the  hon.  Minister  has  re-
 Ported  {fo  ths  House  only  that  por-
 tion  which  suiteg  his  purpose.

 The  Presinent  had  said  this  some
 time  earlicr,  and  he  said  the  same
 thing  another  time  also.  I  had  also
 met  him  and  he  had  categorically  said
 that  the  Railway  Minister  had  catego-
 tically  assured  him  that  tha:e  who

 had  not  been  prosecuted  on  charge  of
 violence  or  sabotage  activities  would
 be  reinstateq  without  break  in  service.
 This  was  what  the  President  hag  cate-
 Sorically  told  me.  When  he  categori-
 cally  told  me,  he  used  the  words  ‘with-
 out  break  in  service  all  who  were  not
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 involved  in  sabotage  or  any  violent
 activities’.  Now  he  has  repeated  pub-
 licly  what  he  told  the  Railway  Minis-
 ter  in  his  own  chamber.  It  has  ap-
 peared  in  the  press.
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 Now  what  is  the  constitutional  obli-
 gation?  The  constitutional  oljlgation
 Is  not  i»  sign  a  scroll;  it  is  not  to
 bringout  a  stamp  in  hunour  of  the
 President.  The  constitutional  obliga-
 tion  of  Government  is  to  honour  hus
 advice  which  ts  constitutional  (Inter-
 ruptions).  As  Shri  H.  N.  Mukerjee
 has  rightly  pointed  out,  an  advice  has
 been  communicated  through  the  Rail-
 way  Minister  to  the  Prine  Munister.
 Therefore  the  Railway  Minister  has
 concealed  facts.  I  want  to  know  whe-
 ther  Government  are  going  to  honour
 your  statement  ang  at  the  same  time
 honour  the  advice  given  publicly  by
 the  President  which  is  usual  but  they
 are  taking  the  unusual]  step  of  having
 a  stamp  or  having  a  scroll  for  him
 which  has  not  been  accepted  either  in
 the  case  of  Dr.  Rajendra  Prasad  or  in
 the  case  of  Dr.  Radhakmshnan.

 SHRI  S.  M.  BANERJEE:  I  have  a
 limiteg  point  of  order  and  I  want  your
 ruling  on  that.  We  are  in  a  peculiar
 situation.  A  report  said  to  be  the  gist
 of  a  talk  exchanged  belween  the  Pre-
 sident  and  Shri  L.  N.  Mishra  regarding
 the  employees  who  participated  in  the
 railway  strike  came  out  in  the  press
 Taking  advantage  of  this.  my  hon.
 friend,  Shri  Indrajit  Gupta.  raised  it
 on  the  floor  of  the  Hotlse  with  your
 permission.  When  the  entire  House  at
 least  this  side  of  it.  was  agitated,  you
 in  your  wisdom  asked  for  a  statement
 from  the  hon.  Minister.  What  was
 that  statement  about?  We  wanted  to
 know  what  transpired  between  the
 President  ang  the  hon.  Minister,  what
 was  the  advice  given  by  the  President
 to  the  hon.  Minister  and  whether  he
 had  acteq  on  that  advice.  This  was
 the  limiteq  question.

 He  has  not  quoted  the  entire  state-
 ment,  When  a  pertinent  question  war
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 put  to  him  by  Shri  Indrajit  Gupta  as
 to  what  was  the  advice  given  by  the
 President....

 MR.  SPEAKER:  Please  come  to  the
 point  of  order.  You  are  making  a  re-
 gular  speech,

 SHRI  S.  M.  BANERJEE:  I  am  not
 making  a  speech  When  a  question  was
 askeq  to  what  was  the  advice  given
 by  the  President,  no  answer  came.

 We  cannot  go  to  the  President  to
 check  up  on  this.  We  cannot  ask  him
 to  address  both  the  Houses  and  say
 what  he  did  say  to  the  Minister.  So
 I  want  either  a  discussion  or  you  give
 us  your  ruling  on  this.  The  entire
 proceedings  of  the  House  must  be  re-
 ferred  to  the  President.  Even  today
 he  is  the  President.  Tomorrow  that
 gentleman  may  be  electeg  or  defeated,
 That  is  not  the  thing.  The  point  is
 that  even  today  he  is  the  President.
 The  entire  proceedings  must  be  sent
 to  him.  Let  him  know.  Let  the
 country  know  what  was  his  advice.
 Or  allow  us  to  put  a  question  to  him
 and  expose  this  Government  on  the
 22nd  when  we  are  giving  him  a  fare-
 well.

 As  I  said,  we  cannot  check  up  with
 the  President.  So  I  want  your  ruling.
 The  proceedings  should  be  sent  to  him.
 Or  seng  an  all-party  delegation  to  the
 Fresident  to  ascertain  the  full  facts.
 The  fate  of  the  railway  employees  is
 hanging  on  that.  I  would  appeal  to
 your  impartiality  and  sense  of  justice
 and  fairplay  to  agree  to  this.

 SHRI  H.  N.  MUKHERJEE:  We  are
 not  entitleg  to  know  what  advice  the
 President  gave  to  X  or  Y.  But  we
 are  entitleg  to  this,  the  government  re-
 action  to  the  public  announcement  of
 the  advice  tendered  by  the  President
 because  the  government  reaction
 affects  the  condition  of  the  working
 class  which  today  feels  it  is  being
 faught  in  the  most  barbaroug  fashion
 by  government  action  in  the  railways.

 ‘This  is  a  point  arising  out  of  what  you
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 have  permitted  to  be  saiq  in  this
 House.  We  in  this  House  surely  want
 a  discussion  in  which  the  Govenrment
 represented  primarily  by  the  head  of
 the  Government  should  answer  what-
 ever  charges  arise  in  our  minds  in  re-
 garq  to  thig  entire  episode.  This  epi-
 sode  is  constitutionally,  politically  and
 economically  important  for  this  coun-
 try  at  the  present  stage.  Parliament
 has  got  to  take  notice  of  it  and  you
 as  Speaker,  have  got  to  help  Parlia-
 ment  take  notice  of  it  in  the  proper
 fashion.

 sh  मधु  लिये  (बांका):  श्रष्यक्ष
 महोदय,  कल  आप  ने  निदेश  दिया  था  कि  रेल
 मंत्री  इस  विजय  पर  वक्तव्य  दें  जैसा  कि
 अखबारों  में  आया  है,  क्या  राष्ट्रपति  जी  ने  उसी
 कहा  है  कि  जिन  लोगों  ५र  हिसा  और  सेवाटेज
 के  आरोप  नहीं  है,  उन  सभी  को  वापिस  काम
 पर  लिया  जाये  और  क्या  रेलमंत्री  ने  राष्ट्रपति
 जी  को  यह  श्राप्वासन  दिया  कि  उन  सभी
 लोगों  को  वापिस  लिया  जायेगा  और  इस
 मामले  को  “'द  वि  सैटिसर्फत्रणन  आफ  एबीवीपी

 a.

 हल  किया  ज्ञ  देगा  ।  हम  बाप  की  यह  व्यवस्था

 चाहते  है  कि  क्या  आप  के  निर्देश  का  पालन

 हुआ  है  1

 SHRI  DINEN  BHATTACHARYYA:
 You  should  understan.]  the  implica-
 tions  of  the  situation.  Already  many
 dismissed  employees  are  committing
 suicide  Thousands  of  them  are  on
 the  street.  The  advice  was  categori-
 cal  and  there  is  no  ambiguity  about
 it.  He  categorically  assured  that  those
 who  have  ro  charge  against  them  of
 sabotage  will  be  taken  back  and  he
 would  do  it  to  the  satisfaction  of  all.
 “All”  means  all  railway  employees,
 those  who  have  been  dismissed  or  sus-
 pended  or  haVe  suffered  a  break  in  ser-
 vice.  He  has  suppressed  this  assur-
 ance  which  he  gave  to  the  President.  I
 do  not  know  why  he  is  playing  this
 dubious  role.  Already  so  many  corrup-

 wa
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 tion  charges  are  there  against  him  and
 he  should  feel  ashamed.  Now  he  is
 doing  this  also.

 SHRI  JYOTIRMOY  BOSU:  Your
 observation  yesterday  was  that  the
 Government  shoulq  tell  the  House
 what  they  are  going  to  do  in  the  light
 of  the  Presdent's  advice.  I  was  an-
 xiously  waiting  to  hear  an  elaborate
 statement  from  the  Railway  Minister
 stating  what  reaction  Government  has
 generated  in  itself  on  tne  face  of  what
 the  President  has  advised,  but  80
 far  the  Railway  Minister  has  gone
 nowhere  near  it.  Would  you  kind-
 ly  read  your  own  observation  from
 yesterday's  debate  and  make  it  man-
 datory  on  the  Railway  Minister  or
 Prime  Minister  to  make  a  statement
 as  to  what  they  propose  to  do  in  the
 context  of  the  President’s  advise.
 which  was  very  specific.

 3.00  brs.

 MR,  SPEAKER:  Yesterday  this
 point  was  raiseq  based  on  the  obser-
 vationg  made  by  Rashtrapatyi  and  I
 askeq  the  mimster  to  come  out  with
 au  statement  and  reaction  About  the
 statement  made  by  Rashtrapatiji  this
 is  the  copy  given  by  Mr.  Abdul  Hamid,
 Director  in  charge  of  Publicity,  Rash-
 trapati  Bhavan.  The  first  para  con-
 tains  general  observations—that  the
 solidarity  should  be  kept,  this  and
 that.  The  last  para  is  like  this:

 “Talking  of  the  recent  strike,  I
 Would  like"—this  is  the  portion
 offer  than  the  one  quoted  by  him—

 “T  would  like  those  who  are  res-
 ponsible  for  violence  and  sabotage
 should,  without  exception,  be  taken
 back  into  service.”

 —the  words  used  are  “without  excep-
 tion  be  taken  back  into  service—

 “without  victimisation  or  break  in
 service,”

 (cheers)  Suddenly  your  merctry  goes

 n
 and  then  it  comes  gown  so  sudden-
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 SHAI  ATAL  BIHARI  VAJPAYEE:
 Sir,  we  are  applauding  the  President
 and  not  your  ruling.

 MR.  SPEAKER:  In  these  few  years
 my  skin  has  grown  very  thick.  But
 it  ig  not  so  thick  as  to  endure  all  this.
 I  cannot  continue  my  link  if  you  break
 it  like  this.  I  will  just  sit  down  if  you
 so  desire.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 There  should  be  no  break  in  service
 for  the  railway  employees.

 MR.  SPEAKER:  There  should  be
 no  break  in  my  speech  also.  The
 Rashtrapati  says:

 54

 “Those  who  are  not  responsible  for
 violence  and  sabotage  should  with-
 out  exception,  be  taken  back  into
 service  without  victmisation  or  break
 in  service.  If  this  is  followed,  we
 shall  have  no  regrets  later,  and  the
 economy  of  the  railwayg  will  im-
 prove.”

 The  last  paragraph  is  as  quoted  by
 the  Minister:

 “I  met  the  Railway  Minister  on
 the  l7th  and  we  both  had  a  fruitful
 discussion  regarding  the  reinstatc-
 ment  of  all  the  employees  not  charg-
 ed  with  sabotage  or  violence.  He
 assured  me  that  thig  will  be  resolved
 soon  to  the  satisfaction  of  everyone.
 I  want  all  parties  to  unite  in  this
 effort.  I  am  sure  justice,  will  not
 be  delayed.”

 Now,  the  Minister’s  reaction  is  in  two
 lines:

 “I  may  add  that  I  did  assure  the
 President  that  cases  of  individual
 railway  employees  would  be  looked
 into  sympathetically.”

 The  advice  given  by  the  Rashtrapat
 is  that  “those  who  are  not  responsible
 for  violence  and  sabotage  should,  with-
 out  exception,  be  taken  into  service
 without  victimisation  or  break  in  ser-
 vice’  whereas  the  assurance  of  the-
 Minister  is  that  individual  tases  will
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 be  lookeg  into  sympathetically.  Later
 on  the  the  Minister  says  that  he  did
 assure  the  President.  So,  there  is  dif-
 ference  between  the  two.  The  Rash-
 trapati  says  that  the  Minister  assured
 him  that  this  will  be  resolveq  to  the
 satisfaction  of  everyone.  But  the  Mi-
 nister  comes  out  with  a  statement  that
 individual  cases  should  be  looked  into
 sympathetically.

 SHRI  L.  N.  MISHRA:  I  said,  all
 individual  cases  woulq  be  looked  into.

 MR.  SPEAKER:  I  will  not  say  whe-
 ther  the  Rashtrapati  is  wrong  or  the
 Minister  is  wrong.  I  am  not  holding
 anybody  wrong.

 श्री  झील  बिहारी  वाजपेयी  :  बाप  के

 निर्देश  का  पालन  नहीं  गधा  ।  जो  राष्ट्रपति  जी

 का  बयान  अखबारों  में  छा  था  और  जिस
 के  अनुसार  सब  कर्म वा  रियों  को  बिना  ट्रक-इन
 सर्विस  के  लेना  है  उस  के  वारे  में  रेल  मंत्री  का

 रि  कश तन  क्या  है  यह  हम  जानना  चाहते  है

 श्रमिक  महोदय  :  वह  जो  रिऐक्शन
 उन्होंने  दिया  है  वह  भी  बाप  के  सामने  है  शोर
 जो  राष्ट्रपति  जी  ने  दिया  है  यह  भी  बाप  के

 सामने हैं  1  (ध्यक्षयात)

 मिनिस्टर  ने  जो  आप  के  मामा  कहा  है
 वह  श्राप  के  सामने  है  श्र  राष्ट्रपति  जी  का
 जो  पेपर  में  पाया  है और  जो  उन  के  पब्लिसिटी
 झाफिसर  ने  दिया  है  वह  भी  प्राप  के  सामने  है  |
 में  किस  को  कहूं  गलत  है,  किस  को  कहूं  सही  है  ?

 श्री  झील  बिहारी  बाजपेयी  :  इन  का

 रिऐक्शन  क्‍या  है  ?

 झायँ  महोदय  :  रिएक्शन  बाप  समझ

 लीजिए  |

 J  am  not  there  to  judge.

 SHRI  INDRAJIT  GUPTA:  What
 the  President  has  said  hag  not  been
 denied  by  the  Minister  (Interrup-
 tions)
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 MR.  SPEAKER:  Shri  Mubammed
 Khuda  Bukhsh.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 We  walk  out.  (Interruptions)
 Some  Hon.  Members  then  left  the
 House.

 MR.  SPEAKER:  Please  don't  in-
 terrupt.  I  have  called  Shri  Muhammed
 Khuda  Bukhsh.

 Please  do  not  waste  the  time  of  the
 House.  It  shoulg  not  go  on  like  this
 indefinitely.

 SHRI  P.  K.  DEO:
 Point  of  order.

 Sir,  I  rise  on  a

 MR.  SPEAKER:  I  have  gone  to  the
 next  item.  I  have  calleq  Shri  Muham-
 med  Khuda  Bukhsh.  The  previous
 ilem  has  been  disposed  of.  I  have  told
 you  that  if  you  are  not  satisfied  you
 could  ask  for  a  discussion.  That  js  over
 now.  (Interruptions)  Order,  order.  I
 am  not  able  to  listen  to  anything.  There
 is  a  clear  procedure.  I  cannot  force
 the  Minister  to  give  a  statement.

 ———

 43.5  hrs.
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 १3)  REPORTED  FAILURE  OF  ALARM-CHAIN
 SYSTEM  IN  UPPER  INDIA  EXPRESS

 SHRI  MUHAMMED  KHUDA
 BUKHSH  (Murshidabad):  Mr.  Spea-
 ker,  Sir,  I  am  deeply  grateful  to  you
 for  giving  me  this  opportunity  of  rais-
 ing  a  grave  matter  of  public  impor-
 tance  namely,  the  failure  of  the  alarm
 chain  system  in  the  trains  in  times  of
 emergency.  JI  am  further  grateful  to
 you  for  having  condoned  the  delay  in
 giving  notice  for  the  motion.  (Inter-
 ruption)  The  Speaker  has  clearly  teld
 you  that  you  can  have  a_  discussion.
 Why  are  you  shouting?  (Interrup-
 tion)  Sir,  they  are  preventing  me  from
 exercising  my  right  to  speak  in  this
 House.  I  seek  your  protection.  You
 have  all  the  powers  in  your  hand  to  ,
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 have  them  ousted  bodily  from  the
 House.  (Interruption)  Sir,  on  the  6th
 myself  and  another  Member  of  Par-
 hament  from  Varanasi  were  coming  to
 Dethi  by  the  Upper  India  Express.  A
 portion  of  the  compartment  caught  fire
 ang  we  were  suffocating.  On  investi-
 gation  we  discovereq  that  a  corner  of
 the  compartment  was  in  flames.  The
 alarm  chain  was  pulled  by  all  the  jhree passengers  in  the  train  jointly  ang  se-
 verally.  This  speaks  volumes  about
 the  strength  of  the  materials  used  in
 the  Railways.  The  chain  did  not  snap,
 nething  happeneg  to  the  speeq  of  the
 train  nor  dig  it  stop.  We  tried  to  draw
 the  attention  of  neighbouring  coach  to
 request  them  to  pull  the  chain.  It
 stoppeg  only  after  eight  or  ten  minutes
 at  Aligarh  where  we  detrained.  We
 were  put  into  another  compartment
 and  we  continued  on  this  journey  to
 Delhi.  If  luck  did  not  hold,  the  inci-
 dent  might  well  have  resulted  in  an
 obituary  reference  in  respect  of  two

 ‘members  of  this  House.  The  alarm
 chain  failed.  (Interruptions)

 MR.  SPEAKER:  The  Minister  has
 given  that  statement.  If  you  are  not
 satisfied,  what  can  I  do?

 SHRI  MUHAMMED  KUHDA
 BUKHSH:  Ag  regards  the  failure  of
 the  alarm  chain  system  |  was  told,  on
 enquiry,  that  non-functioning  of  the
 alarm  cham  was  due  to  a_  directive
 given  by  the  Railway  Minister.  The
 driver  did  not  take  notice  of  it;  the
 system  was  immoblised.  The  driver
 Was  given  the  instruction  not  to  take
 notice  of  alarm-chain  pulling.  (Inter-
 ruptions)  ,

 Mr.  Speaker,  Sir,  it  seems  you  are
 listening  to  them  more  than  you  are
 listening  to  me  even  though  I  am  in
 Possession  of  the  floor.  You  should
 listen  to  me  more  than  you  should  lis- fen  to  them.  They  walked  out  in  pro-
 a

 just  now.  What  are  you  listening
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 Sir,  the  order  given  was  highly  dan-
 gerous  ang  irresponsible—almost
 senseless.  If  the  order  issued  by  the
 Railway  Minister  has  been  issued,  then
 he  should  get  up  and  ‘tell  us  that  the
 order  has  been  issued.  If  that  is  so,
 then  the  Ministry  is  certamly  answer-
 able  to  the  House  why  such  a  dange-
 rous  order  was  issued  at  all  to  the  शान
 gine  drivers.  (Interruptions).

 I  am  sure  you  are  not  at  all  able
 tou  hear  me.  They  ate  76९  interested
 in  shouting  and  giving  exhibition  of
 their  lung  power  and  entering  into
 competition.

 SHRI  P,  K.  DEO  (Kalahandi):  Sir,
 I  rise  on  a  point  of  order.  (Interrup-
 tions).

 MR.  SPEAKER;  Order,  please.

 SHRI  MUHAMMAD  KHUDA
 BUKHSH:  Will  the  Railway  Minister
 te!!  us  categorically  whether  any  such
 order  was  issued  to  the  drivers  to
 igure  the  alarm-chain  nulling?  If  the
 order  was  issued,  he  should  be  able
 to  explain  before  the  House,  to  its
 satisfaction,  as  to  why  such  an  order
 was  issued  by  the  Railway  Ministry.

 SHRI  P.  K.  DEO:  Sir.  I  rise  on  a
 point  of  order,  (Interruptions)

 MR.  SPEAKER:  Because  of  the
 noise  I  am  not  able  to  listen  anything.

 SHRI  P.  K.  DEO:
 order  ig  very  simple.

 Sir,  my  point  of

 SHRI  C.  M.  STEPHEN  (Mavattu-
 puzha):  Sir,  are  you  allowing  him  to
 raise  the  point  of  order.  If  you  are
 permitting  him  we  will  not  allow  it  to
 go  on.  In  that  case  I  am  also  on  a
 point  of  order.  My  point  of  order  is
 nobody  shall  raise  a  point  of  order
 without  your  permission.  (Interrup-
 tions)
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 We  hrs.

 STATEMENT  RE:  RAILWAY  MINIS-
 TER'S  DISCUSSION  WITH  THE  PRE-
 SIDENT  ABOUT  POST-STRIKE  SI-

 TUATION—Contd.

 MR.  SPEAKER:  Let  all  hon.  mem-
 bers  please  sit  down.  Let  them  kindly
 sit  down.  I  think  we  are  ali  tired  of
 this....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Tempers  are  running  high  and  Mem-
 berg  are  agituted....

 MR.  SPEAKER:  Let  all  hon.  Mem-
 bers  please  sit  down.  I  have  not  cali-
 ed  anybody.

 SHRI  P.  K.  DEO:  On  the  basis  of
 your  own  observation  the  Railway
 Minister  has  deliberately  misguided
 the  House.  So,  it  is  a  prima  facie  case
 for  a  privilege  motion

 MR.  SPEAKER:  There  is  no  ques-
 tion  of  privilege.  And  there  is  no
 point  of  order.

 क्या  झ्रापने  इसी  तरह  सालों  को  हल
 करना  है  ?  अगर  ऐसा  है  तो  न  कोई  बहस  की
 जरूरत  है  और  न  हाउस  की  जरूरत  है।  मुझे
 माफ  करें  श्याम  यह  कहने  के  लिए  ।  में  बडी
 देर  से  देख  रहा  हूँ  कि  कहां  तक  ड्राप  जाते  है  t

 एक  दिन  से  नहीं  देख  रहा  हू  कई  दिन  से  देख  रहा

 हूं  i  प्रगर  इसी  तरह  से  प्रिये  हर  रोज  करना  है
 तो  यह  तशवीश  वाली  बात  है  ।  राज  कप

 ऐसा  करने  पर  बड़े  खुश  हुए  होंगे  ।  लेकिन

 यह  कोई  अच्छी  परम्परा  आप  नहीं  डाल  रहे  है।

 हाम  में  ऐसी  बात  भी  होती  है  कभी  कभी

 जो  झ्रापकी  पसन्द  ने  हो  ।  कई  बातें  होती  हैं
 जो  श्रीपत  में  बैठ  कर  हल  की  जा  सकती  है,
 कई  ऐसी  होती  हैं  जिम  को  बत  झगर  दिया

 जाए  तो  वे  हल  हो  जाती  हैं।  न्‌  कायदा  नकुल,
 से  बेयर  की  आत  जाप  भूनें  श्लोक  न  हाउस  के

 वक्त  का  झरिया  रखे  तो  बड़ा  मुश्किल  ही
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 जाएगा।  झगर  बाप  इसी  तरही  करें  ती  बडी

 मुश्किल  है  हाउस  को  चलाता।  में  बाप  से
 अपील  करेगा  कि  बाप  ऐसा  मत  करिये  3

 May  I  repeat  it?  After  all,  there  is
 no  use  continuing  like  this.  If  you  go
 on  like  this,  there  is  no  way  out.  I
 proposed  in  the  very  beginning  that
 if  you  are  not  satisfied  with  the  reply
 or  statement  of  the  Minister  you  can
 have  a  discussion  on  it.  In  the  mean-
 time  they  (Ministers)  may  also  have
 second  thoughts.  But  if  you  think
 that  we  can  proceed  like  this,  I  do  not
 think  it  will  leag  to  any  solution.  You
 can  have  a  discussion.  We  can  have
 some  thoughts  about  it.  Then  some
 solution  may  be  found,  but  not  like
 this.  They  have  known  your  views  of
 reactions.  If  you  create  obstruction,
 nothing  is  solved.  You  have  strongly
 shown  your  reactions.  After  that  in-
 stead  of  going  on  like  this  with  peints
 of  order,  this  and  that  saying  ‘we  will
 not  let  the  House  go  on  and  so  on  that
 will  leaqg  to  nowhere  which  will  only
 holq  the  House  to  ransom  and  make
 the  Chair  ineffective.  Let  us  proceed
 with  our  business.  I  sincerely  advise
 you.  If  you  are  not  satisfied,  we  can
 discuss  it.  In  the  meanwhile,  they  will
 also  think  over  it.  Of  course,  their  at-
 tention  has  been  drawn.  But  this  is
 not  the  way  to  proceed.  After  all  we
 have  to  run  the  House.  Yesterday  you
 got  one  hour;  today  you  have  been
 holding  up  the  House  for  one  hour.
 If  this  goes  on,  the  time  of  the  House
 is  taken.  The  only  alternative  ts,  If
 you  ate  not  satisfied  with  the  state-
 ment  you  can  have  sore  discussion.
 You  do  not  like  discussion.  You  have
 taken  all  the  time  since  2  O'clock.
 We  are  not  able  to  procedd  with  the
 pu  ingss  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  Let  thr
 business  of  the  House  be  suspended  s
 that  the  matter  can  be  discussed  im
 mediately.  I  have  given  a  motion
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 MR.  SPEAKER:  Will  it  lead  ६0
 anywhere?

 SHHI  JYOTIRMOY  BOSU:  Yes,
 Sir,  because  President's  advice  is  man-
 datory  on  the  Government.

 MR.  SPEAKER:  Please  sit  down.
 Why  don’t  you  find  a  way  out?  You
 can  take  full  advantage  of  the  time
 available.  Why  should  we  suspend
 the  business  of  the  House?

 SHRI  JYOTIRMOY  BOSU:
 have  given  a  motion.

 MR.  SPEAKER:  There  is  no  ques-
 tion  of  any  motion.  I  would  advise
 you  not  to  do  like  this.  You  proceed
 in  a  way  so  that  they  have  time  to
 think  over  it  and  the  proceedings  of
 the  House  are  not  blocked  like  this.

 Sir,  I

 et  मधु  लिमये :  प्रत्यक्ष  महोदय,
 अभी  आप  ने  फरमाया  है  कि  इस  विषय पर
 बहस  हो  सकती  है  और  बहस  के  लिए  बाप
 इज़्ज़त  देंगे  |  लेकिन  इस  में  एक  दो  दिक्कतें
 हैं।  इस  बहस  का  मुख्य  विषय  यह  रहेगा
 कि  राष्ट्रपति  जी  ने  सार्वजनिक  तौर  पर--
 'पंब्लिकली--क्या  उपदेश  दिया  है.  क्या
 मंत्री  महोदय  ने  इस  उपदेश  को  जुब्बल  क्रिया
 है  शर  क्‍या  मंत्री  महोदय  सत्य  बोल  रहे  हैं
 या  असत्य  बोल  रहे  हैं।  हमारे  नियमों  के

 अनुसार  --जरगर  श्राप  चाहे  ,  तो  मैं  प्रापको

 बहू  नियम-विशेष  भी  बता  सकता  हूँ--
 इस  सदन  में  किसी  बहस  में  राष्ट्रपति  के  नाम  का

 विवादस्पद  उपयोग  नहीं  किया  जा  सकता
 है  ।  लेकिन  श्राप  जिस  बहस  का  सुझाव
 दे  रहें,  उस  में  राष्ट्रपति  जी  के  नाम  को  प्ननिवाय
 तौर  पर  चर्चा  होंगी  शौर  माननीय  सदस्य
 राष्ट्रपति  जी  पर  आक्षेप  भी  करेंगे  ।

 इस  लिए  मेरा  सुन्नात  है  कि  आप  इस
 सरकार  को  यह  निर्देश  दें  कि  वह  राष्ट्रपति

 :  जी  की  सलाह  पर  तत्काल  अमल  करें  ।
 हस  बारे  में  केवल  बहस  करने  से  कोई  नतीजा

 3779  LS  —6
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 नहीं  निकलेगा  ।  (व्यवधान)  राष्ट्रपति
 जी  ने  पहली  बार  पब्लिकली  फ़ाइनल  एड-
 वाइस  दी  है।  उस  का  झनादर  नही  होना
 चाहिए  ।  (व्यवधान )

 अध्यक्ष  महोदय  :  भ्रमर  हाउस  की

 एड जाने  करने  से  आप  का  कुछ  काम  बन  सकता
 है,  तो  मैं  उस  को  जानें  कर  देता  हूं।  जरगर
 श्राप  यह  नहीं  चाहते  है,  तो  फिर  बाप  हाउस
 को  एक्शन  करने  दीजिए  ।

 SHRI  INDRAJIT  GUPTA:  You  ex-
 pressed  the  hope  a  little  while  ago  that

 in  view  of  the  demonstration  of  feel-
 ing  which  has  been  expressed  here  in
 this  House,  an  unprecedented  demons-
 tration,  they  might  also  have  second
 thoughts.  In  that  case,  l  would  request
 you  to  consider  whether  you  are  in
 favour  of  a  suggestion  that  you  give
 them  time  to  have  their  second
 thoughts,  about  which  you  are  more
 optimistic  than  I  am,  but  I  respect
 your  optimism,  and  you  would  direct
 the  Minister  that  before  he  comes  for-
 ward  tomorrow  to  make  hig  statement
 in  connection  with  the  budget,  it  should
 be  preceded  by  another  statement
 whith  will  show  us  whether  they  have
 second  thoughts  or  not,  whether  the
 President's  recommendation,  which  is
 in  the  nature  of  a  policy  recommen-
 dation,  is  to  be  accepted  by  them  or
 they  are  going  to  hang  on  to  this  thing
 of  looking  into  individual  cases.  The
 President  has  made  a  policy  recom-
 mendation  that  everybody  except  cer-
 tain  people  should  be  taken  back.  The
 minister  is  trying  deliberately  to  re-
 duce  it  to  the  status  of  pettyfogging
 looking  into  individual  cases  through
 departmental  procedures.  leaving  it  to
 the  officials.  This  is  what  has  irritat-
 ed  us  80  much  today.

 MR.  SPEAKER:  If  I  had  gone  out
 perhaps  you  could  have  said  that  I
 am  having  second  thoughts.  But  I
 have  seen  the  strong  reaction  among
 all  the  opposition  parties  today.  That



 703  «~Fost-Katiway  strike
 situatiin  (St.)

 (Mr,  Speaker}
 is  the  background  of  my  observation.
 So  far  as  adjourning  the  House  is  con-
 cerned,  in  modern  times  it  is  an  out-
 dated  thing.  What  do  I  gain  if  I  ad-
 journ  the  House  for  a  day  or  two,  or
 even  for  half  an  hour  and  then  we
 come  back  again?  So  that  is  no  solu-
 tion.  Instead  of  that,  I  thought  that
 we  shouid  proceeq  with  the  business

 and  give  them  time  to  think  over  it.  In
 view  of  the  strong  reaction  expressed
 in  this  House,  I  also  offered,  it  could
 be  discussed  later  on.  But  if  you
 think  that  everything  shouid  be  decid-
 ed  on  the  spot  after  your  giving  ex-
 pression  to  your  views  in  a  moment’s
 time,  I  do  not  agree  with  you.  After
 all.  we  should  have  some  system  of
 working.  They  have  seen  it  and  I
 very  much  expect  they  will  consider
 the  strong  reaction  of  the  hon.  Mem-
 bers.  Now  you  say  that  he  should
 come  with  a  statement  before  the  rail-
 Way  budget.  I  have  no  objection,  if
 he  does  that.  But  suppose  his  reaction
 does  not  come  by  then?

 SHRI  INDRAJIT  GUPTA:  Then
 our  reaction  will  continue  to  be  what
 if  is  now....(Interruptions)

 MR.  SPEAKER:  In  that
 me  know  what  I  should  do.

 श्री  शटल  बिहारी  वाजपेयी  :  मैं
 आप  से  जो  कुछ  प्रार्थना  कर  रहा  हूं  वह  यह  है
 कि  यह  केवल  रिएक्शन  का  सवाल  नहीं  है  ।
 ग्रुप  ने  भी  राष्ट्रपति  का  बयान  पढ़ा  और  मंत्री

 महोदय  का  बयान  पढ़ा  और  बाप  ने  खुद  अनु भव
 किया  कि  दोनों  में  अन्तर  है  ।  मंत्री  महोदय
 ने  जानवूझ  कर  यह  पैराग्राफ  नहीं  पढ़ा  जो  राष्ट्र-
 पति  महोदय  ने  अपने  पब्लिक  इंटरव्यू  में

 कहा  है

 case  ऐश

 श्री  एस०  एन०  मिश्र :  वह  मेरे  साथ
 का  नहीं  है।

 अध्यक्ष  महोदय  :  वह  पैराग्राफ  मंत्री
 के  इंटरव्यू  का  नहीं  है  |  बह  प्रेस  के साथ  जो
 बात  हुई  वह  है  1

 AUGUST  20,  974
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 श्री  अटल  बिहारी  वाजपेयी  :  कल  जो

 फैसला  हुआ  था  उस  के  अनुसार  उस  पैरे  पर

 सरकार  को  अपना  रिएक्शन  देना  था  1

 इन्होंने  रिएक्शन  नहीं  दिया  ।  अब  अगर  कभी-

 नाई  यह  है  कि  कैबिनेट  ने  विचार  नहीं  किया,
 प्रधान  मंत्री  से  सलाह  नहीं  ली  गई  तो  इन  के

 पास  24  घंटे  हैं,  इस  पर  विचार  कर  के  इसे
 रखें  और  आप  इन्हें  निर्देश  दे  सकते  हैं  कि  ये

 पूरे  के  पूरे  बयान  को  फिर  रखें

 SHRI  ए.  5.  MAVALANKAR  (Ahme~
 dabad):  The  President  says  the  Mi-
 nister  agreeq  with  him.

 MR.  SPEAKER:
 has  come  on  this.

 Every  view  point

 जब  राष्ट्रपति  जी  की  बात  सारी  आई

 हैं  तो  मेरा  तो  उन  के  साथ  ऐड  करना  वसे  भी

 नहीं  बनता  है।  मुझ  से  बड़े  हैं  वे।  और
 फिर  इन  दैट  केस

 श्री  एस०  एम०  बैनर्जी  :  प्रधान  मंत्री

 देश  में  हैं  या  विदेश  में  हैं  ?

 अध्यक्ष  महोदय  :  श्री  वह  देश  में  हैं
 या  विदेश  में,  ऐसी  बातें  करते  हैं  आप

 SHRI  JYOTIRMOY  BOSU:
 Prime  Minister  should  come....

 The:

 MR.  SPEAKER:  We  will  proceeé
 with  the  business  of  the  House.  There:
 will  be  enough  time  for  us  to  consi-
 der  this.

 श्री  रामावतार  झ्ञास्त्री  (पटना)  :

 कल  उन्हें  बजट  नहीं  रखने  दया
 जायगा

 अध्यक्ष  महोदय  :  यह  जाप  जानें  वह
 जानें  i

 I  am  not  one  with  you.  So  far  as  this
 House  is  concerned,  the  Speaker  has
 to  go  by  the  Rules  of  Procedure.

 Post-Railway strike  64
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 strike  situation  (St.)

 उस
 के

 वाद  जो  वापस  में  यहा  फीलिंग्स  बोर  जिस  तरह  माहौल  देखा  बसों  ठो  चली
 है  वह  नेचुरल  जो  भी  मम्वचर  हाउस  में  बोलता.  दो  दो  तो  यह  तो  मेरे  लिए  कतई  सर्किल  हे
 s  a  °
 ie 3  उस  का  ऐक्शन  रिएक्शन  होता  2  और  ते।  बड़ा  आज  42  क्या  हो  र;  हे  ? श्र  "  OQ:

 That  should  renected  in  the  proceed-  1.  सैंपाग्राउणद  =  3  च्  = ing,  which  ts  alrdeay  there.  im
 oe

 प्रा
 जो  दे  बढ़  ATT  के  पिता

 जी  मे  शुरू  हुई  है.
 श्री  राम  सहाय  पांडेय  :  (राजनंदगांव  )

 जा  सदन  में  प्रदर्शन  हमला  आप  पर  यह  असर  SHRI  P.  G.  MAVALANKAR:  That
 ट्री  कि  ग्रुप  यह  प्राज्ञा  देना  चाहत  कि  is  why  J]  am  also  concerned.

 इस  पर  बहस  भी  ध  सकती  है  और  यह  वात

 भी  सही  हैकि  मुझ  पर  जब  असर  हुआ
 ता  मन्नी  जी  पर  भी  असर  हो  सकता  है
 ओर  साप  ने  यह  नजारा  किया  थोडा  सा

 मंत्री  जी  को  भी  इस  प्रदर्शन  को  देखते  हए
 विचार  करते  के  लिए  कुछ  अवसर  प्राप्त

 है.  यह  इशारा  काफी  है।  मैं  समझता  हु  फि

 लंदन  की  मर्यादा  और  आप  की  मर्यादा  की

 रक्षा  करते  हुए  यह  भर  विवेचन  जो  बाप  ने  दिया

 जो  निर्देश  दिया  वह  ठीक  है।  उन  को  कम

 से  कम  यह  ग्र वसर  मिलना  चाहिए  कि  सेकंड
 ई  न  कोई  पैबचार  करके  कोई  माग

 अध्यक्ष  महोदय  :  नही,  आप  पर  उतना
 असर  नहीं  हैं  जितना  मझ  पर  है  उनका  d
 में  आय  से  सही  बताता  है  ।  वे  अगर  श्राप

 को  इतना  शोर  करते  देखे  तो  कभी  अ्रप्रव  ते

 श्री  पी०  जी०  मावलंकार  :  मैंतो  पार
 करता  ही  नहीं  ।

 अध्यक्ष  महोदय  में  श्राप  का  ताऊ,
 पांच  साल  उन  के  समय  में  में  पड़ाव  का  स्पीकर

 था टस  मे
 था,  व  यहा  के  थ.  बराबर  कान्फरन्स  मे

 निकल  सके  q
 सन  होना  श्र शामिल  होता  श्री।  उन  की  साहिब  में  कराने

 SAT  P.  छ.  MAVALANKAR:  |  Sir,  का  उनके  साथ  मिलते  का  अवसर  मे  मिला,
 you  yourseif  read  out  the  official  ver-
 sion  of  the  President's  interview  ans’  इसलिए  मुझ  थाना  भा  दिमाग  है  7  जब
 yea’  compared  at  with  the  Minister's  कोई  और  आएगा  तो  वह  चाहे  ता  इधर  चल
 quoting  not  all  paragraphs  but  only  देगा  उधर  चल  देगा,  मझ  से  तो  चला  नहीं
 ons  paragraph,  Therefore,  you  were  ok
 natiralix  embarrassed.  जाता  ।  मैं  ना  काशिश  करता  oz  कि  se

 MR.  SPEAKER:  Why  are  you  ine  =  जे:  किसी  दरख्त  से  न  जा  टकराए,  कहीं  किसी

 vehong  me?  ्  मे  न  गिर  जाय  ।  श्राप  इससे  हिलाते  तो
 SHRI  P.G.  MAVALANKAR.  As  the  बहन  हैँ  मुझे  कि  इधर  गिर  जाउ.  उधर  गिर

 Snezker  Py  Mi-
 =p  eker  vou  ¢

 innot
 ¢
 ompel

 the  Mi
 जाऊ,  मैं  कोशिश  करता  हे  कि  त  गिर्द  | nister  to  give  answers  satisfactory  to  a

 us  But  they  should  be  satisfactory  to  ले क्रिक  आप  के  'जज़बात  की  तरजुमानी  करन
 you

 :  N
 की  कोशिश  करता  हू.  इसीलिए  मैंने  वह

 MR.  SPEAKER:  ot  even  to  me.
 ' बह  दोनो  92  दिया  |

 ay  जो  परम्पराये  बन  ते  है,  मुश्किल  है
 कि  कुछ  यह  कोई  तरीका  हो,  कांस्टीट्यूशनल  या  to  help  the

 रात  बदलना  पड़े,  मैं  रेपिस्ट  नो  बहुत  करता  हु
 YON

 कि  इधर  से  भी  वात
 जल  चली,  GAS

 से  भी  He  should  come  out  with  something.
 चली  राती  है,  अगर  मैं  जज़बात  में  बहु  जाऊं  छ  not  fix  the  time-limit.

 minister  and  alsu  tc  help
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 4  hm.  necessary  help  and  assistance  to  orga-
 MATTERS  UNDER  RULE  377—Contd.
 (ii)  Re/orrep  DaMaGr  CAUSED  BY
 CYCLONE  AND  TIDAL  WAVES  mi  Mipna-

 PORE

 SHRI  SAMAR  GUHA  (Contoi):  I
 want  to  draw  the  attention  of  the
 Government  through  you,  Mr.  Speak-
 er,  to  the  worst  cyclone  that  hag  de-
 vastated  a  large  part  of  Midnapore
 area  particularly  the  coastal  area  of
 the  district.  I  have  got  reports  that
 five  lakhs  of  people  have  been  rend-
 ered  homeless  and  about  20,000  houses
 collapsed.  Although  the  District  Ma-
 gistrate  asked  for  10,000  tarpaulins,

 even  00  tarpaulins  could  not  be  pro-
 videq  in  that  area.  This  area  has  ex-
 Perienced  the  worst  kind  of  cyclone.
 The  coastal  belt  area  of  Midnapore
 and  other  parts  has  been  extremely
 affected  by  the  syclone  and  tidal  bores,
 24.0I  hrs.
 (Mr.  Depury-Sreaker  in  the  Chair]

 As  I  was  saying,  five  lakhs  of  peo-
 ple  have  been  rendered  homeless.
 More  than  20,000  houses  have  collap-
 ged.  But  the  Government  could  not
 provide  any  kind  of  relief  to  the  peo.
 ple  affected  by  cyclone  and  tidal  bores,
 Particularly  in  the  coastal  region  of
 Midnapore  district.  It  has  been  re-
 ported  in  the  Calcutta  press  that  about
 half  a  million  people  have  been  ren-
 dered  destitute  by  the  cyclone  and
 floods  in  Midnapore  district  and  the
 prospects  of  giving  th  immediate
 relief  appear  bleak  because  of  the  in-
 adequate  resources  position.  The  State
 Government  the  district  authorities
 believe,  will  tak  up  with  the  Centre
 question  of  improving  resources  in

 cycloneprone  areas  in  pursuance  of  the
 recommendation  of  the  Centrally-
 sponsored  Cyclone  Distress  Mitigation
 Committee.”  This  is  the  most  import-
 ant  point.  This  Cyclone  Distress  Miti-
 gation  Committee  ig  Centrally-sponsor-
 ed.  I  want  to  know  from  the  Govern-
 ment  whether  the  Central  Govern-
 ment  is  going  to  help  the  State  Gov-
 ernment  of  West  Bengal  to  render  the

 nize  relief  measures  to  the  people
 affecteq  by  cyclone  and  tidal  bores

 Ido  not  want  to  say  anything  more.
 I  would  only  repeat  what  I  said  ear-
 lier,  This  is  one  of  the  worst  cyclones
 that  has  ever  hit  the  State  of  West
 Bengal,  as  has  been  reported  by  the
 press,  and  that  is  also  the  assessment
 of  the  Meteorological  Department.  I
 would  like  to  know  whether  the  Gov-
 ernment  will  come  out  with  a  state-
 ment  in  regard  to  their  assessment
 of  the  extent  of  devastation  that
 has  been  causeg  there  by  the  cyclone
 and  tidal  bores  and  about  the  relief
 measures  that  they  are  going  to  under-
 take  particularly  what  steps  the  Cen-
 tral  Government  propose  to  take  to
 help  those  distressed  people.

 This  matter  hag  been  permitted  to
 be  raiseq  under  Rule  377.  Naturally
 We  expect  a  statement  on  this  from
 the  hon.  Minister  concerned.  Could  I
 know,  Sir,  when  the  statement  fruin
 the  Government  will  be  coming?

 MR.  DEPUTY-SPEAKER:  I  would
 not  be  able  to  say  that.  You  have
 made  your  points  and  these  will  be
 taken  note  of.

 SHRI  SAMAR  GUHA:  The  Minis-
 ter  of  Parliamentary  Affairs  is  also
 not  here.

 An  HON.  MEMBER:  His  Deputy
 is  here.

 SHR]  SAMAR  GUHA:  Can  I  have
 an  assuraaice  from  him,  Sir,  as  to
 when  I  will  get  the  reply  from  the
 hon.  Minister?

 MR.  DEPUTY-SPEAKER:  How
 ean  he  give  an  assurance?  He  can
 only  convey  this  to  the  Minister  con-
 cerned.

 SHRI  SAMAR  GUHA:  The  urgeacy
 of  the  problem  has  to  be  taken  inte
 account,  The  cyclone  occurred  on
 the  I5th,  Now  over  a  week  has
 pressed.  In  th@  Calcutta  newspapers
 this  has  appeared  in  three-column
 and  four-column  headlines.  Five
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 lakh  people  have  been  rendered
 homeless,  and  the  relief  measures
 have  been  very  meagre.  The  Gov-
 ernment  of  West  Bengal  could  not
 provide  relief  to  them,  The  District
 Magistrate  wanted  10,000  tarpaulins;
 they  could  not  provide  even  100.  The
 Cyclone  Distress  Mitigation  Com-
 mittee  has  given  the  report  that  the
 Central  Government  has  a  responsi-
 bility  in  such  case.  I  want  this  state-
 ment  to  be  made  tomorrow  or  day-
 after-tomorrow.

 THE  MINISTER  OF  FINANCE
 {SHRI  YESHWANTRAO  CHAVAN):
 You  have  made  your  suggestion.
 Leave  it  at  that

 SHRI  SAMAR  GUHA:  I  represent
 that  coastituency.  5  lakhs  of  people
 are  rendered  homeless.  At  least
 tomorrow  or  day  after  tomorrow

 you  May  ask  the  Government  to  make
 a  statement.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  I  represent  that

 State.  Kindly  allow  me  one  minute.

 MR  DEPUTY-SPEAKER:  I  will
 allow  you  even  one  hour,  but  it  must
 be  according  to  the  rule.  I  cainot
 go  beyond  the  rule,

 SHRI  DINEN  BHATTACHARYYA:
 ]  am  drawing  your  attention  to  this.

 MR,  DEPUTY-SPEAKER:  You  do
 it  under  the  rules,

 SHRI  DINEN  BHATTACHARYYA::
 I  gave  a  Calling.  Attention  Motion,
 That  was  not  admitted,  why,  I  don’t
 know.  I  don’t  know  for  what  reasons
 it  was  not  admitted.

 MR.  DEPUTY-SPEAKER:  Here
 is  matter  under  Rule  377.  Only  the
 name  of  Shri  Samar  Guha  ta  there.

 SRAVANA  29,  896  (SAKA)  Matters  Under
 Rule  377

 SHRI  DINEN  BHATTACHARYYA:
 I  gave  Calling  Atterticn  Motion,  It
 was  not  admitted,
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 MR.  DEPUTY-SPEAKER:
 is  something  else.

 That

 SHRI  DINEN  BHATTACHARYYA
 On  the  same  thing.

 MR.  DEPUTY-SPEAKER:  Mr.
 Panigrahi  has  said  that  you  are
 having  opportunity  to  discuss  all
 those  things  on  24th.

 SHRI  SAMAR  GUHA:  Flood  is
 different.  That  debate  will  deal  the
 problem  of  flood  ang  drought.  This
 is  cyclone  and  tida]  bore,

 MR.  DEPUTY-SPEAKER:  You
 ca  bring  that  under  floods:  Cyclone
 and  tidal  bore.  This  can  be  brought
 in  there,

 SURI  S  M  BANERJEE  (Kanpur)
 The  hon.  Munster  of  Finance  is  here.
 People  have  been  asking  us  about
 this.  The  Central  Government
 employees  have  bec  asking  us  about
 the  second  instalment  of  dearness
 allowance  from  the  Ist  of  June,  974
 Since  the  Finance  Minister  is  here  in
 connection  with  the  Finance  Bill,  let
 him  make  an  announcement  here.

 MR.  DEPUTY-SPEAKER:  We  are
 going  out  rather  too  much.  We  have
 had  enough  excitement  today.  Let
 us  reserve  something  for  tomorrow.

 SHRI  MADHURYYA  HALDER:
 (Mathurapur):  Do  you  advise  me

 to  submit  a  Motion  to  raise  it  under
 Rue  877  for  the  next  day?

 MR.  DEPUTY-SPEAEER:  I  do
 not  advise  vou  anvthing.  Next  item.
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 FINANCE  (NO.  2)  BILL  I974—Contd.
 New  Clause  4

 MR.  DEPUTY-SPEAKER:  We  take
 up  further  consideration  of  the
 Finance  Bill.  We  have  disposed  of
 Clauses  2  and  3.  There  is  an  amend-
 vhent  given  noti¢e  of  by  Shri  Era  Sez.

 hiyan,  Shr:  Shyamnandan  Mishra,  Shri
 A.  8.  Vajpayee  and  Shri  प्र.  N.  Muker.
 Jee

 SHRI  S.  M.  BANERJEE  (Kanpur):
 Let  the  hon.  Finance  Minister  tell  us
 what  amendments  he  watits  to  accept.

 MR.  DEPUTY-SPEAKER:  Which
 seeks  to  inciude  a  new  Clause  itito  the
 Bill.  Are  you  moving  it?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 (Gwalior)  I  beg  to  move*.

 Page  a

 after  jine  23,  insert

 “4.  The  taxes  or  duties  referred
 to  in  section  3  shall  cease  to
 have  effect  from  the  lst  day  of
 Aprii,  197%”  (57)

 wtget  सहीसही  :  हम  एक  नया  क्लास
 कोबरा  चाहते  हैं।  सरकार  इस  विधेयक
 के दवारा  जनता  पर  नये  द...  लंगा  रही  है  1

 शग  कह  है  कि  वे  टैक्स  कब  तक  लाग  रहेगे ?
 क्या  इसे  स्थायी  करो पात  में  शोभित  किया
 जायेगा  ?  क्या  यह  बोझा  जनता  पर  हमेशा
 के  लिए  पीछे  ।  जो  उद्देश्य  सरकार  ने

 इस  विधेयक  के  बताये  है  उनके  प्रसार इस
 समय  मुद्रास्फीति  के  कारण  जो  आधिक
 संकट  पैदा  हो  गया  है  उससे  निपटने  के  लिए
 जे  अनेक  कदम  उठाये जा  रहे  है  उनमे से

 यह  एक  कदम  है।|  लेकिन बह  वादा'  स्थायी

 नहीं  होता  चाहिए  क्‍योंकि  हम  शादी

 करते  हैं  यह  सकट  भी  स्थायी  नहीं  होगा,
 देश  इस  सका  पर  विजय  पाने  में  सफल

 होगा  और  बित'  मंत्री  ते  भी  कही  फ्रिज

 wee  हैं  -  लेकिन  मे  शे श्रेश्त  फर
 मग  है  कि  |. अ  करों  पीसा  OF  oe
 oe  हुए
 लीग  माँग  कर  रहिं हैकि इस चि  इस  संउदरी में  ऐक
 सीसा  तब  कर  दी  जानी  चाहिए  भोर  में
 क्ति  मत  जी  से  लाशें  कशी  कि  |... शी

 वे  इन  हैइसे  को  स्थायी  नहीं  बनाना  मोहंती
 हैं  तो  उन्हें  हमारा  संरपेध्षत  स्वीकार  करने  में
 कोई  ere नहीं  होगी'  चाहिए  ।

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Sir,  I  cannot  accept  it.  In  that  oase
 everything  deponds  upon  the  possibi-
 lities  and  probabilities,  At  the  present
 moment,  I  am  nop  in  a  position  to  ac-
 cept  the  amendment  of  the  hon.  Mfem_
 ber  limiting  the  time  of  the  taxation
 proposals,

 MR.  DEPUTY-SPEAKER:
 duty  is  to  put  it  to  the  House

 My

 Amedment  No.  57  was  put  and
 negatived.

 The  Schedule

 MR,  DEPUTY-SPEAKER:  Now,
 we  take  up  the  Schedule.  There  are
 large  numbers  of  amendments.  But,
 many  of  the  Members  are  not  here.
 Mr.  Sokhi,  are  you  moving  your
 amendments?

 SARDAR  SWARAN  SINGH
 SOK  (Jamshedpur):  I  beg  to
 move,*

 Page  3,  line  _—

 for  ‘“Two  hundred  and  fifty”’.
 Substitute

 ‘Three  hurttted’’  aw

 Page  3,  line  0,—

 for  “Sixty”  swbstitute—

 “Kitty  ह...  (2

 *Amnndments  moved  with  the  recommendation  of  the  President.
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 Page  8,  line  I7,—

 for  “Thirty”  svfBefitute—

 “Twerty-sevén  anit  a  half”  (3)

 Page  3,  line  20,—

 for  “Fitteén”  substitute  “Pwenty”
 (4)

 Page  3,  ling  3,—

 for  “Seventy”  sifbstitute  “Sixty”
 (5)

 Page  3,  line  27,—

 for  ‘our  thousand”  substitute—

 “Four  thousand  and  five  hun-
 dred”  (6).

 Page  3,  line  28,—

 for  “Four  thousand”  substitute—

 “Four  thousand  and  five  hun-
 dred”  (7)

 Page  4  Ime  5,—

 for  “Thirty”  substitute—

 “Twenty-seven  and  a  half”  (8)
 SHRI  DINEN  BHATTACHARYA

 (Seramporé):  I  beg  to  move.*

 Page  3,  line  7,—

 for  “Two  hundred  and  fifty”
 substitate—

 “One  huntited  and  fifty”  (9)

 Page  3,  line  0—

 for  “Sixty”  substitute—

 “Twenty-five”  1d)

 Page  है  ine  ll—

 for  “Twéttytfive’  subdstitute—

 “Te?  (iD
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 Page  3,  line  I7,—

 for  ‘thirty’  substitute  “Fifteen”
 (12),

 Page  3,  line  20,—

 for  “Fifteen”  substitute  “Ten”  (13)

 Page  3,  line  23,—

 for  “Seventy”  substitute—

 “Twenty-five”  (14)

 Page  4,  line  3,—
 for  “Twenty-five”

 “Ten”  gs)

 substitute—

 Page  4,  line  3,—

 for  “Forty”  substitute
 (16)

 “Fifteen”

 Page  4,  Irie  4—

 for  “Fifteen”
 (a7)

 substitute  “Five”

 Page  4,  line  5,—

 for  “Thirty”  substitute  “Fifteen”
 (18)

 Page  4,  line  4—

 for  “ten”  substitute  “Five”  (19)

 SHRI  ATAL  BIHARY  VAJPAYEE:
 beg  to  move:* I

 Page  3,  Hine  40,—

 for  “Sixty”  substitute  “Fifty-one”
 @i)

 Page  3,  line  l,—

 for  “Twenty-five”  substitute—

 “Twenty-one”  (32)

 Page  3,  line  4,—

 for  “Sixty”  substitute  “Fifty-one”
 (33)

 oe ATH ei br’s  mbvell  Wh  thé  recorhtieridation  of  the  President.
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 Page  3,  line  7,—

 for  “Thirty”  substitute  “Twenty-
 six”  (34)

 Page  3,  line  20,—

 for  “Fifteen”  substitute  “Eleven”
 (35)

 Page  3,  line  23,—

 for  “Seventy”  substitute
 one”  (36)

 “Fifty.

 Page  3,  line  27,—

 jor  “Four  thousand”  substitute—

 “One  thousand  five  hundred
 and  one”  (37)

 Page  3,  line  28,—

 for  “Four  thousand”  substitute—

 “One  thousand  five  hundred
 and  one”  (38)

 Page  a  limes  28  and  29,

 for  “Four  thousand  a  id  five
 hundred”  substitute—

 “One  thousand  five  hundred
 and  one”  (39)

 Page  3,  line  30,—

 jor  “Twenty”  substitute—

 “Eleven”  (40)

 Page  3,  line  34,—

 for  “One  thousand  ad  five
 hundred”  substitute—

 “Five  hundreq  and  one”  (al),

 Page  3,  jine  35,—

 for  “One  thousand  and  eigth
 hundred”  substitute—

 “Eight  hundred  and  one”  (42)

 Page  3,  line  36,—
 for  “Twenty”  substitute  “Eleven”

 (48)
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 Page  4,  line  3,—

 for  “Twenty-five”  substitute—

 “Twenty-one”  (44)

 Page  4,  line  3,--

 for  “Forty”  substitut,  “Thirty—
 one”  (45)
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 Page  4,  line  +
 for  “Fifteen”  substitute  “Eleven”

 (48)

 Page  4,  line  5,—

 for  “Thirty”  substitute  “Twenty-
 six”  (47)

 Page  4,  line  22,—

 for  “Fifty”  substitute  “Five”  (48)
 SHRI  DINEN  BHATTACHARYYA:

 I  beg  to  move:*

 Page  3,  line  27,—

 for  “Four  thousand”  substitute—
 “'yne  thousand”  (49)

 Page  3,  line  28,—

 for  "Four  thousand”  substitute—

 “oO  ne  tho  ugan  a”  ¢ 50  )

 Page  3,  lines  28  and  29,—
 for  “Four  thousand

 hundred”  subst:itute—

 “Que  thousand  and  five  hun-
 dred”  (5l)

 and  five

 Page  3,  line  30,—

 for  “Twenty”  substitute  “Seven”
 (52)

 Page  3,  line  4,—

 jor  “One  thousand  and  five  hun-
 dred”  substitute—

 “Five  hundred”  (53)

 “Amendments  moved  with  the  recommendation  of  the  President.
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 Page  3,  line  35,—

 for  “One  thousand  and  eight
 hundred”  substitute—

 “Six  bundred”  (54)

 Page  3,  line  36,—

 for  “Twenty”  substitute  “Ten”
 (55)

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  Sir,  I  have  yiven
 notice  for  eight  amendments.  In  the
 first  amendment,  I  have  proposed
 that  the  duty  of  250  per  cent  on
 manufactured  tobacco  and  cigarettes
 ete.,  should  be  increased  to  300  per
 cent  because  jt  is  consumed  by  th-
 people  at  high-level  and  in  fashion-
 able  society,

 Similarly,  the  customs  duty  on
 foreign  liquor  should  also  be  raised
 from  Rs.  80  per  litre  to  Rs.  00  per
 litre  because  this  is  injurious  to
 health  By  this  amendment  (Amend-
 ment  No.  2)  I  request  the  Minister  of
 Finance  to  reduce  the  proposed  duty
 on  tyres  of  motor  vehicles  from  60

 per  cent  to  55  per  cent  at  least
 because  this  affects  directly  the
 géneral  public  and  the  public  trans-
 port.  The  reduction  of  five  per  cent
 will  give  some  relief  to  the  moto:
 vehicle  owners  and  thus  check  the
 inflation  to  a  certain  extent  because
 transport  ig  one  of  the  very  vital
 parts  of  the  country's  industrial
 development.  Sir,  my  amendment
 No.  3  relates  to  cement  which  ts
 mostly  useq  by  public  in  both  the
 urban  and  the  rural  areas.  So,  I
 suggest  the  proposed  30  per  cent  duty
 should  be  reduced  to,  274  per  cent
 aid,  I  hope,  the  hon,  Minister  would
 be  generous  in  accepting  it.

 As  regards  my  amendment  No.  4
 I  have  suggested  an  increase  in  duty
 proposed  in  the  Schedule  from  5  per
 cent  to  20  per  cent  because  asbestos-
 cement  products  are  used  by  hig
 business  houses  wid  it  0008  not  affect
 the  common  man.  In  my  amendment

 |
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 No.  5,  I  have  the  proposed  duty  ‘0-
 per  cent  be  reduced  to  60  per  cent
 because  it  relates  to  the  common  man
 and  affects  him  because  items  like
 iron,  pig  iron  etc.  are  mostly  ased  by
 poor  cultivators,  smal]  scale  i#idus-
 tries  for  manufacturing  agricultural
 {implements  etc.  which  are  of  pubkec
 utility.  Again,  J  would  say  this
 directly  affects  the  general  public.

 As  regards  my  amendment  No.  4
 it  relates  to  copper  and  does  not
 affect  the  common  man,  So,  I  suggest
 the  duty  may  be  increased  from
 Rs.  4,000/-  to  Rs.  4,500/-.  Now,  I
 come  to  my  amendment  No.  7
 Similarly,  in  this  amendment  as  in
 amendment  No.  6  the  duty  may  be
 raised  from  Rs.  4,000/.  to  Rs.  4,500/-
 as  this  item  is  used  by  big  business
 houses.

 Coming  to  the  last  amendment
 No  8,  the  items  under  this  amend-
 ment  ure  generally  consumej  by
 middle-class  as  well  as  poor-class
 people.  Therefore,  I  would  request
 the  hon  Finance  Minister  to  red..c++
 the  duty  by  23  per  cent,  that  is,  from
 30  per  cent  to  274  per  cent  which
 would  give  some  relief  to  the  middle-
 class  people  of  our  society.

 Tn  conclusion  I  may  mention  thit
 some  o;  my  amendments  suggest  as
 increase  of  duty  whereas  in  some  of
 the  items  I  have  suggested  to  reduce
 the  duty.  In  a  democratic  country
 like  ours  it  is  the  duty  of  the  Gov-
 ernment  to  see  that  the  poor  as  well
 as  middle-class  people  do  not  suffer
 whenever  taxes  are  levied.  Lastly,  I
 may  say  if  the  adjustments  as
 suggested  by  me  are  accepted  neither
 the  Government  would  be  put  to  loss
 ror  the  public  in  general  would  suffer
 so  much  With  these  amendments  I
 support  this  Bill.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  Yesterday,  when  the
 general  discussion  was  concluded
 and  the  Finance  Minister  made  his
 speech  I  heard  that  he  took  the  plea
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 that  the  taxes  that  have  been  imposdd
 are  not  on  items  which  by
 the  common  people  be  80
 Though  the  tax  is  not  yet,  if
 we  go  through  the  list  of  items  on
 which  tax  has  been  increased,  doubl-
 ed  in  some  cases  and  made  abnor-
 mally  high  in  certain  other  cases,  we
 shall  find  that  ultimately  the  burden
 would  be  passed  on  to  the  common
 ynan  im  an  indirect  mumnér,  except  in
 the  case  of  cigarettes  witch  are  con-
 surhed  also  by  the  common  man.  I
 have  myself  fabled  an  ameiinient  in
 this  regard  to  reduce  the  tax  from
 250  per  cent  to  50  pér  cent.  It  may
 appear  that  it  is  only  the  rich  people:
 who  ust  this  luwtry  item,  But  that
 is  not  so,  The  Char  Minar  cigarette
 is  used  by  the  very  ordinary  people;
 even  the  plantation  workers  use  it.

 MR  DEPUTY  SPEAKER  Does
 he  use  at?

 SHRI  DINEN  BHATTACHARYYA:
 I  do  not  smoke  néw  Previotisly  |
 used  fo  but  not  now.  But  everybody
 knows  that  the  price  of  cigarettes  has
 gone  up  so  high,  thdt  most  df  the
 people  who  were  smoking  better
 brands  are  now  cothing  down  to  Char
 Minar  because  still  it  costs  about
 50  paise  for  20  cigarettes...

 DR.  RANEN  SEN  (Barasat):  No;
 it  costs  60  pais®  or  65  pals»  for  0
 cigurettes

 ह-1:0.8  DINEN  BHATTACHARYYA:
 If  the  duty  is  iri¢reaved  to  250  pér

 cent  it  will  go  up  still  further

 MR.  DEPUTY-SPEARER:  It  hae
 already  taken  effect.

 SHRI  DICEN  BHATTACHARYYA:
 So,  it  is  not  a  fact  that  it  is  only  a
 parti¢otar  sdction  of  tHe  people  that
 uses  cigarettes.  Then,  take  tHe  dtity
 on  tyres.  Tyres  are  used  by  com
 merci  veliidles  Ifke  busés  and  trot
 ft'is'a  face  thet’  cotivfion  rit
 dows  ndt  offi  the  एफ  bot  the  tris-
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 increasing  the  ferdé  @id  (AN  is
 taking  place  everywhere,

 Again,  thére  ate  items  like  pig
 iron,  asbestos,  cememt,  tron  rods  etc.
 These  items  are  consumed  directly
 also  by  the  common  man  for  cons-
 tructing  houses  etc.  In  the  rural
 areas,  whén  the  pltiiid  do  nt  get
 corrugated  sheets,  they  ise  asbestos

 Fina’
 +  Sake
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 directly  by  the  increase  in  duty  on
 these  items.

 THetl,  we  hdve  Héns  we  rubber
 goods  arid  didséi  ol  THese  are  in-
 tertnedinte  fdr  mandfactie  of  the
 filliHdd  gobéts  Tf  talked  ate  fmrpnsed
 on  these  intermediates  whith  are
 necessary  raw  meteria]  for  the
 manufacture  of  certain  items,  auto-
 mativally  the  cust  of  the  finished
 items  goes  up

 My  pvint,  therefore,  is  that  there
 is  no  justificaton  for  imposing  thdse
 new  taxes  in  the  name  of  bridging
 the  gulf  or  narrowing  down  the  gap
 between  the  actual  incéme  of  Gov-
 ernment  and  the  actual  expenditure
 It  will  not  help  Government  §  very
 much  in  that  way  Of  course,  in-
 dirett  taxatidn  will  ba  doubled  In
 the  last  budget,  more  than  Rs  200

 crores  were  imposed  as  indirect  taxt-
 tion;  this  time  also  Rs  232  crores  will
 be  imposed,  bringing  the  tatal'to  more

 than  Rs.  400  crores.  Titis  is  7bs0lu-
 téely  intolerable.  Thiy  wil  be  a  direct
 cause  for  incréming  prices.  Et  will
 further  aggrdVate  inftetion  iristeard  of
 eurbitig  it.  So‘the  talk  of  fighting
 inflation  ang  visiny’  priees  and’  bririging
 about  a  bette’  economic  situation  is
 bogus.  Nothing  will  happen,  onl

 Spe  will
 elec  asi
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 That  is  why  originally  fhey  did  not
 bring  the  defnands  for  which  this
 money  is  necessary.  The  technical
 detects  was  tet  by  ehance  but  it  was
 intentional  to  suppress  the  real  picture

 of  our  economy.  So  it  is  nothing  but
 an  épe-waeh  to  Noodwitk  peopie  and
 tax  the  ordinary  people  by  imposing
 new  taxes  on  tobacco,  iron  which  is
 necessary  for  building  purposéx  and
 cement  which  is  mét  avaiiable  any-
 where  at  the  price  fixed  by  Govern-
 ment,  ‘You  cannot  get  it  from  the
 distribufors  who  are  supposed  to  stfp-
 ty  it  at  the  fixed  price.  At  least  in
 West  Bengal  we  have  seen  that  we  had
 to  pay  Rs.  35  a  bag;  now  after  the
 taxation  proposals,  we  have  to  pay
 Rs.  75.  Even  then  you  have  to  ap-
 proach  him  many  times  and  then  he
 will  bring  it;  you  cannot  get  it  in  the
 general  way.

 So  in  respect  of  every  Neh  mention-
 ed  here,  I  have  asked  for  reducing
 the  tax.  Even  the  taxes  imposed  last
 time  were  so  heavy  that  the  people
 cemnot  bear  it.  That  is  why  the  people
 who  were  poor  are  becoming  poorer
 while  the  richer,  the  blackmarketeers
 and  big  busitiess  people  are  betoming
 Ticher.  So  ifetead  of  fighting  black
 money  and  inflation,  you  will  be  help-
 ing  the  blackmarketeers  and  more
 black  money  will  be  created.

 Look  at  the  funny  way  the  Govern-
 ment  is  dealing  with  bleck  money.
 They  announced  that  on  such  and
 and  such  day  the  income  tax  or  cus-
 toms  people  would  go  round  the  city
 and  approach  people  door  to  door
 where  black  money  is  there.  That  is,
 after  informing  the  persons  who  may
 have  black  moméy,  the  Government
 goes  there.

 SHRI  B.  V.  NAIK  (Kanara):  How  do
 you  krtow?

 SHRI  DINEN  BHATTACHARYYA:
 This  bas  come  in  the  papers.  It  was
 announced  that  on  the  16th:  of  this
 month  in  Calcutta  Government  would

 Finenes
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 take  steps  fo  uneerth  black  money.

 So  after  giving  information  to  the
 people  with  black  money,  the  police
 or  customs  or  income  tax  people  go
 there  to  get  the  black  money.  But
 these  people  are  not  so  foolish.  That
 is  why  orily  in  rare  cases  black  money
 has  been  unearthed.  Of  course,  some
 news  items  have  appeared  saying
 Rs.  50  or  Rs.  60  lakhs  have  been  un-
 earthed.  We  do  not  know  how  much
 has  actually  beem  unearthed,  But  it
 is  a  fact  fhat  even  two  or  three  years
 ago  there  were  Rs.  7,000  crores  in
 black  money  running  as  ea  parallel
 economy  in  the  country,

 782

 The  Finance  Minister  himself  has  ad-
 mifted  on  various  occasiotts  that  this
 is  thé  énly  déminant  etonomy  which
 is  prevailing  in  the  country.  If  they
 ate  serious,  then,  Government  should
 take  certain  steps.  But,  they  are  not
 doing  that.  They  shold  tske
 certain  steps  lke  demonetisation,
 implementation  of  land  reforms,
 not  in  the  interest  of  rich  kulaks
 but  in  the  interest  of  the  ordi-
 nary  poor  peasantry,  ete  Such
 steps  should  be  taken.  The  big  mono-
 poly  houses  should  be  nationalised.
 All  the  black  money  Which  the  big
 giants  possess  and  which  are  hidden  in
 the  leckers  of  different  banks
 should  be  unearthed.  Why  don't
 you  decide  that  the  Government
 will  take  charge  of  all  these
 lockers  in  a  dey?  If  you  do  that,  you
 will  be  able  to  bring  out  crores  of
 rupees.  They  are  mot  taking  such
 steps  because  they  know  that  if  they
 touch  them,  they  wilh  no  longer  be
 there;  they  will  lose  their  position  and
 the  Governnrent  will  topple  down.
 This  is  the  reason  why  they  are  not
 ready  to  ftauch  the  real  owners  of
 black  moriey  and  they  are  not  taking
 the  netessery  steps.  They  are  de-
 pending  more  etd  more  on  the  holders
 of  bieck  money  and  the  big  monco-
 polists.  That  is  why,  we  are  facing
 all  these  difficulties.  If  the  prices
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 are  at  a  particular  level]  in  the  morn-
 ing,  they  go  up  in  the  evening.  You
 will  be  astonished  to  know  this.  As
 soon  as  the  new  taxes  were  imposed,
 the  ordinary  toilet  soaps  were  not
 available  in  the  market;  they  were  out
 of  the  market.  In  regard  to  cloth,
 you  may  say  that  you  have  imposed
 taxes  only  on  the  finer  varieties,  After
 increasing  the  price  of  the  coarse  cloth
 some  time  back,  you  have  come  up
 new  proposals  for  imposing  taxes  on

 the  finer  varieties  of  cloth.  But,  in
 Calcutta—I  say  this  from  my  personal
 experience—we  were  not  able  to  get
 any  variety  from  any  shop  at  prices
 which  were  prevailing  before  the  im-
 position  of  new  taxes.  As  you  know,
 everywhere,  prices  of  all  varieties  of
 cloth  have  gone  up.

 Now,  about  cement  and  other  things.
 There  is  already  a  demand  that  the
 people  should  be  given  full  quota  to
 build  their  own  houses,  especially
 people  belonging  to  the  middle  incume
 group.  But,  after  these  new  taxes,
 seldom  they  will  ret  any  chance  or
 scopes  because  cement  will  mot  be
 available;  iron  will  not  be  available;
 they  will  not  get  asbestos  at  the  prices
 prevailing  earlier.

 So,  my  submission  will  be,  you
 should  see  that  the  taxes  imposed  on
 certain  items  which  arc  very  necessary
 for  the  common  man  and  which  are
 necessary  as  intermediaries  for  manu-
 facturing  finished  items  should  be
 withdrawn.  That  is  why,  I  have
 moved  amendments  im  respect  of  all
 items,  I  propose  that  the  taxes  which
 were  )mposed  in  the  last  February
 Budget  should  also  be  reduced.  This
 is  my  submission,  Sir.  I  hope  the
 Finance  Minister  will  not  deal  with

 the  situation  in  this  way.  The  situa-
 tion  is  very  serious.  The  number  of
 people  who  are  dying  of  starvation  is
 increasing.  Something  must  be  done.
 This  sort  of  playing  with  the  lives  of
 the  people  should  be  stopped  imme-
 diately.  Otherwise,  the  people  will
 take  their  own  course  of  action  and
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 force  the  Government  to  abandon  this
 sort  of  policy  of  fleecitig the  people.

 eft  शा माय तार  शास्त्री  :  (पटक)
 मैं  प्रपने  20  से  30  तक  के  ग्यारह  संशोधनों
 को  पेश  करते  हुए  निवेदन  करना  चाहता  हूं
 कि  सरकार  ने  प्रयास  किया  है  कि  तबाह,
 सिगरेट,  टायर,  बल्ब,  लोहा,  एस बेस् टो
 शीट्स,  कपडा  वर्ग रह  पर  कर  काफी  ज्यादा

 बढ़ाए  जाएं  ।  पहली  बात  तो  यह  है  कि  इन
 करों  में  वृद्धि  करने  का  स्वाभाविक  नतीजा

 यह  होगा  कि  इन  तमाम  चीजों  की  कीमतें
 काफी  बढ़ेंगी  लेकिन  साथ  साथ  उन  चीजों
 की  भी  बढ़ेगी  जिन  पर  कोई  कर  बढ़ाने

 की  छापने  कोशिश  नहीं  क॑  हैँ  1  इस
 तरह  की  चीज  हम  नित्य  प्रति  अपने  प्रभुत्व
 में  देखते  है।  सरकार  किसी  चीज़  पर  कर
 बढ़ाती  है  तो  उसका  स्वाभाविक  प्रमर
 तमाम  दूसरी  चीजो  की  कीमतों  पर  भी  पड़ता
 है  और  उनकी  कोसते  भी  बढ़  जाती  है  1
 सरकार  तो  कहती  है  कि  हमने  फला  चीज  पर
 कर  नहीं  बढ़ाया  लेकिन  जो  व्यापारी  है,
 जो  मुनाफाखोर  है,  जो  गल्ला चोर  है,  जो
 बड़े  बड़े  धन्ना  सेठ  है  वे  उन  चीजों  की  कीमत
 बढा  देते  है  और  सरकार  के  पास  ताकत  नहीं  है
 कि  वह  उसको  ऐसा  करने  से  रोक  सबे  |
 कहने  के  लिए  सरकार  है  जरूर  लेकिन  देश  के
 झ्राथिक  जीवन  पर  जो  असर  है  वह  मुनाफा-
 खोरों  का  है,  गल्‍ला  चोरों  का  है  कौर  बडे

 बड़े  इजारेदार ों  का  है  शौर  वही  उस  पर  कब्जा

 किए  हुये  है  शौर  सरकार  मुल्क  बन  कर
 देखती  रहती  है,  टुकुर  टुकुर  ताकती  रहती
 है  जैसे  हमारे  यहां  बिहार  मे  कहते  हैं  t
 उसकी  समझ  मे  नहीं  जाता  है  कि  क्‍या  किया

 जाए  ।  यह  राज  से  नही  वर्षों  से  हो  रहा
 है  :  फिर  भी  सरकार  इस  से  सबक

 नही  लेते।  है।  नतीजा  यह  है  कि  कीमतें  बढ़ती
 जाती  है  भौर  इसका  ज्यादा  से  ज्यादा
 फ़ायदा  हमारे  देश  को  लूटने  वाले,  डाका
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 डालने  वाले,  बड़े  बड़े  व्यापारी,  गल्‍ला  योर,
 इजारेदार,  टाटा,  बिड़ला,  डालमिया  घौर
 देश  के  75  जो  इजारेदार  परिवार  है,
 वही  उठाते  हैं  शब  भी  सरकार  ने  बही  करने
 की  कोशिश  की  हूँ  सदन  में  मांग  की  जाती  है  कि
 धन्नासेठों  पर  टैक्स  प्रतीक  लगावो,  प्राय कर
 तथा  दूसरे  कर  अधिक  लगाने  लेकिन  बजाय
 उन  पर  अ्रधिक  दास  लगाने  के,  उन  पर  लगे

 हुए  कर  कम  कर  दिए  जाते  हैं  और  आम
 जनता  पर  करों  का  बोझा  बढ़ा  दिया  जाता

 है।

 आजकल  बहुत  सी  चीजें  तो  मिलती  भी

 नहीं  है।  जितनी  चीज़ों  का  इस  में  जिक्र
 है  क्‍या  वे  उपलब्ध  हैं?  कदम  से  कम  झाम
 जनता  को  तो  वे  मिलती  नहीं  है।  लोहा  नहीं
 मिलता  है.  सिमेंट  नहीं  मिलता  है,  टायर  नहीं
 मिलते  हैं  ।  टायरों  की  बात  म॑  इसलिए
 जानता  हूं  कि  टायर  एसोसिएशंज़  के  साथ  मेरा
 सम्बन्ध  है  और  जो  दाम  टायरों  के  तय  हैं  उन  से
 तीन  सौ,  चार  सौ,  पांच  सौ  और  कहीं  कहीं  एक
 एक  हजार  और  इससे  भी  झ्र धिक  दामों  पर
 वे  मिलते  हैं।  कहने  को  स्कूटर  के  टायर  शापने
 छोड़  दिए  हैं।  लेकिन  क्या  वे  छूट  सकेंगे  ?
 इनके  दाम  भी  व्यापारी  लगे  ते  बढ़ा  दिए
 होंगे।  सिमेंट  लोगों  को  मिल  नहीं  रहा  है।
 सरकार  मकान  बनाने  के  लिए  कर्जा  नहीं
 दे  रही  है  प्राथमिक  स्थिति  में  गड़बड़ी  हो  जाने
 के  नाम  पर  और  किन्हीं  सौभाग्यशाली  लोगों
 को  अगर  कर्जा  मिल  भी  गया  हो  तो  बे  सिमेंट
 के  प्रभाव  में  मकान  नहीं  बनवा  सकते
 है  I  बिहार  में  25,000  पा  27,500
 रुपये  का  कर्ता  देत ेका  नियम है,  लेकिन  मकान
 बनाने  पर  उस  से  कई  ग॒ना  ज्यादा  पैसा  लग
 जाता  है,  क्योंकि  मजदूरी  के  साथ  साथ  सीमेंट
 लोहा  और  ईंट  गिरदी  सब  चीजों  की  कीमतें

 [बढ़  गई  हैं  t
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 सरकार  ते  बल्व  ग्र ौर टयूब  पर  भी  कर  बढ़,
 दिया  हैँ  गजराज  शहरों  में  साध।रण
 से  साधारण  व्यक्ति,  और  जिन  गावों  में
 बिजली  पहुंच  गई  है,  उन  में  साधारण  तौर
 ग़रीब  किसान  भी  एक  बाल  लगा  कर
 रोशनी  प्राप्त  करने  की  कोशिश  करता  हैं,
 क्योंकि  किरासन  तेल  मिलता  नहीं  है  1
 सरकार  कहती  हूँ  कि  हम  बहुत  किरासन  तेल
 दे  रहे  हैं।  लेकिन  डाक्टर  साहब  बताते  है
 कि  कलकत्ता  में  झगर  चाय  बनाने  के  लिए
 किरासन  तेल  खोज  ते  हैं,  जिस  का  दाम  नब्बे
 पैसे  प्रति-लिटर  है,  तो  वह  दो  रुपये  पर
 भी  नहीं  मिलता  है।  गरीब  लोग  किसान
 तेल  के  अभाव  में  बल्ब  का  उपयोग  करते

 हैं,  लेकिन  सरकार  ने  उस  पर  भी  कर
 लगा  दिया  है।

 मंत्री  महोदय  ने  कहा  है  कि  उन्होंने
 जो  टैक्स  लगाये  है,  उन  का  असर  केवल

 उन्हीं  लोगों  पर  पड़ेगा,  जिन  के  पास  ज्यादा
 पैसा  है।  लेकिन  वास्तव  में  इन  टैक्सों  का
 बोल  सभी  वर्गों  के  लोगों  पर  पड़ेगा  ।  उन
 में  पहले  से  ही  बहुत  प्रसंतीष  है,  क्योंकि  महंगाई
 बहुत  बढ़  रही  है,  बेकारी  है,  उन  के  पास
 पैसा  नही  है  खरीदने  की  ताकत  नहीं  है  1

 मैं  सिगरेट  पीने  का  विरोधी  हूं,  लेकिन
 मैं  कहन।  चाहता  हूं  कि  तम्बाकू  कौर  सिगरेट
 पर  जो  कर  लगाया  गया  है,  उस  का  प्रसर

 इस  देश  के  लाखों  करोड़ों  सिगरेट  पीने  बले
 लोगों  पर  पड़ेगा  ।  इस  का  असर  बीरी
 पीने  वालों  पर  भी  पड़ेगा।  साधारण  किसान
 कौर  मजदूर  भी  बीडी  पीता  है  कौर  उस  के
 बिना  बह  काम  नहीं  कर  सकता  है  i  इस
 कर  का  बोझ  इन  तमाम  लोगो  पर  पडेगा।

 झपने  संशोधनों  के  द्वारा  मैंने  यह
 मांग  की  है  कि  तम्बाकू  और  सिगरेटों  पर
 कर  को  250  प्रतिशत  घटा  कर  i50
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 [ai  रामावतार  शास्त्री[

 प्रतिशत  दायरों  पर  60  प्रतिशत  के स्थात  पर

 25  प्रतिशत  लेटेक्स  शीट्स  पर  25  प्रतिशत

 के  ta  |  lo  प्रतिशत,  सीमेंट  पर

 ७७  प्रतिशत  के  स्थान  पर  5  प्रतिशत,

 एसबेस्टस  शीट्स  पर  5  प्रतिशत  के

 स्थान  पर  ya  प्रतिशत,  लोहे  पर  70  प्रतिशत
 के  स्थान  पर  25  प्रतिशत  और  क्त्त्रों  तथा  ट्यूटरों
 आदि  पर  25  प्रतिशत  के  स्थान  पर  0  प्रति-

 शत,  4  प्रतिशत  के  न्ध्ान  पर  75  प्रतिशत

 IS  प्रतिशत  के  स्थान  पर  5  प्रतिशत,  30

 प्रतिगत  के  स्थान  पर  5  प्रतिशत  और  i9

 wart  के  स्थान  एस  5  प्रतिशत  कार  दिया

 जाये  ।

 पना  कहने  का  मेरा  उद्देश्य  यह  है  कि
 सरकार  को  ayet  ग्राम दनी  भी  हो  जाये,
 लेकिन  जनता  पर  कम  से  क्रम  बोझ  पढ़े  ।
 नेग  कि  अभी  माननीय  सदस्य  ने  कहा  है
 सरकार  ने  पहले  से  ही  इतने  टैक्स  लगाये  गये
 2  कि  इन  में  से  कोई  भी  नशा  टेक्स  लगाने  क्रि
 जरूरत  नहीं  है  मंत्री  महोदय  मेंरे  इन

 स्ोध्र नों  पर  विचार  करें  और  बोड़ा  रीज नेवल
 बनने  आ  प्रयत्न  कर  ।  जनता  पिस  रहो  है  ।

 सरकार  काले  रन  पर  कोई  अक्सर  नहीं
 लगा  eit  हम  ने  घटना  में  पूछा  कि  मछली
 Tl  क्‍या  दाम  हैं,  तो  बताया  गया  कि  ४  पये
 किलो  |

 शक  माननीय  सदस्य  :  क्या  आप  मछली
 भी  खाते  हैं

 ?

 श्री  रामअवतार  जा स्त्री:  श्री  वाजपेयी  भी
 मछली  बात  हैं  ।

 शो  25  बिहारी  बाहरी  :  यक़ीन  मैं

 रिश्वत  नहीं  खाना  ह।

 at  =
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 श्री  राम  अ्रवतार  शास्त्री  :  तभी  ब्लैक

 मनी  वाले  एक  सरकार  जी  जाये  और  कहने

 लगे  कि  दस  रूपये  किलो  मैं  दस  और  वह  सच

 मछली  उठा  कर  ले  गये  हम  लोगों  को  मछली

 नहीं  मिली  ।  यही  हालत  फलो  की  है

 हम  लोग  पार्लियामेंट  के  मेम्बर  फल  नहों  खा

 सकते  हैं  i  गरीबों  को  बीमारी  में  भी  फल  नहीं

 मिल  सकते  हैं  ।  लेकिन  काले  धन  वाले  किलो

 भी  भाव  पर  सौ  सौ  स्वयं  का  फल  ले  जाते  है।

 12,000  करोड  रुपये  क।  काला  धन

 हमारी  देश  में  है  "  सरकार  उस  पर  ऑ्रकुश  नहों
 लेगा  सकती  Z|  बह  सी  रुपये  के  छोटी  झा

 चलन  चन्दर  नही  कर  सकती  हे  ।  लेकिन  जित

 गोत्रों  के  नाम  पर  वह  बोट  मांगती  रहो  है,

 ौर  दागे  भो  मं.  नेगी.  उठ  पर  वह  करो  का

 ब्रोड  बढ़ाती  चली  जा  रही  है।  oLy7e  न

 रहा  है  ;  उस  वक्‍त  मालम  होगा  कि  क्या  द्वार
 बाला  2  1

 सरकार  जनतन्त्र  की  बात  करता  है.  ओर

 समाजवाद  का  नारा  लगती  हूँ  ।  मैं  उस  को

 समाज वादों  तो  तिल्कु  न  नहीं  मानता  |  समाज-

 बाद  में  इतना  बल  है  कि  उस  का  नास  लिय

 बिना  वह  जनता  को  भोगा  नहीं  दे  सकती  है  |

 समाजवाद  की  बात  तो  छोड़  दीजिये.  यह

 सरकार  पूजी  वादी  बरगद  से  अ्रपन्श  नाता  तो

 तोड़े  ।  वह  टाटा,  बिड़ला  शीर  डालमिया  आदि

 क्रो  मालामाल  कर  रहो  है।  वह  उन  पर  शकुन
 लगाये  ।  मैं  इसे  कसौटी  पर  इस  सरकार

 जांचना  चाहता  हु  1  हम  ने  उस  को  पहले

 भी  जांचा  है  और  जांचेंगे  ।  जनता  ने  आप

 लोगो  को  i967  8  कुछ  भवन  सिखाया  था  ।

 अगर  सरकार  ने  जनता  के  मन  के  मुताबिक
 क्राम  न  क्रिया,  तो  जनता  976  नें  भी  उस

 को  सबक  सिखाय्रेगी  ।

 हमारे  देश  में  प्रतिगामी,  फासिस्ट.

 ग्रप्रजातांब्रिक  और  प्रतिक्रियावादी  ताकते

 बढ़  रही  हैं  |  थे  लोग  श्री  वाजपेयी,  श्री
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 apo  हेसाई  कौर  श्री  जयप्रकाश  नारायण

 की  मदद  कुर  रहे  हैं।  मैं  श्री  जयप्रकाश  नाययूश
 बारे  में  ज़्यादा  नहीं  कुट्टा,  क्योंकि

 कुछ ,ल्लोग  नराज़  ही  जायेंगे  ।  ये.  कांग्रेसी

 लोग  श्री  जयप्रकाश  नायूवथ,  क्रि  बाजपेयी,
 श्री  मोरारजी  देसाई  शौर  श्री  चरण  1:18
 जैसे  प्रतिगामी  लोगों  के  हाथ  मजबूत
 कहर  रहे  है।  मैं  उन्हें  कहना  चाहता  हूं  कि
 उन  लोगों के  ह;थ  मजबूत  करके  आप  त  गरीबी
 मिंटो  सकेंगे:  क्रोध  न  समाजवाद  ला

 सकेंगे  ।

 च्  लिपे  मेल  ६.  निवेदन है,  गये  कर वद्ध
 प्रवक्ता  है  कि  यह  सरकार  भर्ती  बन-वितोक्ी

 विधियों  को  प्रजनन  , वह  समय  रहते  चत
 ज्यों,  वह  पेंटिंग  भाव  दि  बस्त  को  देखें;
 कौर  उसके  बाद  जनता  के  मह  के  प्रतिकूल
 काम  करे,  ताकि  जनता  को  रहने  के  लिए  मकान
 मिल्  मके ,  जोतने  को  जोन  मिल  सके,  खाने

 के  ताज  मिल  सके,  पहले  के.  लिए  कपड़ें
 मिल  ख्छे--क्कि  इस  बेन  क्रो  56  करोड़
 जता  सचमुत्तः  यह  समझे  कि-देश में.  जो
 सबलता  आई  है.  वह  हमारे  लिये  भी  गई  है
 बौर  ह्म  उत्तमता  उपयोग  कर  रहे  हैं  अन्य
 ऑस्कर  ऐम  नहीं  करेगी,  तो  बह  केनल,  कागज
 घर  शासक  रह  जिया,  कोई  बस  को  फूछेपा
 7

 मेरा  निवेदन  है  कि  मंत्रों  महोदय  इन
 संशोधकों-  पर  दीवार  करें  छोर  चिमेमता  कौर

 निर्लज्जता  के  साथ  उन  को  रिजेक्ट  न  करें,
 बल्कि  उठ  के  मजे  ।  समर  बह  उन्हें  नहीं
 मानेंगे,  हराने-वाले  समय  में.  फैसला  होने
 वाला  है  मुझे  विश्वास  है.  कि  मंत्रों  महोदय
 न  मंशोशतों  को  स्वीकार  का  लेंगे  बौर
 ऐसी  होती  प्रपतायेंगे,  जिम  से  देश  के  गरीब,
 क्िन्नानों  जौर,  कगर  जति  7  ला
 रेल.  मजबूर  WE,  के साथ  हस्तक  हो  सके  |

 8  (SAKA)  Frhance  (No.  2)
 Bill,  974
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 शी  हरण बिहारी)  वाजपयी:  उपाध्यक्ष
 महोदय,  वित्त  मंत्री  जी  जिस  निर्विवाद  मृदा
 मेंबर  हूँ  उसे  देखते हुये  भ्र पने  संशोधनों  पर  बल

 देना  कोई  फलदायी  होकर  ऐसा  नहीं  दिखाई

 देता  t  लेकिन  पाक  हम  में  वित्त  मंत्री  महोदय
 के  सम्मुख  प्रस्तुत  करना  चाहुंगा  |  क्या  केवल

 टैक्स  बढ़ा  कर  बुन्पलेशन  के  खिलाफ  लड़ाई
 जीती  जा  सकती  है  ?  जिस  पकेज  की  च्चा

 की  जाती  थी  उसमें  एक  तो.  ट॑  कस  बढ़े  हैं
 या  जो  वेतनभोगी  वर्ग  है  उस  का  कमाया  हमा
 रुपया  वह  खर्च  न  कर  सके  इस  तरह  का  प्रति-
 बन्ध  लगाने  का  प्रयत्न  किया  गया  है।  लेकिन
 इतने  मात्र  से  तो  -मुद्रास्फीति  नहीं  रुकेगी  ।
 नगर  मुद्रास्फीति  को  रोकन[  इतना  सरल

 होता  कि  <किस  बढ़ाते  ही  मुद्रास्फीति  रुक

 जायगी  तो  मैं  समझता  हुं  कि  दुनिया  के  जो

 26  देश  इस  समय  मुद्रास्फीति  से  ग्रस्त  .  हैं,

 यूनाइटेड  नेशनल  के  सेक्रेटरी  जनरल  के  प्ननुसार
 जिस  में  भारत  का  नाम  बड़े  छोटे  छोटे  देशों  के

 साथ  आता  है,  कमान  सेन्ट्रल  रफीकन  स्त्री-

 ब्लाक,  माली,  मारु तानिया,  ये  देश  मुद्रास्फीति
 के  संकट  स ेग्रस्त  न  होते  ।  प्रश्न  यह  है  कि

 हम  टैक्स  बढ़ाते  जाय,  लेकिन  विकास  की
 दर  बढ़ाने  की  कोशिश  न  करे,  इन्वेस्टमेंट
 न  बढ़ाएं,  बचत  के  लिए  लोगों  को  प्रोत्साहन
 न  दें,  उत्पादन  ककी  बद्ध  के  लिए  प्रयत्नशील

 न  हों  तो  मुद्रास्फीति  से  हम  छूट  नहीं  सकते  ।

 वित्त  मंत्नी  झझ्व  यह  रहने  लगे  हैं  कि  ब्वाटे
 की  भ्रंश-श्मवस्था  नहीं  चलने  दे  जारी  1

 मुझे  याद  है  इसी  सकत  में  इसी  सरकार  के
 श्रेवता  इस  सिद्धांत  .पर  लगातार  बल
 दे  रहे  थे  कि  एक  विकासशील  अर्थ-व्यवस्था
 में  ड ेफीसदी  फाइनेंसिंग  आवश्यक  है,  शनि--
 जामे  है, उपयोगी हूँ.  1

 आज  वे  तक  सब  झूठे  पड़  गए।  सरकार

 की  विफल  नीतियों  ने  सरकार  को  आज  ऐसे
 संकट  के  लाने  में  खड़ा  कर  विया  है  जहां  सारी

 पुरानी  घोषणाएं  ,  मान्यताएं  प्रिया  वर्ष  खो
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 |.  प्रटल  ब्िहारं।  बाजपाई,]
 चुकी  हैं  ।  बजट  में  जो  घाटा  बढ़  जाता  बह
 चाटा  न  बढ़े,  वह  प्रावश्यक  है,  इस  दृष्टि  से
 झगर  साधन  इकट्ठे  करने  का  प्रयत्न
 किया  जाता  है  तो  उस  के  बारे  में  भी  विचार

 हो  सकता  हैं।  लेकिन  समस्या  केवल  टुकड़ों
 से  हल  नहीं  होगी  ।  और  मेरा  इस  वित्त
 विधेयक  के  खिलाफ  यही  सब  से  बड़ा  क्‍ग्रारोप

 है  ।  भ्र भी  हमारे  मित्र  चर्चा  कर  २३  थे  कि  कुछ
 वस् तुझ ों  पर  कस  बढ़ाया  गया  जौन  वह  माग
 कर  रहे  थे  कि  टेक्स  कम  किया  जाय  1
 मैं  नही  समझता  कि  वित्त  मंत्री  महोदय  उन
 को  झनुगहीत  करेंगे  1  लेकिन  प्रश्न  यह  है  कि
 जो  बस्तुएं  टैक्सों  की  बद्  से  छोड़  दी  गई  है
 क्या  उन  के  भाव  नही  बढ़े  हैं?  क्‍या  कुल  मिला
 कर  अक्स  बढ़ाने  का  परिणाम  और  अधिक

 मूल्य  वृद्धि  में  तही  होगा  ?  प्रभी  मिनी  बजट
 इस  को  कहा  जाता  है  जो  मैक्सी  बजट  से

 भी  बढ़  गया  है  टकलों  क  दृष्टि  से  ।  बजट
 खाने  के  बाद  आज  तक  जो  मूल्यों  का  चढ़ाव
 है  उस  को  देखे  तो  क्या  यह  बजट  कौर  ये  कर
 प्रस्ताव  मूल्य  विधि  को  रोक ने  में  सहायक  होंगे  ?
 अब  कन्जयुमर  प्राइस  इंडेक्स  96I-62  को
 श्राधघार  मानकर  झगर  सौ  था  तो  फिर  973
 के  दिसम्बर  और  गत  जून  के  बीच  में  65
 परनेल  बड़  गय।  शीर  होलसेल  प्राइस  हूं  इस
 झगर  मार्च  962  के  राधा  मान  कर
 चलें,  उस  समय  प्रखर  सौ  था  त।  3  जुलाई
 को  समाप्त  होने  वाल  सप्ताह  में  वह  26  2

 प्रतिशत  बढ  गया  है।  पये  oY  कीमत
 निरन्तर  फटती  ज।  रही  हैं  ।  हड़पा  कंबल
 28  पैसे  का  रहे  गया  हैं।  इस स्थिति  मै
 लोगों  को  बचत  के  लिए  $4  प्रेरित  किया
 जा  सकता  हूँ  ;  वित्तमंत्री  यह  प्रस्ताव  लेकर
 बातें  कि  लोग  रुपया  जमा  करे,  लेकिन  रुपये
 की  कीमत  मे  जो  इस  हो  रहा  हैं,  कमी  ा

 शही  हैं,  उस  का  असर  पड़ने  नहीं  दिया

 जायेगा,  जो  रुपया  -म  करता  ह  ब्याज  की

 दृष्टि  से  था  रुपया  वापस  होने  की  दुष्ट  से,
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 जैसा  कि  ब्राजील  में  जहां  कि  मुद्रास्फीति
 बहुत  बड  गई  थीं  इस  तरह  का  व  दम  उन्होंने
 उठाया,  लेकिन  बजट  में  जो  सरकार  की
 तरफ  से  कौर  भ॑  प्रस्ताव  पाये  है  उनमे  से
 इस  दिशा  में  वित्त  मंत्री  का  कोई  सकेत  नहीं
 मिलता  ।

 मैं  फिर  भर्ती  बात  दोहराना  चाहता  हूं
 कि  केवल  टैक्स  बढ़ा  कर  मुद्रास्फीति  से  नहीं
 लड़ा  जा  सकता  ।  जिस  पैकेज  डील  की  चर्चा
 की  जाती  है,  वह  पैकेज  डील  कहां  है  ?  बहू
 कब झा एगा?  इस  सकट  से  लडने  के  लिए
 कारगर  कदम  कब  उठाए  जाएंगे  ?  जनता
 को  भी  इस  संकट  से  लड़ने  के  लिए  बाप  को
 तैयार  करना  है।  क्या  जनता  को  तैयार  करने
 का  यह  तरीका  है  ?  राज  वस्तुएं  उपलब्ध
 नही  ।  बक्सों  की  वृद्धि  के कारण  उन  की
 उपलब्धि  कौर  घट  जायगी  भर  घट  गई ।
 फिर  मुद्रास्फीति  से  लड़ने  के  लिए  श्राप  जन-
 समर्थन  कैसे  जुटा  सकते  है  ?  मेरा  निवेदन

 है  कि  सरकार  भ्रमर  अर्थ-सकट  पर  विजय
 प्राप्त  करना  चाहता  है  तो  केवल  टैक्सों  का
 भार  बढ़ा  कर  अपने  गतंव्य  की  इतिश्री
 न  समझे,  कम्पलसरी  डिपाजिट  या  कम्पनी  के
 डिविडेंड  जिसमे  छोटे  हिस्सेदारों  को  भी  नहीं
 बखत  गया,  उन्हें लपेट  में  लाना  अच्छा  नहीं  है
 काफी  धौर  कठोर  कार्यवाही  की  प्रावश्यकता

 है  ।  उन  का  बजट  भाषण  या  ये  कर  प्रस्ताव
 इस  का  सकेत  नही  देते  ।  इसीलिए  हम  इन  बढ़े
 हुये  टैक्सों  का  विरोध  कर  रहे  है।

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):

 Most  of  the  speeches  are  spdéethes
 which  could  have  been  made  at  the
 time  of  the  first  reading  of  the  Bill.
 These  are  of  a  general  nature.  But
 of  course  they  have  raised  very  um-
 portant  points.  I  would  lke  to  deal
 wath  them  very  briefly.  Shri  Vajpayee-
 ji  asked  the  relationship  between  in-
 flation  and  taxation.  We  have  never
 made  a  claim  that  we  have  formulated
 a  policy  which  will  by  itself  eliminate
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 jnflation.  We  have  never  claimed  that
 position.  I  have  already  said  that  this
 taxation  measure  is  intended  to  re-
 duce  deficit  finance  which  is  likely  to
 be  of  @  greater  size  than  what  we
 had  anticipated  at  the  time  of  the
 last  Budget.  When  I  presented  the
 Budget  I  explained  the  new  tax  pro-
 pesaly  on  the  commodities  that  are  in-
 cluded  therein.  What  exactly  the
 Government  chose  to  do,  I  would  like
 to  make  clear  again.  These  commodi-
 ties  of  mass  consumption  have  not
 been  touched.  Those  included  in  the
 tax  proposal  are  those  which  would

 have  given  rise  to  some  sort  of  wind
 fall  profit  in  the  black-market.  There
 ure  certain  commodities  which  are
 used  in  the  consumption  of  common
 people.  In  the  case  of  paper  there
 are  varieties  of  paper  which  do  not
 go  into  the  consumption  of  common
 people.  They  have  been  excluded.
 Take  cement.  It  is  a  commodity
 which  is  used  for  building  purposes,
 common  man's  house  can  be  built;
 but  whut  hapvens  is,  the  common
 man  does  not  get  it.  This  is  the  pre-
 sent  position.  The  idea  ig  to  try  to
 rel  at  some  of  the  windfal]  of  the
 profits  which  these  anti-social  ele-

 ments  trv  to  vet,  and  see  that  Govern-
 ment  is  helped  to  raise  more  resour-
 ves.  This  is  the  philosophy;  this  is
 the  motivation  hehind  the  tax  propo-
 sals,

 5  brs,

 Shri  Vajpayee  Ji  was  asking  me
 about  the  package,  Package  is  there
 before  them.  They  cannot  say  now
 that  there  is  no  package.  Package,
 really  speaking,  means  the  steps  taken
 in  different  directions.  We  have  tried
 to  raise  more  resources  with  a  view
 to  reducing  the  deficit  financing.  We
 have  to  curb—we  have  tried  to  curb—
 the  money  supply  in  the  form  of
 dividends  ete.  We  have  already  dis-
 Cussed  the  Bill  in  this  House  and,  im-
 mediately  afterwards,  we  have  taken
 certain  steps  to  restrain  consumption
 of  some  of  the  scarce  materials.  This
 3५  also  one  of  the  intentions  in  our
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 trying  to  make  these  commodities
 somewhat  costlier.  We  are  trying  to

 make  the  scarce  materials  such  as
 iron  and  steel  to  be  costlier  to  restrain
 the  consumption  of  the  scarce  commo-
 dities,  Restricting  the  consumption  of
 the  particular  commodities  is  one  of
 the  measures  of  the  package  so  ay  to
 make  them  scarce  and  to  make  them
 a  little  costlier  and  to  make  the  credit
 also  a  little  costher.  That  "8  also  one
 of  the  measures  in  the  pacskage.  He
 iy  asking  whether  this  is  the  packaze.
 Package  means  a  variety  of  proposals
 Or  measures.  One  of  our  aims  is  to
 reduce  the  artificial  pressure  of  de-
 mands  and,  at  the  same  time,  to  try
 to  increase  the  supply  of  commodities
 which  are  in  need,  There  too  we  are
 taking  steps.

 For  that  certain  contro]  measures
 will  have  to  be  reconsidered.  We  are
 trying  to  invest  more.  We  are  re-
 sorting  to  measures  of  economy,  We
 try  to  see  that  the  vital  sectors  of  our
 economy  are  not  affected.  We  shall

 also  try  to  see  that  even  if  they  need
 more,  we  shall  have  to  give  them  more.
 Whatever  we  save  by  the  cut  in  ex-
 penditure  in  non-essential  things  will
 be  ultimately  used  for  th® increase  in
 the  production.  In  case  of  agriculture,
 possibly,  more  and  more  fertilisers
 production  will  have  to  be  undertaken,
 These  areas  will  have  to  be  taken  care
 of  by  this  package.  I  would  request
 the  hon.  Member,  Shri  Vajpayee  just
 to  think  for  a  while.  When  you  say
 there  is  no  package  perhaps,  you  are
 not  prepared  to  look  at  it.  !  would  only
 say  that  this  is  a  long-term  p:ogramme.
 You  cannot  expect  us  to  get  results
 within  a  few  weeks’  time.  It  will  te  a
 reasonably  long-term  programme.  I
 am  sure  that  we  are  taking  steps  in
 that  direction.  One  clear  thought  in
 our  minds  is  just  to  systematically  go
 about  it  with  the  support  and  coupe
 ration  of  the  people.  Otherwise  we
 will  not  succeed  in  this  matter.

 Therefore,  Sir,  I  express  my  inabi-
 lity  to  accept  any  of  the  amendments
 moved  by  the  hon.  Members.
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 MR.  DEPUTY-SPEAKER:  Unless
 any  Member  wants  any  particular
 amendment  to  be  put  separately,  I
 shall  put  all  the  amendments  together
 to  the  vote  of  the  House,

 SARDAR,  SWARAN  SINGH
 SOKHI  I  seek  leave  of  the  House
 to  withdraw  my  amendments.  (Nos.
 l  to  8).

 Amendments  Nos.  to  8  were,  by
 leare  of  the  House,  withdrawn.

 MR.  DEPUTY-SPEAKER:  The
 amendments  of  Shri  8.  M.  Banerjce.
 Nos.  20  to  30,  are  barred  because
 they  are  the  same  as  amendments
 Nos.  9  to  19,

 So,  I  shall  now  put  all  the  other
 amendments  (Nos  9  to  9  and  49  to
 55  moved  by  Shri  Dinen  Bhatta-
 charyya  and  Nos.  3l  to  48  moved  by
 Shri  Atal  Bihari  Vajpayee)  to  the
 vote  of  the  House.

 Amendments  Nos.  9  to  9  and  3i
 to  55  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER:
 the  question  is:

 “That  the  Schedule  stand  part  of
 the  Bill”

 The  motion  was  adopted.
 The  Schedule  was  added  to  the  Bill.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  YESHWANTRAO  CHAVAN™
 Sur,  I  move:

 “That  the  Bill  be  passed.”
 MR.  DEPUTY-SPEAKER:  Motion

 moved:
 “That  the  Bill  be  passed.”

 Now,

 aft  मु  लिमये  (बाका)  :  प्रध्यक्ष  महोदय,
 कन  मंत्री  महोदय  मेरे  ऊपर  बहुत  मेहरबान  थे

 और  उन्होंने  भ्रपत्रे  भाषण  वा  एक  तिहाई  हिस्सा
 मरी  दलीलों  को  काटने  के  लिय  खर्च  किया--

 इस  लियें  मुझे  भी  थोडी  दाद  देनी  चाहिए
 मैं  इस  समय  सिर्फ  दो  मुद्दों  पर  बोलूंगा।  कल

 होन  यह  वहा  ि  डीमोनिटाइजेशन  के
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 जरिए  करेंसी  नोद्सकेरूप  में  जो  मत-
 भान  काला  धन  है,  वह  शायद  हम  लोग  निकाल
 सकत  हैं,  ललित  जो.  लगातार  काला-

 धन  उत्पल  होता  चला  जा  रहा  है  उस  के  लिए
 डीमोनिटाइजेशन  इलाज  नहीं  है  1  मैं  मंत्नी

 महोदय  की  जानकारी  के  लिये  कहना  चाहा  हूं
 काला  धन  उत्पन्न  होने  की  प्रक्रिया  क्या  है?
 उस  की  एक  मिसाल  देना  चाहता  हू  कल  मैंने

 झपने  मित्र  श्री  भ्रन्नासाहिव  शिण्डे  को  भ्र पल

 एक  पत्र  द्वारा  उस  की  जानकारी  दी  है,  उसी

 का  कुछ  हिस्सा  श्राप  की  खिदमत  में  पेश

 करना  चाहता  हू  मैने  रोलर  मिल्ज  के  द्वारा

 मैदा,  सूजी,  घाटा  शादी  चीज  पैदा  की  जाती

 हैं,  जिन्हें  हिट  प्रॉडक्ट्स  कहा  जाता  है,  उस

 के  विषय  में  पत्र  लिखा  था,  हालाकि  उनसे

 मरा  पन्न  व्यवहार  पहले  से  चल  रहा  है।  इस

 पत्र में  मैंने  लिखा  है--

 “Take  the  case  of  Orissa  and
 West  Bengal  for  example.  Accord-
 ing  to  the  schedule  of  prices
 attached  to  your  letter,  the
 maximum  wholesale  price  approv-
 eda  by  the  Government  of  India  for
 both  these  States  is  Rs.  170/=  per
 quintal.  However,  the  milling
 margin  in  the  two  States  is  not  the
 same.

 In  the  previous  2-3  years  period,
 there  was  throughout  the  country
 a  uniform  milling  margin  of
 Rs.  80/-  per  ton  fixed  by  the
 Centre.  In  Orissa,  the  same  margin
 ig  being  allowed  at  present.
 roller  mills  find  this  margin  quite
 profitable  even  now.

 इस  तरह  ये  80  रुपये  प्रति  दन  में  भी

 पर्याप्त  मुनाफा  कमाते  हैं,  लेविन  ब॑  गाल  में  बया

 हुमा?

 However.  I  reliably  understand
 that  delegation  of  the  roller  mills
 in  West  Bengal  held  secret  con-
 fabulations  with  -Mr,  Siddharth
 Shankar  Ray,  end  it  was  decided
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 that  the  millers  in  West  Bengal
 should  be  given  a  margin  of
 Rs.  200/-  per  ton.  On  the  million
 of  say,  6  lakh  tonsa  per  year,  there-
 fore,  the  extra  profit  would  be
 Rs.  7.20  crores.  And  on  the  milling
 of  3  lakh  tons  it  would  be  Rs.  3.60
 crores.  The  roller  millers  are  out
 to  make  huge  profits  at  the  expense
 of  the  consumer.  But  Mr.
 Sidharth  Shankar  Ray  is  not  any-
 body’s  fool.  A  vast  sume  of  Rs,  50
 lakhs  was  used  to  overcome  the
 scruples  of  Mrs.  Siddharth  Shankar
 Ray,  his  henchmen  and  other  offi-
 cials.  Of  course  since  Mr.  Ray
 enjoys  the  confidence  of  the  Prime
 Minister,  you  will  not  be  able  to
 do  anything  in  the  matters.”

 मैं  मंत्री  महोदय  से  कहना  चाहता  हू  एक
 तरफ  80  रुपये  टन  का  मीटिंग  मार्जिन
 दिया  है,  लेकिन  दूसरी  तरफ  कप  200  रुपया
 टन  व  निर्णय  करते  है  ।  यदि  वहा  6  लाख  टन

 गेहूं  मिल  किया  जाता  है  तो  इस  तरह  से  7  करोड
 20  लाख  रुपये  का  मुनाफा  होता  है,  इतना  पैसा

 ये  लोग  कमायेगी  --यह  क्‍या  हो  रहा  है  ?  क्या
 मंत्री  महोदय  सदन  को  पश्राश्वास्त  करेंगे  कि  थे
 इस  मामले  की  लाख  करेंगे  ?  भ्रमर  उडीसा  में
 80  रुपये  टन  में  फायदा हो  सकता  है  तो  बैस्ट-
 बंगाल को  200  रुपया  टन  देने  की  भ्रावश्यकता
 क्‍या  हे?

 दूसरा  मामला  डी०  एस  टी०  और
 कैप्रोलैक्टम  के  बारे  में  है।  बल  मेने  मानी

 महोदय  से  बहा  था  कि  इम्पोटिड  डी०  एम०
 टी०  का  बिक्री  मूल्य  मेरी  राय  में  38  हजार
 रुपये  है।

 छापने  इसको  स्वीकारा  है  झपने  भाषण  में
 लेकिन  फिर  आपने  कहा  किः  मूल्यों  में  फर्क  वहां
 है?  मैं  ग्रा पका  ही  वाक्य  पढ़  रहा  हू

 “So,  tho  fear  of  any  price  gap
 being  exploited  by  somebody  seems
 to  be  unrealistic.”.
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 wa  आपने  डी०  एम०  टी०  और  कंप्रोलैक्टम
 में  कुछ  फ्यूजन  किया  है।  आपके  कथनानुसार
 ही  ,जो  छापने  कहा  है  मैं  उनको  पढ  रहा  हूं  ?  ,

 “My  information  is  that  the  ex-
 factory  price  of  indigenously  pro-
 duced  DMT  is  Rs,  16,000  per
 tonne.”

 अभी  झापने  जा  इलाज  पास  किया  उसमें
 प्रा पने  25  प्रतिशत  एक्साइज  इयूटी  लगाई
 है  तो  ic  हजार  वा  25  प्रतिशत  होता  है
 4  हजार  t

 को  यशवंत  राव  चव्हाण  (2  5,प्रतिशत
 किस  पर  लगाया  है  ?

 शी  ८  लिमये  डीएम टी  पर  |

 16 हजार  एक्स  फैक्टरी  प्राइज  है  इ  डिजिट्स
 डी०  एम०  टी०  की  1  25  फीसदी  एक्साइज
 ड्यूटी  भागने  लगा  दी  तो  दाम  हो  गया  20

 हजार  I  कब  एस०टी  ०सी  का मार्जन  है  या  नही

 यह  मुझे  पता  नही,  लेकिन  श्राप  स्वय  मानते

 हैं  कि  ये  दान  है.  क्‍योंकि  जब  मेने  पूछा  तो
 छापने  कहा  :

 “I  told  you  it  is  about  Rs.  38,000
 per  tonne.”.

 इम्पोर्टेड  डी०  एम०  टी०  का  बिक्री  मूल्य,
 आप  स्वय  कहते  है  ,  मेरे  प्रश्न  के  उत्तर  में,  कि
 38  हजार  और  इंडीजीनस  प्रोड्यूस  डी०  एम०
 टी०का  दाम  क्या  होगा?  मायके  व हने  के  प्रभुता र
 20  हजार  रुपया  होगा।  तो  3  हजार  का
 माजिद  है  ब  मैं  बार  बार  वह  रहा  हूं  कि
 पब्लिक  सैक्टर  इंडस्ट्रीज  क्यो  नहीं  मुनाफे
 में  चल  रही  है,  भाप  एक्स  फैक्टरी  प्राइज  को
 क्यों  नही  बढा  देते  है।  भ्रम  श्राप  सौ  टन  पैदा

 कर  चुके  हैं  या हजार  टन  कर र  हे  हैं  या दस  हजार
 टन  कर  रहे  हैं-यह  मेरा  सवाल  नही  है  क्योंकि:
 पेंदा बार  तो  बढ़ती  ही  चली  जायेगी,  20  हजार
 की  प्रा पकी  कंपसिर्ट!  है।  तो  यह  जो  माजिद
 झापके  कहने  के  भ्रनुसार  2.8  हजार  रुपया  प्रति



 199  ‘Finence  (No.  2)
 Bill,  794

 हन  का  हुमा  शोर  डीएनए।  का  इस्तेमाल
 पॉलिएस्टर  फाइबर  और  पॉलिएस्टर  यान॑  के

 लिए  क्या  जाता  है,  उसमें  कोन  कौन  लोग  है
 उनके  नाम  मैं  फिर  गिनाना  नहीं  चाहता  हु  ।  तो
 प्रापक  कहने  के  झ्राधार  पर  ,  छापने  कैप्रालक्टम
 और  डी०एमण०टो  में  कन् पपू जन  बदा  कर  दिया  इस

 लिए  आप  कन्फ्यूजन  मे  करा  गये  भ्रम  तो  आप  मेरे
 इस  निष्कर्ष  पर  आइये  ॥ उ  जो  बिक्री  मूल्य
 है,  चाहे  इम्पोर्टेड  स्टाफ  हो  या  स्वदेशी  हो,  एक,
 रखना  चाहिए  और  यह  जो  8  हजार  का  माजिद
 आज  मोनोपली  स्पिनर  और  पॉलिएस्टर
 फाइबर  का  इस्तेमाल  करने  वालों  को  जाएगा
 शाप  उसे  पब्लिक  सेक्टर  प्रन्डरटेकिंग्ज  को

 दीजिए  ।  अगर  झ्रापको  टैक्स  के  रुप  में  पुरा
 दिया  जायेगा  तो  श्राप  प्रशासकीय  खर्चे  में  बरबाद

 कर  देंगे  लेकिन  झगर  बाप  पब्लिक  सेक्टर  अगर-

 टेंकिंग्ज  के  रिजवी  को  बढ़ाने  के  लिए  देगे  तो

 पैदावार  का  विस्तार  करने  में  उसका  वे  दस्ते-
 माल  करेंग  t  इसके  लिए  मैं  ने  कल  सोचा  भा
 कि  ज्यादा  टोकना  अच्छा  नही  है,  थर्ड  रीडमी  पर
 मैं  इसका  खुलासा  कर  दूगा  ।  कब  कंप्रोलेक्टम
 के  बारे  में  ड्राप  बाद  में  अपनी  फीगर्स  को  चेक
 करके  इस  सदन  में  जो  कहना  है  वह  कहिए
 क्योंकि  प्रभा  तुरन्त  शाप  जवाब  नहीं  दे  पायेंगे।
 आपने  अपने  भाषण  में  जो  एडमिशन्स  किए  हैं
 उनके  भाधार  पर  मैं  बोल  रहा  हूं।

 अरब  डी०  एम०  टी०  में  कितना  मुनाफा  है,
 इसके  बारे  में श्रापकों  एक  जानकारी  देकर  मैं
 खत्म  कहेगा  ।  आजकल  प्रख्यात  के  लिए,
 इम्पोर्ट  क ेलिए  जो  लाइसेन्सेज  दिए  जाते  हैं  उसमें

 बड़ा  घपला  चल  रहा  है  और  उसके  बारे  में
 व्यापार  मंत्री  से  में  एक  ऐसे  स ेजानकारी  हासिल
 करने  को  कोशिश  कर  रहा  था  ।  इसमें  दो
 वाम्पनिया-इम्पीरियल  कैमिकल  गुट,  जो
 विदेशी  कम्पनी  है,  उसकी  दो  संलग्न  कम्पनियां

 आई०भ्रो०सी०  और  काफी  है।  भाई  कोसी
 का  इंडियन  ट्रायल  से  कोई  सम्बन्ध  नहीं  है,
 यह  अलग  है।  यह  प्राइवेसी  शौर  काफी

 आईसी भाई  की  प्रफिलिएटस  हैं  ।
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 मैं  कामर्स  मिनिस्टर।  के  पत्न  से  कुछ  पढ़े  रहा  हूं  1

 “We  took  this  matter  up  with  the
 Ministry  of  Petroleum  end  Chemi-
 cals.  They  have  made  inquiries
 and  have  ordered  investigation  into
 some  of  the  reported  transactions.
 They  have  informed  us  that  Messrs.
 CAFI  supplied  only  2  tonnes  of
 chips  for  trial  purposes  while  IOC
 sold  between  June  and  7th  August,
 1978,  4.l  tonnes  of  polyester  chips
 to  Messrs.  Shree  Synthetics....”

 यह  मेरा  ख़्याल  हे  गृह  का  किसान  है  1

 “Messrs,  Nirlons,...."".

 यह  नानूभाई  ज्वैलस  की  है  ।

 “....Messrs.  Lamina  Industries
 and  Messrs.  J.  K.  Synthetics....”

 यह  इन  के  प्रिय  पात्र  है  सिंघानिया  साहब  t

 “....dn  order  to  find  out  the
 suitability  of  their  chips  for  manu-
 facture  of  polyester  filament  and
 fibres.  Messrs.  IOC  also  informed
 the  Mhunistry  of  Petroleum  and
 Chemicals  that  they  had  received
 orders  from  Messrs.  WNirlons  and
 Messrs.  J.  K.  Synthetics  for  the
 supply  of  300  tonnes  and  50  tonnes
 of  polyester  chips  respectively.

 “The  Ministry  of  Petroleum  and
 Chemicals  strongly  objected  to  the
 sale  of  polyester  to  the  various  par-
 ties  and  they  were  advised  not  to
 make  sale  of  any  chips  to  any  party
 pending  receipt  of  government
 orders  on  this’  points.  No  sale  of
 chips  has  been  made  ‘by  Messrs.
 CAFI  and  Messrs,  I0C  after
 August,  1973",

 “An  investigation  has  been
 ordered  into  the  abovementioned
 violation  of  the  conditions  of  the
 import  Ticences  issued  to  Messrs.
 I0C  for  import  of  DMT".

 पुरा इम्पोर्ट  ला इसे सतेज  का  वह  मामला  ऐसा

 है  कि  इसमें  बहुत  बढ़े  पैमाने  परे  घपला  है,
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 wafer  मैं  चतरी  शहादत  से  कहुंगा  कि  क्‍या

 श्राप  हम  लोगों  से  उम्मीद  करते  हैं,
 किये  सब  हम  लोग  पकड़े  हम  क्या  विजिलेन्स
 कमीशन  हैं,  हम  क्या  रेबस्यू  इन्टेलिजेन्स  है  ?

 क्या  भाप  समझते  हैं  हम  एन्फीसमेंट  ढायरेक्टों-
 रेट  हैं  ?  हमारे  पास  क्या  यह  सब  जानकारी

 रह  सकती  हैं  |  क्या  हमारे  पास  मशीनरी  है  ?

 हमारे  पास  जो  जानकारी  भावी  है  उसके  राधा र
 पर  हम  लो  गे  काम  कश्ते  है।  मेरा  सवाल  है  कि

 हम  आपको  लिखे,  जानकारी  दें--इसके  लिए
 प्राय  क्‍यों  रुकते  हैं  ?  यह  जो  सारी  इन्टेलिजेन्स
 सर्विसेज  हैं,  विजिलेन्स  कमीशन  है,  हर  रिपार्ट-
 मेंट  में  विजिलेन्स  सेक्शन  रहता  है  जिसपर
 लाखों  रुपया  जनता  का  बर्बाद  हो  रहा  है,
 ग्राम  हमको  ही  यह  काम  कश्मा  है  तों  कम
 से  कम  उन  लोगों को  बर्खास्त  की  जिए  ताकि  कुछ
 प्रशासकीय  शाया  बचेगा  और  हम  लोग  कम
 साधनों  का  इस्तेमाल  करके  ज्यादा  भ्रमण  ढंग
 से  काम  फरेरे  ।  मैं  चाहूंगा  इस  मामले  में  जाच
 करने  के  लिए  ड्राप  तैयार  हो  जाये,  |  एक
 पालंमैंस्टरी  कमेटी  हो,  नहीं  तो,  मैं मनी
 ज्योतिर्मय  बसु  को  देख  रहा  हू,  उनको
 पब्लिक  एकाउंट्स  कमेटी  में  यह  सारा मामला
 जाना  चाहिए  ।

 SHRI  RANEN  SEN  (Barasat):  I
 want  to  raise  some  questions  in  re-
 gard  to  the  general  economic  situa-
 tion  in  the  country  because  this  is  a
 discussion  on  the  Finance  Bill.  Gov-
 ernment  off  and  on  makes  the  claim
 that  the  recent  steps  taken  with  re-
 gard  to  raising  some  finances  by  im-
 pounding  «  certain  portion  of
 employees,  wages  and  DA  are  mea-
 sures  intended  to  control  infla-
 tion.  A  few  minutes  ago,  Shri
 Chavan  said  that  Government  are
 trying  to  control  and  curtail  certain in  essential  consumption  in  which  he
 has  taken  cement,  fron,  asbastos  and
 corrugated  sheets.  He  has  also  ad-
 mitted  that  cement  is  not  available  in the  open  market,  nor  is  pig  iron  or
 any  form  of  iron  available.  If  these
 things  aré  mot  available  in  the
 market,  has  Government  considered
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 it  necessary  fo  see  that  they  are  made
 available  in  the  market?

 A  little  while  ago,  Shri  Ram-
 avatar  Shastri  was  mentioning  about
 the  absence  of  certain  commodities  in
 the  market.  What  is  happeniig  in
 the  country?  Where  is  this  Govern- ment  taking  the  country  to.  That  is
 the  moot  question  today  before  the
 public.  The  question  is  not  whether
 the  Government  is  raising  some
 money  or  mot.  The  Citizens’  Council
 of  India  and  the  Consumers’  Council
 of  India—I  do  not  know  who  they  are,
 but  off  and  on  we  see  their  advertise_
 ments  and  statements  in  néwspapers
 have  stated  publicly,  and  it  is  re-
 ported  in  the  newspapers,  that  as  som
 as  these  new  taxation  measures  had
 been  anticipated  by  the  producers  of
 certain  commodities,  there  was  a  rise
 of  30-40  per  cent  in  prices

 We  were  discussing  about  tobacco,
 I  am  {a  person  who  smokes  very
 cheap  cigarettes  because  of  poverty.
 But  as  soon  as  it  was  known  that
 certain  types  of  manufactured  to-
 bacco  would  be  taxed,  immediately
 the  prices  of  the  lowest  or  worst
 type  of  tobacco  consumed  by  the  very
 poor  people  went  up.  Where  is  the
 Government  machinery  to  control  it?
 Sir,  one  month  back,  it  was  sixty
 Paise,  now  it  is  70  paise  in  this  city
 of  Delhi.  It  is  65  paise  in  Calcutta,
 whereas  one  month  back  it  was  38  or
 60  paise.  How  will  the  people  have
 confidence  in  the  Government  when
 the  Finance  Minister  gets  up  and  says
 that  only  those  commodities  which
 are  not  used  by  common  people  are
 taxed.

 In  regard  to  cloth,  in  regard  to
 Paper,  and  in  regard  to  every  com-
 modity,  this  is  the  case.  Sir,  it  is
 ealled  open  market.  All  market  is
 open.  but,  it  is  black  market.  I
 came  from  Calcutta  only  today.  For
 the  last  three  days,  not  a  drop  of
 kerosene  is  available  in  the  market
 and  even  in  the  black  market,  la}
 week  it  was  Rs.  .20  paise  per  litri;
 today,  it  is  Rs.  fe  per  litre.  Even
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 then,  it  is  very  difficult  to  get.
 People  would  like  to  know,  who  are
 governing  this  country.  Is  it  this
 Parliament?  Is  it  the  Government
 that  months  all  sorts  of  phrases  or
 those  people,  the  black  marketeers?
 People  know  from  their  own  ex-
 perience  that  the  only  economy  which
 is  present,  which  is  dominant,  inside
 the  country  is  the  black  money
 economy.  Today,  it  is  not  a  parallel
 economy;  it  35  the  dominant  economy,

 In  regard  to  controlling  this  black
 market,  what  has  the  Government
 done?  Excepting  mouthing  some
 good  phrases  and  using  some  plati-
 tudes,  what  has  the  Government
 done  in  regard  to  this?  It  has  become
 a  joke.  Government  wants  to  know,
 the  Income-tax  Department  wants  to
 know  the  amount  of  black  money
 which  each  individua]  possesses.  Sir,
 two  days  back,  there  was  a  news-
 paper  report  to  the  effect  that  the
 income-tax  officials  will  visit  posh
 areas  to  conduct  investigation.  Is
 it  a  joke  or  what?  When  the  officials
 go  to  these  people  who  are  having
 black  money,  who  are  evading  taxes,
 will  they  say.  ‘We  have  some  black
 Money,  some  wliaccounted  money,
 with  us;  here  is  the  amount,  please
 take  it’?  They  have  gone  mad  or

 what?  Government  are  playing  jokes
 with  the  people.  This  has  been  re-
 ported  in  the  Calcutta  newspapers
 two  days  back.  Therefore,  we  would
 like  to  know  from  the  Government,
 what  steps  are  they  taking?  By
 raising  Rs.  235  crores  by  way  of  new
 taxes  on  some  commodities  which
 have  been  taxed  earlier  over  and
 over  again,  they  may  be  able  to
 collect  some  money  But,  where
 would  the  money  go?  If  there  is  a
 pice  rise  of  i  point  every  week,
 what  happens  immediately?  Within
 two  months,  all  the  money  raised  by
 the  Government  will  become  infruc-
 tuous.  It  has  been  admitted—pro-
 bably  Mr.  K  R,  Ganesh  has  admitted
 in  this  House—that  today,  the  value
 of  the  rupee  is  25  paise.  If  that  is
 so  and  if  there  is  a  price  rise  of 1
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 point  every  week,  what  will  happen
 after  two  or  three  months?  What
 will  be  the  value  of  the  rupee?  This
 is  one  side.  Another  side  is  the  black
 market  and  the  resultant  artificial
 searcity.  The  whole  country  js  going
 to  dogs,  to  ruin  and  to  destitution.
 Only  this  Government  is  responsible
 for  this  situation,  It  hes  also  been
 admitted  wi  this  House  that  the
 Reserve  Bank  and  the  nationalised
 banks  have  given  more  amount,  more
 money,  to  the  hoarders,  black  marke-
 teers  and  big  monopolists.  By  whom,
 this  money  has  been  given?  The
 money  has  been  advanced  by  the
 Governmenta]  institutions  like  the
 nationglised  banks  and  the  Reserve
 Bank.  What  has  the  Reserve  Bank
 done  in  regard  to  this?

 *
 In  order  to  check  inflation,  they

 have  raised  the  interest  by  2  per  cent.
 People  who  are  making  profits  of  50
 per  cent,  00  per  cent  and  even  200
 per  cent,  would  not  mind  paying  2
 per  cent  more  to  the  bank,  Is  it  the
 way  tp  fight  inflation  and  control
 prices?  The  whole  thing  has  become
 a  eax  and  a  crue]  joke  on  the
 common  people.  Can  the  Finance
 Minister  give  us  the  assurance  that
 all  the  measures  he  has  taken  in  974
 under  this  package  deal  will  at  least
 arrest  the  further  rise  in  prices  if  not
 bring  them  down?  Nowadays  he

 has  refused  to  give  that  assurance.
 He  says,  the  cumulative  effect  of  this
 package  deal  would  be  that  inflation
 will  be  controlled,  production  will
 jmerease  and  gradually  there  will  be
 lsome  improvement,  But  how  long
 will  it  take?  The  country  has  logt
 faith  in  the  utterances  of  this  Gov-
 ernment:  It  is  a  wanderful  situation.
 A  few  days  ago,  the  Prime  Minister
 said,  this  is  a  global  phenomenon,
 But  after  visiting  Czechoslovakia  and
 Moscow,  Mr.  Chavan  has  puolicly
 said,  this  is  a  global  phenomenon,
 In  the  socialistic  countries  there  is
 no  inflation.”  I  congratulate  him  on
 this  But  after  saying  that,  Mr.
 Chavan  is  trading  the  same  old  path
 and  uttering  the  same  old  words.
 The  country  has  come  to  such  a  pass
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 that  the  common  people  cannot  beer
 this  burden  of  high  taxes,  high  prices,
 unemployment  and  the  total  econo-
 mic  crisis.

 Sir,  I  know  this  Bill  will  be  passed
 with  the  Congress  votes,  whether
 there  will  be  conscience  votes  or  not.
 Ultimately,  can  he  gurantee  that
 within  a  few  mouths  again  he  will
 not  taxed  this  time?  We  want  to
 certain  other  materials  which  he  has
 not  taxed  this  time?  We  want  to
 know  the  result  of  the  last  budget,
 how  Government  has  fought  this  in-
 flation,  black  money  and  black
 market,  which  have  become  dominant.
 Would  he  give  this  assurance  that
 in  this  year  there  would  not  be  any
 more  taxes?  He  has  rejected
 demonetisation  and  I  do  not  want  to
 raise  it,  What  ere  the  measures  he
 proposes  to  take  to  control  inflation
 and  get  the  black  money  out  of  the
 people  who  have  hoarded  money  and
 goods?  Today  it  is  known  tha?  there
 is  a  relative  scarcity  of  materials,  but
 it  cannot  be  gaid  that  production  has
 totally  collapsed.  There  are  huge
 stocks  lying  with  certain  people.
 What  steps  does  Government  propose
 to  take  to  unearth  those  stocks  and
 the  hoarded  black  money?  These  are
 the  points  I  wanted  to  raise  and  I
 have  taken  this  opportunity  to  raise
 them.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Suir,  if  you  read  the  Fi-
 nance  Minister’s  speech  on  3ist  July,

 it  says:
 “In  the  background  of  great  hard-

 ships  being  endured  by  the  common
 man,  there  is  clearly  no  case  for
 imposing  fresh  levies  on  articles  of
 mass  consumption.”

 It  sounds  very  fine.  If  it  goes  to  a
 foreigner  who  does  not  know  the  living
 conditions  of  the  weaker  sections  of
 the  society  in  India  today,  he  will  give
 an  award’  to  Shri  Chavan.  But  if
 somebody  took  a  little  more  pain  to
 find  out  the  magnitude  of  his  fleecing
 he  common  man,  the  weaker  sections
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 of  the  society  through  the  method  of
 indirect  taxes,  he  will  come  to  an  en-
 turely  different  conclusion,  which  I
 can  prove  by  giving  a  few  figures.

 Before  the  fresh  imposts  the  total
 imposition  on  luxurjes  came  to  Rs.  749
 crores  while  the  total  revenue  from
 common  goods  came  to  Rs.  1,096  cro-
 rus.  So,  the  true  appearance  of  Shn
 Chavan  is  visible  trom  this.  While  he
 is  most  reluctant  to  touch  the  bloating
 affluent  sections  of  the  society  in  the
 country,  hke  a  thief  he  enters  into  the
 stomach  of  the  weaker  sections  through
 indirect  taxation.  This  is  revealed  by
 the  fact  that  while  the  luxury  goods
 give  a  tax  return  of  Rs.  749  crores  the
 return  from  the  common  man’s  goods
 is  Rs.  1,049,  crores.

 SHRI  B.  ५.  NAIK:  But  what  is  the
 volume  of  goods?

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  worried  about  it.  The  figures  will
 show  that  his  claim  is  nothmg  more
 than  a  stunt.  Let  us  read  the  breack-
 up  for  the  benefit  of  Shri  Naik  and
 also  his  leader  both  of  whom  come
 from  one  part  of  the  country.  The
 figures  which  I  am  giving  are  exclud-
 ing  the  new  imposts.  The  figures  I
 am  giving  are  al]  in  lakhs.  In

 the  case  of  sugar  the  figures  are  as
 follows:

 I960—6I  44:I9
 1970—71  I09,0I
 1972—73  140,66,
 3974—75  I53;00

 From  44,19  it  has  come  to  153,00  lakhs.
 This  is  the  way  you  are  drilling  the
 hole.  In  the  case  of  tea  it  has  risen
 from  747  to  440  and  for  cigars  and
 cigarettes  from  2797  to  17200.  In  the
 case  of  motor  spirit  it  has  gone  up
 from  4046  to  40180.  In  the  case  of
 kerosene  it  has  gone  up  from  829  to
 130,00  when  the  entire  country  is  in
 darkness.  There  are  many  other  items
 like  soap,  cement,  paper,  matches  and
 so  many  other  items,  Shri  Chavan
 represents  the  Government  which
 goes  on  taxing  the  people  like  a  thief.
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 SHRI  A.  K.  M.  ISHAQUE  (Basir-
 hat):  But  a  thief  never  taxes.

 SHRI  JYOTIRMOY  BOSU:  It
 sounds  to  me  as  if  I  am  casting  pearls
 before  a  bunch  of  swines.

 The  other  day  I  heard  Shri  Ganesh
 objecting  to  the  Self  Removal  Process,
 which  wag  introduced  by  Shri  Morarji
 Desai  when  he  was  the  Finance  Minis-
 ter.  How  pious  and  how  honest  you
 are!  Things  have  come  out  m_  the
 open  and  it  is  stinking  everywhere.  I
 want  to  ask  a  specific  question.  You
 cannot  raise  your  finger  and  say  a
 word  against  the  lady  because  then
 you  will  get  the  sack  tomorrow.  It
 was  a  collective  decision  in  the  Cabi-
 net,  a  cabinet  presideg  over  by  no
 other  person  than  the  Putli  of  black-
 money  Shrimati  Indira  Gandhi.  She
 was  the  presiding  deity  of  the  cabinet
 when  the  decision  was  taken  by  S.R  P.
 While  I  do  not  agree  with  all  that
 Shri  Morarji  does,  I  am  oly  revealing
 the  truth,  When  the  SRP.  was
 brought  in  by  Mr.  Morarji  Desai,  you
 all  approved  it  whole  hog,  including
 Mrs.  Indira  Gandhi.  When  you  have
 got  the  absolute  power  you  have  not
 get  the  guts  to  undo  it.  Mrs.  Indira
 Gandhi  was  also  a  very  renowned  Fi-
 nance  Minister  of  this  country,  a  very
 knowledgeable  person,  a  financial
 witch—I  cannot  call  her  wizard—and
 she  diq  not  bother  to  undo  the  S.RP.
 Mr.  Ganesh  has  not  got  the  gutg  to
 undo  it.  From  1969,  we  have  been
 having  it....

 AN  HON.  MEMBER:  He  has  used
 the  word  “witch”.  (Interruptions).
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 SHRI  JYOTIRMOY  BOSU:  I  have
 used  a  clean  parliamentary  language.

 Mr.  Ludwig  Erhard  is  a  financial
 wizard  of  West  Germany.  If  I  call  her
 a  fimancial  wizard  of  India  will  it  be
 grammatically  all  right?  That  is  why
 I  call  her  a  financial  witch.

 The  Venkatapplah  Report  has
 brought  out  all  the  skeletons  from  the
 eupboard,  It  says:
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 “Large-scale  evasion  of  Central
 excise  duties  takes  place  in  a  wide
 variety  of  commodities  including  su-
 gar,  tea,  matches,  soap,  medicines.
 Tayong  and  artsilk  and  electric
 goods....

 It  has  listed  a  lot  of  items;  ¢  do  not
 know  how  many  items.  Then  it  says:

 “In  certain  segments  of  produc-
 tion,  it  may  be  said  to  be  almost
 universal  the  report  said.”

 According  to  the  committee,  large-
 scale  evasion  was  due  to  two  sets  of
 circumstances.  It  further  says:

 “One  was  slack,  non-existent  or
 dishonest  supervision.  Pra

 Where  is  the  Report?  Why  have
 they  not  laid  the  Report  on  the  Table
 of  the  House?  Why  do  we  get  reports
 only  from  the  press?  Again,  the  task
 comes  on  me  to  fling  the  Report  on
 the  Table.  Whether  they  say  or  do
 not  say  they  have  had  enough  pills
 from  me,  starting  right  from  the  inte-
 rim  report  of  the  Wanchoo  Commis-
 sion.  Why  don’t  they  lay  the  Report
 on  the  Table  of  the  House?

 From  2969  to  ‘1974,  I  challenge  the
 leadership—no  other  person  has  any
 say  in  the  Government—why  the
 S.R.P.  has  been  alloweg  to  dominate.
 Mr.  Chavan,  you  have  alowed  a  plun-
 der  because  if  you  do  not  allow  the
 plunder,  you  will  go  out  of  existence.

 So  will  your  leadress.  It  is  crystal
 clear  to  anybody.  Any  objection  to  the
 word  “leadress”?  Wo.  It  is  good.
 (Interruptions)

 SHRIMAT]  T.  LAKSHMIKAN-
 THAMMA  (Khammam):  On  a  point
 of  order,  Sir.  Whatever  may  be  the
 ideological  differences  or  otherwise,
 there  should  be  some  standard  of  de-
 cency  adopted.  He  has  used  the  word
 “witch”.  What  is  the  language  that
 the  hon.  Member  is  using?  Let  them
 fight  with  us  but  not  use  this  kind
 of  abusive  language.  You  can  fight,
 we  can  fight.  That  is  a  different
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 matter.  we  are  not  afraid  of  you.
 But  let  us  have  some  standard  of
 decency  at  least  in  the  use  of  Jan-
 guage.

 MR,  DEPUTY-SPEAKER:  I  can
 only  say  it  is  very  unfortunate....

 SHRI  JYOTIRMOY  BOSU:  You
 are  joining  them.  Which  word  you
 call  unparliamentary?

 MR.  DEPUTY-SPEAKER:  Generally
 I  would  say,  you  should  use  a  cour-
 teous  language  ang  make  your  point.
 We  do  not  need  to  wound  the  feelings
 of  others  by  using  strong  words.  I
 know  you  are  clever.  I  do  not  want
 to  enter  into  hair-splitting.  But  the
 meaning  of  what  you  say  is  clear  to
 everybody.  I  would  request  you  not
 to  use  strong  language.

 SHRI  JYOTIRMOY  BOSU:  I
 thank  you  for  your  sermon.

 -SHRI  8.  V.  NAIK:  On  a  point  of
 order,  Sir.  The  advice  given  by  the
 hon.  Deputy  Speaker  has  been
 dubbed  by  the  hon.  Member  as  a
 sermon,

 SHRI  JYOTIRMOY  BOSU:  Nothing
 wrong.

 MR.  DSPUTY-SPEAKER:  Some-
 limes,  we  have  fo  sermoanise  also.

 SHRI  JYOTIRMOY  BOSU:  Thank
 you.  Sir.

 SHRI  A.  K.  M.  ISHAQUE:  I  rise  on
 a  point  of  order.

 SHRI  JYOTIRMOY  BOSU-  Can
 you  not  recommeng  Deputy  Minister-
 ship  for  him  for  all  the  labour  he  is
 doing  so  that  we  can  have  a_  quiet
 House?

 SHRI  A.  K.  M.  ISHAQUE:  The  hon.
 Member  used  a  term  in  relation  to  the
 Prime  Minister.  The  word  used  by
 him  was  “witch”.  You  kindly  tell  us
 whether  that  word  is  parliamentary
 or  unparliamentary.

 MR.  DEPUTY-SPEAKER:  He  has
 pul  it  in  such  a  clever  way  that  I  have
 to  think  about  it.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  Crude  way.

 MR.  DEPUTY-SPEAKER:  It  is  in
 a  crude  but  clever  way.  (Interrup-
 tions).

 SHRI  K.  R.  GANESH:  As  a  mem-
 ber  of  the  House  let  him  observe
 sOme  decency.  I  hope  his  party  has
 got  a  stronger  ideology  than  the’
 gutter  speech  he  is  making.  It  is  a
 gutter  speech......  /  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  My
 party  has  something  very  strong,  very
 great  and  that  is  why  they  got  rid  of
 you.

 About  Mrs.  Lakshmikanthamma,
 she  has  been  very  angry  ever  since
 the  Narasimharao  Ministry  fell  in
 Andhra  Pradesh....

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA:  Do  not  descent  to  this
 level.  It  would  not  strengthen  your
 argument  If  you  want  to  fight,  you
 fight  on  a  decent  level.  Do  not  des-
 cend  to  this  filthy  level.  That  would
 not  strengthen  your  case.  That  is
 why  you  have  been  failing  this  coun-
 try  ang  the  people  to  provide  an  effec
 tive  opposition.  It  is  not  a  question
 of  being  clever.  If  you  want  to  fight
 politically  you  shoulg  fight  on  a  high-
 er  level,  on  a  decent  Ievel.  I  can  also
 talk  about  your  private  behaviour  out-
 side.  If  you  want  to  descend  to  this

 dirty  and  filthy  level,  it  will  not  be  to-

 lerated.
 SHRI  JYOTIRMOY  BOSU:  Agreed.

 Now,  coming  back  to  SRP.  if  Mr.
 Chavan  has  his  ears  close....

 SHRIMATI_  T.  LAKSHMIKAN-
 THAMMA:  Mr.  Deputy  Speaker,
 please  give  your  ruling  on  the  expres-
 sion  ‘witch’  which  he  bas  used.  It

 should  be  deleted  from  the  record.

 SHRI  CHINTAMANI  PANIGRABI
 (Bhubaneswar):  The  word  “witch

 was  used  in  a  very  crude  sense  It

 should  be  deleted.
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 SHRI  JYOTIRMOY  BOSU:  Which
 one  is  common  gender?

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA:  The  word  ‘witch’  should
 be  removed.

 श्री  ज्योतिष  बसु,  रीमूव  कर  दीजिए  ।
 Coming  back  to  S.R.P...What  does

 Mr.  Khuda  Bukhsh  want  to  say?
 SHRI  MUHAMMED  KHUDA  BU-

 KHSH:  The  feminine  gender  of  ‘wiz-
 ard’  is  ‘wizardess’.

 SHRI  JYOTIRMOY  BOSU:  All  right.
 I  stand  corrected.

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA:  Mr.  Deputy  Speaker,  un.
 Jess  that  expression  is  removed,  we
 are  not  going  to  allow  him  to  proceed-

 That  is  not  a  pa  word.  Ac-
 cording  to  the  rules  of  Parliamentary
 procedure,  it  is  not  a  parliamentary
 expression.  Ii  should  be  removed
 more  80  when  it  has  been  used  against
 8  woman.

 att  म्योतिर्भम  बहु:  उस  कोठी  निकाल
 'द्रीजिए  ।  हम  को  भी  निकाल  दीजिए  ।

 MR.  DEPUTY-SPEAKER:  I  think,
 Mr.  Ganesh  has  given  an  effective  rep-
 ly.  He  has  describeq  his  expression  as
 a  gutter  expression.  That  should  be
 quits.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 (Ganesh  is  capable  of  apologising,  craw-
 ling  and  all  sorts  of  things.  We  have
 got  that  on  record.

 If  Mr.  Chavan  has  got  his  ears  close
 to  the  ground  the  U.  P.  Superinten-
 dent  of  Vigilance  has  made  a  Press
 statement  that  the  industrialists  do
 not  show  more  than  40  per  cent  of
 their  total  production  in  their  books
 of  account.  Mr.  Chavan,  we  want  to
 know,  after  that  hag  come  out  in  the
 press  what  you  have  done.  You  have
 to  give  a  clear  and  categorical  reply.
 ‘You  are  a  clever  Parliamentarian.  You
 are  a  much  better  retreator.  You
 know  how  to  run  away.  But  please
 do  not  apply  your  talent  on  me  on  that
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 score.  Please  tell  us,  after  this  was
 made  public,  what  steps  you  have  tak-
 en.  We  have  been  talking  all  the
 time  about  inflated  cost  of  production
 and  deflated  sales  revenue.  But  you
 never  want  to  put  your  hand  there.
 You  want  to  go  through  certain  drills
 and  gimmicks,  some  phoney  Bills  and
 Joint  Select  Committees  and  Select
 Committees.  This  is  not  solving  any
 probicm.  A  Superintendent  of  Police,
 who  is  an  established  man,  hag  made
 a  public  statement.  Forty  per  cent
 of  the  total  industrial  production  in
 U.P.  only  goes  on  record.  The  value  of
 the  cost  of  production  of  the  other
 sixty  per  cent  is  dumped  on  this  forty
 per  cent  ang  then  what  happens  is
 that  the  sale  proceeds  of  the  entire
 sixty  per  cent  goes  as  black  money.
 This  ig  the  present  position.  But  stifl
 they  cannot  touch  black  money;  be-
 cause  if  they  touch  it,  they  will  go  out
 of  existence.  So,  I  say  this  so-called
 drive  against  black  money  is  a  hoax
 ang  a  farce  both.  I  have  repeatedly
 stated  and  I  have  proved  by  documen-
 tary  evidence  too,  that  Mrs.  Gandhi,
 Mr.  Chavan,  their  party  and  their  Gov-
 ernment  will  not  survive  for  a  day  if
 they  do  not  get  the  black  money,  be-
 cause,  Sir,  their  very  existence  igs  on
 black  money.  Therefore,  Sir,  it  can-
 not  be  touched.

 Having  said  this  may  I  say  about
 the  number  of  searches  made  and  the
 outcome  of  them?  Let  us  see  the  out-
 come.  The  number  of  searches  made
 in  1972-73  was  532.  The  value  of
 money  involveg  therein  wag  of  the
 order  of  Rs.  454  lakhs.  In  ‘1973-74
 more  searches  were  made  but  less
 money  was  the  outcoine  of  those  sear-
 ches;  there  were  530  searches  and  the
 total  value  of  money  was  Rs.  440
 lakhs.

 Now,  Sir,  last  night  I  had  an  anony-
 mous  phone-call  and  I  had  to  take  all
 the  steps  to  find  out  what  the  truth
 is  and,  I  have  found  out  the  truth.
 In  Bombay,  a  raiq  was  conducted  on
 the  premises  of  the  Kapadias.  Lot  of
 things  have  been  found.  Lot  of  things
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 have  been  booked.  But  since  Kapa-
 dias  were  involveg  with  a  V.V.LP.  son
 in  the  motor-car  project  here  very
 closely,  pressure  has  gone  from  Mr.
 Chavan's  end,  and,  under  instruction
 from  his  superior  that  the  Kapadia's
 search  findings  shoulqg  be  underplayed
 and  should  be  hushed  up.  I  want  a4
 clear  and  categorical  reply.

 Then,  they  talk  about  economy.
 What  is  t  heeconomy  which  they  have
 enforced?  If  you  see  the  reply  given
 to  my  Starred  Question  No.  268]  you
 will  see  the  position,  The  total  saving
 on  Education  is  Rs.  .76  crores,  The
 total  saving  on  agriculture  is  Ris.  ‘13.84
 crores,  The  item  relating  to  Expendi-
 ture  (Finance)  of  Rs.  58.45  crores  in-
 cludes  Rs,  93.98  crores  of  savings  in
 the  Central  assistance  to  States  Plan,
 Rs.  34  crores  savings  in  Employment
 schemes  and  Rs.  30  crores  in  regard

 ‘to  advance  action  for  the  Fifth  Five-
 Year  Plan.  So,  you  will  now  under-
 stang  how  the  savings  ate  effected.
 These  savings  are  effecteq  in  a  vital
 sector  which  will  help  the  weaker  sec-
 tions  of  our  society.

 They  talk  about  economy.  Take  a
 very  sma)]]  example,  the  Prime  Minis-
 ter's  bungalow.  Before  the  pre-eco-
 nomy  announcement  in  August,  I972
 the  small  monthly  maintenance  expen-
 diture  was  Rs.  16,246,  but,  now  ac-
 cording  to  the  figures  given  by  them
 the  post-economy  figure  from  August
 1973,  the  expenditure  is  of  the  order
 of  Rs.  17,253.  That  is  the  economy
 which  they  are  bringing  about.

 Then,  Sir,  the  stock  markets  are
 great  barometers  of  what  they  do.
 What  did  they  qo  really?  This  is  what
 happened.  The  stock  market  improv-
 ed  on  hopes  of  dividend  relief.  The
 news-item  says:

 “When  the  supplementary  budget
 was  presenteg  by  the  Finance  Mi-
 nister,  on  July  $l,  as  scheduled  the
 market  heaved  a  sigh  of  relief—a

 ‘negative  satisfaction  indeed—because
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 of  the  absence  of  fresh  imposts  on
 the  Corporate  sector.”

 And  then  it  says:

 2I4

 “The  worst  fears  of  the  stock-cx-
 change  fraternity  have  been  belied
 by  the  Supplementary  Budget.

 ....The  stock-biokers  who  were
 mauled  badly  by  the  dividend  lmi-
 tation  ordinance,  not  long  ago  had
 been  waiting  for  the  Budget  propo-
 sais  with  bated  breath.  There  were
 fears  of  a  heavy  duse  of  taxation  in-
 cluding  ex¢ess-profits  tax.  hike  in
 surtax,  etc.  but  the  Finance  Minis-
 ter  has  done  nothing  to  add  to  their
 worries.”

 So,  that  is  the  certificate  which  Mr.
 Chavan  has  got.

 Then,  Sir,  this  is  a  most  important
 thing  which  happened  due  to  the  hush-
 hush  of  Mr.  Chavan.  A  section  of  peo-
 ple  made  billions.  A  man  called  Dan-
 triwala  was  operating  in  Calcutta  Stock
 Exchange  and  because  he  had  contacts
 with  the  right  persong  at  the  right  pla-
 ces  and  right  times,  he  got  informa-
 tion  ang  he  solg  his  shares;  I  am
 told  in  one  day  he  made  over  Rs.  2
 crores.

 Here  is  a  piece  of  information  which
 I  want  to  give  regarding  the  point  of
 leakage  of  Dividend  Ordinance  raised
 in  this  House  by  hon.  Members.  Ag  8
 matter  of  fact  more  than  25,000  Cen-
 tury  shares  were  sold  in  Bombay
 market,  a  day  before  the  Ordinance
 was  published—by  one  Mr.  Sohanlal
 Paschisiya  of  Calcutta/Delh:  through
 three  Bombay  brokers.  One  was
 Hiralal  Kothari  (Firm  Girdhorlal
 Tikamlal)  of  the  famous  budget
 leakage  case  of  about  ten  vears
 ago  when  he  was  prosecuted  by
 the  Government.  Another  broker  has
 been  Mannu  Mank,  a  very  active  bro-
 ker  for  Calcutta  and  Delhi  interests  In
 addition,  mandj  operations  were  also
 covered  between  425/-  ang  47f/-
 making  a  profit  of  more  than  125 /-  to
 I50/-  per  share  as  the  sales  had  taken
 place  between  Rs.  585/-  and  600/«
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 [Shri  Jyotirmoy  Bosu]
 You  can  imagine  the  profit,  nearer  to
 Ris.  3  crores  by  just  getting  advance
 information  from  Shri  Chavan.

 Unfortunately,  the  Prime  Minister  is
 nothing  better  than  a  wind  bag.  She
 said  many  things  under  the  caption
 ‘Capitalists  supporting  fascist  forces’.

 Let  us  now  see  who  are  making  the
 capitalists  and  who  are  supporting
 them.  They  are  supporting  the  fas-
 cists.  Who  are  fascists  in  this  country?
 I  shali  come  to  that.

 In  i960.  the  Mahalanobis  Commis-
 sion  said  that  the  Government's  eco-
 nomic  policy  has  consolidated  the  big
 business.  Let  us  see  the  statistics
 here.  The  figures  are  a  little  old  be-
 cause  I  have  not  got  the  latest  figures.
 I  am  not  resourceful  as  my  friend
 Shri  K.  R.  Ganesh  is.  The  figures  for
 i964  (March),  966  (March)  and  i97]
 (March)  are  as  follows:

 1964  966  I97I

 (In  Crores)

 Tatas.  48  505  qIl

 Birias.  i  0293  458  687

 ICI.  i  «  37  SI  229

 Martin  Burn.  50  353  773

 Now,  I  shall  come  to  a  wonderful
 piece  of  information  Messrs,  Shaw
 Wallace  and  Company  is  controlled  by
 the  British.  Their  turnover  in  India  in
 972  was  Rs.  4557  lakhs—an  increase
 of  32  per  cent  in  the  year  973  from
 Rs.  4557  lakhs  to  60l4  lakhs.  The  pro-
 fit  before  taxation  was  Rs.  467  lakhs  in
 973  but  it  was  only  Rs.  235  iakhs  in
 972—an  increase  of  99  per  cent.

 After  socialism  has  taken  itself—
 after  it  has  consolidated  itself—in  the
 nest  of  Parliament  House,  from  Rs.  235
 lakhs  it  has  gone  upto  Rs.  467  lakhs.
 The  profit  of  Shaw  Wallace  and  Co.
 before  taxation  in  972  was  R's.  177
 lakhs  but  it  was  Rs.  333  lakhs  in  1973.

 erie,  Serr’

 The  rise  is  only  88  per  cent.  You
 want  these  people  to  fleece  us  and
 make  them  to  go  in  a  circle.  The
 Chairman  of  this  company,  Mr.  Hay-
 ward  a  very  great  person  for  your
 Government,  says  that  in  a  Review:

 ‘Although  the  year  973  was  a  par-
 ticularly  difficult  one  for  the  Indian
 economy,  the  Shaw  Wallace  Group
 once  again  recorded  a_  spectacular
 increase  in  above  the  line  profits
 which  at  Rs.  46.69  million  were  98.5
 per  cent  above  those  of  the  previous
 year.’

 You  are  in  turmoil.  But,  the  bandi-
 coots  in  their  trade  in  one  year  are
 abie  to  raise  a  profit  of  00  per  cent.
 Now,  I  have  to  ask  another  question.
 This  is  regarding  the  case  of  Shri  Ram
 Nath  Kapur.  This  man  tells  that  he
 is  powerful  and  he  is  overholding  some
 block  of  shares  in  Mannu  Mank  and
 Co.  He  has  a  controlling  interest  with
 a  number  of  shareholdings  in  tea  gar-
 dens  at  Darjeeling.  There  they  have
 their  startling  interests.  Now,  this
 man  has  been  covered  in  London  daily
 paper  as  having  committeq  serious
 economic  offences  in  the  matter  of
 taxation  and  foreign  exchange  regula-
 tion.  I  want  to  know  if  Mr.  Chavan’s
 empire  has  been  able  to  get  hold  of
 this  piece  of  news  and  if  so,  what  have
 they  done.

 Shri  C.  B.  Gupta  has  brought  out  a
 news  item  that  he  has  got  tape-record-
 ed  evidence  that  Rs.  5  crores  were
 given  to  the  ruling  party  during  the
 last  elections.  Who  does  not  know  this
 was  from  the  Birlas  in  consideration  of
 their  having  been  granted  Goa  Ferti-
 liser  Plant.  We  a!l  know  about  it.  But
 let  us  get  all  these  things  out.  I  have
 complained  time  and  again  that  they
 have  evadeq  taxes  to  the  tune  of  Rs.
 78  crores.  The  fire  in  the  Central
 Bank  building  had  a  lot  to  do  with  this
 National  and  Grindlays  tax  evasion
 case;  otherwise  steel  rods  of  such  a
 width  cannot  beng  or  twist  unless  a
 very  potent  explosive  is  planted  there.
 This  National  and  Grindlays  Bank  tax
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 evasion  case  is  a  very  serious  matter,
 Now,  the  Directors  and  Chairman  have
 become  financiers  and  bankerg  of  a
 VIP's  son.  We  want  Mr.  Chavan  to
 tell  us  categorically  what  is  the  mag-
 nitude  of  evasion  of  Nafional  and
 Grindlays  Bank  and  what  are  they  do-
 ing  about  it.

 Now,  I  tak®  up  another  important
 point—this  American  bank  involved  in
 foreign  exchange  racket.  Whenever  I
 give  a  short  notice  question  it  is  de-
 nied.  It  is  not  admitted.  Who  are  they
 shielding?  We  want  to  know  the  de-
 tails  of  this  case  and  we  want  to  know
 what  the  Government  is  doing  about
 it.

 Then,  bank  finances  are  in  your
 hands  What  are  you  doing  with
 them?  Ine  one  year  the  five  houses
 comprising  of  393  companies  have  got
 more  than  86  crores  whereas  the
 small-scale  companies  for  which  you
 were  constantly  shedding  crocodile
 tears—their  member  being  80,547
 units—got  only  Rs.  365  crores  as  ad-
 vance,  I  want  to  ask  Mr.  Chavan  for
 whom  you  have  bell-tolls.

 Sir,  another  very  seriOus  matter  has
 come  to  my  notice.  I  would  like  Mr.
 Chavan  should  clarify  it  today.  It  is
 U.P.C.C,  read-rollers  scanda.  A  lot  of
 bank  ang  government  money  was
 involved  in  that.  The  matter  came  on
 the  floor  of  the  House  repeated]y  dur-
 dng  the  last  Lok  Sabha,  The  Public >  Accounts  Committee  also  made  ela-
 borate  reporting  on  that.  Now,  I  hear
 the  Maruti  Motor  Company  has  taken
 over  that  road-roller  affair  for  a  small
 consideration  from  the  bank  and  these
 road-rollers  wil]  be  now  marketed
 under  Maruti  label.  I  want  a  clarifi-
 cation  or  denial  from  Shri  Chavan.  If
 there  is  denial  I  will  try  to  establish
 that  with  documentary  proof.
 46  hrs.

 Then,  they  talk  avout  cut  in  the
 Home  Ministry.  But  what  is  the  Home
 Ministry's  cut?  Do  you  know  _  the
 cut  in  fhe  Prime  Minister’s  Secreta-
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 riat?  The  economy  is  Rs,  2000,  Of
 course,  you  cannot  touch  the  Home
 Ministry.  The  Central  police  which
 had  a  budget  of  Rs.  3  crores  in  950
 today  in  3974  has  Rs.  770  crores  as
 its  budget.  The  State  police  which

 had  a  budget  of  Re.  3  crores  for  the
 entire  country  in  946,  the  year  of  tur-
 moil  when  there  were  communal  riots,
 today  hus  Rs.  3]8  crores  as  its  budget..
 And  what  are  they  doing?  I  have
 raised  issue  after  isue  in  this  House.
 As  regards  the  atrocities,  even  a
 High  Court  judge  in  Punjab  said  the
 other  day  that  the  firings  and  the
 Killings  that  the  police  are  doing
 now  did  not  take  place  even  during
 the  British  regime.  I  have  quoted
 here  the  atrocities  in  the  north-east
 region  of  the  country,  by  the  border
 security  force,  the  CRP,  in  the  Mami-
 pur  area,  in  the  Nagaland  area,  in
 Shillong,  by  the  Border  Roads  Organi-
 sation  etc.  You  had  made  some  obser-
 vations  on  this  only  the  other  day.
 Only  four  days  ago,  three  policemen
 of  the  Meghalay  area  were  dragged
 by  the  security  forces,  and  beaten  up.
 I  get  a  horrifying  letter  from  the
 Mizo  Hills  from  no  loss  a  person  than
 the  editor  of  a  newspaper  saying  that
 it  is  a  very  frequent  happening  that
 mess  rapings  are  taking  p!ace;  while
 the  menfolk  are  tied  by  ropes  in  a
 central  place,  the  security  force  per-
 sonnel,  taking  advantage  of  the  ab-
 sence  of  the  menfolk  in  the  village,
 enter  into  the  houses  and  go  far  mass
 raping.  They  areeven  using  acids  and
 caustic  soda  for  defacing  the  people;
 beating  up,  breaking  bones,  maiming
 th  and  so  on  has  become  a  daily
 oecurrence.  This  north-east  region
 should  receive  the  special  attention  of
 Parliament,  because  the  atrocities  and
 barbarism  that  aie  being  committed
 there  have  no  parallel  in  history.  It
 is  coming  out  so  frequently  in  the
 papers  and  in  the  international  press
 that  we  have  to  hang  our  heads  in
 shame.  You  know  about  the  Rewasa
 case  in  Haryana  whose  Chief  Minister
 is  a  great  favourite  of  the  leaders.
 What  happened  there?  A  brother  was
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 [Shri  Jyotirmoy  Bosu]
 stripped  nude  in  the  presence  of  his
 sister  who  was  also  stripped  nude
 within  the  premises  of  the  police  sta-

 aI9g

 tion,  and  I  do  not  want  to  say  what
 happened  thereafter,  This  is  the  civi-
 lisation  that  the  Congress  Govern-
 ment  is  bringing  to  this  country,  tar-
 nishing  the  good  name  of  the  country
 al]  over  the  world.

 Today,  I  gather  that  Mr  Lalit  Na-
 rayan  Mishra  has  sanctioned  Rs,  5
 crores  to  five  lakhs  so-called  loyal
 blacklegs  by  way  of  one  year’s  ad-
 vance  increment.  We  have  known  in
 the  past  that  there  have  been  bank
 strikes,  but  the  stooges  were  present-
 ed  with  a  token  thing,  a  table  lamp  or
 some  such  thing.  They  have  been
 given  one  year's  advance  increment
 costing  the  exchequer  Rs  5  crores,
 We  want  to  know  about  this.

 Finally,  I  have  got  some  documents
 with  me  to  show  what  the  Central
 Government  pay  for  spraying  on  ag-
 Ticultural  crops  I  have  got  original
 documents  to  show  how  far  the  heli-
 copters  used,  the  company  called
 Southern  Aviation  (P)  Ltd,  Sambu-
 doss  Street,  Madras—l  owneg  by
 some  Somanis—I  have  got  the  daily
 flying  and  engineering  log;  I  have  got
 the  originals  here  with  me—they  have
 inflated  the  amount  in  each  and
 every  bill,  how  they  have  increased
 the  acreage;  and  the  rate  for  increas-
 ing  the  acreage,  for  the  agricultural
 officials  there  is  Rs,  4  an  acre.  This
 is  a  very  serious  matter  because  this
 whole  country  is  an  occean  of  corrup-
 tion  and  blackmarketing.  The  country
 gets  what  the  leadership  does  and  the
 people  sitting  opposite  mean.  This  is
 a  case  which  I  want  Mr.  Chavan  to
 inquire  into.  I  have  got  all  the  docu-
 ments  The  company  is  the  Southern
 Aviation  (P)  Ltd  The  money  has
 gone  from  the  Agriculture  Ministry.
 We  want  to  check  this  I  shall  pro-
 duce  and  the  documents  I  have  got
 the  engineer’s  logging  in  his  own
 handwriting  and  the  books  which
 show  that  the  bills  in  each  and  every
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 case,  almost  without  exception,  were
 highly  inflated.  Even  on  days  when
 they  did  not  fly  or  go  up,  they
 have  charged  the  Government.
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 Again,  take  the  corruption  in  the
 Bharat  Sewak  Samaj.  The  Kapur
 Commission  has  given  its  verdict  in
 clear  and  categorical  language,  putting
 the  blame  on  Mr.  Lalit  Narayan
 Mishra  squarely,  that  he  has  fiddled
 with  the  money.  I  had  given  a  motion
 on  2nd  August,  and  today  in  the  20th.
 9  days  have  passed,  and  the  Prime
 Minister  has  not  got  the  time  to  find
 time  for  this  discussion  because  he  is
 one  of  her  ‘close  associates’.

 He  cannot  be  touched  because  if  he
 is  touched,  he  will  divulge  a  lot  of
 things.  If  the  Government  is  worth
 its  salt,  if  the  Government  tries  to
 talk  about  prevention  of  corruption,
 it  should  come  forward  immediately
 and  agree  to  a  debate  and  remove
 that  man  who  has  acquired  notoriety
 in  this  country.  He  is  not  known  as
 ‘Lalit  Narayan  Mishra’;  he  is  known
 as  ‘Loot  Narayan’  or  ‘Naqad  Narayan
 Mishra’,  Therefore,  we  are  al]  asham-
 ed  of  this  Government  and  its  Minis-
 ters  and  its  policies.  Therefore,  I  op-
 pose  this  Finance  Bill  lock,  stock  and
 barrel.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  There  are  a  few
 points  which  the  hon,  member  has
 made  which  require  some  clarifica-
 tion.  I  am  {intervening  only  with
 this  object.

 Firstly,  I  do  not  wish  that  a  wrong
 climate  should  be  created  at  this  point
 of  time  when  the  machinery  of  the
 Income-tax  Department  and  other
 enforcement  agencies  are  trying
 their  best;  they  may  not  be  able  to
 contain  and  attack  the  entire  thing,
 put  they  are  trying  to  do  their  best.
 So,  at  this  point  of  time  creation  of
 doubts  is  not  desirable.  Therefore,  I
 would  like  to  clarify  a  few  points —
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 The  hon.  member  is  leaving,  That  is
 another  matter.

 SHRI  JYOTIRMOY  BOSU:  I  have
 a  PAC  meeting.

 SHRI  K.  R  GANESH:  He  has  said
 about  a  raid  on  Kapadias,  He  said
 he  had  some  information  last  night.
 Till  yesterday  we  had  no  information
 about  any  raid  on  Kapadias.  I  do  not
 know  if  after  that  he  got  the  infor-
 mation.  If  any  raid  has  been  there,
 that  is  a  separate  matter.  Apart  from
 that,  raids  are  being  conducted,  whe-
 ther  on  Kapadias  or  anybody.

 He  further  said  that  because  a  raid
 was  conducted  there,  therefore  the
 Finance  Ministry  stepped  in  and  tried
 to  stop  it.  I  may  mention  here  that,
 firstly.  I  am  trying  to  be  very  care-
 ful  ag  far  as  the  information  we  have
 is  concerned.  Till  yesterday,  no  raid
 has  been  conducted  on  Kapadias.
 Therefore,  there  is  no  question  of  the
 Finance  Ministry  trving  to  stop  it.
 Even  if  a  raid  is  conducted  whether
 on  Kapadias  or  anybody  else,  it  is
 not  one  single  individual,  a  fictitious
 individual  in  whose  premises  raids
 are  conducted;  raids  are  conducted  on
 very  powerful  persons.  This  is  what
 I  would  like  to  say.

 In  the  case  of  Kapadias  also,  cer-
 tain  assessments  have  been  reopened
 very  recently  because  the  Income-tax
 department  thought  that  there  has
 been  some  omission  and  various
 things  as  far  as  income  tax  matters
 are  concerned.

 He  has  mentioned  about  other
 things.  One  was  about  National  and
 Grindlays  Bank.  In  this  House,  I  have

 a  number  of  times  answered  ques-
 tions  about  National  and  Grind-
 lays  Bank  and  their  tax  dues.  I  must
 give  the  hon,  member  credit  for  the
 interest  he  has  taken  in  this  issue.  He
 hag  written  8  number  of  letters  to
 the  Finance  Minister  as  well  as  vari-
 ous  authorities  in  the  Board.  The
 whole  tax  evasion  mechanics  of  Na-
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 tional]  and  Grindlays  Bank  are  under
 strict  scrutiny.

 He  mentioned  also  about  the  fire
 in  the  bank  premises.  We  have  also
 replied  in  the  House  about  this.  As
 far  as  the  basic  records  of  National
 and  Grindlays  Bank  are  concerned,
 about  their  managerial  staff,  except
 their  salaried  staff,  all  that  is  there  in
 the  central  place.  It  was  not  des-
 troyed.

 He  also  mentioned  about  Westing-
 house,  that  we  did  not  give  informa-
 tion  about  it,  The  matter  about  Wes-
 tinghouse’s  Asia  Director  was  most
 widely  publicised  in  the  press  and  in
 answer  to  a  certain  Short  Notice  Ques-
 tion,  information  has  been  given.
 Full  information  has  been  given  to
 him  and  this  morning,  there  was  a
 starred  question  on  this;  a  detailed
 discussion  had  taken  place.  This  is
 as  far  as  Westinghouse  is  concerned.

 He  is  also  aware,  which  he  does  not
 want  to  admit  here,  that  there  is  a
 separate  Cell,  a  special  Cell,  on
 monopoly  houses.  Birlas  and  Bajoria
 Jalans  are  being  investigated  by  the
 Cell.  This  House  has  been  informed
 a  number  of  times  that  hundreds  of
 Wealth  Tax,  Income  Tax  and  Gifts-
 tax  assessments  have  been  reopened.
 But,  it  is  a  different  matter  if  they
 have  gone  to  the  Court  ang  they  have
 been  able  to  employ  the  best  lawyers
 available.  This  is  a  matter  in  regard
 to  which  the  hon.  Member  could
 pay  his  attention  also.  In  that  great
 city,  they  are  in  a  more  advantage-
 ous  position  than  the  Government
 and  they  employ  the  best  legal]  lumi-
 naries  available  Hundreds  of  writ
 petitions  are  pending  in  the  High
 Court.  This  is  one  aspect.

 Sir,  everybody  says  thai  Birlas  are
 financing  us.  This  is  being  said  day
 in  and  day  out.  The  hon.  Member
 should  also  look  to  this  question  that
 there  is  also  a  charge  by  a  very
 large  body  of  political  opinion  that
 Birlas  are  financing  some  other  po-
 litical  parties,
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 शो  एस०  एस  बनी  (कानपुर)  :

 उपाध्यक्ष  महोदय,  कभी  s—i0  मिनट  के

 बाद  ही  यह  जितने  टैक्सेज  है  वह  जनता  पर

 लागू  हो  जायेंगे।  मैं  समझता  हू  जो  कुछ  भी

 दलीले  हमने  पेश  की  है  उनसे  सरकार  में  कोई

 परिवर्तन  होने  वाला  नहीं  है।  मैं  सिफ  यह
 चाहता  ह  कि  ज्यादा  लोग  इस  चीज  को  जानें
 को  27  साल  की  भ्राजादी  के  बाद  भी  नव  सत्ता
 की  बागडोर  एक  ही  दल  के  हाथ  में  रही  तो
 इस  देश  का  क्या  होगा।  आज  जब  यह  बहस  ह
 लोग  कर  रहे  हैं.  कौम  सी  चीज  ऐसी  है  जिसके
 दाम  बढे  नही  हैं  ?  25  प्रतिशत  से  लेकर  60
 प्रतिशत  तक  चीजों  के  दाम  बढ़  गए  है।  ग्राम

 कुछ  क्षेत्रों  में  तो ऐसी  हालत  है--चाहे  महाराष्ट्र
 में  हो,  नार्थ  बिहार  मे  हो,  पूर्वी  उत्तर  प्रदेश  में

 हो  या  दूसरी  जगहों  भें  हों--कि  वहां  चीजें
 मिल  नहीं  रही  हैं।  राज  श्राप  देखे,  में  इसी
 दिल्‍ली  शहर  की  कात  कर  रहा  है,  अगर  डालडा
 का  एक  टीन  कही  लहर  प्रा  जाये  मार्गो
 में  तो  लोगों  की  इतनी  स्त्री  होती  है  बसे  नयी

 दुल्हन  देख  रहे हों।  तो  एक  तरफ  चीजे  मिल

 नहीं  रही  हैं  बौर  दूसरी  तरफ  उनके  दाम  बढ़ते
 चले  जा  स्हेहैं  इसी  तरह  से  दाम  बढ़े  हैं
 उनको  घटने  के  लिए  जितनी  भी  कोशिश  की
 जा  रही  हैं  उनके  बावजूद  दाम  घटे  नही  हैं।
 तो  इन  27  सालों  में  हमने  भागने  मिलकर  देखा
 कि  इस  देश  की  हालत  कया  हो  गई  है।  क्‍या

 यह  बात  सच  नहीं  है  कि  आजादी  के  बाद  जो
 लखपति  थे  वे  करोड पात  हो  गए,  जो  करोड़पति
 थे  वे  श्ररबर्षात  हो  गए  ?  जो  एल  कारखाने  का
 मालिक  था  वह  27  कारखानों  का  मालिक
 गया।  जिसके  पास  सो  करोड  की  पू  जी  थी  उसके
 पास  5  सौ  6सौ  करो  की  पृ  जी  हो  गई।  दूसरी
 तरफ  सी  रूपए  महीने  पाने  वाले  एक  गरीब
 झादमी  की  कमर  इस  महंगाई  ने  तोड़  दी  ।

 शक  मामूली  मकान  में  रहने  वाला  झोपड़ी  में

 रहने  लगा,  झोपड़ी  में  रहने  वाला  परेशान  होकर
 फुटपाथ  पर  सोने  लगा  ओर  फरमान  पर  सोने
 यथा ला  बिना  कफन  के  मर्द  की  तरफ  जामे
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 लगा।  यह  दो  तस्वीरें  राज  हमारे  सामने  हैं
 जो  हम  और  श्राप  देख  रहे  हैं।

 यह  टैक्सेज  लगाये  जाने  से  पहले  मैं
 चाहता  था  कि  काला  धन  किस  तरह  से  बाहर
 जाये  उसका  कोई  इलाज  बताया  जाता।  यह
 7-8  हजार  करोड़  या  भगवान  जाने  कितने

 हजार  करोड  यद  जो  काला  धन  छिपा  हुवा  है
 ग्रामीण  इसको  निकालने  के  लिए  कोई  कोशिश

 हो  रही  है  या  नहीं  ?  या  सिर्फ  पोलिटिकल
 डोनेशन्स  मेंह  जितना  बाहर  शा  जाये
 बाकी  निकलने  का  नहीं।  हमले  डिमानेटाई-
 जेशन  के  लिए  कहा  लेकिन  फाइनेंस  मिनिस्टर
 को  वह  मार  नहीं।  मालूम  नहीं  फाइनेंस
 मिनिस्टर  को  क्या  डर  है  ?  झगर  सौ  रूपए  का
 नोट  डोमानेटाइज  क'  दिया  जाये  तो  उससे
 गरीबों  को  कया  नुकसान  होगा  ?  राज  कितने
 गरीब  है  जो  सो  रूपए  का  नो...  लेकर  घने

 रहते  है  ?

 इसी  तरह  से  कानपुर  जहा  से  मैं  चुनाव
 जीत  कर  ग्रा तां  हु  वहा  पर  कुछ  परिवार  ऐसे  है

 जिन्होंने  ग्राजादी  के  बाद  कोई  टैक्स  सरकार  को
 दिया  ही  नहीं  नान  पेमेन्ट  आफगवर्नमेंद

 रेवेन्यू  ही उनका  कैपिटल  है।  आखिर  उन  पर

 कोई  ऐक्शन  लिया  जा  रहा  है  या  नही  ?  चोरों
 के  दाम  घटाने  के  लिए  क्‍या  हो  रहा  है  ?
 झपने  बेज  फ्रीज  कर  दिया।  डी वर नेस  एला  दत्त

 50  परसेन्ट  काट  लिया  जायेगा।  कहा  जा  रहा

 है  कि  उनको  फायदा  होगा  ।  जब  फाइनेंस
 मिनिस्टर  के  कहन  के  ही  अनुसार  रूपए  को
 कीमत  29  या  27  पैसे  रह  गई  है  तो  उतसे  यह
 पैसा  जमा  करके  दो  काल  वाद  उनको  कपिल
 मिलेगा  तब  मालूम  सही  रु पार  की  कीमत  5
 पैसे  भी  रह  जायेगी  या  नहीं 1  तो  जिलों  के
 दाम  घटाने  के  लिए  क्या  हो  रहा  है  ?

 इसी  तरह  से  बेकारी  की  समस्या  है|
 लोग  काम  न  मिलने  की  वजह  से  खु  दकशी  करते
 जा  रहे  है।  उड़ीसा  मे  या  दूसरी  जगहों  पर  जहा
 कल  है,  अकाल  की  स्थिति  है  वहा  पर  मां  को
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 डरपना  लड़का  बेचते  हुए  आपने  सुना  है।  सुयश-
 वर्दी  के  जमाने  में  बंगाल  में  जो  हालात  हुई  थीं

 बही  हालत  राज  है  कि  डस्टबिन  में  खाने  के

 टुकड़ों  को  कुत्ता  या  इनसान  में  से  कौन  खाता

 है।  यह  जो  स्थिति  उत्पन्न  हुई  है  इसके  लिए
 जिम्मेदार  कौन  है  ?  प्रधान  मंत्री  जिनके  नेतृत्व
 में  देश  चल  रहा  है  क्या  जव  जरूरत  भाई,  जब

 चीनी  आक्रमण  हुआ,  पाकिस्तान  का  आक्रमण

 हुआ  तब  क्या  सारे  देश  के  जवान  देश  पर  न्यौता-

 व्र  होने  के  लिए  इकट्ठा  नहीं  हो  गए  ?  क्‍या

 उस  समय  सारे  हिन्दू,  मुसलमान,  सिख,  ईसाई,

 बंगाली,  बिहारी  सभी  एक  नहीं  हो  गए  ?

 किस  चीज  की  कमी  थी,  क्या  शक्ति  थी  जो

 उनको  नहीं  दी  मई  ?  क्या  चीज  थी  जो  वे  नहीं
 कर  सकती  थी  ?  लेकिन  बे  फैसला  नहीं  कर

 सकी  ।  शुगर  मिल्स  के  नेशनलाईजेशन  का

 सवाल  आया  तो  जो  रिपोर्ट  थी  उसको  शाया

 नहीं  छाया  गया,  उसको  टेबिल  पर  नहीं  रखा

 गया  ।  उत्तर  प्रदेश  की  स्थिति  सुधर  नहीं
 सकती  है  जब  तक  कि  वहां  के  चीनी  के  कार-

 खातों  को  नेशनलाईज  नहीं  किया  जायेगा।

 मैं  पूछता  चहता  हूं  कि  आपका  इरादा  क्‍या  है
 क्या  वाकई  देश  में  आप  समाजवाद  लाना

 चाहते  हैं  ?  समाजवादी  लाने  में  आप  किन  लोगों

 को  लूटना  चाहते  हैं?  किन  लोगों  की  ग्रुप  जैव

 बिताना  चाहते  हैं  ?  क्या  ग़रीब  इनसान  ,के

 खून  का  जो  ग्रा खिरी  कतरा  रह  गया  है  उसको

 भी  श्राप  जोंक  लगाकर  चूसना  चाहते  हैं  ?

 शायद  शाप  सोचते  हैं  बहुमत  आपका  है,  चरागे

 भी  रहेगा,  आप  समझते  हैं  विरोधी  कमजोर

 हैं,  डी  है कल  हम  रहें  या  न  रहें  लेकिन  जो

 नौजवान  बो०  एस-सो०,  एस०  एस-सी०  घौर

 एम०  Uo  करने  के  बाद  भी  नौकरी  नहीं  पाते

 हैं  उनकी ग्रां खों  के  सामने  रेत्र  की  पटरी  होती

 है,  वे  सोचते  हैं  या  तो  रेलकी  पटरी  पर  खुदकशी

 कर  ले  या  फिर  सम॥  की  इस  पटरी  को  हो

 उखाड़कर  पं  द  दें  पिस्तौल  ay  लाठो  के  जरिए  ।

 श्राप  उनको  कहेंगे  यह  नक्सलवादी  हैं  ।
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 प्रधान  मन्वीं  ने  लाखों  लोगों  के  सामने

 कह  कि  हमें  समाजवाद  कौ  तरफ  जाना  है,

 हम  सब  कदम  सिला कर चलें  ले  किन  कहां  चलें  ?

 क्या  एम्प्लॉयमेंट  एक्सचेंज1  की  तरफ  या

 भुखमरी  बा  बेकारी  की  तरफ  ?  प्रधाव  मंत्री

 ने  जब  4  बैंकों  के  राष्ट्रीकरण  की  बात  की

 थी  तो  सारे  देश  में  जयजयकार  का  नारा  पूजा
 था  लेकिन  राज  क्‍या  हो  गया  है  ?  गल्‍ले  के

 व्यापार  के  राष्ट्रीयकरण  के  नीति  को  क्‍यों

 बदला  गया  ?  आप  श्राप  गरीब  राजदूतों  पर

 टैक्स  लगा  लीजिए  लेकिन  ऋज  नहीं  तो  फल

 या  परसों  मजदूर  5  हथौड़े  से  अगर  निक-

 लेगी अगर  वोटों  से  सरकार  को  गिराया  नहीं
 जायेगा  तो  दूसरी  तरह  से  उसको  चोट  पहुंचाई
 जाये  क्योंकि  द्  णा  कमेन्टरी  डि मो कसी  से  लोगों  का

 विश्वास  उठता जा  रहा  है।  आज  आप

 फाइनेंस  बिल  के  जरिए  से  गरीबों  पर  टैक्स

 लगा  लीजिए  कौर  दास  बिड़लां  को  छोड़

 दीजिए  लेकिन  कल  देश  पर  ट्रंक  हुआ  ब्लो  यह
 आपके  काम  नहीं  जायेंगे  ।  जब  हमारी  पाकी-

 स्तान  से  लड़ाई  हुई  तो  सर  श्रीराम  ने  हिन्दुस्तान
 शर  पाकिस्तान  दोनों  को  चन्द  दिया।

 पाकिस्तान  में  जो  उनकेकारखाने  थे  वहां  से

 पाकिस्तान  फो  चन्दा  दिया  कि  हिन्दुस्तान  से

 लड़ों  और  यहां  पर  हिन्दुस्तान  को  चन्दा  दिया

 कि  पाकिस्तान  से  लड़ो  उनकी  यह  हुसूल-
 वतनी  कीं  है  लेन  रेलवे  कर्मचारियों  ने

 हड़ताल  कर  दी  तो  देश  नहीं  रहे

 आखिर  में  इसका  विरोध  करते  हुए  में

 कहना  चाहता  हूं  fe  दीवारों  पर  लिखी  हुई
 बातें  आप  के  सामने  हैं  I  अगर  सरकार  की

 नीतियों  में  परिवर्तन  नहीं  होगा  तो  मैं  कुछ
 कहं  करूं,  मे”  लड़का  कुछ  करे  न  करे  ले  किर

 कोई  बच्चे  ऐसे  शैदा  होंगे  जिनको  गांधी  जी  द्

 बजाये.  भगतसिंह  की  पिस्तौल  पर  विश्वास

 बेदा  हो  जायेगा  बोरे  इंस  समाज  की  बदल

 की  कोशिश  कर  सकते  हैं  ।
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 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Mr.  Deputy  Speaker,  when  Shri  Jyotir-
 moy  Bosu  was  speaking  in  this  debate,
 atone  time  I  had  decided  not  to
 speak  and  reply  because  there  was
 nothing  to  reply  in  the  speech  of  Shri
 Bogu.  It  was  sich  an  unfounded,
 baseless,  irresponsible  speech  with  no
 sense  of  decency  in  it.  He  made  all
 sorts  of  allegations,  right  and  left  and
 then  walked  out  before  listening  to
 any  information  in  the  reply  about  the
 allegations  that  be  has  made.  This  is

 a  very  unfortunate  development.  Be
 cause,  a  debate  is  expected  to  throw
 some  light  on  the  problems  of  the
 country,  some  guidance  from  this
 House  to  the  country.  But  this  is  what
 is  happening  I  thought  I  micht  just
 mention  this.
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 Secondly,  according  to  parliamen-
 tary  conventions,  during  the  third  re-
 ading  stage  of  a  Bill  the  discussion
 should  be  confined  to  the  amendmerts
 or  the  special  features  of  the  Bill  as
 such.  Except  Shri  Madhu  Limaye,
 Who  mentioned  some  of  the  aspects  of
 the  Bill,  others  made  general  speeches
 which  should  have  been  made  during
 the  general  discussion,  Therefore,
 when  I  am  replying  to  the  debate  on
 the  third  reading  of  the  Bill,  there  js
 no  single  point  of  the  Finance  Bill  to
 which  I  have  to  give  a  reply.  Sir.  IT
 have  done.

 ी  मधु  मिलने  :  छापने  कहा  कि  मैंने

 कुछ  बिल  के  बारे  में  कहा  है  ।

 श्री  यहावन्तराथ  चव्हाण  :  ग्रा पनी  तो

 इन् फार्म शन  देने  के  लिए  कहा  था  ।

 क्रि  ह द  लिमये  :  देखिये यह  जवाब  देने
 से  कैसे  भागे  जाते  हैं।  मैंने  इनके  भाषण  के
 आधार  पर  कहा  था,  छापने  कहा  था  कि  विदेशी
 Fo  एम०  'टी०  का  बिक्री  दाम  38,000
 रुपये  है  ।

 SHRI  YESHWANTRAO  CHAVAN:
 I  thought  personally  you  wanted  to
 give  this  information  to  me  so  that
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 l  can  make  some  corrections.  You
 asked  a  question  in  your  specch  as  to
 what  is  the  sale  price  of  imported
 DMT  and  I  told  you  it  is  about
 Rs.  36,000  per  tonne,  I  think  that  was
 wrong,  It  was  for  caprolactum.  I  am
 ouoting  from  the  debates:

 “If  I  have  understood  him  cor-
 rectly,  he  sald  the  price  of  indigen-
 qusly  produced  DMT  is  Rs.  18,000
 per  metric  tonne  and  the  landed
 cos{  of  Russian  DMT  is  Rs.  30,000."

 Then  you  corrected  it  by  saying
 that  if  is  Rs,  21,500

 SHRI  MADHU  LIMAYE:  Including
 duty,  it  is  Rs  38,000,

 SHRI  YESHWANTRAO  CHAVAN:
 हक  am  reading  from  the  proceedings,

 श्री  मधु  लिमये  :  प्राय  फी  गर्म  दे  दी  जिए
 वि.  क्या  मैं,  हैं  यह  मरा  सीध  सवाल  ह्‌
 SHRI  YESHWANTRAO  CHAVAN:

 I  wil)  mive  the  figures.  In  the  case  of
 cuprolactum,  the  indigenous  nrivee.....

 sit  wer  fart:  पहले  Fo  वाम ०  go
 eT  बताइए  कि  जितना  मूल्य  इम्पोर्ट ड  स्टाफ

 का  है  शौर  वेतन।  he  जिनस  का  है  ?

 SHRI  YESHWANTRAO  CHAVAN:
 I  certainly  will  give  you  that  Infor-
 mation.  I  am  told—I  have  to  check
 at  up—the  imported  price  cf  DMT  is
 Rs,  24,000  I  do  not  know  what  is  the
 selling  price,

 sit  wa  लिमये  :  वही  गेप  है।
 श्राप  प्रभी  जवाब  नहीं  दे  सकते  हैं  तो  बाद

 में  दे  दीजिए

 श्री  पहबम्तराव  चव्हाण  :  इसीलिए

 तो  मैं  जवाब  नहीं  दे  रहा  था  लेकिन  प्रापत

 जवाब  देन ेके  लिए  हहाग

 श्री मधु  लिये  :  झगर  भाप  जवाब

 नहीं  देता  चाहते  ये  तो  यह  कह  देते  कि  कल

 जवाब दे  देंगे।
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 SHRI  YESHWANTRAO  CHAVAN:
 Because,  it  is  a  question  of  prices.  I
 know  the  figures  you  have  given.  It
 we  sit  together,  we  cun  compare  the
 figures,

 SHRI  MADHU  LIMAYE:  What  is
 the  selling  price  of  imported  DMT?
 What  is  the  new  price  of  the  indi-
 genecus  DMT  under  the  new  Bill?

 SHRI  YESHWANTRAO  CHAVAN:
 The  ex-factory  price  is  Rs.  16,000.
 with  25  per  cent  duty  it  becomes  Rs.
 20,000:  In  the  case  of  caprolactum,  it
 is  Rs.  26,000  and  with  50  per  centdutv
 it  becomes  Rs.  39,000.

 श्री  मधु  लिये:  ता

 गेप  हो  गया।  Oy  अलग

 बताइए  वि  इम्पोट्टड  डी0

 का  सेलिंग  प्राइस  क्या  है  त्र  इस्डीजनण
 ा  क्या  =

 PR.  00  प्त
 नग तारे  के

 SHRI  YESHWANTRAO  CHAV.AN:
 You  are  confusing  between  DMT  and
 caprolactum,  I  have  no  figure.  about
 the  selling  price.  I  am  talking  about
 the  imported  price.

 About  D.M.T.  I  am  {elling  vou.  it  is
 Rs.  24.000  per  tonne.

 SHR!  MADHU  LIMAYF:  He  is  un-
 necessarily  creating  confusion.

 (tad  महोदय,  आप  Tea  FFT उन

 ।दस  दे  +  फंगर्ग  सलेक्ट  करके  क्वि

 स्टेटमेंट  दे  |

 SHRI  YESHWANTRAO  CHAVAN:
 No.  No.

 MR.  DEPU'TY-SPEAKER:  Before
 put  the  question  to  the  House,  I  woutd
 like  to  say  that  the  debate  on  the
 third  reading  cf  the  Bill  is  confined  tu
 arguments  for  rejecting  or  atcepting
 the  Bill,  This  being  the  Finance  Biil.
 it  relates  to  tbe  entire  economy  of  the
 country.  Therefore,  there  are  various
 questions  and  almost  anything  can  be
 discussed  under  Bill  relating
 to  the  administrative  functioning  of
 the  Government,  or  whatever  it  is,  re-

 inis

 lating  to  the  economy  of  the  country.
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 That  is  why  I  allowed  the  Members  to
 make  all  the  points  that  they  made.

 Furthermore,  I  allowed  it  because
 we  had  some  time,  almost  three  hours.
 We  had  begun  at  about  2  ०  Clock,
 Therefore,  I  gave  the  Members  enough
 opportunity.
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 I  would  like  to  say  one  thing,  that
 when  the  Members  make  their  points
 in  this  House,  they  should  make  them
 with  all  seriousness.  I  agree  with  the
 Finance  Minister  that  this  House
 should  not  only  shed  light  on  the
 various  problems  but  it  should  also
 provide  a  guidance  to  the  country.

 I  disapprove  of  the  behaviour  of  the
 hon,  Member,  Shri  Jyotirmoy  Bosu.
 After  making  all  those  points,  all
 those  allegations,  he  went  away....

 AN  HON.  MEMBER:
 other  business.

 MR.  DEPUTY  SPEAKER:  As_  far
 as  [  am  concerned,  this  is  the  most
 important  function.

 Hie  had  some

 When  he  has  made  all  those  scrious
 allegations,  he  should  be  here  to  listen
 to  the  answers  to  those  allegations.
 Just  {o  make  allegationg  and  go  way
 is  making  light  of  the  whole  thing.  I
 can  appreciate  the  difficulties  of  the
 Government.  They  may  net  be  fully
 prepared  with  all  the  answers.  For
 example.  the  hon.  Member  Mr,  Madhu
 Limave.  feels  that  he  is  not  satisfied
 with  the  answers”  given.  Therefore.
 we  had  evolved  a  convention  —  that.
 whenever  Members  want  to  partici-
 pate  in  the  third  reading  ए  the  Bill.
 they  should  in  advance  give  in  weiting
 the  points  that  they  want  {g  make  so
 that.  if  possible  these  can  be  _  passecl
 on  to  the  Government  and  they  come
 prepared  with  the  answers,  But  if  you
 just  suduenly  make  points  and  you
 expect  the  Government  to  answer
 them,  it  is  very  difficul,  to  do  that.
 That  is  all  I  have  to  say  about  it,

 The  questio;  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.
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 STATUTORY  RESOLUTIONS  RE

 DISAPPROVAL  OF  ORDINANCES
 NOS.  7  AND  9  OF  974  AND  COMPA-
 NIES  (TEMPORARY  RESTRICTIONS

 ON  DIVIDENDS)  BILL.

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  the  next  item.  There  are
 two  Statutory  Resolutions  given
 notice  of  by  Shri  R.  R.  Sharma  and
 Shri  S.  M.  Banerjee.  The  first  Sta-
 tutory  Resolution  relates  to  the  Ordi-
 nance  and  the  second  Statutory  Reso-
 lution  of  Shri  S.  M.  Banerjce  relates
 to  the  amended  Ordinance.  I  was
 attracted  by  it  as  to  how  there  can
 be  two  Statutory  Resolutions  relating
 to  the  same  Ordinance.

 Companies
 Divi-

 We  also  take  up  the
 (Temporary  Restrictions  on
 dends)  Bill.

 All  these  will  be  taken  up  together.
 Shri  R.  R.  Sharma.

 SHRI  प्र.  R.  SHARMA  (Banda):  Mr.

 Deputy-Speaker,  Sir,  I  beg  to  move:

 “This  House  disapproves  of  the
 Companies  (Temporary  Restrictions
 on  Dividends)  Ordinance,  i974
 (Ordinance  No.  7  of  974)  promul-
 gated  by  the  President  on  the  6th
 July,  1974."

 Sitjexas

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Why  not  allow  all  of  us  to  move  first?
 All  these  three  motions  are  to  be
 considered  together.

 MR.  DEPUTY-SPEAKER:  That
 will  be  creating  a  little  confusion.  He
 first  moves,  then  makes  his  speech;
 then  Mr.  Banerjee  moves  and  makes
 his  speech;  and  then  you  move  and
 make  your  speech.  That  is  the  order
 which  we  have  been  following.

 SHRI  YESHWANTRAO  CHAVAN:
 All  right.

 MR.  WDEPUTY-SPEAKER:  MR.  R.
 R.  Sharma.

 AUGUST  20,  i974  Res.  and  Cos.  (Femp.  232
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 [Surt  Navat  Kisuors  Sqwna  in  the
 Chair).

 श्री  रास  रतन  वर्मा  :  सत्तारुढ़  दल

 द्वारा  एक  लम्बे  बरसेंगे  किए  जा  रहे
 अविश्वसनीय  खंडों  के  वावजूद  इस  बारे

 में  दो  भरत  नहीं  हैं  कि  आज  देश  अभूतपूर्व
 आधिक  संकट  में  से  हो  कर  गुजर  रहा  है।

 यह  भी  उतना  ही  सच  है  कि  इस  संकट

 से  उबरने  के  प्रयासों  के  ग्राम  तक  कोई  ठोस

 परिणाम  नहीं  निकले  हैं।  ्य  शास्त्रियों,

 विशेषज्ञों  और  नीम  हकीमों  ने  भी  इस

 समस्या  के  समाधान  के  प्रयास  किए

 हैं  लेकिन  फिर  भी  हमारी  समस्‍यायें

 ज्यों  की  त्यों  ही  हैं।

 l966  में  लगभग  ऐसी  ही  समस्या

 उत्पन्न  हुई  थी  और  उसके  लिए  हमारे  शासक

 दल  ने  फसल  अच्छी  न  होना,  विदेशी  मुद्रा
 की  कठिनाइयों  और  राजनीतिक  अस्थिरता

 को  दोषी  ठहराया  था।  967  के  चुनाव
 में  देश  के  आठ  राज्यों  में  कांग्रेस  को  पराजय

 का  मुंह  देखना  पड़ा।  रह  संतन  राज्यों

 की  अपेक्षा  केन्द्र  कहीं  अधिक  कमजोर

 था  ।  उस  समय  जो  परिस्थिति  पैदा  हुई
 उसका  सामना  करने  के  लिए  आपको  रुपये

 का  ग्रवमूल्यय  करना  पड़ा  था  जिस  के

 कारण  हमारी  अर्थ  व्यवस्था  को  काफी

 कमजोरी  सहनी  पड़ी।  परन्तु  आज  जो

 संकट  हमारे  सामने  है  इसका  कारण  क्‍या

 है?  अब  तो  संसद  में  कांग्रेस  का  अभूतपूर्व

 बहुमत  है।  जहां  तक  मैं  समझ  पाया  हूं
 इतना  बड़ा  बहुमत  संस  में  इससे  पहले
 कांग्रेस  दल  का  कभी  नहीं  था।  अधिकतर

 राज्यों  में  भी  कांग्रेस  की  सरकारें  हैं।  ऐसी
 बात  नहीं  है  कि  कांग्रेस  की  सरकारें  राज्यों

 में  न  हों  इसलिए  आपको  विपरीत  परिस्थिति

 का  सामना  करना  पड़  रहा  हो।  जनता

 ने  राजनीतिक  स्थिरता  बनाए  स्खनवे  के

 लिए,  गरीबी  हटाने  के  स्पष्ट  ग्रा श्वा सन
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 के  बाद  कांग्रेस  को  कौर  श्रीमती  इंदिरा
 गांधी  को  सत्ता  सौपी।  परन्तु एक  वर्ष
 के  भीतर  ही  हमें  यह  देखना  पड़  गया कि
 गरीबी  कव्वे  के  बजाय  बढ़  रही  है।  967
 में  देश  में  30  प्रतिशत  जनता  गरीबी  की
 रेखा  के  नीचे  1:11  राज  पचास  प्रतिशत

 मे  भी  अधिक  जनता  गरीबी  की  रेखा  के
 नीचे  सह  रही  है।  जब  हमे  स्वतन्त्रता

 मिली थी  तब  हम  अधिक  धनी थे।  5
 अस्त  I947  को  भारत  के  पास  सोलह
 करोड  पाउंड  जमा  था।  झगर  रेशो
 निकाली  जाए  तो  प्रति  आदत  प्रस् सी  रुपया
 बैठती  है।  प्रसाद  रुपये  प्रत्येक  व्यक्ति
 के  हिस्से भाने  थे  -  ब्रिटिश  संस्कार  ने
 L947%  पहले  जो  भास्कर के  वास  पर  कर्मा

 लिया  था  उसके  वारे  में  929  मे  श्री

 भूल भाई  देसाई  के  समापतित्व  में  क्र
 ता मिशन  की  स्थापना  हुई थी  ब्रोकर  उस  न
 स्पष्ट  शब्दों  मे  अपनी  स्पोर्ट  में  यह  कह
 था  कि  ब्रिटनी  सरकार  ने  जो  भी  भारत
 के  नाम  पर  रुपया  लिये  उसको  हम  को
 वापिस  करने  की  कोई  जरूरत  नहीं  है  1
 लेकिन  कांग्रेस  सरकार  ने  जैसे  और  बहत
 सी  बातों  पर  ध्यान  नहीं  दिया  उसी  तरह
 से  इस  रिपोर्ट  को  भी  ताक  पर  रख  दिया
 शर  स्पष्ट  घोषणा  के  बावजूद  भी  वह  करु गया
 उनको  अदा  कर  विया।  इस  तस  से  पनाह
 अगस्त  तक  राम  होने  के  बावजूद  972-
 73  में  हम  कहा  पहुच  यह  मैं  आपके
 सामने  रखना  चाहता  हु।  |«  972-735
 में  हमारे  ऊपर  कुल  G  लाख  8  हंस।”
 420  करोड  हमने  का  कर्जा भा  जिस  मे
 से  विदेशी  जज  7हजार  328  करोड़  रुपये
 था  1  पी  एल  480  का  कर्ज  3200
 करोड  था।  6  972-73  की  कीमतों
 के  हिन  से  क्ति  ग्प्क्ति  जाप  5090  रूपये
 श्रोकी कई  की।  इतना  हो  प्रत्येक  भारतीय
 पर  कर्ज  बा।  बेशक  छप रिका  से  निए
 ऋण  पर  96  76  करोड  रुपये देय  हैं।
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 इस  में  से  केबल  52  80  करोड  रुपये

 दि!  गए  हैं।  इस  खंब  को  जोड़ने  पर
 भारत  सरकार  पर  कम  भार  हो गा  35000
 सरोद  रपये  का।  हम'  हिसाब  से  प्रति
 व्यतीत  ऋण  भार  535  स्वयं  बैठता  है।
 सारन  सरकार  अपनी  योजनाओं  के
 किक्लल्वक्त  के  लिए  प्रति  नई  जिला  ऋण

 में  सही है  उससे इस  दशक  के  झन  तक
 प्रत्येक  भारतीय  पर  800  से  अबरक  का
 ऋण  हो  जाएगा।  यह  क्या  चुकता
 नहीं  किया  जा  मेंकेगा  ऐसे  हम  को  झालर
 दिखाई  दे  रहे  है।  प्यार  यही  श्व रक् कार
 बनी  रही  कौर  पोजनाझो  का  बही  रुप  बना
 रहा  तो  हमारी  1.1 अ  थोपता  भागे  चल  कर
 ठप्प  हो  जाएगी।

 मुद्रा  स्फीति  न॑  केवल  हमारी  ब्यान
 व्यवस्था  के  लिए  खतरा  है  बल्कि  हमारे
 समाज  के  ढाचे  को  ही  वह  नष्ट  कर  रही  है  |

 बहू  एक  सामान्य  बात  है  कि  मुदा  स़्फीति
 से  राय  के  वितरण  म॑  निरंकुश  तथा  अपमान
 परिवर्तन  होते  है  ।  अमर  मुद्रा  स्फीति  इसी
 अवधि  गति  से  बडी  तो  देश  में  झिझकता
 घौर  बेचता  पैदा  हो  जाएगी

 बढते  हुए  भावों  को  नियमित  करने  के

 लिए  बनाई  गई  नीतिया  बुरी  तरह  से  प्र सफल

 हुई  है  1  बाप  महंगाई  को  नियमित  नही
 कर  पा  रहे  है  ।  उसके  स्थान  पर  एम  क्षेत्रों
 अथवा  एसे  स्थानों  पर  महंगाई  फल  गई  है
 जहा  पर  महंगाई  होना  अनपेक्षित  ही  नहीं
 सर्वथा  प्रदूषित  भी  है  |  महंगाई  रोकने
 के  लिए  जितने  भी  कंट्रोल  लागू  किए  गए
 है  उन  सब  का  नतीजा  यह  हुमा  है  कि  कंट्रोल
 की  गई  वस्तुए  ब्लैक  माकिट  में  भरा  कर  बिकने
 लगी  है  दौर  महंगाई  रुकते  के  बाएं  बप

 बढ़ी  ही  है  कौर  कंट्रोल  महंगाई  को  बढ़ाने  है  ।
 स  क्षेत्र  मे  भी  सरकार  प्रतिफल  रही  है  ।

 तरह  तरह  के  प्रयत्न  करने  के  बावजूद  भी
 बना  मार्किट  रोकने  में  सरकार  सफ
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 [श्री।  राम  रतन  शर्मा]

 रही  है  कोई  भी  प्रभावशाली  कदम  या
 इफैक्टिव  माध्यम  राज  तक  ड्राप  नही  निकाल
 सके  हैं  जिससे  कंट्रोल  के  बाद  ब्लैक  मार्किट
 को  रोका  जा  सके  |

 —  मुल्य  बुद्धि  के साथ  साथ  उत्पादन  बढ़ना
 चाहिये  था  ।  i964-65  से  ही  बुनियादी
 ढाचे  के  विकास  की  गति  कम  होने  लगी  ।
 औद्योगिक  विनियोजन  शौर  औद्योगिक
 उत्पादन  की  दर  में  कमी  तथा  योजना  की

 तुलना  में  यो  जेने तर  व्यय  में  भ्रपेक्षाकृत  वृद्धि
 से  मुद्रा  स्फीति  की  सम्भावनाए  धीरे  धीरे
 पनपने  लगी  थी  ।  भारतीय  द्य  व्यवस्था
 आंशिक  रूप  से  ही  योजना  बद्ध  है  एसी
 व्यापक  तथा  सशक्त  योजना  भारत  में  आपने
 कभी  नहीं  बनाई  जा  अकल्पनीय  तथा  शव ल्पनीय

 सकट पूर्ण  स्थितियों  का  सामना  करने  मं
 सक्षम  हो  उम  अर्थ  व्यवस्था  के  तीन  भाग

 है,  नियोजित,  अनियोजित  बौर  तजी  से

 बहने  हवाले  काले  बाजा।र  की  श्री  व्यवस्था।
 नियाज़,  नियोजन  बीर  लक्ष्य  निर्धारित
 करने  से  सम्बन्धित  योजना  की  रण  नीति

 का  महत्वपूर्ण  मस्सों  खतरनाक  हो  गया  है  |

 इसके  दो  कारण  हे  ।  पहला  नौकरशाही
 रा  नीतियों  एवं  व्यापक  क्यों  से  अपनी  शक्ति

 बढाने  लगे  है।  दूसरा  नियंत्रण  और  नियमन

 व्यापारी  वर्ग  के  लिए  सेफ्टी  वाल्व  को  काम

 करते  हैं  ।  राजनीतिक,  नौकरशाह  शोर

 ब्यापारी  तीनो  इस  व्यवस्था  के  अन्दर  प्रगति

 शक्ति  बढ़ाना  चाहते  है  |  नोकरणाह  चाहता

 है  कि  राजनीतिज्ञों  श्र  व्यापारी  से  उसकी

 शक्ति  बढ़ी  रहे  1  रा  .नीतिज्ञ  चाहता  है  कि

 मौ करण शाह  कौर  व्यापारी  से  अधिक  उसके

 पास  शक्ति  रहे  कौर  व्यापारी  इन  दोनों  में

 घर  कर  शौर  घुस  का  सहारा  ले  कर

 नौकरशाह  अर  राजनीतिज्ञ  को  दवा  कर,

 उनकी  खरीद  कर  अपना  खल्ल  सीधा  करता

 ta  जनता  प्र पने  भोलेपन  कौर  बर्थ  शास्त्री

 अपनी  बाट का रिता  के  कारण  यह  मान  लेते
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 wear  नियंत्रण  कौर  विभियक्नंण
 अथवा  कुशल  व  भ्र कुशल  नियंत्रण  की  है  ।
 लेकिन  वास्तविक  समस्या  अध भिजाता  रग
 द्वारा  शक्ति  हथियाने,  प्राथमिक  सत्ता  संघर्ष
 कौर  ध्वानिक  बचत  पर  उसके  नियंत्नण  की  है,
 उसकी  भूख  की  है  ।

 काला  बाज़ार  की  एक  समाना स्तर
 कर-व्यवस्था  है,  जिस  की  देन  है  बेरोजगारी,
 गरीबी  भर  भुखमरी  ।  जनता  दो  शोर
 धके  ी  जा  रही  है  ।  जब  ब्लैक-मार्किटिंग
 से  धन  पदा  करते  है  ,  तो  यह  प्राकृतिक  है  कि

 बहुत  से  लोगो  के  पास  धन  की  बिल्कुल  कमी
 हो  जाएगी  और  वे  भुखमरी  के  शिकार  हो
 जाये।  ्य  आदमी  भूखमरी  का  शिकार

 होता  है,  तो  वह  गैर-क़ानूनी  व्यापार  की  ओर
 जाता  है  t

 उनका  को  गैर-कनासी  व्यापार  की  ओर
 कौन  धकेल  रहा  है,  आप  को  इस  की  52
 में  अता  चाहिए  ।  नब  काला  बाजार  बढ़ा
 और  जनता  भूखो  मरने  लगी,  तो  पचासों
 तरह  के  गैर-कानूनी  उद्योग-धधे  पनपने
 लगे  |  स्मगलिंग,  र-कानूनी  ढंग  में  शराब
 बनाना  शादी  तरह  तरह  के  धंधों  का  नाम
 लिया  जा  सकता  है,  ननि  में  काले  बाज़ार
 ने  नता  को  'जनबूझ  कर  धकेल  दिया  है  ।

 पांचवी  योजना  के  प्रारूप  में  आत्म-
 निर्मला  के  उदेश्य  को  ताक  में  रख  दिया
 गया  है  ।  राष्ट्रीयकरण  अथवा  स्वदेशी  की
 बात  अनसुनी  कर  दी  गई  है।  प्रस्तुत  संदर्भ  में
 विचारते  समय  लगता  है  कि  वे  भ्राहिनेस
 प्र धक चरे  प्रयत्न  हैं  ।  इस  सम्बन्ध  में  मैं
 इकॉनोमिक  टाइम्स  दिनांक  19-7—74
 को  उद्धत  करना  चाहता  हूं:

 “New  Delhi  has  finally  come  out
 with  an  attempt  to  contain  inflation  ,
 by  issuing  two  Ordinances,  one  to
 restrict  dividend  distribution  by  com-
 panies  and  the  other  to  impound
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 additional  wage  claims.  Evidently
 further  meusures  are  being  contem-

 plated.  But  as  it  is,  it  is  clear  that
 the  measures  announced  do  not  form
 part  of  a  coherent  strategy  and,  as
 such,  they  constitute  only  half-baked
 attempts  in  dealing  with  8  serious
 situation.  To  think  that  large  divi-
 dendg  distributions  adq  to  inflation  is
 far  fetched,  particularly  in  a  situa-
 tion  like  the  present  when  capital
 formation  is  sluggish.  Evidently,
 New  Delhi  seems  to  have  been  car-
 ried  away  by  the  high  ratio  of  divi-
 dend  distributions  to  the  net  profits
 of  companies.  According  to  the  Cabi
 net  Secretary,  companies  are  paying
 45  to  49  per  cent  of  the  net  profits
 as  dividends  ang  this  is  being  sought
 to  be  restricled  to  33.3  per  cent.  The
 net  profit  of  a  company  is  defined  un-
 der  the  Ordinance  as  the  one  compu-
 ted  in  accordance  with  the  provisions
 of  Sections  349  and  350  of  the  Com-
 panies  Act,  ‘1956,  This  would  mean
 the  net  profit  arrived  al  after  provid-
 ing  for  depreciation  hut  before  taxa-
 tion  and  development  rebate  A  re-
 cent  study  by  the  Reserve  Bank  of
 the  finances  of  350  large  public  limi-
 ted  companies  in  1972-73  indicated
 that  the  average  ratio  of  dividends  ta
 profits  before  tax  of  these  companies
 was  only  3.8  per  cent,  against  29.3
 per  cent  in  1971-72.  This  ratio  of
 dividends  to  net  profits  may  have
 gone  up  in  1973-74.  But  what  is  more
 important  from  the  point  of  view  of
 the  shareholders  is  the  actua]  divi-
 dend  distribution  on  their  risk  capital.
 The  RBI  study  shows  that  of  the  380

 ,  companies,  only  92  companies  (against
 42  in  1971-72)  declared  dividends

 above  75  per  cent  on  the  paid-up
 capital,  Of  the  balance  3]5  compa-

 inies  fell  in  the  dividend  group  0  to
 HS  per  cent.  That  no  less  than  9i
 companies  paid  no  dividend  at  all  is

 पर

 significant,  Taking  the  350  com-
 unies  together,  the  average  rate  of
 ividend  wag  only  i.4  per  cent.  The

 of  dividend  distribution  for
 OTR  has  generally  gone  up,  tex-
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 file  companies,  pharmaceuticals,  etc,
 being  the  prominent  among  those
 which  have  made  larger  distribution.
 Surely,  the  shareholders  of  these
 companies  will  be  considerably  affec-
 ted  by  the  limitation  of  the  dividend
 to  2  per  cent  of  the  face  value  of
 the  shares  of  33.8  per  cent  of  net
 profit  as  defined  under  Sections  349
 und  350  of  the  Companies  Act.

 What  made  the  government  think
 thet  :ate  of  dividend  above  i2  per
 cent  is  on  the  high  side  js  not  clear.
 It  is,  On  the  contrary,  considering  the
 fact  that  the  minimum  lending  rate
 of  banks  is  5  per  cent  and  the  rate
 of  interest  which  the  government
 proporr,  to  pay  on  the  impounded
 wages  is  itself  l  per  cent.  There
 should  be  some  allowance  for  the
 msk  cupital,  There  has  always  been
 a  wide  gap  between  the  deposit  rates
 and  lending  :ate,  of  banks  on  the  one
 side  and  the  rate  of  interest  (divi-
 dend)  on  the  msk  capital,  on  the
 othe:  side.  But  by  limiting  the  divi-
 dend  to  2  per  cent,  the  government
 hay  narrowed  down  the  gap.  This  is
 bound  to  have  its  repercussions  on
 (apital  formation,  which  is  not,  as  it
 is,  very  encouraging.  In  fact,  the
 RBI  study  of  350  large  companies
 shows  that  the  rate  of  gross  assets
 formation  declined  from  9  per  cent  in
 I97l-72  to  7.8  per  cent  in  =  ‘1972-73,
 After  all,  what  does  the  government
 hope  to  achieve  by  this  measure?”

 सभापति  महोदय  :  आप  स्थल  अपना
 भाषण  देने  के  बदले  इकॉनोमिक  टाइम्स  से
 भाषण  दिलवा  रहे  हैं

 SHRI  R.  R.  SHARMA:  I  want  to
 quote  because  to  my  assessment  it  is
 a  very  valuable  suggestion  which  the
 Economic  Times  has  given,  “Only
 about  Rs.  50  crores  are  expected  to
 uecrue  to  companies  and  will  be
 available  for  their  expansion  and  pro-
 duction  programmes.  While  the  divi-
 dend  restriction  will  have  only  a
 limited  success  In  fighting  inflation.
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 it  has,  on  the  contrary,  created  a
 panic  in  the  capital  market.  It  would
 have  caused  a  crash  in  the  share  mar-
 ket  and  a  payments  crisis,  but  for  the
 fact  that  the  stock  exchange  authori-
 ties  have  suspended  official]  deals  and
 have  asked  the  brokers  to  carry  over
 the  business  at  a  fixed  carry  over
 rate,  Even  so,  many  institutions,
 like  the  UTI,  will  be  considerably
 affected  by  the  depreciation  in  the
 value  of  their  investments,  once  the
 market  reopens.  It  is  to  be  hoped  that
 the  government  would  reconsider  its
 decision.”

 श्री मनु,  आ्ड्लिंस  और  बिल  लाए  जाने

 की  बेंधानिक  स्थिति  पर  एक  बड़ी  डिबेट  हो

 चुकी  है।  ७  जुलाई  को  आर्डिनेंस  जारी  किये

 गये  करे,  जबकि  22  जुलाई  से  पालियामेंट  का

 सत्  प्रारम्भ  होने  वाला  था  इस  लिए  यह

 कोई  आवश्यक  नहीं  था  कि  इस  को  आर्डिनेंस

 के  रूप  में  लाया  जाता  ।  इस  को  बिल  के

 रूप  में  लाया  जा  सकता  था  L

 जहां  तक  वेज  स्क्रीन  का  सम्बन्ध  है,
 राजक्रीय  कर्मचारियों  के  बढ़ते  हुए  महंगाई
 भत्ते  में  कटौती  कर  के  पहले  से  कमजोर  वर्ग

 को  और  कमजोर  किया  गया  है।  महंगाई
 भत्ता  महंगाई  के  कारण  दिया  जाता  है।  जब

 दो  साल  के  बाद  उन  को  वह  महंगाई  भत्ता

 मिलता  है,  उस  समय पता  नहीं  भावों  की  क्‍या

 स्थिति  होगी  और  कथा  सरकार  उस  को  शिपि

 करने  की  स्थिति  में  होगी  या  नहीं  ।  सरकार
 को  इस  बारे  में  सोचना  चाहिए  था
 कौर  इस  तरह  वेज  स्क्रीन  नहीं  करना

 चाहिए  था।  भारतीय  झा थिक  संकट  वस्तुत:
 भारतीय  राजनीति  का  संकर  है--कुछ
 राजनीतिक  दलों,  नेतायों  तथा  कुछ  संस्थापकों

 ने  जित  में  शासक  कांग्रेस  और  इन  के

 पिछलग्गू  कम्युनिस्ट  प्रमुख  हैं,  ने  राष्ट्रीय

 मूल्यों  और  उद्देश्यों  के  अनुसार  कार्य  करता
 बन्द  कर  दिया  है।  उन  क्रीरूचि  देश  की  जनता

 का  शोषण  कर  के  और  विदेशी  पूंजी  के  हाथों

 AUGUST  20,  974
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 पुरी  तरह  बिक  कर  स्वयं  को  सत्ता  में  जमाये
 रखने  तक  ही  सीमित  है।  इसका  नवीनतम

 उदाहरण  यह  तथ्य  है  कि  अब  हम  औरतों  कं
 भीतरी  कपड़ों,  कफ प्लेटों,  सौन्दर्य  प्रसाधनों
 तथा  अन्य  विलास  सामग्री  के  निर्यात  के  लिए
 विदेशी  पंजी  के  सहयोग  के  समझौते  कर  रहे  हैं  ।
 जब  तक  जनता  सत्ताधारी  अभिजात  वर्ग  के
 विरूद्ध  विद्रोह  नहीं  करती,  संकट  का  समाधान

 नहीं  हो  सकता  ।

 अन्त  में  मैं  शासन  में  बैठे  अपने  कांग्रेस
 के  साथियों  को  आगाह  कर  देना  चाहता  हूं
 कि  वें  समय  की  गति  को  देखें  ।  भूखी  नंगी
 जनता  की  भावनाओं  से  खेलना  बन्द  कर  दें।
 सदन  में  तथा  लंदन  के  बाहर  भी  संसद  सदस्यों,
 मंत्रियों  प्रान्तीय  मंत्रियों  और  मुख्य  मंत्रियों
 तथा  प्रधान  मंत्री  तक  के  ऊपर  तरह  तरह  के
 आरोप  लगाएँ  जाते  हैं  कि  इन  के  पास  बहुत
 अधिक  सम्पत्ति  है,  ये  आरोप  लगाए  जाते  हैं
 कि  इन  के  पास  बहुत  विशाल  खेती  है,  सालिग
 की  जमीन  को  लांघ  कर  के  अपने  भाई  भतीजों
 ओर  परिवार  वालों  का  नाम  दे  कर  कोआपरेटिव

 सोसाइटी  बना  कर  बहुत  बड़ी  जमीन-  अपने
 अधिकार  में  कर  रखी  है  1

 सभापति  महोदय  :  अभी  तक  तो  ग्रुप
 विषय  पर  बोल  रहे  थे,  शब  कप  विषय  से

 बाहर  जा  रहे  हैं  1

 श्री  राम  रतन  शर्मा  :  राजनैतिक  संकट
 जो  सामने  है  वह  म  बता  रहा  हूं।  मैंने  को
 भी  उस  में  एक्स-क्लाड  नहीं  कर्ता,  आप  को  भी

 नहीं  एक्सक्यूज  करता।  में  यह  कहना  चाहता
 हूं  कि  गर  श्राप  को  स्वस्थ  परम्परा  डालनी

 है  तो  राजनीतिज्ञों  को  जिन  को  शासन  की

 कुर्सी  संभालनी  है,  राज  आप  हैं  कल  को  हम  हो
 सकते  हैं,  जो  भी  हों,  उन  को  एक  परम्परा
 कायम  करनी  होगी  कौर  वह  परम्परा  यह  हो
 सकती  है  कि  कोई  भी  एम  एल  ए,  एम  पी  का

 चुनाव  लड़े  उसे  से  पहले  कानून  उस  को  बांध
 देना  चाहिए  कि  वह  पुरानी  सम्पत्ति  का



 Res.  and  Cos.
 (Tenp.  Restrictions
 on  Dividends)  Bill

 24I

 डिबलेरेशन  कर  दे  ।  इसके  बाद  पांच  साल  के

 अंदर  भी  ओर  पांच  साल  के  बाद  जनता  24

 कि  जिस  के  पास  दो  vas  जमीन  थी  चुनाव
 लडने  के  समय  और  पांच  साल  में  पावर  में

 रहने  के  बाद  उस  के  पास  इतना  मकान,  इतने

 संपत्ति,  इतना  पैसा  आ  गया  तो  यह  कहां  से

 थ्री  गया  ?  इस  का  निर्णय  जनता  करे  ।

 इस  समय  का  उपयोग  कर  के  मैं  अपने  भाई
 संसद  सदस्यों,  मंत्रियों  और  प्रधान  मंत्री  से

 तथा  उन  सभी  से  जिन  के  खिलाफ  तरह  तरह
 के  आरोप  लगाए  जाते  हैं,  निशान  करना

 चाहता  हूं  कि  वे  राज  भी  अपनी  सम्पत्ति  वा

 पूरा  विवरण  दे  दें  ताकि  जनता  यह  समन

 जाय  कि  इन  के  पास  क्या  है  ?  मेरा  FT
 विश्वास  है  कि  काला  धन  केवल  व्यापारियों

 के  हाथ  में  नहीं  है,  वह  बहुत  सारे  मंत्रियों

 के  साथ  में  है,  वह  बहुत  सारे  संसद-सदस्यों

 के  हाथ  म  है,  बहुत  सारे  दूसरे  लोगों  के  हाथ
 में  है,  उन  की  भी  जांच  होनी  चाहिए,  उनकी

 भी  तलाशी  होनी  चाहिए  ताकि  समय  आने

 पर  इतिहास  किसी  पर  उंगली  न  उठा  सके

 है!  आप  कानून  दूसरों  के  लिए  बनाते  रहे
 और  खुद  वही  धन्धा  करते  रहे  ।

 इन  शब्दों  के  साथ  मैं  आप  से  आग्रह
 करता  हु  कि  मेरे  इस  प्रस्ताव  को  स्वीकार

 MR.
 moved:

 CHAIRMAN:  Resolution

 “This  House  disapproves  of  the
 Companies  (Temporary  Restrictions
 on  Dividends)  Ordinance,  974
 (Ordinance  No.  7  of  974)  promul-
 gated  by  the  President  on  the  6th
 July,  1974.7.

 SHRI  8,  M.  BANERJEE  (Kanpur):
 I  beg  to  move:

 “This  House  disapproves  of  the
 Companies  (Temporary  Restrictions
 on  Dividends)  Amendment  Ordi-
 ‘279  L.S—9

 SRAVANA  29,  896  (SAKA)  Res.  and  Tos.
 (Temp.  Restrictions

 on  Dividends)  Bill

 nance,  974  (Ordinance  No.  9  of
 974)  promulgated  by  the  Presi-
 dent  on  the  5th  July  1974.”.

 I  oppose  both  the  ordinances.  Nor-
 mally,  I  would  have  been  glad  to
 thank  the  hon.  Minister  for  bringing’
 forward  any  measure  which  would
 have  curbed  monopoly.  But  here  we
 have  realised  the  hollowness  and
 futility  of  this  measure  which  was
 brought  mereiy  to  hoodwink  the  pub-
 lic  in  general.  Out  of  about  3009
 companies  in  the  gountry,  it  is  only
 about  200  companies.  which  pay  divi-
 dends  to  the  tune  of  2  per  cent  or
 more.  Out  of  that,  if  it  is  implemen-
 ted  effectively,  what  will  be  the  net
 gain  to  the  exchequer?  It  will  not
 be  more  than  Rs.  5  crores.  But  we
 have  been  suggesting  from  our  party
 both  inside  Parliament  and  outside,
 various  measures  which  would  have
 plugged  the  loopholes  which  are  50
 apparent  and  glaring  in  those  com-
 panies  which  are  minting  money  at
 the  cost  of  the  people.  But  no  heed
 was  paiqd  and  no  measure  has-  yet
 been  brought  by  which  Government
 can  claim  that  they  have  been  able
 to  plug  those  loopholes.  Various
 amendments  have  been  made  to  the
 Companies  Act  and  all  that  but  keep-
 ing  in  view  that  there  should  be  some
 loopholes  kept  so  that  they  may  ulti-
 mately  benefit  those  capitalists.

 What  do  we  see  about  the  functicn-
 ing  of  certain  business  houses?  I
 may  mention  certain  bis  business
 houses  like  Birlas,  Hindustan  Lever
 and  a  few  others.  You  will  be  sur-
 prised  to  learn  that  in  the  Birla
 House  nobody  pays  wealth  tax.  Thev
 are  supposed  to  be  the  poorest  men
 in  the  cuntry.  They  have  manipula-
 ted  their  accounts  so  well  that  none
 of  them  pays  wealth  tax.  I  was  sur-
 prised  to  get  this  answer  in  Parlia-
 ment  to  a  question.  How  do  they  do
 it?  This  manipulation  is  done  with
 the  help  of  chartered  accountants  and
 so  on  and  by  distributing  the  shares
 among  their  family  members,  frienas
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 and  those  who  help  them.  It  is  so
 manipuiateg  that  it  is  impossible  for
 the  Company  Law  Board  or  any  autho.
 rity,  whether  income  tax  or  sales  tax
 etc.  to  really  put  their  hands  on  those
 persons  who  have  to  pay  these  taxes
 This  is  how  they  manipulate  it.

 Then  they  inflate  their  share  values
 They  cordon  the  shares  of  others.
 Ultimately  what  happened  to  Martin
 Burns?  Goenkas  cordoned  off  thei:
 shares.  We  raised  a  question  in  this
 House  which  wag  replied  to  by  the
 then  Finance  Minister.  He  denied
 but  ultimately  it  was  found  that  they
 were  cordoning  the  shares  effectively
 and  systematically.

 If  you  see  the  working  of  Hindus-
 tan  Lever,  it  is  one  of  the  biggest
 concerns  manufacturing  dalda,  soap
 etc.  They  enjoy  a  monopoly  in  this.
 It  is  an  internationa]  organisation.
 What  are  they  doing?  Ordinary  life-
 buoy  is  not  available.  Production  has
 been  minimised.  Surf  production  has
 been  minimised  Even  the  production
 of  ordinary  lux  has  been  minimised.
 Instead,  they  have  brought  out  a  soap
 called  Lux  Supreme  which  they  say
 is  just  like  Came  which  has  no  paral-
 Jel  in  the  world.  Are  we  interested
 in  Came  and  Lux  Supreme  or  in
 Sunlight  and  Lifebuoy,  or  any  other
 soap  which  may  be  used  by  the  ordi-
 nary  person  for  washing  and  toilet
 purposes?  It  is  really  surprising  they
 are  doing  these  things.  Questions
 after  questions  have  been  raised  in
 this  House.  have  personally  writ-
 ten  letters  te  ‘the  Finance  Minister
 and  the  Company  Affairs  Minister
 and  other  Ministers  including  the
 Minister  of  Petroleum  and  Chemicals.
 Here  I  must  congratulate  the  Chief
 Minister  of  UP  who  ordered  a  raid
 into  the  factory  at  Ghaziabad,  bring-
 ing  out  so  many  tins  of  dalda  un-
 accounted  for,  85  tonnes  of  dalda  were
 available  in  ‘bags’  Which  were  not
 tins.  In  svite  of  this,  the  persons
 who  gave  information  about  this,
 have  been  dismissed  and  three  more
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 employees  are  likely  to  be  dismissed
 I  would  request  the  Finance  Minister
 to  put  his  hand  on  that.  L  would
 also  like  to  know  whether  as  a  result
 of  these  searches  and  rads  which
 took  place  in  the  Ghaziabad  factory
 of  Hindustan  Lever  the  information
 got  was  found  to  be  correct  by  the
 Chief  Minister  of  UP,  the  Company
 Affairs  Department  or  the  Petroleum
 and  Chemicals  Ministry  and  various
 other  concerned  departments.  If  the
 information  was  found  true,  how  is
 it  that  they  have  gone  scot-free?  We
 must  be  assured  that  the  necessary
 action  will  be  taken  effectively.

 What  are  they  doing?
 minimising  production.  They  were
 manufacturing  dalda  The  price  of
 a  kilo  was  Rs  9.  But  since  this  75
 not  remunerative,  they  started  divert-
 ing  their  production  from  dalda_  to
 margarine

 They  are

 7.00  hrs.

 The  price  of  margarine  toclay  is  Rs.  13
 per  kilo.  They  are  producing  mar-
 garine  in  prefe‘ence  to  Dalla.  Marga-
 rine  js  used  by  those  who  cannot
 afford  butter.  In  the  West,  people  do
 use  margarine  In  this  case,  because
 they  were  getting  Rs.  3  per  kilo  for
 margarine,  they  minimised  the  pro-
 duction  of  dalda  and  they  created
 artificial  scarcity  in  the  country,  to
 push  up  the  price  of  dalda.  Am  TIT
 to  understand  al]  this  will  be  allowed?
 Should  this  company  be  allowed  to
 hold  the  country  to  ransom?  If  there
 ig  a  strike  in  the  Hindustan  Lever  or
 in  the  Birla  concerns  or  in  the  Na-
 tional  Rayon  or  in  the  J.  K.  Rayon
 or  in  the  Keshavrao  Rayon,—these
 companies  ate  minting  money  at  ‘he
 cost  of  the  people  and  they  are  mak-
 ing  fabulous  profits—immediately  the
 workerg  will  be  blamed  that  they  are
 holding  the  country  to  ransom,  What
 about  those  who  are  minimising  pro-
 duction,  who  are  reducing  the  produc-
 tion  capacity  ang  who  are  not  ut/lis-
 ing  the  idle  capacity?  Only  33-41  per
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 cent  of  the  capacity  is  being  utilised
 and  50—60  per  cent  remains  idle,  Is
 it  not  in  the  national  interest  to  take
 over  these  concerns?  Is  it  not  high
 time  that  Hindustan  Lever  should  be
 taken  over?  Sir,  some  time  back,  a
 question  in  regard  to  this  wag  raised
 in  this  House  and  Shri  F.  A.  Ahmed,
 who  is  going  to  be  the  President  after
 two  hours  or  one  hour  or  he  might
 have  become  the  President—long  live
 the  President—denied  and  said  ‘we
 have  no  intention  to  take  over  this
 concern’.  I  would  lke  to  know,  why
 has  not  the  Hindustan  Lever  been
 taken  over.  I  am  told  they  have  paid
 Hs.  25  lakhs  to  the  coffers  of  the
 Congress  Election  Fund.  4  am  subject
 to  correction.  The  Finance  Minister
 will  be  able  to  reply  to  this,  whether
 it  is  Rs.  25  lakhs  or  Rs.  23  lakhs.
 Exact  amount  must  be  known  to
 somebody.  This  is  the  main  reason
 why  they  do  net  care  much  about  the
 Chief  Minister  of  UP.

 SRAVANA  20,

 Then,  what  is  happening  about  sel-
 ling  of  shares  There  were  certain
 concerns  who  decided  that  shares
 should  be  sold  to  the  employees.  But.
 what  are  the  categories  of  employecs
 who  are  being  given  shares?  Persons
 getting  high  salaries  are  the  actual
 shareholders.  Very  few  concerns  in
 the  country  are  gelling  shares  to  the
 ordinary  clerks  and  other  employees
 because  they  do  not  want  these  ordi-
 nary  people  to  become  shareholders,
 as  they  will  have  their  say  in  the
 Annual  General  Meetings.  They  con-
 fine  to  those  own  shareholders  who
 will  vote  for  their  own  persons  to
 beconre  Managing  Directors,  Directors
 and  Chairmen  ete.  This  ig  how  mani-
 pulation  takes  place.

 The  Government  expects  to  get  Rs.
 5  crores  out  of  this  measure,  What
 876९  the  other  measures  by  which

 it  could  possibly  get  more
 money?  I  would  tike  to  इलज  from
 Mr,  Stephen,  who  is  now  disturbing
 the  Finance  Minister,  what  is  the
 Position  in  the  cashew  nut  industry.
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 May  I  invite  the  attention  of  Mr.
 Stephen?  What  steps  are  being  taken
 to  extract  more  money  from  _  the
 cashew  nut  industry?  He  may  be  able
 to  tell  us  The  point  is,  he  does  not
 apply  his  mind  and  he  goes  on  dis-
 turbing  the  Finance  Minister.  That  is
 the  whole  difficulty.  The  cashew  nut
 industry  is  not  paying  2  per  cent
 even.  They  are  paying  0  per  cent  or
 6  per  cent.

 The  question  1s,  some  of  these  com-
 panies  have  been  converted  into
 junks,  This  ३१६  the  case  with  all  the
 industries,  whether  it  is  the  texlile
 industry  or  jute  industry.  When  they
 are  converted  into  junks,  they  हट
 the  Government  to  take  them  ove-.
 Government  goes  on  taking  them  over.
 It  has  created  a  big  hospital  and  goes
 on  taking  over  the  sick  textile  mulls.
 What  about  healthy  mills?  Why
 should  they  not  be  taken  over  imme-
 diately?

 In  this  case,  this  particular  attempt
 which  the  Finance  Minister  is  making
 will  be  nothing  It  will  be  an  eye
 wash.  What  are  they  going  to  get?
 They  are  going  to  get  Rs.  5  crores.
 If  they  had  demonetised,  it  would
 have  brought  thousands  of  crores.  I
 expected  this  time  that  in  the  Budget.
 they  will  at  least  say  something  about
 declaration  that  af  somebody  decleres
 black  money  within  three  months  or
 ‘six’  months,  they  will  be  taxed  as  per
 the  Income-tax  Act,  without  any  fine
 ang  that  money  could  have  come  into
 the  hands  of  the  Government.  It  was
 tried  by  Mr.  TTK,  but  the  result  was
 not  much.  Still  that  shoulq  have
 been  attempted  In  this  case,  you
 are  taking  only  Rs.  5  crores  from  the
 companies  whereas  you  are  taking
 Rs.  800  crores  from  the  ordinery
 salaried  employees.  Should  the  sala-
 ried  employees  suffef  throughout
 their  life?  Their  income-tax  is  de-
 ducted  from  the  source.  What  about
 the  tax  evaders  like  Birlas,  Tatas  or
 Dalmias  who  go  on  dodging  income-
 tax,  sales  tax  and  other  taxes?  Non-
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 payment  of  Government  revenue
 somelimies  becomes  their  capital.
 What  are  the  other  measures  which
 the  Government  propose  to  take  to
 extract  money  from  them?  What
 about  their  high  profits,  known  and
 unknown?  When  it  comes  to  the
 question  of  bonus,  they  maintair,  two
 books  of  accounts.  I  must  thank  the
 income-tax  authorities  for  raiding
 certain  big  houses  including  Mr.
 Jindal’s.  I  am  extremely  happy
 that  Mr.  Jindal  who  thought  nothing
 could  be  done  to  him  because  of  the
 patronage  he  enjoys  from  big  people
 was  raided  by  the  income-tax  autho-
 ries.  I  must  congratulate  them  on
 their  courage  and  conviction.  But  I
 do  not  know  what  is  going  to  come
 out  of  it.  During  the  raid,  it  was
 quite  apparent  how  two  books  are
 kept.  Even  the  ladies  knew  where
 they  are  kept  and  they  put  them  into
 the  fire  immediately.  Somebody  even
 swallowed  some  very  important
 papers  which  would  have  exposed
 their  sinister  design,

 There  was  a  press  news  published
 im  our  party  organ,  New  Age  that  Mr.
 Kapadia  got  some  bencfit  only  because
 ri  was  mentioned  that  he  way  the
 manager  of  Mrs.  Gandhi.  But  it  is
 Mr.  Yashpal  Kapur  who  ig  generally
 describeg  in  the  press  as  the  manager
 of  Mrs.  Indira  Gandhi.  He  is  a  good
 friend  of  mine  and  it  is  my  misfor-
 tune  that  :t  was  being  said  that  it  was
 he  who  went  to  UP  and  wanted  to
 get  MR  K.  K  Birla  elected.  My  hon.
 friend,  Shri  R.  K.  Garg,  who  is  the
 newly  elected  member  from  Hardwar
 asked  in  the  UP  Assembly  whether
 it  is  a  fact  that  Mr.  Bahuguna  or  the
 Congress  Pirty  in  UP  wants  to  elect
 Mr,  K.  K.  Birla.  Is  it  not  a  fact  that
 Mr,  Bahuguna  said,  “If  Mr.  K.  K.
 Birla  is  elected  to  the  UP  Assembly,
 T  will  feste  in  and  dissolve  the  Assem-
 bly"?  In  the  end,  Mr.  Birla  was
 rightly  defeated.  Ts  it  not  a  fact  that
 6  rooms  were  taken  in  Carlton’s
 hotel?  Who  is  working  for  Mr.  Birla?
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 There  should  be  a  thorough  probe  into
 this  whole  affair,

 Unless  the  key  industries  are  na-
 tionglised,  our  economy  is  not  going
 to  improve.  When  we  requested  that
 Hindustan  Motors  should  be  taken
 over,  the  then  minister,  Mr.  Moinul
 Haq  Chowdhury  said  it  was  a  junk.
 They  afe  manufacturing  Ambassador
 cars  which  are  good  cars,  though  peo-
 ple  yay,  everything  in  that  car  minus
 the  horn  makes  noise.  When  there
 was  a  lock  out  in  the  Standard  Mo-
 tors  in  Madras,  we  could  have  taken
 over  that  company.  Automomible  in-
 dustry  should  be  taken  over.  Unless
 the  key  industries  are  nationalised  our
 economy  is  not  going  to  improve,  This
 inflation  cannot  be  checked  only  by
 fleecing  the  people  on  the  one  hand
 and  limiting  the  dividend  to  I2  per
 cent.  So  far  as  take  over  is  concerned,
 I  do  not  know  who  is  going  to  take
 over  whom.  The  highest  bidder  will
 take  the  country.  Therefore,  I  would
 request  the  hon  Finance  Minister  nol
 to  rely  solely  on  this  measure  kte-
 cause  Rs.  5  crores  would  he  nothing
 The  monopoly  houses  should  be  taken
 over.  Otherwise,  they  will  hold  the
 country  to  ransom.  During  the  Pak-
 istani  aggression  these  people  were
 minting  money,  when  lakhs  of  refu-
 gevs  came  from  Bangladesh  in  dire
 starvation  conditions,  At  that  time
 these  sharks  went  to  the  borders  and
 gold  daily  necessities  at  fabulous
 prices  and  minted  money  at  the  cost
 of  starvation  of  these  people.  They
 have  no  feelings  for  others.  They
 want  to  mint  money  and  maintain
 their  profits  at  the  cost  of  anything.

 T  am  opposing  this  Bill  only  becuuse
 this  will  not  serve  the  purpose.  Only
 a  very  small  number  of  companies
 will  be  covered  by  this.  Most  of  the
 monopoly  companies  will]  function  in
 such  a  way  that  they  do  not  declare
 any  dividend  at  all.  What  about  the
 contro]  of  their  expenses?  By  this
 measure  you  are  going  to  get  only
 Rs.  5  crores  whereas  by  freezing  the
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 emoluments  and  dearness  allowance
 you  are  getting  Rs  300  crores  I
 want  the  Finance  Minister  to  Jec  us
 know  what  more  measures  are  hkely
 to  be  taken  to  control  these  big  bus'-
 ness  houses,  monopoly  houses,  to
 curb  them  and  reduce  or  mitnmuise
 their  profiig  and  take  over  them  Be-
 cause,  unless  the  means  of  production
 are  taken  over  by  the  State,  nuthing
 i3  going  to  happen  in  this  courtry
 With  these  words,  |  support  the  mo-
 tion  of  disapproval  moved  by  my  hon
 friend  and  request  the  hon  Minaster
 to  make  a  statement

 MR
 moved

 CHAIRMAN  Resolution

 “This  House  disapproves  of  the
 Compames  (Temporary  Restriction,
 on  Dividends)  Admendment  0.07
 nance,  974  (Oidinance  Nu  9  of
 974)  promulgated  by  the  Presiden.
 on  the  5th  July,  1974"

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN\
 I  beg  to  move  *

 ‘That  the  Bill  to  provide  im  the
 interests  of  national  economic  de.e-
 lopment  for  temporary  restrictions
 on  the  power  of  certain  companies  to
 declare  divydends  out  of  orofits  and
 for  matters  connected  therewith  On
 ineidenta)  thereto  he  {aken  in‘o  con
 sideration  *

 Sir  when  the  Parliament  was  not  in
 session,  an  Ordinance  was  promulgat
 ed  on  6th  July,  974  for  curring  the
 distribution  of  profits  by  companies
 A  statement  indjcating  the  circum-
 stances  which  necessitated  the  pro-
 mulgation  of  the  Companies  (Tempo-
 rary  Restrictions  on  Dividends)  Ordi-
 Nance  has  already  been  laid  on  the
 Table  of  the  House  Hon  Merbers
 fre  aware  that  in  the  case  of  a  large
 number  of  companies  the  fnancial
 year  ends  on  3lst  December  and  the
 Annual  General  Meetings  of  the  Corr-
 panies  at  which  dividends  are  de-
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 dared  are  generally  held  within  sx
 months  from  the  close  of  the  financial
 year  te  30th  June  The  dividends  sv
 declared  at  the  Annual  General  Meet-
 ings  afe  required  to  be  discharged
 within  42  days  from  the  date  of  decla-
 ration  The  Ordinance  prohibits  the
 declaration  of  dividends  and  payment
 thereof  m  exeress  of  the  distributable
 profits  which  were  stipulated  in  the
 Ordinance

 250

 (a)  3¢2/3%  of  the  net  profits  after
 tax,  or

 (७)  an  amount  required  to  pay  12%
 dividend  on  the  face  value  of
 the  equity  share  of  the  Com-
 pany  and  dividend  payable  on
 its  preference  shares  whichever
 is  lower

 Thus  by  the  issue  of  this  Ordinance
 on  oth  July,  payment  of  dividends  in
 cacess  ol  the  limits  prescribed  im  the
 Oicinance  have  been  checked

 The  distribution  of  dividends  by
 over  4200  medium  =  and  large  public
 companies  which  made  profits  in  1970-,
 7  and  I97l-72  amounted  to  about  44
 fo  45  per  cent  of  their  after  tax  pro-
 tts  या  many  companies,  the  disi-
 dends  dec'ared  constituted  more  than
 80  per  cent  of  their  after  tax  profits
 Simuarly  about  200  compan'es  had
 declared  dividends  on  their  eauits  at
 ln  per  cent  or  mofe  Having  regard
 to  the  fact  that  an  equitable  package
 of  anti-inflatlionary  measures  must
 include  steps  designed  ty  curl  cun-
 Sumption  out  of  profits  as  well  as
 other  sources  of  income,  it  was  consi-
 dered  necessarv  to  fix  a  cetling  on  the
 distribution  of  dividends  This  will
 curb  the  current  consumption  out  of
 prefits,  reduce  reliance  of  the  corpo-
 rate  sector  on  bank  credit  and  there-
 by  check  the  expansionary  impact  on
 money  supply  The  funds  so  saved  by
 the  companies  will  be  available  to
 them  for  productive  use  im  financing
 the  capital  cost  of  expansion,  diversi-
 fications  and  replacements  and  at  the

 *Moved  with  the  recomemndatjon  of  the  President
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 same  time  it  may  also  help  te  reduce
 the  draft  on  the  resources  of  the
 banking  system,  The  total  savings
 envisaged  by  limiting  the  distribution
 ot  dividends  are  estimated  at  Rs.  60
 to  70  crores  per  annum  and  to  that
 extent  it  will  minimise  he  pressure  on
 the  resources  of  financia]  institutions.

 There  seems  to  be  no  real  catize  for
 worry  for  genuine  investors  in  corpo-
 rate  scrips  as  in  the  Jong  run  this
 Ordinance  should  help  the  companies
 to  improve  their  viability.  In  any
 reahstic  appraisal  of  the  effects  of  this
 Ordinance.  we  must  not  lose  sight
 of  the  fact  that  even  under  normal
 conditions,  many  investors  in  the  new
 issue  market  do  not  expect  to  receive
 dividends  in  the  first  two  years,  As
 such,  this  measures  need  not  have  any
 adverse  effect  on  the  pace  of  capital
 formation.

 I  shalt  now  refer  to  the  few  impor-
 tant  clauses  of  the  Bill,  Clause  2(e)
 in  the  Bill  defines  the  net  profits
 which  are  the  profits  of  the  com-
 panies  computed  after  payment  of
 tax.

 Clause  3  of  the  Bill  defines  the  cate-
 gories  of  the  companies  to  which  this
 Act  will  apply;  these,  tnter  ala,  in-
 clude  all  companes  i,  which  the  pub-
 lic  are  substantially  interested.  It
 will  also  apply  to  the  companies  in-
 corporated  outside  India  who  declare
 dividends  in  India.

 A  provision  has  been  made  under
 clause  4  that  if  the  dividends  have
 been  declared  and  paid  to  oge  section
 of  the  shareholders  of  a  company  be-
 fore  6th  July  but  not  98७0  to  anoiher
 gection  of  the  shareholders  of  the
 same  company,  this  clause  will  not
 wpply,

 The  Nidhis  and  Mutual  Benefit
 Societies  covered  by  Section  620A  of
 ‘the  Companies  Act  have  ben  exerapt-
 ed  from  clase  7  Which  restricts
 among  others  the  Ioang  to  the  share-
 holders,  as  their  main  object  is  to
 grant  loans  to  the  shareholders  and
 not  to  anyone  else.
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 Clause  i3  states  that  thig  Aci  shall
 not  apply  to  the  companies  which  are
 under  liquidsion  as  it  is  not  our  in-
 tention  to  delay  the  liquidation  pro-
 ceedings.

 Sir,  the  present  Bill  geeka  to  replace
 the  Ordinance  issued  on  6th  and  15th
 July,  974  gubject  to  certain  changes
 which  are  of  a  consequential  or  pro-
 cedurai  or  clarificatory  nature  Ly  an
 Act  of  Parliament.  I  request  the
 House  to  unanimously  accept  the  Bill.

 IT  move.

 MR,  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide,  in  the
 interests  of  national  economic  deve-
 lopment,  for  temporary  restrictions
 on  the  power  of  certain  companies
 to  declare  dividends  out  of  profts
 und  for  matters  connected  therewith
 or  incidental  thereto,  be  taken  ito
 cungideration.”

 SHRI  NIMBALKAR  (Kulhspur):  2
 would  first  like  to  say  thai  thuse  from
 the  Opposition  benches  who  moved
 their  motions  aguinst  the  Ordihances
 must  be  answered  in  a  wav.  ‘The  first
 speaker—I  am  sorry  I  have  scen  him
 here  for  the  first  time  today  ~-has
 made  more  or  less  a  political  spcech
 except  tor  the  quotation  which  he

 gave  from  the  Economic  Trmes

 SHRI  RK.  R,  SHARMA;  Have  you
 seen  me  for  the  first  time  only  teday’

 SHRI  NIMBALKAR:  YES.

 If  I  have  to  answer  the  arguments
 of  the  Economic  Times,  ug  far  as  I
 know  there  is  a  column  i"  the  Eco-
 nomic  Times  where  readers  can  write
 and  as  MP.s  we  also  find  a  place
 there,  therefore,  if  I  have  to  answer
 their  arguments,  cay  write  in  that
 column,

 As  far  as  my  friend,  Mr.  sS.  M.
 Banerjee,  is  concerned,  I  have  seen
 him  very  often  bere,  almost  every
 day.  He  has  been  ointing  out,  in
 accordance  with  his  ideology  of
 course,  that  we  should  take  over  more
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 and  more  key  industries;  he  is,  in
 other  words,  for  nationallsimg  as  many
 industries  as  possible,  beginning  with
 monopolies,  key  industries  and  80  cn.
 This  question  was  once  put  in  this
 very  House  and  the  enswer  of  Shri
 C,  Subramaniam,  now  the  Minister  af
 Industrial  Development,  was  like  this:
 what  have  we  done  with  the  inaus-
 tnes  which  we  have  naticnalised;  we
 cannot  look  after  them  wel::  and  if  we
 nationalise  more  industrics,  what  b
 that  going  to  bring  us?  i  want  fo  tell
 my  friends  from  the  Communist  Party
 that  what  is  happening  in  this  coun-
 try  is  that  we  are  trying  ty  work  one
 system  with  an  administrative  system
 which  is  of  quite  a  different  ideology,
 in  other  words,  having  taken  over  in-
 stitutions  from  an  imperialist  govern-
 ment,  we  are  trying  io  work  with
 those  imperialist  institutions  socialist
 idea,  which  we  have  promulgated,
 with  the  sesulf  thar  we  are  aching
 in  this  country  neither  this  nor  that.
 Ultimately  our  econom”  one  can  say,
 ig  neither  fish  nor  fowl].  The  question
 is  this.  If  you  want  tc  imnlement  the
 Communist  ideology,  then  you  must
 have  a  super-structur>  which  is  Cum-
 munist  If  you  wart  to  implement
 suclahst  ideology—if  want  to
 make  a  difference  ‘between  Commu-
 rism  and  socialism  as  we  do
 make--that  super-structure  must  be
 there.  My  contention  is  that,  m  our
 ccuntry,  we  do  not  have  at  present
 the  super-structure  to  bring  in  soci-
 alism  the  way  it  should  be  brought
 in,  I  want  socialism  to  come  to  this
 country,  but  I  do  not  see  the  super-
 structure,  I  do  not  see  even  @iTorts
 being  made  to  create  that  super-struc-
 ture.  For  instance,  I  want  to  point
 out  to  my  friend,  Mr.  8.  M,  Banerjee.
 that,  even  when  Stalin  created  his
 public  sertor  in  Russia,  what  he  first
 did  was  to  create  a  cadre  of  people
 who  are  incorruptible.  But  we  have

 ve!

 not  done  that.  Let  us  start  wilh  the
 super-stryucture  before  implementing
 anything.  Let  us  start  with  the
 Superstructure  first.  then  only  we  will
 succeed.  TI  am  sorry,  with  the  social
 outlook  thet  our  country  has  today
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 and  the  manner  in  which  our  institu-
 tions  are  functioning  today,  I  um
 afraid,  however  much  Mr,  Banerjee
 may  like  us  to  take  over  any  mills  or
 monopoly  undertaking  and  so  on,  we
 are  going  to  make  a  mesg  of  it  rather
 than  make  something  good  out  of  it.
 As  far  as  taking  over  sick  mills  are
 concerned,  I  agree  with  Mr.  Banerjee
 that  there  are  certain  capitalists  who
 make  an  absolute  junk  out  of  the  fac-
 tories  with  the  hope  that,  at  one
 stage,  the  Government  will  take  over
 those  factones,  First  of  all,  they  have
 taken  out  as  much  money  as  possible.
 This  is  actually  another  incentive,  So,
 give  them  massive  compensation  also,
 from  the  factories.  and  when  Govern-
 ment  takes  over,  they  hope,  it  would
 give  them  murfsive  compensation  also.
 This  is  actually  another  incen‘ive.
 So,  I  cannot  agree  with  my  hon.
 friend  Mr.  Banerjee.
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 With  these  measures  which  are
 coming  up,  the  Government  is  trying
 to  tackle  the  economic  problems  of
 our  country  from  three  directions,
 Namely,  a)  decreasing  the  amount  of
 money  in  circulation;  (ii)  decreasing
 the  velocity  of  that  circulation;  and
 (in)  helping  in  raising  production  at
 the  same  time.  These  are  the  three
 directions.  Sir.  not  only  the  Opposi-
 tion,  but,  any  person  who  sees  the
 present  situation  in  our  country  would
 readily  agree  that  this  is  a  most  for-
 midable  task.

 We  cannot  just  by  taking  one  or
 two  or  three  measyres  solve  this  pro-
 blem,  Many  measures  are  necessary.
 We  should  consider  many  measures
 for  the  solution  of  the  problems,  At
 the  same  time  we  should  have  a  good
 look  at  our  own  economy.

 Also,  we  cannot  expect  that  what-
 ever  measures  we  take  will  bring
 about  immediately  an  improvement  in
 the  economs  by  getting  rid  of  inffa-
 tion  and  all  that.  Vt  is  not  this  one
 Ordinance  alone  which  the  Govern-
 ment  has  brought  forward,  They
 have  talked  about  Package  Project
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 There  are  other  Ordinances,  the
 Wages  Ordinance  is  also  involved.
 The  difference  between  these  two
 Ordinances  is  this.  While  the  Wages
 Ordinance  is  dealing  with  earned
 income,  the  other  Ordinance  is  deal-
 ing  with  unearned  income,  That  is
 the  difference.

 Then,  another  question  was  raised
 whether  this  money  above  twelve
 per  cent  will  be  used  for  investment
 in  industries  and  so  on  for  increasing
 production.

 Now,  my  ewn  personal  experience
 igs  this.  No  industrialist  likes  to
 keep  his  money  idle,  He  will  always
 try  to  invest  money  to  augment  pro-
 duction.  He  may  dodge  taxes,—but
 that  is  another  matter—Dut  basically
 his  idea  would  be  to  invest  his  money
 in  the  industry  or  business  and  augu-
 ment  his  business,

 So,  I  do  not  think  that  to  say  that
 this  money  ‘will  not  be  used  product-
 ively  will  be  a  valid  argument,

 As  hon.  Members  will  recollect,
 the  hon.  Finance  Minister  said  that
 this  will  help  also  in  reducing  the
 pressure  for  borrowing  money  from
 the  banks,  And  if  you  look  at  it  m
 connection  with  the  credit  squeeze,
 you  will  find  that  this  is  a  very  good
 measure.  If  the  credit  squeeve  does
 not  become  effective  in  the  manner  it
 should  be  in  a  se'ective  wav,  then  this
 money  exceeding  42  per  cent  in  some
 form  or  other  becomes  available
 and  fills  the  gap  and  facilities  increase
 in  production,

 One  thing,  I  feel  certain  is  this
 These  Ordinances,  by  themselves,  are
 not  geing  to  effect  much  improvement
 in  cur  economy,  That  is  to  say,  it  is
 again  a  question  of  follow-up  mea-
 gures,  There  are  many  more  things
 which  may  be  done  besides  these  ordi-
 nances  which  will  bring  about  what
 we  intend  to  achieve.  That  is,  of
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 course,  check  in  inflation.  That  means
 preventing  smuggling.  The  State
 Minister,  Shri  Ganesh,  I  hear,  is  going
 to  de  satyagraha.  I  do  not  know  how
 far  that  will  work.  These  days  it  be-
 comes  a  sort  of  a  fashion  to  deal  with
 every  problem.  If  satyagraha
 going  to  help  us,  well  God  bless  us.
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 Then  comes  the  check  on  black
 moncy,  I  think  enough  hag  been  talk-
 ed  about  demonestisation,  I  shall  not
 go  into  that  part  of  it.  But,  I  think,
 there  are  many  other  things  to  be
 done  in  erder  to  unearth  the  black
 money.  For  that,  the  Finance  Minister
 und  the  entire  Finance  Ministry,  for
 that  matter,  should  work  in  coordina-
 hon  and  to  see  what  they  can  do.

 Austerity  measure  is  another  pvint.
 It  is  very  difficult  to  define  what  you
 cull  ‘austerity  measures’.  When  Il
 was  speaking  on  the  Finance  (2)  Bill,
 I  pointed  out  that  the  backbone  of  our
 socialist  economy  should  be  the  public
 sector  undertakings  should  run  at  a
 profit  But,  since  they  are  not  run
 at  a  proiit,  it  is  difficult  to  talk  about
 auslerity  measures.  One  of  the  auste-
 rity  measures  is  to  make  the  public
 sector  undertakings  run  at  a_  profit.
 There  is  nootherwavin  which  we  can
 save  our  economy  to-day.  But  one  thing
 I  can  say.  Tnat  is  our  Government,
 by  concerted  efforts,  should  see  that
 our  public  sector  undertakings  are
 run  at  a  profit

 5

 As  regards  reduction  in  money  sup-
 p'y.  in  the  recent  weeks,  something
 like  Rs.  400  crores  has  been  impound-
 ed.  This  is  a  very  good  sign.  That
 shows  that  this  Government  is  really
 serious  ubout  taking  measures  which
 will  bring  about  an  overall  economic
 improvement  in  this  country.  I  think
 that  whatever  my  friends,  from  the
 Opposition  side,  might  say,  they  will
 have  to  agree  with  me  on  one  thing
 That  is,  the  Government  is  not  just
 sitting  back  and  watching  the  situation
 but  it  is  trying  to  guide  our  economy
 towards  better  days.
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 “SHRI  J.  MAYHA  GOWDER  (Nil-
 girls):  Mr.  Chairman,  Sir,  I  rise  to
 express  miy  views  ou  The  Companies
 (Tlemporary  Restrictions  on  Dividends)
 Bill,  ‘1974,

 This  Bill  seeks  to  provide  restric-
 tiony  on  the  power  of  certain  private
 sector  companies  to  declare  dividends
 out  of  their  profits.  It  is  claimed  that
 this  will  curb  consumer  spending  and
 promote  savings  in  the  economy.  The
 President  promu!gated  an  Ordinance
 on  6th  July,  974  in  this  respect  and,
 later,  on  the  i5th  July  another  Ordin-
 ance  wags  promulguted  by  the  Presi-
 dent  modifying  certain  provisions.  Both
 these  Ordinances  are  being  repealed
 through  this  Bill.  In  effect,  these
 Ordinances  are  being  given  due  statu-
 tory  form.

 't  has  been  mentioned  in  thi,  House
 that  there  are  nearly  about  3000  com-
 bumes  in  the  private  sector,  out  of
 wuich  only  200  companies  or  so  declare
 diviiends  at  a  rate  higher  than  12
 per  cent  It  is  also  stated  that  these
 restriction,  will  only  yield  a  paltry
 sum  of  Rs,  5  crores.  JI  have  certain
 doubts  about  these  tSings  and  I  re-
 quest  the  hon.  Minister  of  Finance  tc
 clarify  them,

 Immediately  after  the  promulgation of  this  Ordinance,  several  industrial-
 ists  of  the  country  expressed  their
 views  that  the  present  inflationary
 \endencies  can  be  contained  effectively
 oly  through  augmenting  production.
 hey  also  felt  that  dividend  is  an  in-
 ‘entive  for  higher  production  and  any
 Curb  on  the  declaration  of  dividends
 ‘ould  seriously  hamper  production,
 All  these  views  uscd  to  appear  in  the
 ““wspapers.  Similarly,  certain  emi-
 ‘ent  economists  of  the  country  were
 “iso  of  the  opinion  that  substantial
 ‘smentation  of  production  was  the
 nly  answer  for  containing  inflation  in ‘he  country.  The  views  expressed  fn
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 the  newspapers  amounted  In  effect  that
 the  Ordinance  putting  restmctions  on
 the  declaration  of  dividends  might
 yield  some  fringe  benefits.  I  would
 lke  to  know  from  the  hon,  Minisler
 of  Finance  whether  tais  Bill  will  in
 ahy  way  atfect  production  in  our  coun-
 try  and  whether  this  Bill  will  prove
 an  eilective  weapon  for  containing
 inflation,

 Sir,  there  is  also  another  widely
 prevalent  view  in  the  country,  The
 public  sector  undertakings  of  the  Cen-
 tral  Government  have  not  been  work-
 ing  profitably  from  their  very  incep-
 tion  and  it  is  doubted  whether  they
 will  ever  be  in  a  position  to  declare
 dividends.  In  the  private  sector,  none
 of  these  3000  compames  has  ever  in-
 curred  loss.  They  are  declaring  year
 after  year  dividends  at  some  rate  or
 the  other.  It  is  widely  believed  that
 in  order  to  siule-track  the  issue  of
 public  sector  undertakings  running
 continuously  in  loss  and  with  a  view
 to  diverting  the  atlentivn  of  the  public
 from  this  unfortunate  factor,  the  Gov-
 ernment  have  come  forward  with  this
 Bill  restricting  the  powers  of  the  pri-
 vate  sector  companies  in  the  matter  of
 declaring  dividends.
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 I  would  like  to  request  the  hon.
 Mimoeter  of  Finance  that  he  should
 not  musconstrue  what  I  am  going  to
 Say  about  the  public  sector  undertak-
 ings.  |  am.  not  saying  this  just  to  find
 fault  with  the  Government's  manage-
 ment  of  puohe  sector  undertakings.
 The  members  belonging  to  the  Opposi-
 tion  Parties  as  also  members  belong-
 ing  to  the  ruling  party  have  repeated-
 ly  on  many  occasions  referred  to  this
 unhappy  fact  of  our  public  sector
 undertakings  running  in  losses,  [  am
 referring  to  this  again  because  of  the
 crying  need  for  increasing  our  pro-
 duction.  I  am  firmly  convinced  that
 our  public  sector  undertakings  suffer
 continued  losses  onlv  because  they  are
 Managed  by  men  who  have  neither
 technical  knowledge  nor  experience  in

 “The  Original  speech  was  delivered  in  Tamil
 to  Le
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 running  them,  I  have  to  regretfully
 say  that  the  public  sector  undertakings
 have  become  convenient  places  for  the
 distrinution  of  patronage  by  the  ruling
 party,  l  was  a  Member  of  the  Public
 Undertakings  Committee  of  this  House
 and  I  had  the  opportunity  of  visiting
 many  public  sector  undertakings,
 Wherever  |  went,  I  saw  invariably  at
 the  helm  of  8०४४४  of  the  public  sec-
 tor  undertakings  a  member  belonging
 to  the  ruling  party,  a  former  Member
 of  Parliament  or  a  Member  of  the  rul-
 ing  party  defeated  in  the  elections  or
 a  retired  official.  Naturally,  in  the
 hands  of  such  inexperienced  people  tne
 public  sector  undertakings  wil!
 languish

 I  have  no  hesitation  in  saying  that
 the  present  economic  crisis  is  mainly
 due  to  the  inexorable  fact  that  the
 huge  investment  in  the  public  sector
 undertakings  has  not  given  any  return
 50  far  in  fact,  to  compensate  this
 loss,  more  investments  are  required  to
 be  made.  I  would  like  to  know  whether
 the  Government  of  India  have  really
 taken  any  concrete  steps  to  find  out
 why  they  continue  to  suffer  losses  and
 what  steps  are  required  to  be  taken
 for  making  them  profitable  units.  १
 am  constrained  to  say  that  perhaps  the
 Government  are  intentionally  allowing
 them  to  suffer  losses  so  that  the  pri-
 vate  sector  monopolies  can  exploit  this
 situation  to  their  favour,  under  which
 circumstance  the  ruling  party  may  also
 derive  ce.tain  indirect  benefits.  I  say
 this  because  I  see  no  renson  why  the
 public  sector  undertakings  have  not
 been  made  to  produce  profitable  re-
 sults.

 This  unhappy  situation  may  also
 help  the  Government  in  another  way.
 The  hesitation  on  the  part  of  the  Gov-
 ernment  to  nationalise  certain  mono-
 poly  houses  against  which  serious  alle-
 gations  of  malpractices  have  been
 made  on  the  floor  of  this  House  and
 also  outside  was  till  now  a  riddle  to
 me.  Now,  I  feel  that  the  Govermment
 may  take  shelter  under  the  excuse
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 that,  when  they  have  not  been  able  to
 run  the  public  sector  undertakings
 profitably,  it  would  not  be  wise  to
 nationalise  private  sector  undertakings
 even  if  there  are  serious  allegations
 of  malpractices  against  them,

 Here,  I  would  like  to  give  the  ex-
 ample  of  Hindustan  Photo-flm  Com-
 Pany,  a  public  sector  undertakings  in
 my  Constituency,  Ootacamund.  It  was
 being  run  by  a  Managing  Director  who
 had  no  experience  in  photo-films.  He
 wag  working  in  a  Koyna  Plantation
 before  he  was  made  the  Managing
 Director  of  this  unit,  Since  he  be-
 longed  to  the  State  Government  ser-
 vice,  I  saw  to  it  that  he  was  reverted
 back  to  the  State  Government  Service
 and  a  really  qualified  and  competent
 man  appointed  as  the  Managing  Direc-
 tor  of  this  public  sector  unit.  So  long
 as  this  unit  continues  to  suffer  losses,
 the  private  sector  companies  manu-
 facturing  photo-film  would  naturally
 exploit  the  situation  in  their  favour.
 Such  drastic  steps  should  be  taken  by
 the  Government  of  India  if  they  are
 keen  to  ensure  profitable  working  of
 the  public  sector  undertakings.  I  have
 to  point  out  that  a  Bill  of  this  na-
 ture,  putting  restrictions  on  the  decla-
 ration  of  dividends,  is  going  to  help
 the  Government  in  containing  the  in-
 flation  to  a  small  extent.  If  the  pre-
 sent  financial  crisis  is  to  be  tackled
 effectively,  then  it  is  the  primary  duty
 of  the  Government  to  ensure  that  the
 public  sector  undertakings  are  run
 profitably.  Smultaneously,  the  Gov-
 ernment  of  India  should  also  not  hesi-
 tate  to  natiunalise  monopely  houses
 against  serious  allegations  of  financial
 matpractices  have  been  made  on  the
 floor  of  this  House,  Thi,  the  Govern-
 ment  will  be  able  to  do  boldiy  only
 when  they  make  a  suceess  of  the  public
 sector  units,

 Finally,  I  have  some  doubts  about
 Section  7(C)  of  this  Bil  I  should
 say  that  I  am  ignorant  about  the  ईधाधिन
 cation  of  this  Section.  I  would  request
 the  hon,  Finance  Minister  to  clarify
 this  section  7(C),  which  reads:



 कही.  Res.  and  Cos,  SRAVANA  29,  896  (SAKA)
 (Temp.  Restristions

 on  Dividends)  Bill

 “grant  any  loan  to  any  shareholder
 of  the  company;  provided  that  noth-
 ing  in  clause  (c)  shall  apply  to  a
 company  which  Is  declared  by  the
 Central  Government  under  sub-sec
 tion  (l)  of  section  620A  of  the  Com-
 panies  Act,  1956,  to  be  a  Nidhi  or  a
 Mutual  Benefit  Society.”

 I  do  not  know  whether  Industrial
 Cooperative  Societies  and  co-Opera-
 tives  like  the  Handloom  Cooperative
 Society  in  Tamil  Nadu  will  be  brought
 under  the  purview  of  this  section.  !f
 they  are  covered  by  this  Section,
 thousandg  of  handloom  weavers.  who
 are  the  shareholders  of  the  Handloom
 Cooperative  Society—about  5300  or  80
 will  be  greatly  handicapped.  They  are
 shateholders  of  thig  society,  which
 give.  them  loans  for  meeting  their  day-
 to-day  requirements  of  raw  material
 etc.  Similarly,  about  4500  small  tea-
 growers  who  are  shareholders  of  the
 Industrial  Cooperative  Society  in  my
 constituency—their  mumber  is  about
 4500  or  so--will  be  greatly  affected
 because  they  will  not  be  able  to  get
 loans  from  the  Society.  The  Society
 belp:  thei  in  giving  loans  for  the  pur-
 chase  of  fertilisers  etc.  If  such  socie-
 ties  are  covered  by  this  Section,  a  large
 number  of  such  people  will  be  thrown
 out  of  their  employment.  Their  small
 scale  industry  will  also  perish.  I  hope
 that  they  are  not  covered  by  this  Sec-
 tion,  Even  if  they  are  covered,  I
 wou'd  appeal  to  the  hon.  Finance
 Minister  that  he  should  unhesltatingly
 exempt  such  societies  from  the  pur-
 view  of  this  Section  in  the  interest  of
 the  livelihood  of  so  many  thousands
 of  people.  I  request  the  Hon.  Finance
 Minister  to  clarify  this  important  issue
 in  his  reply  to  the  debate.

 Before  I  conclude.  I  would  also  ap-
 peal  to  him  that  effective  and  energetic
 steps  must  be  taken  to  run  the  public
 sector  undertakings  successfully  and
 Profitably  and  he  should  also  not  hesi-
 tate  to  nationalise  monopoly  houses
 indulging  in  financiaj  malpractices  if
 the  economic  situation  demands  It

 Res.  and  Cos.  262
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 अं।  राम  सिंह  भाई  (इंदौर)  :  सभापति
 महोदय,  मैं  इस  बिल  का  हृदय  से  समर्थन
 करता  हूं  ।  मेरी  मान्यता  है  कि  जिस  समाज-
 बाद  का  हम  नारा  लगाते  हैं,  उस  की  ओर
 जाने  के  लिए  यह  सही  दिशा  में  एक  सही
 कदम  है यह  बिल  अस्थायी  है  ।  अगर  यह
 हाथी  बना  दिया  जाये,  तो  यद्यपि  मैं  मति-
 पूजक  या  व्यक्ति-पृथक  नहीं  हूं,  फिर  भी
 मैं  रोजश्ञाता  'फिनाल  मिनिस्टर  के  गले  में
 हार  डाला  कहूंगा  |

 मेरे  विरोधी  दल  के  जो  साथी  श्रमी
 बोले  हैं,  मैं  समझता  हूं  कि  उन्होंने
 गहराई  से  इस  का  अध्ययन  नहीं  किया  है  ।
 देश  को  खुशहाल  बनाने  से  ये  कम्पनियां

 बहुत  बड़ा  हिस्सा  करदा  कर  सकती  है

 आर  साथ  ह  भ्रप्ट/बार  ऐलान  4a

 ब्लैक  मनी  पैदा  करने  में  भी  ये  बड़ा  भारी
 काम  कर  सकती  हैं  ।  इस  लिए  इन  का  कंट्रोल
 व्यवस्था  और  मैनेजमेंट  ईमानदार  झ्रादमियो
 के  हाथ  में  होना  चाहिए  1

 झरी  राष्ट्रीयकरण  की  बात  कही  गई
 है  I  मैं  मानता  हू  कि  राष्ट्रीय कर रण  बुरी
 चीज  नहीं  है.  बल्कि  बहुत  अच्छी  चीज  है  ।
 लेकिन  उस  राष्ट्रीकरण  को  चलाने  के

 लिए  हमारी  राष्ट्रीय  भावना  भी  तो  होती

 चाहिए।  मैं  ने  देखा  है  कि  गवर्मेट  ने  जिस
 जिस  उद्योग  को  हाथ  मे  लिया,  और  जिन
 लोगों  मे  नारा  लगाया  कि  इम  उद्योग  का

 राष्ट्रीकरण  करना  चाहिए.  राष्ट्रीयकरण
 के  बाद  उन्होंने  ही  उस  की  उरी  दशा  कौ  t
 तो  नारे  लगाता  झोर  कामयाब  बनाना,  इन
 दोनों  गे  बहुत  फक  है  1  मै  तो  हड़ताल  में

 विश्वास  नहीं  करता  1  मेरे  साथी  बहुत
 ज्यादा  विश्वास  रखते  है  1  पर  मैं  तो  हड़ताल
 और  गो  स्लो  में  ,विश्वास  नहीं  रखता  हु  ।

 हैं  तो निगोशिएशन,  कोलिएशन  भझाबिद्रेशन
 में  विश्वास  रखता  हूं  कौर  उस  में  कामयाब
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 हुआ  हूं  1  ऐसे  कारखाने  जो  बन्द  हो  चुके  थे,
 स्टेट  गवर्नमेंट  प्लोर  पेंट  गवर्नतैट  ने  कह
 दिया  ।क  हम  कुछ  नहीं  कर  सकते,  वहू  कार-
 खाना  बता  और  वत  जाने  के  बाद  चला
 जब  से  25  वर्षों  तक  उस  ने  लगातार  लोस
 किया  ।  ऐसे  कारखाने  को  मैं  ने  हाथ  में  ले
 कर  पहले  वर्ष  में  तो  उस  का  पोस  बन्द  किया
 है  प्रौर  दूसरे  वर्ष  से  ऐसा  प्राफिट  किया  है
 कि  उस  के  मुकाबिले  उस  केन्द्र  मे  कोई  दूसरा
 कार खाता  प्राफिट  नहीं  कर  रहा  है  1

 इसलिए  मैं  जा  कह  रहा  हू  वह  अपने  परत  भव
 के  बल  पर  कह  रहा  हूं  ।  केवल  किताब  पढ़
 कर  नहीं  कड़े  रहा  हूँ  ।

 इस  आईने  भें  सत्र  से  बड़ो  बात  तो

 यह  है  कि  इस  में  नुकासन  किस  का  हैं  ?  जो
 बाख  बन्द  कर  के  डिविडेड  बाटते  4,  लगी

 हुई  पड़ी  के  बराबर  निकासन  होने  के  बावजूद
 भी  विभ्रिडेद  क्‍्वेलाइजेशन॑  रिजर्व  फण्ड

 याद  जमा  कर  नकसान  में  भी  डिविडेंड
 बाटते  रहें  है,  ऐसे  लोग  ही  चिल्ल  पो  मचाने
 बोर  विरोध  करने  के  लिए  पैदा

 हो  गए  है  |  राज  यह्  बात  वे  इस  आझ्ाडितेस
 से  नही  कर  सकेंगे  |  |  हमार।  उद्देश्य  क्‍या  है  ?

 यह  पैसे  का  जो  प्रसार  है  वह  जहा  तक  बने
 मेक  सके  ।  मैं  तो  यहा  भो  कहता  हू  कि  हमे
 यह  भी  उगाना  होगा  के  लगी  हुई  पूजो  के
 ऊपर  कितना  प्राफिट  होना  चाहिए  ।  प्राफिट
 के  कता  भी  बन्दिश  होतो  चाहिए  जमकर
 भाव।  को  रोकना  है  तो  ।  राज  भाव  बढ़
 नाप  कलाप  प्राप्त  करते  हैं  पर  फिर

 लागत  खर्च  भी  कितना  बताने  हैं?  तो

 पह  तो  सारा  बिल  हो  ऐसा  है  कि  जिस  के

 ऊपर  बहुत  गहराई  से  बिचार  करना  चाहिए
 प्रौढ़  सारी  चीजें  बताना  चाहिए  t

 यह  1सड़क  मैं  ने  ही  लिखी  है  भौर

 लगभग.  40-50  कम्पनियों  के  लेखे

 झरोखे  की  है  ।
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 एक  नाटकीय  सदस्य  :  क्‍या  नाम  है  ?

 बो  राम  fag  wet:  धाप  को  दे  दूंगा  ।
 (sees)...  क्यूबिकल  पाचं  को
 तो  मैं  ने  पहले  हीं  मुफ्त  दी  हैं  बहुत  सी  ।
 उन  प्ले  मेरा  बड़ा  स्नेह  है,  फिर  भी  दे  सकता

 हूँ  I

 इस  को  देखा  साथ'  तो  हक  नहीं  कितनी
 ही  कम्पनियों  कें  बैलेंस  प्लॉट  हैं  कौर  1921

 से  ले  कर  की  तक  के  हैं  इन  से  पता  चलेगा
 कि  किस  तरह  से  ये  का  मियां  प्र पने

 मुनाफे  को  बांटती  दही हैं।  देशी  राज्यों
 मेलों  948 के  पहले वह  हाल  का  कि  कार-
 खातेदारों  को  जमीन  भी  मुफ्त  देना,  पैसा
 भी  देना  और  टैक्स कोई  नहीं,  शिख कुल  नस
 दामाद  उन  के  होते  थे।  कभी  मेरे  साथी
 ने  बताया  कि  साहब,  चुनाव के  वक्‍त  उम्मीद-
 कार  को  अपनी'  प्रापर्टी  का  हिसाब  अंता ना

 चाइहए  ।  क्‍या  हिसाब  बताएं  ?  बाप  के

 एक  सदस्य  ही  इतनी  प्रोपर्टी  ले  कर  बे  हैं
 कि  गेरी  सारी  पार्टी  के  ब्लादमियों  के  पास

 उतनी  होटल  क्रिस्टी नही  है।...

 थी  रामशरण  झामा  :  क्‍या  बात  कर  रहे
 हैं?  श्राप की  बष्टि  में  कोस  'पल्लवी  ऐसा
 है,  इस  बात  को  उठाइए  जिल

 बात  को  मैंने बहुत  शांतिपूर्ण  ढंग  से  धौर
 प्र्ण्छे  ढंग  मे  कहा  है  उन  को  छाप

 कंट्रोवर्सी  में  मत  डालिए  बरना  श्राप ym
 विधान  लायक  बिलकुल  नहीं हैं  ।  क्यों  देखी
 चाप!  कर  रहे हैं  श्राप की  वाह  F  एसे
 सो,  ह्  करोड़ों  बौर  झरो  की  सम्पत्ति

 t  ‘

 थी  शीस  ॥! ह  चाई  :  मैं  एफ  बात  बह
 इसलिए  कह  रहा  था  कि  दूसरे  को  झालनोचाझा
 करना  तो  बहुत  अमान  है...  (ewer)
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 थी  राम  रतन  wet  :  मैं  झा लोचन ता  नहीं
 कर  रहा  या  मैं  ने  वह  बात  कही  थी.  .

 शभाषतति  नहों  :  देखिए, बात  बात

 पर बड़े  होना  ठोक  नहीं  है  ।  मैंने  भाष

 की.  बात  हुन,  है  शौर  सारे  सदन  ने  सुनी  है,

 ह  हर  बात  पर  बढ़े  झेंग  तो  यह  तो  म्भ्छा
 नहीं  है  |

 भी  राज  fey  we  :  लेकिन  खुद  के

 लिए  कुछ  बदा  जाय  तो  बहुत  बुरा  समाता है  )

 मैं  निवेदन  करता  चाहता  हुं  कि  इन

 रानियों  के  द्वारा जो  इस  का  देवर  कैपिटल
 दा  मूल,  उसी  शेयर  कैपिटल  को  पिछले

 मुनाफे  के  टाइ  :  में.  इन्होंने  बोनस  शेयर
 दे  कर  कितना  बढ़ा  लिया  ?  मेरे  पास

 एक  कम्पनी  का  वैलेंस  शीट  है  973 का  ।
 30  लाख  के  शेयर  कैपिटल  से  इस  कम्पनी  ने
 झपना  शेयर  कैपिटल  7  करोड  कर  सिया
 शौर  am  धो  उत  के  पास  हाथ  में
 तमाम  रिजर्व  मिला  कर  9  करोड़  के  करो;
 है  कौर  जो  अलग  अलग  कम्पनियों  के  दर

 इनवेस्ट  .कपा  हुमा  है  वह  भ्र लग  ।  प्रभा
 हें  कम्पनी  जिस  का  कि  शेयर  कैपिटल  30
 लाख  का  था  उस  ने  उस  को  7  करोड़  का
 कर  लिया  तो  उस  की  पूंजी  कितनों  हो  गई
 कौर  उस  को  अगर  2  परसेंट  के  हिसाब
 से  हो  डीवीडी  बांटना  है  तो  उस  को  मूल
 पूजी  से  कितना  भ्रामक  उस  के  पास  पैसा

 बला  गया  ?  यह  सोचने  शोर  विचारने
 की  बात  है  '  oe  (व्यवस्था)  ...  बाज
 भी  सेंट  परसेट  डिविडेंड  बांट  रहे  हैं, लगातार

 धपने  लेकर  कैपिटल  को  बढ़ा  रहे  हैं।  अगर

 i2  परसेंट  या  यो  कहिए  कि  33  परसेंट

 मुनाफे  का  उन्होंने  बांटा  शौर  66  परचे

 या  67  परसेंट  बच  गया  उन  के  पास  तो

 वह  कहां  जाने  वाला  है  ?  झा  उस  को

 बांट  के  नहीं  खा  सकते  जिस  प्रकार  पहले
 बांट  कर  ar  जाते  ने  राज  कारख़ाने  के
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 wer हर  वक्‍त  वह  समस्या पैदा  होंती है
 ॥.  बुकिंग  कैपिटल  नहीं  हैं  शौर  यह  भी
 कारखाने दार  शिकायत  करते  हैं  कि  बैंक

 |; |  पैसा  नहीं  दे  रहे  है ंइसलिए पैसे  को  बड़ी
 तंगी होगई हैं हो  गई  हैं।  किन्तु फब  प्रखर  प्राफिट  का
 पैसा  वॉकिंग  कैपिटल  के  शदर  रहता  है  तो

 एक  तो  बाहर  का  भारी  व्याज  कारखानों
 के  ऊपर  नहीं  पड़ेगा  जौर  दूसरी  बात  बैंकों
 पर  भी  भार  नहीं  पड़ेगा  और  टोटल  खर्च में
 उत्पादन खर्चा  भी  उन  का  कम  जाएगा।  तो  मैं

 ऐसा  मानता  हूं  कि  इस  में  ऐसी  कौन  सी  बात
 कहो गई  है  कि  जिस का  विशेष  किया  जाय  ।

 मेरे  साथी  ने  दुसरी  एक  बात  कहीं
 पब्लिक  सेक्टर  के  बारे  में  कि  मल्लिक
 सेक्टर  प्राफिट  नहीं  करता  है  चौर  प्राइवेट
 सेक्टर  क्यों  प्राफिट  करने  लग  जाता  है  ।

 उस  के  बहुत  से  करण  हैं।  प्राइवेट  सेक्टर

 शाले  जहां  कोई  कारखाना  बनाते  हैं  उत  का

 उदेश्य  पैसा  कमाने  का  होता हैं  ।  उन  में

 काम  करने  बले  लोगों  की  सु  मेघा  एवं  उन

 के  वेलफेयर  का  कोई  याल  नहीं  होता  और

 हम  ने  यह  देखा  है  कि  जब  पब्लिक  सैक्टर
 में  कोई  कारखाना  डाला  जाता  है  तो  पहला
 काम तो  यह  किया  जाता  हैं  कि  उस  के  अंदर
 काम  करने  वालों  के  लिए  पहले  सुविधा  का

 प्रबन्ध  किया  जाता  है  ।  प्रगर  पहले  उन  के

 लिए  प्रबन्ध  नहीं  किया  तो  हम  यह  मानते

 हैं  कि  पब्लिक  सेक्टर  में  उस  कारखाने

 |  न  देखता  :

 न ्34794, े

 रिहायश के

 मशीनरी
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 जो  प्रतिपादक  चर्चा  होता  है  उस  का  कोई
 रिटर्न  नही  मिलता  है  ।  मगर  प्रा मदनी  नहीं
 हुई  तो  उस  का  डे  प्रतिशत  भी  तही  निकाल
 सकते  बिल्डिंग  और  स्विस  के  लिए  t
 क्योकि  उस  को  कर्मचारियों  को  ताम  मात्र  के
 किराये  पर  देते  है  |  मैंने  भिलाई  के  कदर
 देखा  है,  मेरी  पूनिया  वहा  है,  नेपानगर  के

 अबर  देखा  है,  होश वा बाद  के  प्रकार  देखा  है,
 इन  जगहो  मे  भी  मेरो  यूनियन  है  ।  तो

 जहा  जहा  पब्लिक  सेक्टर  है  कौर  पब्लिक

 सेक्टर  के  कारवाने  हैं  वहा  भ्रनुत्पादक  खर्च

 सरकार  को  बहुत  Fast  करना  पड़ता  है
 कौर  मगर  वहा  बजे  न  किया  जाय  तो  आप

 यहा  हाउस  में  उस  के  विरोध  में  आवाज़

 लगाएंगे  कि  देखिए  टाटानगर  मोदी  नगर  बता

 हुआ  है,  बिरला नगर  बना  हुआ  है,  वहा  सब

 सुविधायें  है  लेकिन  आप  यहा  पब्लिक  सेक्टर

 मे  कोई  सुविधा नहीं  दे  रहे  हैं”  राज

 भाप  भिलाई  में  जाकर  देखेंगे  तो  आप  को
 अभिमान  होगा  प्र/र  हमे  ध्रभिमान  होता  है
 कि  हमारे  देश  का  एक  कारखाना  ऐसा  हैं  ।

 मैं  तो  रक्षिया  मे  भी  गया  हू,  दुनिया  के  दूसरे
 देशो  मे  भी  गया  हू  qd  मैंने  उन  देशों  के  कारश्षानो

 को  देखा  है,  ने  को  टाउन-लानिंग  को  देखा

 है  शौर  जब  भिलाई  को  देखता  हू  तो  हमे

 ऐसा  लगता  है  कि  हम  किसी  से  पीछे  नही  हैं  ।

 लेकिन  पीछे  एक  बात  से  हैं  कि  हमारी  जवान

 तो  बहुत  चलती  है  लेकिन  हमारे  हाथ

 GIPND—L—1779  LS—g78  y

 पर  जौर  मगज  नद  जत  हैं,  i  जब  तक

 हमारे  हाथ  पैर  फ्लोर  मर्ज  नही  चलेंगे  शौर
 जबान  चलती  जायगी  तब  तक  हमारा  जिला

 नहीं  हो  सकता  eye

 तो  मैं  आप  से  यह  निवेदन  करना  चाहता

 हूं  कि  यह  जो  हमारा  बिल  है  वह  बड़ा  ही  भ्रमणा

 है  i  इस  में  कोई  भाव  कम  हो  जाएंगे  इतना

 नहीं  है,  लेकिन  यह  एक  पहली  सोचो  es

 हम  इस  पर  पैर  रख  रहे  है  जौर  मैं  विरोधी

 भाई  जो  बोले  हैं  उन  से  पूछता  चाहता  हू
 कि  उन  के  सुझाव  कौन  से  हैं?  मुद्रा-फी ति
 के  प्रसार  को  रोकने  के  लिए  उन्होंने  सुझाव
 क्या  दिए  है  ?  कोई  नहीं  i  वे  न  तो  देश
 दे  निर्माण  a  कोई  योग  दे  रहे  हैं  न  किसी
 निर्माण  मे  उन्होने  एक  ईंट  पर  दूसरी  इंच  रखी

 है,  सिर्फ  रखी  गई  को  गिराने  का  प्रतीक  ही
 किया  है  1

 इन  शब्द।  के  साथ  ता  वित्त  मत्ती  जो  ने

 'बचे यक  रखा  है  उस  का  मैं  ह्दय  से  समर्थन

 करता  हु  t

 8  hrs.
 The  Lok  Sabha  then  adjourned

 till  Eleven  of  the  Clock  on  Wednes-

 day,  August  2i,  974/Sravana  30,
 896  (Saka).


